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"RaWRRBD PAOI 
T O I N  

PARA dP 
THE 

RBPORT/ 
ITEM No. 

IN 
APPENDIX I 

I Statement of Outstanding Recommendations 
[Para 5 (Intro)) 

Para 

I1 Education 
IIX Finance 
IV Food & Agriculture (Deptt. of Agri) . 
V Rehabilitation 
VI Do. 
VII Do. 
VIII Scientific Research & Cultural Affairs 
IX Works, Housing & Supply 

X Commerce & Industry 
XI Do. 
XI1 Do. 
XI11 Do. 
XIV Do. 
XV Do. 
XVI Do. 
XVII Do. 
XVIII Do. 
XIX Do. 
;rO( Do. 
XXI Do. 
2064 (Ail) LS. 

Item No. 



XXII 
XXIII 
XXIV 
XXV 
XXVI 
XXVII 
XXVIII 
XXIX 
XXX 
XXXI 
XXXII 

XXXIII 
XXXIV 
xxxv 
XXXVI 

XXXVIII 

XSXIX 
XL 
XLI 
XLII 
XLIII 
XLIV 
XLV 
XLVI 
XLVII 
XLVIII 
XLIX 
L 
LI 
LII-.4&B 
LIII 
LIV 
LV 

Comatrce md Industry 
Do. 
Do. 
Do. 

Education 
Do. 

Rxt -rnal Affairs 
Do. 
Do. 
Do. 

Financc 

Do. 4c, 290 
Do. $2 3c a 

Works, Housing & Supply - 5 3 303 
Food d. Agriculture (Deptt. of Agri.) . 60 3c\q 

'I'run y w r  r & Communications . 61 307 
(Deptt. of 'Transport) 

Food & Agricultur-. 
(Dcptt. of Agriculture) 

Do. 
Health 

Do. 
Do. 
Do. 
Do. 

Home Affairs 
Information & Broadcasting 

Do. 
Irrigation & Power 
Labour & Employment . 
Rehabilitation 

Do. . 
Do. 
Do. 
Do. 
Do. 



LVI 
LVII 
LVIII 
LIX 

Wt 
LXI 
LXII 
LXIII 
LXIV 

LXV 

1,XVI 

LXVI I 
LXVIII 
LXIX 
LXX 

Rehabilitation 
Do. 
Do. 

St -el, 'Mines & Fuel 
(Dqxt. of Mat F) 

Do. 
(Deptt. of I & S) 

Du. 
Do. 

Tramport & Comnuni :atims 
(Deptt . of Transport) 

Transport & Communications . 
(Dqtt .  of Transport) 

Transpnrt & C.>mmunicationj . 
(D:r tt. of Communications & Clvil 

Aviation). 
Fi nnnce 
Works, Housing & Supply . 

DJ. 
Law 



APPENDIX I 

Stue&r ~koming a c t h  takers or proposed to be taker1 on the outstanding recommendatwns of the P.A.C. eating to Cipil , - Accounts. 

Suial Para Ministry Recommendations Action taken by the Ministry Remarks 
No. No. concerned 

Eighteenth Report--(Second Lok Sabha) VoL-I1 

I Item 5 ,  C. & I. . . The Committee are glad A note has been submitted. The Committee would like 
APP- I to note that the Ministry (Appendix X): to know the fatcst position 

bas recognised that there in this regard. 
might be some necessity 
of cosrdination with a 
view to avoid over-lap- 
ping and duplication in 
the working of various 
boards. They desire 
to be apprised of the 
concrete measures taken 
by the Ministry in avoid- 
ing overlapping and 
securing cosrdination 
and the results there- 
of. 





Do. 

Do. 

C. & I. 

expected to be fin- ? 
The note on other old 
state trading scheme0 
may be expedited. 

. The West p i t i o n  in re- A note has been submitted. The Commiw W & 
gard to the d e m e n t  (Appendix XIII). t h e ~ t o t a k e ~  
of the claims of undivi- to expedite mtbas 
ded Government of of this matter. 
B e n d  and Iklhi Ad- 
ministration may be sta- 
ted. 

. The next Audit Report A note has been submitted. The Commit- w& liLC 
on the working of the (Appendix XIV) to watcb the pr- 
National Instruments 
Ltd., and the audit corn- 

through ! h u e  Audit 
Reports. w 

mcnts on its latest 
Balance Sheet and An- 
nual Report may be 
awaited. 

Biglateenth Report (Sccoad LokSabha) VoL I 

. It is apparent from the fam A note has been submittad The Committee might sp- 
p W  before the Corn- (Appendix XV). point a su- ar 
mittee that mauy of the go into the working of tae 
schem'ks for devtlopment Silk Board 
of sericulture which had 
been approved by Silk 
Board had either not 
been sEaradot.~lubse- 
w-1~ dtoppad by the 







- 
.large sums of money are Govanment -should k . voted by Parliament for laid on the Tablea of both 
payment to these Boards the Hausee of Parlipmmt. 
as grants-in-aid it is only 
proper that Parliament 
and the Public Accounts 
Committee should be 
apprised of their activities. 
The Committee desire 
that the Annual Reports 
on the working of the 
autonomous Boards, mk., 
Silk Board, etc. should 
be placed before Parlia- 
ment. They also recom- 
mend that the Comp 
troller and Auditor Ge- 
neral of India who is res- 
ponsible for their audit 
should in addition to the 
normal expenditure audit 
undertake an achieve- 
ment audit of these or- 
ganisations indicating 
inter cJia their original 
targets and achievements. 

8 20 C. & I. . . The Committee deprecate A note has been submitted. The Committtt rtn uaobbto 
the inordinate delay in (Appendix XVIT). accept the n p m  of thc 





The Committee need hardly 
stress the seriousness of 
the irregularities reported 
by audit. They suggest 
that Government should 
arrange to take suitable 
actionIagainst the officials 
responsible for these ir- 
regularities. In order to 
obviate the recurrence of 
such cases in future, 
Government should con- 
sider the desirability 
of issuing clear and strict 
instructions to the Khadi 
Commission for strictly 
complying with the rules 
and regulations in con- 
nection with the adminis- 
tration of Public funds. 

9 22 C. & 1. . . (i) The Committee arc not 
satisfied with the exp- 
lanation of the Ministry 
that it was not desirable 
to give notice to the trade 

Noted. The Committee sre not 
satisfied with the reply of 
the Minisny tbat their 
r-don hm. 
beennoted. They would. 





recoup the same in fume 
yea?. The information 
is sull awaited. 

10 32 C. & I. . . The Committee desire that A note has been submitted. The Committee would like 
in view of the demand for (Appendix XIX). to b o w  further propm 
salt in the Mandi region made in this regard. 
the question of economic 
utilisation of perennial 
spring of brine at Maigal 
should be re-examined 
and a note discussing the cz 0 .  commercial exploitation 
of Salt sources in the 
Mandi region submitted 
to them. 

34 Do. . . The Committee desire to A note has bean rubmitted. The Committee would like 
be informed of the pro- (Appendix XX). to b w  the tPtm p o r i h  
gress of the scheme for in this regard. 
installation of the wgahery 
p h t  at h b h a r  as well 
as the final outcome of 
the negotiations with the 
Rajasthan Government 
for the revision of the 
existing agreement. 



Twenty-fffth report (2nd Lok Sabha)-Vol. I 

12 17-18 Do. . . ( i )  T h e  losses in running A note has been submitted. See para 40 of the 
the various emporia (Appendix XXI). 
caused the Cornminee 

Repon ( m d  Lo& A*, 
some concern. They 
feel that the Khadi Com- 
mission should reduce 
expenditure on the staff 
and push up the sales in 
order to reduce the l*rses. 
They desire to be infor- 
med of the various steps 
taken by the Commission 
to cut down the losses. 

(ii)  A note re : the ratio of 
expenditure on adminis- 
tration of the Khadi Com- 
mission as compared to 
the amount paid to the 
spinners. etc.. is still 
awaited. 

To be considered by the 
@ Committee. 

I3 19 Do. . . The Cornminee of 1958-59 4 note has been submitted. The Committee would like 
had also expressed con- (Appendix XXII). to know whether Financial 
e r n  at the ~nsatisfactor). Regulations have been 
state of aff& prevailing finalised by the Cum- 
before the Commission mission. 
was set up in 1957. It 
might perhaps be too early 
to evaluate the progress 
of the Commission. The 





that the grants-in-aid 
were utilised emnomica- 
Ily and applied to the 
purposes intended. 

Do. . . The Committee ~vould in- A note has been submitted. The Committee would 
vite the Ministry's aten- (Appendix XXIV). to know the latea position 
tion to their note (App- in the matter. 
endix LXXVI), Volume 
11, Seventh Repon, Se- 
wnd LokSabha, wherein 
it was inrm aila stated 
that it wa* proposed 
to amalgamate the Trade 
h k k s  Registry and the 
Patent Office and would 
like to know whether 
this has since been done. 

T>wenty-fifth Report (Second Lok Sabha, 

16 26 Commerce & The Committee trust that A note has been submitted. The Committee will watch 
I n d u s q  effective steps will he (,$ppendix XXV) the position thtough - taken by the Foiuidn future A d i t  Reports. 

Kahan Foundr! to bring down the out- 
standing loans and ad- 
vances. T h e  would 
also suggest that the 
Foundry should make a 
realistic assessment of 
its outstandings with a 
view to writing off the 
irrecoverable debts so 



as to present a m e  state- 
ment of accounrs. 

r 7 28 Commerce & While the Committee Although the 9th compres- See para 12 of 120th Report 
Industry appreciate the difficul- sor has been installed the of Estimates Committee 

ties faced by the factory full extent of the im- (Second Lok Sabha) 
Sindri Fertili- in the initial stages they provernent will be known 
zers & Chemi- are disappointed to see only after the 9th gas 
cals Ltd. that even after installa- generator in the gas 

tion of the ninth compres- Plant, the installation of 
sor the production has which is in hand, is in full 
not increased. They 'commission. The 9th 
are concerned over Gas Generator is likely 
the setback in produc- to be put into commis- 
tion since 1957-58. They, sion by the end of 
therefore, urge that April or early in May, 
sffective measures, be 1961. The setback in 
taken to set up pmduc- production is mostly 
tion with a view to early due to the inability to 
achievement of the rated secure the right type 
capacity. of coal, the continued 

fall in the quality of gyp- 
sum and the fact that 
the period when 
heavy repairs are re- 
quired for the gas gene- 
rators has been reached. 
The fall in p d u c t i m  
has been engaging the 



The Committee could find 
no justification as to why 
the Company omitted 
from the purchase order 
for coal issued from 1 he 
beginning of the financial 
Y? 1957-58, the 
stipulation to the effect 
that payment would 
be made on the basis of 
the results of the anaiysis 
carried out by the Corn- 

earnest attentian of the 
Company and the Go- 
vernment. Atrange- 
m a t s  have been mrrde 
in regard no the supply 
of superior coal and steps 
are being taken by the 
management to renovate 
the gas generators. 
[Gypsum being a mi- 
neral varies in purity 
from place to place and 
it is reported that g s  
n e d y  the purity of the 
gypsum available from 
Rajasthan is steadily 
decreasing. There are 
no economic methods of tit 
beneficiating gypsum]. 

The Company took up the The Committee fal tbat this 
matter with tbe suppliers matter should be pursued 
when rhe supply did not further with the su liucl 
conform to &e gading, and the  PI mm% to 

but the suppliers were un- persusde the supplier8 to 
willing to enter into any agree to the payment by the 
agreement. hiesnwhile company (for the su plks 
the M  ont troll^ was of on the of 
approached by the Com- quality analysis carried out 
pany with the propod by the company and such 
h t  he migbt exetciPe a provision should be re 
his mod offices in the iaetrted in the m r c k c  

pany, when the Company &ttk of the supply of orders to avoid - the re 
was within its rights to 





aa 34 Commerce 8 The Committee are dfs- 
Industry tressed to note t ha t  al- 

though about eight \.ears 
SF & CL. have already elapscJ no 

decision has yet been 
taken regarding the utili- 
sation or the disposal of 
the Methanol Plant at 
Yindri resulting in avoid- 
able expenditure on it-; 
care and maintenance be - 
sides loss arising from 
its wear and tear and 10s. 
of interest on capital un- 
necessarily locked up 
They trust that a de- 
cision will be taken with- 
out any fither delay. 

Government of India de- 
cided on 7th July, rg60 
that simultaneous actbn 
;hould be *en for the 
utilisation of the plant on 
the lines indicated belon : 

(a) an enquiry should bc 
addressed to BASF who 
were the owners of the 
plant and who sub- 
mitted their project re- 
pst, to quote their t e r n  
rbr completing the planr 
, ith the existing equip- 
ment on a turn-key 

'lasis. 

M) it  sh wld be ascertained 
from Defence Ministry 
whether they would be 
interesred in the plant; 
and 

( c )  offers should be htittd 
for the disposal of the 
plant on an 'as is where 
is' basis fim private 
parties. 

The B.A.S.F. who were 
i 3 i I addressed on 4th August, 

Wu1TC.T- -a 





pttss on- 10th: h b & ,  
I *:in this regard which 
appeared in the Stcues- 
man---Calcutta, Times 
of India- B~mbay, 
Hindusran Times-- 
N e w l h i  and Hindu- 
Madras commencing 
from 18th December, 
1960. 

Seventh Report (Second LoklSabha) 

Education . The work connected with 
, All Ministries. the production of books 

for children and neo- 
literates may be en- 
trusted to a single agency 
to ensure cohesion and 
better performance. 

[Further comments of the 
Committee of 1958-591 

Final decision in the matter 
may be communicated. 

Noted. References made The Committee desire that 
to the various Ministries the matter should be W- 
of the Government of ised without further delay. 
India on this point reveal 
that there are three Min- 5 
istries concerned with 
the production of books 
for children and neo- 
literates, ttis., the Minis- 
try of Education, Minis- 
try of Information & 
Broadcasting and the 
iMinisvy of Community 
Development . The 
approach to this work in 
the case of each of these 
Ministries is, however, 
different from that of 
the others, depending 
upon the !subjects and 





h # b t i a n  . Th! Cotnmitta ernpbiot 
All Midstria the need for closer co- 

@ ordination between the 
various Ministries at 
the Centre concerned 
with the publication of 
literature for the use of 
ne~-literates, children, 
and adults and the State 
~0verIKnmts who were 
ultimately responsible 
for the popularisation 
of such literature. 

[Further comments of the 
Committee of 1958-591 

Final decision in the matter 
may be communicated. 

The replies from trmt of 
the State Governmarts 
to whom a reference was 
made in this regard have 
been received. Replies 
from the remaining 
few are awaited. After 
all the replies have been 
received, it is proposed 
to hold an Inter-Minis- 
terial meeting at the Cen- 
tre to consider the rep- 
plies and to devise ways 
and means for wnsi- 
derauon with the 
State Governments ac- 
cording to the recommen- 
dations of the Public 
Accounts Committee. 

EIGHTEENTH REPORT (SECOND LOK SABHA) 

36 Education .:,The Committee desire that 
attention of the Uaiver- 
siry Grants Commission 
should again be drawn 
to their recommendations 
made in para 42 of their 
Fifteenth Report (First 
Lnk Sabha) and they 
infbrmed of the views 

The recommendation of 
the Committee was 
referred to the University 
Grants Cornnrission. 
The Commission con- 
sidered the matter at its 
meeting held on the 30th 
hiovember, 1956 - and 
passed the following 





becoming inuwuingfy 
scIfdWcient have been 
repeatedly emphasised 
by the Gntral Social 
Welfare Board. The 
Committee feel that the 
basic principle of self- 
reliance which is regar- 
ded as essential to the  
success of the projects 
has been ignored in 
starting many of the 
Projects. They suggest 
that before starting a 
project, public co-op- 
ration should be secured 
to a reasonable extent 
and continuous efforts 
should be made to keep 
up the tempo of their 
enthusiasm. As the 
ultimate aim is to hand 
over the welfiue acti- 
vities to the people them- 
s e w ,  the succm of the 
Board's efbm would be 
very much dependent 
on the zed engendered 
among the people and the 
contriiutions made by 
them. 

conarned includrng the inlonnrtion d a d  for by 
Stan Boards empha- the W t t o c  ddr ptl 
rising the importance of 322 m y  be awaited. 
Local Contribulrons. A8 
regards the n projcm 
of 1954-55 for which it 
was mated that thc accounts 
did not show receipts of 
public contriiutions, 
the Board has collecttd 
the facts and figures 
which show that out of 
these cantniutiom wsrt 
actually raised in 7 casa 
indicated below : 

Name of the 



progressively collected 
so as to reach the mini- 
mum of 25 per cent. 
Later, however, the 
Ehrd realised the di- 
fficulty of maintaining 
the minimum of t j  per 
cent and this wcls given 
up from: r 957. 

Twenty-Fourth Report (Second Lok Sebha) 

a j  %No. 10 Education . The Cornminee observe 
of App. I that not only were the 
to 24th current accounts opened 
Report by the Director, Women's 
0~9-60) Section with the Imperial 

(now State) Bank of 
India in 1948 without 
prior consuItation of 
rhe Accounrant-Gcneral, 
Central Revenues, av 
enjoined in Rule 623(c) 
of the Central 'Treasury 
Rules, Vcl. I, but a190 
they were not closed till 
February and Oc!ober, 
1958 despite the objection 
raiscd by Audit in 1950 

md inatructions to close 

The S. W. & R. D. is now Further repon owoited. 
under the control of the 
hiuris:ry of Education. 
That hlinistry has been 
aqkcd to expedite action 
in thc n?attcr . The Mi- 
nistry of Rehabilitation 
h a w  srartx! in their O.hl.  
dated 24th July, 1g61 : 
" in so far as it pertains to 
the initial opening of 
tho current account by 
the Director, Women 
Section (now Social Wel- 
fare and Rehabilitation 
Directorate) with the 
Imperial (now State) 



the accounts isued by the 
Govement  in June, 
1953. The Committee 
ate amazed at the manner 
in which the DeM Ad- 
ministration disregarded 
the orders of the Govem- 
mmt of India for 5 years 
in closing the Accounts. 
They would like their 
displeasure to be commu- 
nicated to the various 
0f6cers responsible for 
this state of affairs. 

Bank of India, the matth 
has been examined by 
this Ministry. Theyper- 
mission for opening the 
account was granted to 
that Directorate by this 
Ministry. Xo mponsi- 
bility for opening of 
the account can, there- 
fore, lie on the Director, 
Women Section As rt- 
gar& rhe question of 
fixing responsibility for 
the alleged irregularity 
on an officer or officers 
of this Ministry, the re- 
levant file of the Illinistq 
in which the question of 
the 'opening of c ~ r m t  
accounts was considered 
is not now available, 
being about I 3 )tars old. 
In the absence of the 
file, it m o t  be veri- 
fied whether or not be- 
fore communicating 
sanction, this Ministry 
obtained the concur- 
rencc of the &%- 
of Finance or that of the 
D. A. G., F d  sad 
Rehabilitation who 
then the A-ts Ofti- 





% $.Neb j E d t b U i ~  . Iht Cornmi- wouldlike 
Of & P a  that the work rdadng to 
X1 tb the fl cdmpktim of per- 
yth Re- aonal ledger accounts 
Dort (1950- ofthe various categories 
t"9 afloans should be done 

expeditiously, ss with- 
out the knowledge of 
the precise amount of 
ltmn outstanding against 
cach loana2, r4covtrg 
will not only be mcom- 
plete but also be delayed. 

W 3 Education ThCommitteeattecfipt 
SR. & C.A. importance to subrms- 
Defence sion of accou~lts in time. 
Finrn Nm-mbmission of ac- 

0 counts for nuns of this 
mfgnitude is fitaught with 
grave risks. They fail 
to understand how year 
rAer ytat additional 
mcis were paidwithout 

Tht Minispy of Bduca- 
tion have stated ; 'The 
w o n r  have 
bcm n o d  for (@clan-. 
As soon as the recanmen- 
dations of the Public 
AcammP1 
m e  knom the praaia 
~fdrawiagmope~* 
lettcxsofacdst wards- 



first obtaining an ac- 
count for the rnr- 
r r l r d y  paid The corn- 
mitra are hardly an- 
vinad by the explana- 
tion of thc Ministry of 
Education for delay in 
the submission of ac- 
counts. They are sur- 
prised why the Mini;try 
of Finance had also 
been so complacent 
about this ma-. 

continued in this h W -  
try except in the ace 
of A. C .  C.  camps, in 
respect of whic!! the exs- 
ting mock of papent  
t b u g h  cheques drawn 
against letters of m t  
I d  to be continued ttm- 
prarily with the concur- 
rcnce of the Compmkr 
and Auditor Gncral 
of India, pending settle- 
ment of an altcrna ivc 
procedure in consulta- 
tion tvirh the Ministry of 
Lkfacur. in this con- 
nection a copy of the 
~nstructions iSSued to 
i+ll concerned in the 
Ministry is enclosed for 
information. (Apreadix 
XXVl). 

a8 4 Education TbeCommimthave rt- 
peatedly anphasised in 

S.R. & C.A. the past that.thc,tprac- 
t i e  of keeping (lw, 

All atha amounts under '~uspeaw 
Minirerfcci  COLlfiOuad @u rftt; 

''There was no dcsirr on 
the put of tee Ministry 
of E d d o n  to hevc this 
syrrcrn of payment, to 
the DcfeMx finistry 









-------A - 
I a 3 4 5 6 

31 I I Educaticn The Committee trust tnat The Atinistry of Fducation Before the Committee aJca ul, 
the Ministry will go icto have stated : 

S .  R. & C. A .  the question of drawing "Since funds drawn on 
funds -on simple receipt simple receipts usually 
forms more thoroughly pertain to a d m a  to be 
and take steps to restrict accounted for s u b  
this practice to rare occa- quently, j the instructions 
sions. contained in para 4 of the 

Ministry Circular at Ap- 
pendix XXVII ensure the 
action desired to be taken 
in terms of the PAC's re- 
commendations contained 
in para 1 1  of this Report. 
The observance of these 
instructions by the autho- 
rities concerned is a h  
periodicaliy reviewed, as 
explained below : 
'"A departmental team 
has also now becn or- 
ganised within the Mi-- 
nistry to make per id i d  
visits to all Sections of 
the Ministry and inrn 
olio looDt into the pro- 
gress of clearance of 

Accounts of the next pi, 
they would tikt to be in- 
formed how far tht n- 
by Tiow the -- Ministry - d 
cation have a d i k d  
the ends in view. ID 
particular, they wwld  
like to be informed of the 
improvrment t b d  in 
the Ditaaorate af Ex- 

for 









"";%" ent in the Minis- 
try or s d n y  of the 
orders of sanction of vari- 
ous allmanoes to officers 
in the Indian Missions 
abroad. 

35 % Brtemal A@&s The Committ~e fw1 that .4 note has b x n  submitted. 
the Mission did not care (Appendix XXX.) 
to implement the decision A Supplementary note has 
of Govement  regarding also been submited 
utilisation of the acquired (Appendix XXXI)., 
land. The land has re- 
mained unutilised for ten 
years. If the land value 
had risen in the momtime 
-it was fortuitous-it 
cennot be put forth as a 
pka to justify the expen- 

is not a function of Gov- 
ernment and less so in a 
foreign country. The 
Committee would like to 
know the yearly expwdi- 
m e  on rentaf etc., the 

'The Committee may k in- 
f m d  of further dtve- 
lopments in the utilislltim 
of the land in duc course. 

1: 



present arrangements for 
housing the staff, the 
savings that would result 
by building quarters for 
thz staff and the tala1 
expznditure, likely to be 
involved by such a cons- 
truction and the time that 
would be taken for build- 
ing the quarters. 

36 75 'Ministry of Ex- The Cornmitt x are' of 
I term1 Affairs. opinion that if cases of 

purchase of progxrty and 
lease hold lands in for ign 
countries are channelkd 
through the Ministry of 
External Affairs and the 
Mission in the country 
concerned, it would en- 
sure the b?st coordina- 
tion which is very neces- 
sary to cur down all un- 
necessary outlay. 

The Ministry of Transport The Commi~tee desire that 
& Communications have final action tPLen in the 
stated that they have matter nmy be comrmmi- 
never purchased property cated to them at m crrtiy 
and/or lease hold lands date. 
in foreign countries for 
their Tourist Offices. 
The buildings 
for office as well as resi- 
dential premises have 
always been obr ained on 
lease, the deeds in respect 
of which ate invariably 
negotiated and signed by 
the Heads ofthe Missions 
concerned as the Tourist 
Offices h c t i o n  under 
the overall control and 
supervision ef the Indian 
Missions abroad. The 
suggestion has, howwer, 





of loss of Government 
money with rhe passage 
of timc. They should, 
therefore, like the Minis- 
try to  consider earncs?ly 
this problem and report 
to the C.)mnirtee the 
measures pmposed to b: 
taken to r:alise the out- 
.;tandings expeditiowlv. 
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38 49 Finance (Depart- Th:. Commit ce ckpr-care Thctmatier is tli.&r con& '1-hc Cornmitree desired that 

mant of Economic the ~norJrnate delas on deratmn and thp  requisite the submission of the re- 
Affairs) the part of Gowrnm-nt ;zct' will b ~i ilrnitted to quisite note should bc ex- 

in taking final d ckinn the P.A ( dz soon a$ pedited. 
about the clocur: of ih.: pcwible. & 
Tripura Stare Bank in 
spite of th: h c a n  l i > s i 7 ~  
in its working y:ar affcr 
y.xr. t i l~ich iverc rising 
stcajily. 

I'k Committw i?arnr that 
the rlmning expcns, T of 
the Agartala Branch of 
:he Bmk amsun ed to 
Rs. 1,7m p-r m > n v m  
inst:ad of Rs. 1,300 pzr 
mlns;.m as rx3mm~nd-1.d 
by t\s ~ u b - C ~ v y n : n  ,- 
appoint~ J by -he Board 
of D i r x ~ o r s  of the Bank. - 



They regret to OM 
that had the recomrn:nd- 
ations of this sub- 
Cornrnittm been adopted 
earlier much of thc loss 
could have bcen avoided. 
I t  was obwrwed that the 
working expenses on the 
Branch wuld not bz rc- 
duccd by r-trenchmcnt 
a3 the Bank was not in a 
position to pay rt7tmch- 
ment bmefi ts  to the ps- 
sons. The Committee arc 
surprised at this statement. 
The Bank was a liabil~ty 
from the beginning and 
its losses wcr: s~eadily 
increaqing. In these 
circumztances, it would 
have k e n  prudent to have 
decided upon the cloaure 
in 1953 itself inncad of 
postponing it till 1959. 
The anticipation of Gov- 
ernment that samzthing 
would turn up in the 
affairs of the Bank during 
these years did not ap- 
parently take note of the 



fact that the losses during 
the interregnum were 
ultimately to be borne 
by Governem. 

The C~~mmittee understand 
that the paid-up capital 
of the Bank as on 31st 
December, 1957 was 
Rs. ~g,P+_cjo and the 
loss upto that day was 
RS. 7.29,2# ; the 10% 
during the year 1957 
F i n e  Ks. 31.3c4 (exclud- 
trig Rs. 1,73.908 on ac- 
count of had and doubt- 
ful debts nct provided 
for). The Committee Ire 
cii~turbed to note that 
thc Bank had thus con- 
sumed about 37% of its 
capital on that date. 

39 51 Finance (Depart- 'The Committee cannot re- The matter is under con- The Committee desired that 
m a t  of Economic frain from observing that rideration and rhe requi- the submission of the re- 
.Affairs) the Bank could not have site note wit! be submit- quisite note s h l d  be 

chosen t o  act in an un- ted to the P.A.C. as smn expedited. 
business-like manner in as possible. 
defraying the r a t  realised 
towards the payment of 
staff' had the Ministry 
been more exacting in its 
standards. A private bank 
in similar circumstances 

e 









market, would fetch a low 
price but would cost 
much more than re- 
quired later. But they 
are strongly of opinion 
that purchases of such 
stores should always be 
well-planned and h a g  
hazard purchases should 
be avoided so that there 
should not be any need 
for disposal of unwanted 
stores at a subsequent 
date. 

The Committee also des- 
ired to be furnished 
with a commodity-wise 
break-up of Rs. 72,000 
on which had b%n spent 
the purchase of timber, 
electrical goods, G.I. 
pipqs, etc. This infor- 
mauon is still awaited. 

59 Finance (De- The Committee desire to The Ministry of Finance The Committee would like 
partment of be apprised of the find- (Department of Econo- to know the results of 
Revenue). ings of the Court in con- mic Affairs) have stated : efforts being made to re- 

nection with the erron- Out of the three autho- cover the amount from the 
eous drawal of commis- rised agents against whom Sureties. 
sion by authoriscd agents prosecution was launched, 
as also whether the Gov- one has since died and 





in Delhi Area as dis- 
closed in the Audit Para 
might not be sympto- 
matic of a wide-spread 
disease. They would, 
therefore. urge Govern- 
mcnt to intens@ thc 
check of claims for com- 
mission under the exist- 
ing procedure till  it i~ 
replaced. 

special enquiry t e a m  
w x e  set up jointly with 
the P & T authorities at 
12 m$or centres. The 
C. & A.G. was also asked 
to conduct special au- 
dits at Calcutta, Bombav 
and Madras. The Re- 
ports so far received have 
not indicated any major 
irregularities. 

46 65 Finance . 'The Committee desire thc The Atinistry of Finance c Committee felt that 
qmrtrnent of Ministry of Fmmce to (Departmmt of Expen- when Cmv m t  placed 

xpenditure.) expedite the final dxision diture) have submitted large amount at the dis- , P 
in the manet of control a not= (Appendix posal of Ad Hoc bodieq, 
over grant-aided &die\ XXXIII)  whether registered or not, 

they should see that the 
bodies were equipped 
with proper machinery 
for implementation of the 
whcmt5. If they were 
unable to procure the ser- 
vice< of qualified per- 
wnnel from the r p:n 
market. Gnl mnrnent 
\haulJ Icnd the crvic?f 
c%f such perco7nel to 
t 5cm 





is under examination. 
Th would like to know 
the 1 nal decision of Gov- 
ernment . 

Do. The Committee trust that 
the rules for stock- 
checking and the security 
pmccdux~ will be so 
Framed as to enable the 
authorities concerned to 
detect lases at an early 
stage and to fix respon- 
sibility therefor. 

5 0  39 Department of The Committee consider 
Revenue. that the question of cut- 

standing demands of 
# income-tax remnue 

should receive early con- 
sideration by Govern- 
ment in order that the 
rising trend of arrears is 
halted quidriy. They 
would like to be kept in- 
formed about the mea- 
sum introduced by Gov- 
merit to achiew that 
object. 

On the 28th July, rgb ,  
the Depn. of Revenue 
stated. While consider- 
ing !he problem of 
arrears of Income-tax, 
the Direct Taxes Ad- 
ministration Enquiry 
Camnittee have, in thar 
report to the Govern- 
ment , recommended that 
a self-contained Re- 
venue Reawery Code 
should be enacted for the 
purposes of effecting re- 
conria of direct taxes 
levied by the Central 
Go-t with a view 
to achieving uniformity 
of action in the matter 

The requisite information 
should be furnished wih- 
out dclay. 

The Committee would watch 
the progress made in fhe 
rralisation of o t l m d m g  
demands of incomc tax 

e 
through furun Audit Ru- 
m. 



On 20th May, r g 6 1 ,  the 
Dcptt. of Rrvcnuc stated : 
The Second !kh&ule 
to the Irrcome-tax Bill, 
I 96 r , implements the 
rrcOrnmendatiotl8 of 
the Direct Taes Ad- 
minisvation Enquiry 
Cornmi- and the Law 
Commission in so far 
as it dates to unitonn- 
ity of pruccdurc in the 
matter of recowry of 
taxes. In regard to an- 
powering Income-tax 
m a r s  to d c a  arrears 
as mentioned b the PAC, 

111) of the clause i ( ~ )  (Y.. 
Bill would enable the 
Ccnual Govrrnmmt to 



wthorin ply OffiCCIt d 
the Central Govemmmt 
to aerdse the powen 
of the Tax Rccovay OtB- 
ca. It is expamd that 
the Central Gmcmmcnt 
will, in due course, vain 
its own of6ccrs in re 
venue recovery work so 
that driramely the Cenm 
can rake ova the cd- 
lection work in its Om 
hnnds. 

Seventh Report (Second Lok Sabhaj 
Finance (Deptt. Ckllings should also be pres- 
of Economic cribed in respect of pay 
Affairs). granted to Corporation's 

employees w e d  to the 
loanee companies and 
copies of regulations un- 
der consideration of the 
.%istry in this regard. 
when firalised, should 
be furnished to the 
Committee. 

The Staff Regulations of the 
I.F.C. have not been fina- 
lised so fhr. Section 43 
of the I.F.C. .4a, 1948 
under which the Staff 
Regulations are to be 
framed requires consul- 
tation with the Restrvc 
Bank and the prevbu~ 
sgnction of the C e n d  
Government. The con- 
sultation~ with the Re- 
serve Bank were over but 
Government approval wss 
d e d ,  In the mean- 

'The Cornminee regret 10 
note that t h m  had b&u~ 
undue &lay in finalioing 

I.F.C. whic lf are under Of 
ansideration of the Cor- 
porafcv for the last four 
years 'I-hey would like 
to be info& of the 
mion taken by the Min- 
istry of Finance to en- 
sure apeditious wmpli- 
an= with the ncommen- 
datiom of the 
FUnh, tbe f*= 





53 77 Finance (Depn. The Comrnlttcr trust that of Economic Govemrnmt wu ld  isue 
A ffai m) . s t and i i  instrucqions re- -- ------ garding the recovery of 
W. ZI & S. rent from the employees 

of all State Undertakings. 
alltonomus bodies, etc. 
who are allotted Govern- 
ment midencxs, if nor 
already done." 

In so far as the R.F.A. is 
a~ncemed, its rules re- 
garding recovery of rent 
from its employees who 
are alloned Government 
residences have already 
been fegularised on the 
lines of relevant Govt. 
rules. The quesrion of 
issuing instructions to all 
autonomous wqwrations, 
erc. is a general one and 
the Miniwry of Worlu, 
Housing and Supply had 
been requested to am- 
sidcr this. The Ministry 
of W.H. & S. have issued 
inmuct ions (Appendix 
XXXV). 

The Committee m e  that 
the Minimtry of W.H.86 
have issued standing ins- 
tructions in the matter wd 
have also asked rhc o r b  
h-iinistriee con~~ntcd to 
implement thcm in regard 
to aceommoriarion under 
their administrarive con- 
trol. It is &f't to that 
Ministry to ensure that the 
instructions of Govern- 
ment arc duly followed by 
all conccmed. 

Eighteenth Report (Second Lot Sabha) VoL I. 

4 90 F d  i% .\gricul- The Chmmittee f-xl that A note has been submitted The Committee w o k  wa!& 
ture (Depen- the explanation of rhe .!Ii- (Appendix XXXVI 11). the wporking of the alter- 
menr of Agri- nistry that short paymenu native procedure. 
culture). agai~~st the san~ioned 

grants during the years 
I952 to 1955 were due to 
late starting of the sche- 
mes a d d  be valid for 
the f i r s  year and not for 
subsequent years. They 
are g i n  to learn that 

-__ ____ -___- - -- - - - -.* - 



t&ruggrsrionmaQby 
themtopkccatthtdis- 
p o d  of the I.C.A. R. a 
ltrmp rum as gmt-in- 
aid which will be used 
as a permanent rcvoIving 
fimd instead of armual 
mts- inaid by Got-- 
mat,  has been accepted 
by the Govement. 
Apart from eiiminating 
the question of suntndcr 
of unspent balancxa, it 
will ensure continuity and 
better utilktt ion of avail- 
able funds. The Com- 
mittee, thedore, desire 
thpt the initial ~~IUt i tu-  
tion of this scheme 
should be worked out in 
oonsuftotion with the Mi- 
nisvy of Financt and 
Audit. With the m b -  
lishment of a permanent 
Fund, the I.C.A.R. will 
not be required to hrsue 
yearty rmctions fbr pur- 
p o s t r o f ~ o f g r ~ n a -  
in-aid Wore the close of 
thcfinrndol year. 







hhould like the submis- y .52 crorcs. bilk, ?o 
\ion of the wcounrs to the extent 0.f R\. 7.37 
be exyecfltad. cmres have already bcc n 

adjusted by the P&AO 
while t h c ~ e  for the rest 
are under the proccss 
of check and adjust- 
ments. The balance of 
Rs. 6 lakhs will be ad- 
just &- assoonas thc 
credited forthe mount  
has been afforded by 
the State Government. 
'I'he matter has been ta- 
ken up with the State 
Government for txpcdi- 
tious settlement. 

39 1 @4 a x .  
The Committee hire the The note on the case was 

hhistq' to inform them sent to Audit and has 
of the latest position in been received back with 
regard to final action emin remarks which 
taken in the matter of loss are under examination. 
on the puy-hase of con- 
densed mik. 

Twenty-fourth Report (DeLi ~ d m ~ . t r ; d 0 1 1 )  

59 17 Food &A@- TheComminte understand The Committee's recorn- 
S.No.7 of culture Dcptt. that the hiilk Supply mendation has been 

accounts rendered *re stilt 
n o  cmpletc, 

The Committee felt that t1.e 
submission of the note 
had been inordinately 
delayed. Ttq desired 
that it should be fkmicihed 
to than without further 
delay. 

The Cornmi* now under- 
stand that Financial Re 





been functioning only 
for 5 months, during the 
year 1959-60 and crs the 
buildings and equipmeat 
sanctjoned or emxed for 
the scheme, had not been 
completely taken over, 
the proforma accounts 
for the 5 months ending 
March, 1960 could not 
be completed, in the 
manner required by Au- 
dit giving the comptcte 
value of the SSCB. Thw 
accounts can be praent- 
ed only when the assets 
hare been finally taken 
over. It is now, there- 
fore, proposed that the ac- 
counts fm the part of the 
year 1g5W50 should be 
prepared along with the 
pcc0ullt.s for rg60-61 
and submitted to Audit. 
T h e  financial review 
will, therefore, be pre- 
pared on this basis sld 
submitted for publicrt- 
tion in the Appropria- 
tion Accounts for the 
paiod ending March 
31. x*." 
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60 28 I ; c d  and Agri- 'I'he Committw dcplorc thc .A no;e has been submitted. 1 he Gm~rnittee %ill wahrh 
culture (De- way in which thc :.\lini+ 'Appendix SXXVI). further, pmgmss md the 
partment of trs ha5 set about plan- results wchict~d. 
.\grim1 ture) nlng and cxeczl~ing the 

Pilot Plant for production 
of different iypes of paper 
and boards from indigc- 
nous raw marerials I'hcy 
were given l o  under- 
stand that thc firm with 
whom o d e s  were pk-txi 
tor equipment had no e ~ -  
pcrience in that linc of 
manufactur2. 

Do. 'The Cornmi t rec wcre con- 
cerned at the large cxpen- 
Jiiure already incurred 
on this projext without 
any return and desired 
to know how i t  was pro- 
posed to utili-se the plant . 
They could not appreciate 
how manufacture of pa- 



per from barnboos, was% 
papers, etc. would faci- 
litate research on manu- 
facturing paper from in- 
digenous raw materials. 

Do. While they would like to 
watch the working of this 
plant, they cannot help 
observing that the entire 
project was ill-conceived. 

Do. 

61 38 Agriculture t i )  The Committee deplore The Afi49tr-y of Transport The submiwimr of the nnrc 
- the routine manner in and Communications (De- mas be cxpoiited. 

Transport which the Ministries partment of Transpwt) 
- c*ncerned had acted in have furnished a nme (Ap- 

W.H. & S. this case without apprwia- pendix XXXVII). The 3 
ting the need for urgent Department of Agricuf- 
action. In their opinion, t u e  have stated : 
the hlinistr?. of Trampon As already explained in the 
could \\.ell have taken earlier statement forward- 
up the matter direct with ed to the Lok Fabha 
the Agriculture Depart- Secwrariat rm the 29th 
ment in this case under June, 1960 the recm- 
intimation to the Mission. men&tim regarding 
Likewise the India Supply delegation of powen to 
Mission could have taken the Aiissims for negotia- 
up the matter immediately ting diversion of vessels 
with the Shippers without whenever necessary to 
raising a controversy. I t  the best advamage of 
was urged that the India Governmentwas referred 
Supply Alission had no to the W.H. & S. Ministry. 







were, hnwcver. crf the 
n e w  that this waq a fit 
LXW where charges should 
he framed apaimt ail the 
~rfficids -guilty of laptes 
and the matter should hc 
p r m - t ~ d d  with. 'rhe 
.\Iinistn nf F(wd & Agri- 
iultur@ in msultatitm 
with the Minictry of 
Home Affairs a%k& tlrc 
Chicf Cpmmissioncr, 
Tripura. in December 
I 960 to conduct a cietail- 
L=L\ preliminan enquin 
\\ ith 3 view to fixing 
rcsponribility m regard 
to [a) award of work dt 
higher rates without 
m'ording the reasons 
therefor, (b) non-execu- 
tion cf proper contract, 
(c) non-maintenance of 
initial stock accounts ac- 
cording t o  rules, (cl) non- 
recovery of security dcpo- 
sit and (c) non-cnforcc- 
ment of terms of cvmtract 
ctc. The Chief Cornmis- 





Btghtecnth Report (Second Lok Sabh+VoL I 
64 13(d) . H d t h  . Grant No. 48-Public The MLristry of Health have The Gxmui~ec would J&e 

Hcalrh-Family Planning. stated as foUo-5 :- to watch the working of 
Finance the revised ptocfdurr for 

The Committee suggest that 'According to the revised giving of grants to State 
the Ministry, in the light procedure for giving Got~mments. 
of their past experience, granta to the State Gov- 
should make provkion for ernmcno, no expend- 
grant of funds to the ture sanaions are issued 
States for family p l m m g  by the Government of' 
schemes on the basis of India on ss and when 
firm commitments made required basis. Certain 
by the States concerned. allocations for the 

implementation of the 
Plan Sdremca arc mode 
by the Planning Com- 
miotioa on the rccom- 
mendptiw of the Work- 
ing Group and 1/12th 
of such ahat ions  
are rile to the Smte 
Governments every 
month as ways and 
means advances. Find 
adjustmeat sanctions 
are issued at the end of 
the year on the baum of 
actuals for 9 months 



and estimates for 3 
months. Subcquently 
adjustments arc made 
in the following year 
on the .basis of the 
acruals for the full year. 
As the allocations arc 
made on the h re- 
quirements of the State 
Governmenm whose re- 
prestatativt is present in 
the Working Group, it 
is for the State Govern- 
ment to8 rigidfy irnpk- 
ment the schemes 6 r  
which they,wanted allo- 
cations of funds. The 
State Family Phnning 
Orgaaisations have been 
asked to keep the Centre 
informed periodically 
about the actual ex- 
penditure incumd' ,% 

65 107 Health . . The Committee were given The Accounting Rules and The Committee regret the to understand that the forms prescribed for the delay in the cormncrcial- 
principle of cost actout- Institute have been sent isation of the Aarounts 
ing would be applied to to the Mi* of Finaua of the htitute and desire 
all the biological ptoduas for con-=. After that the matter b u l d  be 
manufactured at the In- these have been appro- finalid witboin funher 
stitute, and they would ved by that lulinisny, the d&. 



o.~ aqi jo aurmino 3q1 jd 
pmxsopq am daqi wi Atq 
-urcyI '1odq-J eaxO1S p 
-!Paw aw 30 sad -1 
WOJJ 1-1 8 JO UO!UP3 
aql %n!@x X383 3ql 
JO uo!iarapys~m ~aqrmj 
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d t a  which had been filed (ii)  Suit regarding mni- 
in the Court. pensation and Halakhor 

tax amounting to Rs. 
16473.46 nP. filed on 
6th February, 1959. 

(iii) Suit regarding re- 
a w r y  of rent and com- 
pensation amounting to 
Rs. 13,610.88 UP. filed 
on 26th February, 1959 
for the period prior to 
7th October, 1954. 

On the advice of the Central 
Government Pleader at 
Bombay and in aznsuIta- 
tion with the Minimrq. of 
Law, this Ministry have 
since agreed to mmpro- 
mise the suits with the 
pan). on receipt of arrears 
due from them, leaving 
aside the arrears due from 
the previous tenants. 

TwentpHfU Report (Second Lok Sabha)--Vol. I 

68 1r(e)' . Health . The Committee feei that &lap referred to by 
the h.linisuy can be 

Note awaitEd. 



easily avoickd in future 
by smling the pancrn 
of rrssimane in time. 

@ 45 Health . The Committee understand 
that the b to Govem- 

WHQS m a t  on acaunt of mt, 
etc. of vacant residential 
buildings wuld not bt 
sscertained as the re- 
cord showing the aaual 
date of handing over of 
thaw buildings were not 
available with the In- 
stitute or the Central 
Public Worb lkpn- 
m a t .  The Committee 
de.uk that the records 
ahould be tractd 8nd the 
amount of loles sustained 
by the Institute calculated 
aad intimated to them. 

Health . In regard to the buildinp Two ma haw been mb- The Committee ue am- 
constructed by Govern- mitt& (Appendices XLI- ctllled to note that as numy 
mcnt for the Institute XLTT). as 93 quptten of the fa- 
which had since bem stitutc M dl in OCCU~ 
haqded over to the In- $&m of the non-- 



rtintte, the Secretary of 
the Ministry gave a 
flgum which di&rad 
widely from the detailed 
infinnation furnished 
by the Ministry at the 
iaatance of the Committee. 
The Committee regret 
that the witness had not 
come filly prepared. 

Health WH&S The Committee are as- 
tonished to find that a 
job like the construction 
of two truck bodies which 
would not take a private 
truck owner more than a 
few weeks should haxe 
taken the Central Pur- 
chase Organisation a per- 
iod exceeding a year and 
a half. Even after mak- 
ing due allowance for 
the completion of GQV- 
ernmem Departmental 
procedural formalities, 
the delay was uncon- 
scionable. The Com- 
mittee suggest that Gov- 
ammat will be well- 
dvisad to review the 
procedure prescribed 

Note rwlitd. 



with a view to rid it 
of ~ e o c s ~ a r y  and pur- 
poseless formalities. 

Health . The Committee would lie 
to be furnished with a 
m e  ming forth the con- 
siderations which weighed 
with the Delhi Ad- 
ministration in corning to 
the conclusion that the 
Land Acquisition Oficer 
was not to blame. 

A note has been submitted The Comminu are not 
@ the Ministry of Health. happy over the maMer 
r.4ppmciix XLIII) the Dclhi Administrptim 

a d  d ~ e  Deputy Cam- 
missioner's Office hod 
art& in this case. After 
requesting the CcntrPl 
Aiinistry of Health fot 
expenditure sancxion in 
July, rpjq, the Adminis- 
tration did not bother 
to know the outmm of 
thdr q u e s t  for about 
three years till the matter 
was presocd by the land- 
owner. Nor dM the De- 
puty ~ i o n c r ' s  Wce 
wth whom the man- was 
continuoW pursued by 
the clainrimt kecp my 
tmck of its reqa#rt moQ 
in April, 1954. The 
p h  of we-work in tBt 
Deputy ~ o r P d s  



C&cc advanced by the 
Ministry for the above 
lapse b hardly tenable. 

Health 'Law . T h e  Cornmince understand 
that in spite of the fact 
that the claimant in this 
case had failed to fulfil 
hk obligations under the 
Land Ac~uisiticm Act 
and the Punjab Land 
Revenue Act, according to 
legal opinion, hi's claim 
to interest charges had 
to be honoured. This 
points to a lacuna in 
the Act. the amendment 
to which was stated to 
be under consideration of 
Government. The Com- 
mittee would like to 
he informed in due 
cmrse of the final de- 
cision taken in the matter. 

74 187 (7th Home -Affairs. The hiinistn. of Home 
Report) .Wain should review tile 

Item 96 of whole position of the 
Appendix working of the Marine 
I of 18th Department Stores, An- 

Report, Voi. darnans and consider 
I I. whether having regard 

A note has-been submitted. The C'xmunittee would like 
(Appendix XLIV) to be informed of the de- 

cision of the Ministry of 
Food and Agriculture in 
due couwc regarding the 
addition of a proviso to 
section 34 of the Land Ac- 
quisition Act to the effect 
that interest will not be 
payable where the person 
claiming interest hsd been 
guilty of any default or 
negligence. 

The t>bservations rrf the The latest position a b u t  the 
Cormnittee regarding re- disposal of the remaining 
gdar verification of stock stores may be reported to 
and disposal of surplus the Comrnittce. 
stores have been noted. 
Arrangements have been 
made for regular annual 





Lok Sabha, 
Vol. I-Ap- 
pendix 1) 

Government Dairy Farm, Andmans, self-support- damanc self supporting. 
.indmans self supporting. ing :- They rccsmmard that W- 

&ent should re- 
(i) The selling price of milk view the working of 

has been raised from Dairv Farm in the light 
37 nP. to 45 nP. per of the stqm taken and 
pound with effect from furnish the results thereof 
the 15th April, 1959 ; to the 

(ii) The dry fodder being 
imported from the main- 
land, is costly. Its con- 
sumption is, therefore. 
being reduced by the sub- 
stitution of green grass to 
the maximum extent pos- 
sible. With this end in 
view, an area of zoo acres 
of pasture land of the 
Diary Fann will be 
provlded with irrigation 
facilities on completion 
of the Urban Watu 
Supply Schane, the irn- 
plementadon of which is 
in progress. This wil l  be 
a protected ateo d will 
pr13Vide fresh graSa f0r 
the cattle. Thia will also 
ensure availability of 
water throughout the 
year for tbe cattle ; 



(ti9 Under the Animal Nu- 
trition Scheme two groff 
farms are bcmgat upin 
the Islands to nwet the 
reqybema~s of the 
Durp F m .  

76 191 Hame AfWm 
(Seventh 
Report) 
Item NO.% 
of Appendix 
I of 18th 
Report 
Vol. 11. 

The Public Accounts Corn- 
mittee (1955-56) had 
h a  that with the setting 
up of a Vigilance Or&- 
sation in the Ministry 
disposal of such cases in- 
volving disciplinary action 
would bc expedited. But 
the Commit:ee regret to 
observe that things have 
not improved much. They 
would like the Ministry 
to examine and report to 
them whether speedy ac- 
tion was being taken in 
coee~ of disciplinary 
action. 

The following statistics indi- 
cate the rate of d i s p d  of 
complaints and vigilanct 
cases. The figures for the 
period 1st April, 1958, to 
31s  December, 1958, arc 
only for a period of 9 
months whereas the fig- 
u.= for 1956-37 and 1957- 
58 arc for a period of 12 
months. 

The Committee b i r r  to be 
mfonmd of the r a m s  a 
for non-disposal of a nutn- 
ber of c o .  t ~ n  after xa 
mont he. They wourd urge 
that steps should be taken 
to ensure [hat no cws 
are ournandfng for more 
than ra months as the 
&lay lessms the deter- 
mat efficr of p- 
on guilty o-fbbb whereu 
itresults in unjust ham- 
mcnt to t h m  who tw 
found fnnocen t . 









79 4 Home Affairs The Committee would await The Minirtq- of FooJ & The -t# dtcin that the 
the findings of the Board Agriculture who are con- re uisitc information may 
of Enquiry and action cerned, have been asked be urnishtd without dety. 
rakcn by G o v c m n t  to furnish rhe requisite 

? 
thereon in the case relat- information to the Lok 
ing to the shortage of Sabha Secretariat. 
f d g r a i n r  . 

Do. TheCommittee wrrt inform- ,4 note is sil l  awaited. The Gmmittcc desire that the 
ed that the S m  Seva submission of the note m y  
Sangh had refunded the be expedited. 
balance, but the accounts 
were still under scrutiny E! 
by the Oriesa Gem- 
b t .  They would like to 
have a hrther report in 
due course. 

The Committee regret ro 
learn from the Secretary 
of the Ministry that the 
experiment of trying to 
manage the Gramdan 
Villages through a non- 
official organisa:ion has 
not been a happy one. 
They view with concern 
that such worb involving 
huge financial comrnh- 

Do. Do. 



menu should h m  been 
entrusted *o orgmhtions 
about whose c a e t y  
then was no sue[ic~mt 
knowledge or data. 

HIMACHAL RCAMLSH A D M X N ~ T I O N  
Tvdftb Report (Second Lok S.bh.) 

82 17 Home Aftiiirs The Carmni tee would sug- gest that the Gownunent 
H.P. Adnm. should examine 1 he h i -  

bility of rrcovering the 
viltagcrs' contribution 
towards the cost of the 
Na ional Water Supply 
and W t a  ion Schemes 
in Himachal Pradtsh in 
the fonn of amnual labour 
where because of lack of 
rcmmxs they are unable 
to pay in cash. 

The recommcadation of the Furtha report d t t d .  
Public Accounts Cum- 
mi*ia is rmdcr e x h -  
tion in consultation with 
the Territorial Coundls, 
Municipal Bodies and 
PanchapatJ. It is consi- 
dered that Won giving 
e&cc to the recomma!- 
&.ion, it is essclltial to 
ensure that contribu ion 
in the form of manual 
labcnxr would be readily 
forthcoming and that it 
would not be below 
x2i0h of the capital awt 
o i a  s c l m ~ .  

83 (0 4 Home Affrh (a] Tht Gxrimhx dcsirt Dus  outstanding against The Gmmitta 
-ha1 Pradesh that all o\a efforts should individuals which stood all out dm should be 

AQninistloJon bemadeto reduce the at Rs. 23,58,271/- on madc recovw the out- 
outsfanding dues from p6-1956 (inhenred - 
tbe individuals by the the erstwhile Bank of 

standing- rn 
would await a h t h c r  

HimPchal Pradesh Sta:e Sirmur integrated in report in the matter. 



Cooperative Bank to en- February, 1955) were re- 
able the Bank to progrcs- duced to Rs. 3a,p,sn/- 
sively change over comp- by the 3ISt Decanber, 
pletely to Cooperetiw 1957. These have been 
Business. firther reduced to Rs. 

12@7,7&- by the 30th 
h o b t r ,  1939. hm- 
tions have also been 
issued by the Himechal 
Radesh Administration 
to the hlaneganent of 
the Bank as well m to 
the field staff to upbditc 
nmvery fran the pmons 
concerned. 

P w t k  Rsport- 

0x1 the 26th 
the outstandings ag&a 
the individual8 were Rs. 
10,10&5.88 Out O f  
which Rs. 14 ,749  , have 
been recovered leavurg a 
*a of Rs. 8,e,go8.88 
still recoverable. Fmh 
Advances have been 
made after the 35th 
Mnrth, 1960 Peainst sanc 









(ii) Puru =---Ourstanding;s 
of the Himachal Pradesh 
State kpemt i vc  Bank 
Ltd. are due to the fict 
that the crops Wed in 
certain parts of this ter- 
ritory with the result that 
the repaying capacity of 
the bomwers was reduc- 
ed. However, the Bank b 
making efforts ro reduce 
the extent and percentage 
of overdue under both 
' Principal and Interest'. 

s4 35 Home Atfdn The Committee would like Physical verification of Further report awaited. 
to be furnished with a stores has been com- 

H.P. A d m h h m  report on the amount of pleted in all the divisions 
d m  6urplWca and deficiencies except two sub-divisions 

di8dWal as a result ofthe of Rampur Division and 
8tock verification in the four sub-divisions of 
various divisions of the Chenab Valley Divisions. 
P.W.D. and how these 9 The physical verification 
have bear reconciled. of stores in these sub- 

divisions could not be 
completed on account 
of their being situated in 



Home AEab The Cornmine are per- 
nubad to observe that 

H.P. Administration the position of store ac- 
counting in the P.W.D. 
continues to be unsatis- 
factory. The situation 
called for medial mea- 
sures to bc taken much 
earlier. Storas are cash 
in mother form. Their ac- 
carnal, safe custody and 
verification are, therefore, 
of utmost importance. 

remote and inaccessible 
areas of the Tiber- Kash- 
mir Border, which re- 
main cut off as a result 
of snowfall for about six 
months in a year. Stock 
verification has been do 
layed in the p s t  largely 
owing to the shortage of 
technical staff. There 
was a shortage of I* 
overseers against the 
total sanctioned strength 
of 388 overseers. By the 

'end of June, xsg, the 
shortage was reduced to 
86 and every effort is b e  
ing made to fill up the 
remaining vacanae~ .  

The complilation of stock 
returns for the past 
several years is in arrears. 
Consequently , the sur- 
pluses or deficiencies dis- 
closed as a result of stock 
verification cannot be 
worked out mil the half- 
yearly r e t w  have been 
bmught up-to-date and 
book balances on the date 
of physical verjlicatim are 
known. Additional staff 

Further report awaited. 







srnhl NO. 26 (c). The &- 
pute be- the Ad- ] 
ministraticmandthcla9- 
ocs in regard to 'thc o 
pointmcntofArbitrator !& ' 
accordance with tbc At- 
bitration dause of tlae 
Agreement is pending 
in the Punjab High 
Court. 







% (II) Ihmc AiaPPtn The Cornmime consider 
that t k  presem system 

H h m h l  Pradcsh of charging debrtciation 
Administration in the case of rolling 

m k  by the Hirnachal 
'lhnsport Senrice is 
ddactive in as much as 
it docs not take into ac- 
count the nplecement 
c o ~ t  of vehicles, but icr 
based merely on the initial 
cost. The purchase of 
the new vehicles at high 
prices would, therefore, 
throw on the Transport 
Smite a heavy financial 
burden. 

The Committee understand 
that the Railways have 
revised their system of 
calculating the deprecia- 
tion taking hto  account 
the increase in replace- 
ment coets and obsoles- 
CClpEc m Comznittce, 
therefore, suggest that 
the present system of 
charging depreciation 
on the initial cost of rob- 
ling stock by the Hima- 
chrrl Pradesh Transport 

The prestor system of Purthn repart a d  
chatging depreciation 
is being reviewed in the 
light of t  he data collected 
from the other State 
Transport Unckrtakfnv 
and a find decision will 
be talcen in consultation 
with the A c e  
Gmetal, Funjab. 

Serial No. ?4. The Minis- 
try of T. dr C. (Dcpn. 
of Transport), who are 
administratively concer- 
ned with Himachal 
Pradeh Governmat 
Transport, arc of the 
opinion that the p m  
practice of depreciating 
the rolling stock (LC. 
Motor Vehicles) in H. P. 
Covenuneztt T m p m  
on the basis of the original 
cost may be allowed to 
cominue. Thcy, how- 
ever, fcel that there is 
need to create a separate 
"Rolling Stock Price 
Equalisation Fund" to 
provide fot the additional 







4. Rerin apaues re 
for 1952- 

53 . R8. 14,471 .. b. 14,474 





90 S. No. 21 Home Ministry/ 
of H. P. Admi- 

Appendix I nistration/ 
to the Pmsts ,  In- 

2qthRepon dustries and 
(1959-601 Transport 

Department q. 

Twenty-fotutb Report ( Second Lok Sabha) 

A case was reported to in 'The cast is still nrb-jndice. The Committee awld  await 
para 18 of the Audit Re- Ministry of Home Atfairs the final outcome of this 
port 1954 wherein it was 0 . M  No. g:r,%o-AC. 11, ,case. 
stated that the Agents ap- dt. 1b3-61.1 
pointed by the State Go- 
vernrnen t for receiving, 
storing and distributing 
the rationed food-grains 
in the State had over- 
drawn tatge sums of 
money by altering the 
amounts in the cheques 
given in their favour. 

Moreover, the system of 
payment of freight by the 
Agmts wro such as would 
have enabled them to 
draw refunds of over 
charges without the know- 
ledge of Govunment. 
The Amounts thus mis- 
appropriated by the 
Wts wue not cxactly 



worked aut. There were 

of the Deptt. was taken 
up, the Secretary sub- 
mitted that the case was 
already king tried in the 
court, and was Wb w e .  
The Committee thereupon 
decided to postpone the 
discussion. 

Eighteenth Report (Second Lok Sabha) 
gr rrgi%rm I . &  B. . (I] The Committee would '4 note has been submitted ( i )  The Committee desW 

like to recall their obser- (Appendix XLVI). that the proforma account8 
vations made in para I 93 Reg. (iv) the Ministry have should be so drown up in 
of their Seventh Report further stated. The Go- hture as to present a 8 
(Second Lok Sabha) that vernment feel that, as far reahtic statement of the 
even after allowing for as possible curtailment of services for which the 
expenditure on external the existing facilities A.I.R. gets return. They 
services, the overall loss shoulJ be avoided find that the deficit as 
incurred on. the working worked out is still consi- 
of A.I.R. is on the high T h e  possibility of measures derable. This should be 
side. In fact, it is conti- which would result in em- ptogrcssively reduced. 
nuously increasing. They, nomica1 working is being (it] See para 71 of the 
therefore, desire that the &ned in detail with a Twenty-fifch Rcport (Se- 
.Ministry should explore view to taking a final cond Lak Sabha) Val. XI. 
all possibilities with a view decision. 
to reducing the loses and (tri ) S o  comments. 
nport to the Committee 
the result of their efforts. (io) Thc Cornmi- wcnlld 

watch the effect of the 
steps talren for reducing 





outcome ofthe ptapcrral to 
discontinue same of the 
journals and the extent to 
which it had resulted in 
the reduction of loss on 
xadio publications. 

<)L S.  No. I. cQ. B. The Committee feel that the The supply of caolplimcn- See r t l n u h  rpfart S. No. 
tary copies of radio jaut- (b) above. 
rials is now govQaed by 
the wincimls indicated 

103 of proportion of free distri- 
b - o n  of Radio Publica- 
tions is rather on the high 
side and they see not jus- 
tification for it. They are 
also of opinion that the 
publication of journals 
with a armlation of 5000 
or less should be disconti- 
nued as it is not economi- 
cal to bring than out. F= 

n 
The Committee are not sure 

how for the above redue 
tion in price will stirnu- 
late the sales. They would 
recommend for the con- 

. sideration of rhe Ministry 
an increase in the radio 
licence fee bv a r u m  or 

ag&st it& 61 of the 
statanent showing the 
action taken on the re- 
commendations of the 
sixteenth repan of the 
P.A.C., vide this Minis- 
try's lener No. 61456-B. 
& G, dated -3-57. As in- 
d i d  the& the mpply 
of oompkmentarg oopm 
hasbecn -b 
p d  dawn. Pagment 
is now made throuefihk 
adjustment for most of 
the copies previously sup- 
plied frec for o f E d  pur- 
bOSeS. . . 





4. The question of iactc* 
ing the licence fee by a 
rupee or so in litU of the 
supply of a free copy of 
one radto prosrpmmc 
journal to each lwncc 
hes been examinad. The 
finamid aspect of the pro- 
posal has becn worked 
out tentatively and on the 
present basis (of nearly 
14 lakhs of Licences), the 
lictnsee fec wouid have to 
be increased by about Rs. 
5 to cover the oosr ofpro- 
duction, distribution ctc. 
I n m e  on account of the 
levy of additional f e  of 
Re. I will result in an in- 
crease of revenue of Rs. 
14lakhspersnnu.m. As 
against this, the gross ex- 
penditure on the supply 
of 14 lakhs copies of radio 
journals according to 
tentative estimates, would 
amount to Rs. 82 lakhs per 
year. Revenuefnnnsd- 
vertisement is 
at b. 14 m. = 
these tentative estimates 
should be capable ofbeing 
reduced it is not gpcctcd 





satisfied with the expla- 
nation of the M i n i  that 
the work was allowed to 
be taken up by the firm 
from the date fixed as the 
Station Director was of the 
opinion that the firm would 
fulfil the terms of the con- 
tract and any delay in 
allowing to take up the 
work aud have interrupted 
the issue of the journals. 
They feel that while the 
delay in finalising the 
draft agreement was in 
itself regrettable, they arc 
of the opinion that the 
authorities erred in allow- 
i q  the firm to take up 
the work f m  1-4 
without signing the agree- 
m a  or tendering the 
stipulated security de- 
p i t .  

The Committee are sur- 
prised why the Ministry 
did not proceed witfi 
caution in this mana. 
The plea that had the 
work not beto allowed 
to be taken up by the firm 
on the date already fixed, 

+- 



there would have been an 
interruption in the issue 
of the journals (presumably 
because of the c~rnrnon 
ownership and manage 
rnent of this firm and the 
press where the journal 
'Vannli' was beiig prin- 
ted) was untenable. In 
fact the issue of the jour- 
nal was not interrupted 
when this press was sub- 
sequently sealed in pur- 
suance of a court decree 
and stopycd functioning. 

ELcvtntb Report (Firs* LaL Sabha) 

95 10 Irrigation and The Committee regret to 
Power. note that the Govt. have 

not so far taken any ciis- 
dplinary action against 
the persons responsible 
for the irregularities men- 
tioned in the Champhc- 
kar Committee Report. 
They would like to im- 
press upon the Ministry of 

I .  For non-preparation of 
detailed estimates of the 'I'he Comtni.ttec may like to 
Project before commence- be apprised of the ac&m 
ment ot' works and the taken against the KCODd 
deploreble state of initial Offictr. 
accounts, a warning waq 
issued to the Executive 
Engineers concenreci and 
an adverse entry made in 
the cwnfidential dossier 











ta lc4  toundefgb fieor- 
ous imprisonmeat fw 6 
months in ertch of the 
two cases, the senttncto 
to run concurrently. 
Thereafter the docu- 
ments w e e  forwarded 
by the Resident Magis- 
trate, New Delhi to the 
Sessions Gurt for thc 
disposal of an appeal 
filed by the ex-Cashier. 
The papers seized by the 
Potia becam availabk 
in February, 1960. T h e  
p r e h k r y  enquiry awl- 
d u d  by an officer of 
this h%nistry r e v W  
that the deW& in this 
cxse was Wtated p d y  
due to the defective pro- 
cedure followed in the 
Central Water and Power 
Commission and partly 
due to the negligence and 
laxity of control on the 
pan of the Officen who 
supervised the wo* of 
the Cashier in the Corn- 
mission during the @$ 
over which the irrrgulatr- 
ties occurred. The d e f e  - -  .- 

*A note llas since been wid, but & not k @XU-, bcmg received late. 





gsther with t8e annmmb 
of this Minisay werc sent 
to that ,Ministry in June, 
I*, toprocess thecase 
further. That Ministry 
called for explanations 
of the officers cnncernc.1. 
These euylana - ions have 
been received and have 
heen referred to this 
Aiinistq lor remarks 
on the 20th February. 
rg61. A note* on the 
subject will be sent to the 
Lok Sabha Secretariat as 
soon as the case is final- 
id 

Eighteenth Report (Second Lok Sabha)--Vol I 
P7 ba5 Labour 8 T h e  Committee consider i t  The Ministry of Labour & 

E mplopmcn t unlbrtunate that legal Employment have noted 
---.---- irnpficadons of surrender for future guidance. .4 
Defmce ofaportion ofland and its note has also been sub- 

wbsequat  requisition mitted (Appendix XLIX) 
were not appreciatd by 
the Aiinistries concerned. 

T'wendeth Report (Second Lok Sabha) 
98 2 2 L &  E. The Committee trust that T r ~ p o r t  matgetnmrs: 

--. immediate steps would be Public bus services were 
CMLV? 0 taken by the Chal  hiines tried and the Orpisation 

The Committee would like 
to be apprised in due 
course of the opinion* of 
the M i n i s t ~  of Law on 
 he question whether thcrc 
was my negligcncemfhe 
pan of the Govt. Solidtor 
in rendering his advia. 

Final decision on hc ques- 
tion of providing Fund's 
own traaspon for workers 











- 
daftion. TheBoudir 
Wly *to oompkte the 
work within a thon 
period on receipt dfiaati 
cial rrsinana from the 
Fund. The probkm of 
wafer supply to the town- 
#hip wil l  be pammently 
solved on implaomtation 
of the aforesaid scheme." 
Drarircrgs : Main drab No ummeam 

have been provided m the 
township and sanitation 
will improve funher with 
the aforesaid water supply 
arrangftnenw. 

99 L & B  - 
L CMLWO 

The Committee are dis- 
mmed over the appalling 
conditions in which the 
coal-minem are living. 
They regret that the 
successive efforts of the 
Oganisation for provid- 
iy minimum housing fa- 
ahties to miners have not 
met with the desired ITS- 
posse. As this is a matter 
iq which the State is 

The New Housing Scheme Govenrment's decfidoa oa the 
already introduced is CMLWO'S rchane of 
expected to provide h o w  c o n s t r u m  one kLh 
ing facilities of prescribed cheap h o w  may be ra 
mandnrds to a larger num- ported to the Coarmhtsc.: 
ber of cual miners. The 
question of making it o b  
ligatory on the cotliery . 
awnas to provide housing 
fiadlitict to their workers 
e S i n t f K ~ ~ ~ ~ 0 f p l i L l l f 0 -  
tion labour wiU be aa- 
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w h e  there waa no 
primary s c b l  and 
thut was need for it, 
the Fund would psy 
a grant-ind tQ t)K 
atan of Rs. 6 , ~ : -  
tclwatds pro,.iSion of 
acmmmo&tian. The 
State **emmeats 
baw been quertcd 
to intimntc if tht) 
wi l l  be prepared to 
s t a n  prfmory ddroah 
in the colliet). areas of 
their rcspcctlve States 
where there are no 
primary schooling fa- 
cilities and where ther~ 
is urgent need for 
such facilities, if the 
Fund would pay th: 
wid grant. Rcph 
is awaited." 

101 39 L & E  ' h e  C d w  desire that The Ministry of H d t h  are ' I h e  Cortunittot may like t~ 

CMLWO "ihcrc should be mote a- of the view that water supply bc appiised of: 
ordiaetim Max the schanes of tbe coal mi- ti) the latat poddon rc- 

Health State Governments, Coal nine areas could not come gardhg the proporl to 



Mines Labour W e k  
Organisation and the Cen- 
tral Ministry of Health- 

Coal mining a m .  They 
would, in particular, urge 
the Central Ministry of 
Health to examine whe- 
ther their National Water 
Supply and Sanitation 
Scheme (Rural) could not 
be modified so as to in- 
clude the maior coal- 
fields. 

uuier the punrha of thr 
National Water Supply 
and Sanitation progra- 
mme for rural areas as the 
coal mining areas were 
not smctly rural in cha- 
racta and that it would 
not be advisable to modify 
the scheme as the benefit 
would not be for the vi- 
llages. They, h<ru.e\.er, 
s u p t e d  that the Coal 
,limes Labour Welfare 
Organisation should take 
up the matter with the 
Sate Governments am- 
cer& with a view to 
including the water 
supply schemes of the 
coal mining areas under 
the Naticmal Water Su- 
pply and Sanitation Pm- 
grunrne of the State con- 
ccrned The matter has 
again been taken up with 
the AMinitr?- of H d t h  
impressing upon them 
that the Public Accouuta 
Committee raised the 
question of amending 
the rural scheme so as to 
cover the coalfields pre- 
cisely due to ths reason 

arncnd the N a M  
tad 

Sanitation S U % ~  of 
the Ministry of Heolth 
so as to include mjw 
eoaLfields ; 

iii) the outcome of the 
effom made by the Minis- 
try of Labour and Em- 
ploymat 'CMLWO to 
persuade State Govern- 
ments to set up Wata 
Roards and colliery own- 
nen to draw up d 
schemes fot finandrl 
assbmce fiom the Fund. 

Y 
U 
'A 

















109 q Rehabilitation The Committee a-e conam- 
ed to see that the . W n ~  
of Rehabilitation have 
not so far fixed mponsi- 
biiity for laxity in super- 
vision by the supen&@ 
officials mnc~rned for in- 
complete and improper 
maintenance of Accounts. 
They, therefore, desire 
that Govenunent should 
pay more attention to this 
aspect in the interest of 
efficient administration 
and submit to them a re- 
port stating the action 
taken in the matter as 
early as possible. 

rro * 6 & 7 Rehabilitation . While the Committee aF- 
pffciatd the difficulties 
&ced by the Xciministra- 
tion at t h  time imme- 
&ate@ following p&- 
tion, they felt that the 
Departmental Enquiry 
CQmmittee had rightly 
held that the Housing 
and Rent Ofiioer and 
Secretary, Relief and Re- 
habilitation Depamnenr 

Inspite of dcmivfficial re- 'Ihe C~mmittec feel t h a  
mindtrs and personal photo-std coptee of the 
contacts, it har not been original donunarts could 
pssible to get copies of have been o b a h d  to 
judgments intwocaS'S. sure p m p f  andedc- 
The records concerning quarc disciplrnary aaion. 
all the cases were with the 
court and they have The Committee would liLe 
released reoord pertain- to await a further report 
inp to one case onJy on in the matter. 
25-2-1961. Certain other 
imponant records are 
still with the Court. Action 
in the matter would be 
possible only after the re- 
cords are rcksed and dc- 
panmental inquiries have 0 , -  
been conducted. 8 

The matter has been re- ' Ihe  Committee do not 
considered. KO further appreciate the statement 
actionanbetakeninthe oftheh-iinimry that "thc 
matter. matter has bten nooa- 

sided. No fixdm 
action can be talcca in 
tht marta." They would 
like the Minirray to 
elucidate am). no fixrther 
aaioncouldbetplrcn 
against the detinqucm 
Ofk iah  w h o w m ~  



The C'kmm&t@e now find 
fm thc note furnished 
hy thc h.iininry thar rhc 
Gocrmmcnt have decided 
to convey their  etiapWrc 
to dl the officcm and to 
maltc n- cntrks 
in the confidtntial tcpm. 
In the opinion of thc 
Cornmince (30%-I 
have bem ntedlcmly mild 
in this case, ahhougb the 
officials u ~ r c  guilty of 



I 11  8 Kchabilitat~on 1 he quest~tn regarding the 
maintmc.r: of the pro- 
perly rqtincm h! the 
C.P.W.D. .b beys1 taken 
up by the Alinistry of  
Rehabilitatton n ith the 
c.E., r:.P.w.D. mci t h  
.+histry of U'orkt, How- 
ing and Supply. 1 h  Com- 
mittee would Lkc to bc 
apprised of the final deci- 
i o n  In the matter 

The Committee understand 
that the work regarding 
rum~r). of the otusta~d- 
ing urba lopms hap been 
transferred to the Delhi 
A h .  in Jan. 1959. and 
that the Depuv Gm- 
missioner, Dtlhi is taking 

'I'he .\lmmry c d  U'orb. 
Housing and Supply have 
rikOw111~d responsibilin of 
the C.P.W.D. for d-w prp 
iwatlun of the property 
re~\ters.  'Ihr Dtmtor 
of Audit has statcil In his 
D.O. letter KO. Rep. 5 
(83)/Rehb '2671 dated 
18th February. 1g61 
that he ;lgrees utlh the 
\ iews of the .Umhtq of 
Works, Houskg anJ 
Supplj rb the C.P.U'.D 
uas mt required to main- 
rain property regism 
in thk case. .4 m e  has 
been submined. !.Appen- 
dix LC-). 

.\ m e  on the subj-3 wss 
sent to the A.G.C-R. for 
vetting on 3-91960 who 
stated that as the rccoads 

not red l y  available 
with t&e D.C. Delhi, a 
fmmotc should be instn- 
ed &low the & i t  note 

The (hmmittce feel that 
thig imponant work trnr 
not bung nttaded ts 
gcactag &&ion of the 
mue between the two 
Alinrstrics. They would 
urge that thc mMter 
~hould be expedited md 
report regarding the 
cumplnirm of the 
tern of iwbovabk % 
t e m n u u  ppcnyrub- 
mined to thcm. v 

W 
*a 



vigorom etcp  for the re- 
C o M l y d f h t b e ~ m  
m of lmd nocnuc. 
Tbc Committee would 
like to b w  the progress 
made in regard to the rc- 
cowry of these outstand- 
i n g ~ .  

bfineing out t8c above 
position. Tbt mantr 
a-.ss therrupon taka up 
with the D.C, Delhi 
who stated that the rck- 
vant records had nine 
been completed and could 
be seen by Audit. The 
A.G.C.R however rc 
poncd on the rph Fcb., 
1961 that the rckwmt re- 
ar& were LIM mode a d -  
able to the Audit puty 
who visited the d c e  of 
the Dismct G M n  
Office or the official con- 
anred was on kaw. 
nu offidal wsr to rt- 
turn to duty on the xd~ 
Febn\ory, 19%. Anote 
hm since been rubmimd 
(Appendix LVI). 

r o t b a o , r # i M t b . t  
the mta d v t d  wen 
~ o r y . n d u + i a -  
dicativc Of mdiir;lesmt a 
ttntioa to tbt recam- 
mcn&&n of thc PAC 
They view with con- 
the &Jay in this crrc 
which unoune to ncgii- 
pa2 on the p a n  of the 
officials conccrncd end the 
oompkena with d c h  
tht mwter wrr bting re- 
v h c d  by the Miaiffip. 
The Commlncc rPoukf 
l i L c t o ~ t h l r t 0 r b e  
notia of Puhumr. 

Ex3 19 Rehabilitation . The Committee And that A note on the subject hnt Thc Commhtac would a d  
the delay in reconstruct- been submitted (Appen- a h h c t  report in tbt 
ing the account in the dixLVII). matter. 
btlice of the Housing & 



R a t  Offiat has Jump=- 
ed the recovery of water 
chqcsfiomtheholckrs 
of tbc tmemento in rhe 
Rehabilitc~ion aolonko 
inDelhi. TbeCommit- 
tee do not feel  hap^ at 
this state of affairs, the 
responsibility for whi& 
lay squmdy on the h W -  
t ~ .  Had the pccounts 
betn maintained proper- 
ly from the outset, the 
recrovcr?. could have beem 
& a e d  c m d y  from 
the displaad persons 
a-ithout its being a burden 
on than. T h e  amount 
hes s d d  to such pm- 
porrions that r t c o v q  
thereof has become a 
problem for Government. 
They trust that the ar- 
m will be recovered 
expeditiously. 

The Committe underaand 
thnr the local bodies have 
been asked by the hiinis- 
try to recover the aatu 
charges from 1-4-1958 
onwards f m  the resi- 



dents of the c n w  
The Committee muki 
like to know whrthcr this 
m m a h  i s  king imp- 
kmenred by the local hr 
diep. 

Twenty-fifth Report 'Sccoad Lok Sabhs),vol. I 

1x4 63 Rehabilitation A s  the targct date [ ~ . I s I _  .\ note has k e n  s u h i n c ~ i  'Ilc Chmxnittze to - 
Ocrober, 1959) bv w h ~ h  "4ppcntiix 1,t'III) brow the pnrtnt p o a W  # 
the ckant,'non-cki- of the butmtmding re 
mmt d i s p h d  o m -  CO-. 
pants of dlottabls m-a- 
cuee pmpenis were 
required to file thcir ap- 
plications for purchase 
hss a J d y  expired the 
Comm ittcc would b uegs t 
that expeditious ac- 
tion should now be ts- 
ken to d o m  rcoovcr\ 
of outstanding mt from 
those occupants who have 
not expressed their wjl- 
lingncsJt0 purchorc 
pmpcnics. ' 1%~ (iwn- 



miner also sce no justi- 
fication for n o n - m v c q  
of arrears from Govern- 
ment .sen-anrs md Go- 
vemment departmeats 
and also from occupants 
of non-allottable pm- 
pcrties. Government 
should now take urgent 
and effective action ro 
clear the.= largc ourstand- 
;rigs. 

Seventh Report (Second Lok Sabh.) 

1x5 226 S.M. & F. . The Commitw can do no h note has been submitted. T h e  Committee desire that 
(hi. 8r F.) more than express their (Append* LIX)., , the matter should be 8- 

dissatisfaction at the naliscd at an early date 
manner in which this case and a repon submitted to 
relating to the delay in them. 
disposal of Government 
building, as commented 
upon in para 30 of their 
15th Repon. was dealt 
with. -4s regards the 
sale of buildings, it has 
been stated that a pay- 
ment of Rs. 25,000 has 
been rmlised from one 
colliery and the issue re- 
lating to another is under 
arbitration. Further de- 
vebpments in the case 





1 1 7  141 S. ,\I & F  The Chtmirtm under- 
(3~&F) stand that in the process 

of mining coal and when 
coal is hewn or transport- 
&, much of the coal is 
reduced trr tiny bits and 
dust which arc tncxtly 
dlowed to go waste. They 
learn that in most \ ~ f  the 
\Vestern zountric; r- 
*xiall!. in France this 
\vaste mtwrial ic bri- 
quenej md utiliscii fur 
various purpcm. ' m y  
s e  nf opinion that in thc 
~wntcxt of the consider- 
able advance made by 
other wuntries in the 
utiliwticm of t h e  prt+ 
&KTS which othenvise g ~ l  
waste. tht difficulties 
apprehended in the c d -  
lection llf dust and slack 
coal mu!. not he insur- 

1 mountsblr.. They under- 
stand that the Forat  Re- 
5can.h Institute has a h )  
Lxmd~~ted s t x m  experi- 
ments in this mnneaion 
for finding out an 6cient 
and mnomical Kinder. 
They. t h e r c f o ~ .  desk 
that this quetiim r;hould 

.-\ note has hecn submit- l'he ~ ~ i t t c e  would like 
tcd. { X p p d i x  1 . ~ ) .  

lo appued of outcome o the experiments 
propwcd to be CUTjCd out 
at the cmtml Fuel Re- 
w r c h  Institute for ptepar- 
mg binderless b l q W c s  
unda controlled oxidation 
3t a high pm$urc briquet- 
ring p m s .  

*Not printed. 



be investigated f u n k  
by the .Ministry, if 
w, in consultation with 
thc Forest ReseaKh Im- , titute, and the crmmcr- 
cia1 possibility of hri- 
quenm of cnal u s t c  
should be mmined. 

Nineteenth Report (Stcond b k  Sabba) 

118 6 3 S.  .\I & F. The Committee wwulJ urge 
(.M & F) the Ministry of S t e l .  

~ ~ e s  Jr Fuel t o  examine 
in mnwltation with the 
Ministrim of Labour & 
Employment and of  Fin- 
anoc the possibility of 
appointing some impox- 
ing staff to be pxtcd to a 
group of collietics to keep 
an account of the total 
output of these cnUicries 
and also tto check thnt 
there was no movement of 
m l a n d  & except wader 
proper authority. This, 

-rk bulk of the coal cclke 
pnduccli k k p n t i h ~ l  
hy nil 2nd as the excise 
duty on such Jsptchcs  
is collc~ed by thc various 
railu-ayx admini$trationq 
as a surchgrpc on ticlpht. 
t h  is n very effective 
check on the quantitia 
despatched as wr l l  as on 
the evasion of duty. l'hc 
quantity t-rf coal md coke 
depatched by - 
other than rail is rela- 
tively very small. There 
is no reason to appmhatd 
the emion of duty iq 
being praaiscd as a rule 

T?x Chmmincc &re that 
C'mvcmrnent should re- 
c z i n e  the dcairebjlity of 
appointing soabe speeial 

\tafT to carry out surprise 
~nspectinns with s vicw to 
ensuring that them W-OS no 
movancnt of coal by ~ C P R S  
other than rail e x q t  
under p r o p  authority 
and conscqucntly no m- 
*ion of thc Cmtrul cesses. 



in the opinion of the Cum- 
mittce, would not only 
auure e&ctive control 
over coal despatches 
but would also serve as 
a check against the em- 
$inn of rhc ~mtral ccsses. 

by collitries dcsptching 
coal'* by mcaes other 
than &I. Coal being an 
' Ewmtial commodity '. 
the function of exercising 
checks on movements of 
cod by road etc., is being 
dIxhnuged hy the Mice. 
1)epns. of the Stare 
Go~munonts conrrrntd 
inaaotdrrncc with the 
prop is^ of the Esami- 
a l  Cornmodhiefk .  Re- 
cnnl y a system of grant- 
ing parnits for move- 
mem of d by road only 
after putchasing coupons 
In advance which are 
issued afta p - p a p e n t  
of the amount of urck 
duty has been ~nmduccd 
This is expected to 
minimise evasion of ex- 
clscduty Funher. It is 
a h  felt that the expen- 
diture involved in main- 
taiding an elaborate 
check on the despatch Of 
coal by road by the ~p 
pointment of speci;rl in- 
specting staff might not 
be comme;lsursre with 
the additional revenue 
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121 6 (fntro- Depn. of Miha, The Committee are con- 
duction) and Fue1;Caal amed at the accumula- 
and 4. Bard. tion of heavy a r m  of 

gamding work. The). 
would urge that immedi- 
ate steps should bc taken 
by the C b 1  &wnl to 

equip itself to discharge 
this function of grading 
and to clear off the arrears 
by the end of  the Second 
Five Year Plan. The 
C d  Board would do well 
to consult the Indian 
Standards Institution 
with a view to simpli- 
fying the existing wmpl- 
ing pmadurr. 

B b h t w t h  Report (Second Lok Ssbha) Vol. I 

s a a  a9 S.M&F. (1a.S.) Thc Committee arc not A note hps bben submitted Tht ctxnsnkc m palacd 
mtlsflcd with the a p h -  (Appendix WU). that the Iron & Srscl 
nation that it wau not pos- Coatto1 4 k g d d t m  did 









(ii) The Committee m i -  
dm that the Ministry Plso 
cannot escape rrspnrsi- 
bility for this avoid.b& 
k#s as rpparcntly thc 
low epolicatims from 
the Company .were dtalt 
with in a toutme manner 
without venfjing *her 
the rtquirrments wee 
justified with rcfema 
to the funds already ad- 
vancxd a d thc expmdi- 
run incurrcd t herdtorn. 









I 2 3 4 S 6 

1s ?Q S. hi, dl F. (1') The Camminee a.m Do. 
,rDepm. of I noi convinced by the pka 
&S and W )  of urgency put forth in 

support of the &cision 
taken by the Company 
on the 19th July, 1957 
to ptdase the shove& 
in as much ns the fint 
shovel wts commissioned 
only in July, 1958 and the 
next in January, 1959. 

(11) Ln tbe opinion of the 
Committee, thut was an 

-7 compctitioa 
between t c Hindustan 
Steel Ltd., and the Na- 
tional Gwl Development 
Ckrpomtion for the pur- 
chase of the shovels 
which was taken advan- 
tage of by the suppliers. 

S .  M. & F. (iii) The Committee arc un- 
(Depm. of I&S able to subscribe to the 
and M. & F.) view that as either of the 

two State Underultings 
hail to purcbc the 
shovels from the second 
tenderer, thee being no 
other offer, there wm no 



overall logs to Govern- 
ment. They fed h t  as 
only m e  shovel was ur- 
gently required at Rour- 
kcla, both the Under- 
takings could have cu- 
ordimred rhdr r q u i r t  
mats  and distributed be- 
tween than equitably the 
four shovels available at 
a lower price instead of 
competing with each 
other. 

(b) As thc two Statc Un- 
dertaki- are under the 
supervision of the same 
.Ministry and had a am- 
moa Finnnd Adviser 
and further as the Secre 
m y  of the Ministry is a 
Member of thc B o d s  
of hianagemcnt of both 
the Undertakings, the 
Csmmirtec consider that 
there was an omission M 
the pan of both the Mi- 
nistry and the Financial 
Advisu. 

s . ~ . ~ l r ~ . @ p t t .  jtt) T o  p-t such - 
ofI&S)  in hnue, the Commit& 

suggest that Gowrnmcnt 
other Minis- should evolve a procadyre 

nits. by which co-ordinanon 





pany should have gone 
out of its way to fmt the 
bill for the e m  mces-  
sions provided to the 
contmTor. In the Corn- 
rnittec's opinion, the 
oontractor should @ti- 
mately bear the addition- 
al expenditure on this 
account. 

Do. (i) A note stating why the 
additional shuttering 
work was not provided 
for in the original esti- 

mates prepared by the 
Technical Consultants 
who were e.upected to be 
mnmsant  with all the 
details of the work is still 
awai red. 

S.Ai.&F.(Deptt. (i i)  The Committee agre t  
7s o f I L S  that though nearly five 

- months have elapsed 
All other Minis- since a note regarding 
tries. p a p e n t  of high rare to 

f 0 ~ b  c?rpenrerS Was 
promisadto be fkmkhed, 
it is still awaited. They 
would, in this mrmection, 
like to point out that as 

the offem of the l o w e t  
and the next highest ten- 
dcrers. Further, both ten- 
derer~ were new to thls 
type of work. In &ci- 
ding to aarngthcn the 
eximing contractor, Govt. 
had to weigh all consick- 
rations including that of 
changing the agcnc?. 

t l j  and (ii) A note uar May be awlited. 
stnt to the Director 
of Commercial Audit 
in April 1960 for 
checking Wore  subrnis- 

to thc Public Ac- 
counts Committee. The 
note is being reexamined 
in the &ght of the com- 
ments offered by commer- 
cial audit. The delay is 
regretted. 



a muit of W& d&ys 
not only the v c  
of the Committee m dtc- 
b e d  but also with thc 
lPpsc of timt the criti- 
&ms mdsuggrsrinns in 
respect of mmc of the 
vitally important imucs 
loet much of their fom. 

13 r 77 S.MM.(I.&S.) Tht Cornmince endorse the 
vbw of the Estimate 
Comrnintt exptessed in 
pima 107 of their 33rd 
Rcpon (Second Lok 
Sabha) that purchase of 
machinery would have 
been to the advantage of 
the Company. 



Twenty-Sixth Report (Second Lok Sabha) 

132 8 S.M.P. (Deptt. The Cornmince are am- 
of I.&S.)/Iron & cerned to l a m  that such 
Steel Comrollcr a large amount (Hs: I . 5  

crores ac~wding to the 
Ministry) relating to a 
period covering over six 
pears remains ~ j u s t e d  
fbr such a 10% time. The 
invoicxs received from the 
main producers were not 
d e d  in the W e e  Card 
Book w required under 
the procedure plyscribed 
Nor did the IW & Steel 
Cornroller watch the rc- 
ceipt of the monthly Len- 
solidated statements from 
the main pduccrs .  Iron 
(k Steel Controller's Or- 
ganisation did not seem to 
bother a b u t  the adjust- 
m a s  for more than two 
years (from r 949 to 195 r j 
till Audit pointed out the 
omission. Thereafter 2 
hitch smse about the date 
from which the adjust- 
ments should he made 
and it took a b u t  14 
months (from Srovemkr, 
rgjr to January. 1953) 

Statmans of despatches. 
freight incurred and place 
extras required were 
mnpiled for j momhs 
i.e., Jan. 1950. February 
1950. Dec. 1951 and Jan. 
1952 in respect of TI.% 

CO's despatches from the 
recor& available in the 

Iron and Ste l  C~ntrol. 
' W e  statements were 
referred to TISCO for 
verification The C.m- 
pany returned the state- 
ments pointing out that 
there ha9 been no r m n -  
ciliation between thc 
tonnage aeceptd for sur- 
charge and the tonnage 
for fiught adjuktmcnt. 
Some other minor dis- 
crepancie were alw point - 
rsi out by than. The 
machine tabulation re- 
ferred tn in the following 
paragraph mill not over- 
come ttiex difficulties 
roo./, but Cncc the ton- 
nage for surcharg@ and 
the tonnage for freight 

Atthnugh nearly two ycurs 
have eiPpsed s b  the 
Committee of r 95960 hod 
urged upon the I m  & 
Stecl Control O r p i s a -  
tion to pmcani wtth the 
work ctf  wavering thc 
ourstandings f m  the 
main pnxiucerr with ut- 
most cxpcdjtim, mucb 
headway has not yet bedl 
madt in the mana. The 
Committee regret &is. 
They desire that the mottcr 
should be finJLed with- 
ctut further delay. 



I 2 - 3 
.- - 4 -- - 

to have the matter seatlcd 
T h e  C m m i n e e  were per- 
turbed at the manner in 
which the then Iron and 
Steel Controller (who 
wa* serving in an honor- 
ary capacity) was ohliviou~ 
of-his s t a t u t y  responsr- 
I t  T h  felt that 

the rdevsnt file (1949-51) 
would throw m e  lkh t  
on this. hut sranpdy and 
unfonunatcly it was mis- 
sing T h e  C'mmittcc 
also cwntider that per id  
of 14 months taken to 
settle this point was un- 
justifiable. Iivm if there 
were a bow fide & u h t  
a b u t  thc affective date 
of' the orders of Chvern- 
ment from which adjust 
m:nts ~ h o u l d  bt made. it 
would have heen msrc 
prujent to awry imt the 
adjustment from the Inter 
date ( I  -5-1949) leaving 
the question of r e t m -  
pectivr applimtinn of 
t he  orders from the earlier 

-- - S 6 - -- 
adiusthl a&! both cab.~- 
lated fnm the % m e  do- 
cumems, l t  1s cqxx'td 
that the prqwnmh of 

cliscrep.ncics m i .  i l l q i -  
hle wmng fig- or Ja-  
criptinn in the invoices. 
waking dwumcnts, u- 
rots. in d i n g  punchmg 

ctc. which ~ z o t  tu m- 
ciled nil1 not req 
large 

t )n the hati5 ot the rc'wn- 
mendations of the Special 
Rcorganisatim Untt of 
the M i n h t n  of Finance 
i t  wat decided to mccha- 
nise thc tahulotion work. 
and the tabulation work 
ha3 cm a)-940 been cn- 
trusted ttu M s Intern-  
tianal C:crmputort and 
Tabulators (P) L-td , Cal- 
cutta. '['he firm, when 
they were cntrurrtclf with 
the work, were required 
to cmple t e  the ftaremarta 
in 7 months The firm 
IIJI c completed the srate- 





x 2 3 4 5 6 
L 

firm has rcpmumd chat 
t h y  will require some 
more time for the mi- 
s h  of tk tretatcmMb d- 
d y  prepared by than 
am found to be dcfecttve. 
Onct the fim gets B C~CU 
grosp of the poinn thrt 
havc to be done, they 
mi jht be obk to do work 
at a quicker pace Claim 
bdls have bcen istu.4 
both to TISCO & IISCO 
in December, 1961. It 
remains to be scen w h c  
thcr Main P d u c c n  will 
accept the bills. I f  they 
do not, finnliratioa of 
thismonermay takeromc 
more time. 

133 14 , (9 Whik the Committee . ' Tk ~tcLIPI9Zrmtj00L '. @g( ~pprxiate tb remom t b t  of lm & Stcel d t t d  
led to the crd hot ppynunt 

Itm & Steel of the major portion of 
Colrtmlkr. the wbgidy prima fcuu 

dmkible ,  they = p e t  
to olrstM that dw a m -  
tion was nor paid to the 
important question of 
~ y ~ t h e o d ~  









no raticfactor). etidcncc 
of w i p t  in some of rhe 
cam cnvcrcd hv the 
test check, the perm- 
tape will have to be 
increased and all such 
csrrcj m u l d  have to be 
furthcr investigated." 

According to rkc srarcments 
furnished to them the 
Committee find rhat hca- 
vy amounn of subidg 
actually paid nzrc anai- 
ring final aziiu~rment. 
The Ckmmittce would 
like the invcstigatkns 
to bc carricd nut as sug- 
gested above and a r c p n  
submitted by 3rst Oc- 
tober, I*. 

(iu) Thc Cmmmittec trust 
that Government u-iU 
benefit by this eqxricnce 
and devise appropriate 
and timely checkv 10 ensure 
that such situarion wcs 
pot recur in tutus. 



rM Y S.M. & F. (Depn. The Committee rntn t h a  
of I. & S.) Govenunmt will ~hcure 

that the Iron and Steel 
Itaa & Steel Controller stric. I s  ohser- 
caQtrof& vrs in future the m r i c -  

tion.9 impwd on his po- 
wers of purchase. 

Do. (17 The Committee cnnti- 
der it their duty to point 
out that while all the 
possible dificulties facing 
the immnen aere pro- 
vided for in the revised 
procedure. no serious at- 
tention was mid either to 
cover the risks takm by 
Govrmmtnt in affording 
credit facilities or to en- 
SUE FrOmpt tctotv of 
the anmmts as and when 
they fell dw. Had a 
claux been inserted in 
t k  agreement for the ley- 
of p a l  rate of interest 
for delav in payment by 
the stockism, the dues 
would not have a m u -  
lated to such proponions. 



29 S. M. & F. (it1 The Committee were in- 
(Deptt. of I.&S.) formed that some stock- 

Tbc rrqufritt irrfOtOWbQ Ir 
ists were also importers. 

makd. 
Iron and Steel Such firms had thus in 
h t r d e r  their stocks the imjmncd 

steel eligible for subsidy 
and the steel imported 
under T.C.A. on credit. 
Although the Comrnittce 
did not have the material 
to examine how far the 
confhion and delay in 
the final settlement of 
subsidy claims on irnporr- 
ed steel can be attributed 
to this dichotomy, the 
Gmmittee ore of opinion 
that Government should 
do well to look into this 
aspect while conducting 
the scrutiny contcrnpla- 
ted in paragraph 16. 

S.M. & F. (De- 
partment of I. a S.) 

The Cornpit tee understand 
that the amount outstand- 
ing against the Steel Com- 
pany has not been incor- 
porated in the accounts of 
the Iron and Steel Equa- 

Bill No. EFi7735 dated 
5-5-60 for the b a h a  
amount of RR. 4441,593. 
62 was issued to the 
Indian Iron and Steel 
Company Ltd. in May, 





hides and Taxation re- 
ceipts, etc. have not yet 
been finalised.' 

The Committee understand 
from Audit that the rules 
on the subject are now 
being finalised and that 
the new system wouid 
be introduced shortly. 
They would like a fkrther 
report in the matter be- 
ing made to them in due 
course. 

r39 16 Deptt. of Transport As regards the Depan- 
mental proceedings again- 
st the delinquent offi- 
cials responsible for the 
irregularities in the ac- 
counts of the Motor Vehi- 
cles Licences, the Com- 
mittee understand that 
the Accountant involved 
in this case had retired 

guards, etc., the new vehidcr, and t.ntbn * 
scheme could not be in- &pa, etc. would be await- 
troducd earlier. Arrange- ed. 
ments have, however, 
been made to enforce it 

with effect from the 15th 
July, 1960. A repan on 
the wcrking of the schane 
will be sent to the Lok 
Sabha Secretariat in-due 
coux .  

from service in August, 
1958. The Committee 
facl that t&e fact that tbo 



c
 I. - m

.ljk
 

I +, 
I 

QJ 
m

u
 I 

0
 
0

 "".- 0
 

gA
C

:sL.&
z' 

~
L

.C
C

 
3
 

Z
D

gSzt2g 
.-b ..- 

5 
r
E
 

c
u
 0

 
=.a o

 
t, u

 '- 8 
2
 5 5

3
 B :.n

'~
i~

$
z.~

(-a
 

E.Es 
a.T 

c
~

o
~

.
 

EU
 

>&"f'Z 
~

jj. $;%
 

E 5 53 
5 E

S
 c
c
 

z
e
d
 e

r
g

 ~
d

-
2

 
kg

4 
02 2 m

W
 

c
r

 
U'C m P 

"
a

 
. 

$
-

k
U

y
W

Q
J

 
Q

 2
 

" I= 
aE.t~l~~t>:! 

.
d

J
=

'
%

Q
J

"
j
1

0
 

C
4

z
~

 
0
 E

 
> 

%
'
-
 r
5
 8 I=q 

5 
2 - B

.IQ
.~

 
u

s
 

,.? 
m
z
 a.
5
 "LII 

fQ
 Z 

T.6 E" 
.;S

 E 0
 

o
+
 E E" 

!! 2
2

 
S
s
 

c
o
y
$
 

c k
U

.g
W

e
'G

 
0
8
 

- I= 
&

.- 
(E

$
 g.5 ch- 

0
 

a G
 

0
.2

 
r
.0

 
~

L
_

O
.S

 gisgxg 
o

m
e

z
o

t
-

~
 

~
T

J
~

O
C

 
o

w
~

a
 

2 





Ministryberewhowtre 
cousulted in the mlna 
advised us a p h  such 
an arrangemeat w kgd 
grounds. The Air-India 
were also not willing to 
hold the leases for two 
premises at the same 
time. Under the cir- 
--, the Proper 
sed exchange of p m -  
ses between the Air- 
India and the Tourist 
Offie hss had to be 
reluctantly called off. 

In the meanwhile, however, 
the Director, Tourist 
06a, Paris has info& 
this Department that if 
he is penni tted to sell the 
lease of the Tourist Oftie 
premises at Hotel de Pa- 
ris, he will be able to re- 
cover all that we have in- 
vested by way of key 
money and furnishings on 
these premises fn 1956 
and perhaps even morc. 
It has accordingly been 
decided to ask the Dim- 
tor, Tourist Office, to a- 
plote the possibilities of 

* .. 







They suggest that Go- 
vernment should & ins- 
titute an enquiry to in- 
vestigate the circums- 
tances in which payments 
wee made to the an- 
traaor and fix re8ponst 
biLity therefor. 

Seventb Rcport (Second Lok Sabh) 
-3 m7 Communications The Committee shodd be 

& Civil Avh- informed of funher deve- 
tion. lopments relating to the 

reoovery of Rs. 1,29,230 
from the Chinese (K.M.T.) 
Govcnunent which 
is long outstanding. 

tee 

note. 
f i m 3 z Y t h c t b t s  

The Camminat may be in- 
formed of the smlernmt 
or tne d w .  



Eighteenth Report (Second Lok Sabha) 

I44 I42 (Deptt. of Corn- The C~mrnittee are of the 
munications & view that while perrnit- 
Ci\ll Aviation) ring rhc club to withdraw 

the money from the :\c- 
cident Kcserve Fund. 
Government should have 
insisted on the other three 
air craft also being insured. 
They truct ;hat in futwirc 
thc r d c l  in t h  behalf 
would ht. strictly enforced 

Do. 

Twenty-fifth Report (Second Lok Sabha)-Vol 11. 

The Comrnlttee u uuld a;i.ut 
rhe mformation ~;tlleci 
for from the .\lml\ti! , i t  
Transport and Cnmmu- 
nications regarding I t \ \ \  
c!uc to d i n g  of cemcnt 
befc>re rrcorcirng t!lc.lr 
opinion on thic 
The! regret to o b s ~ n t .  
that tcw long a rune is 14- 
kin by the hlinistr? in 
furnishing the note 

Snte receiveJ from the All -  
n i s ; ~  in .May I*. 
Sote  also recei~ed from 
Financidl Adviser Appen- 
Jiccc IXVI-LXVII 

2 The -\linistr_v have inves- 
ripted whether there wa 
an?. undue delay in the 
disposal of the case at any 
stage but it has been 
found that generally the 
case was processed all 
along with expedition. 
The delay in furnishing 
the note wraq due to the 

Sotc awaited. The Com- 
mittce derrecate the delay 
in furnishing the requisite 
nox.  

In the light of the informa- w 
tion given by the Ministry 3 
of Trans. & Comrn. the 
earlier stand taken by the 
.%iinistr): of W.H.&S. that 
"the Ias was not due Cb 
defective or unsatisfactory 

storage condition" wa3 not 
justified. 



rewm that the case bed 
to be processed through 
various Departmcaw 
mncerned r.io. the c'm- 
tral Public Works Dt 
partmmn, .Ministries of 
T ranspn  & Communi- 
cations and Works, Hous- 
ing & Supply and their 
Associated Finance and 
the Accountunt General. 
Central Revenues. 

~ $ 6  89 Deptt. of Corn- (a? In view of a clear stipu- 
munications & lation in the lease agree- 
Civil Aviation). ment that the lessee 

should, if required, re- 
mov? the buildings and 
structures owned by him 
and deliver the land rn 
Government, without 
any compensation, it is 
surprising why the autho- 
rities did not choose to 
exercise this tight when 
the lessee re-d to pay 

(11 Rent due from the lesset 
had fallen into arrears and 
there was little prospect 
of realising the dues evcn 
after lengthy protacted 
proceedings which would 
have, on the other hand, 
cost Government quite a 
bit. There was no evi- 
dence that the lessee had 
any other property be- 
yond the buildings con- 

- - structed by him on the 
the enhanced rent. land leutd out to him by 

The C o d a a  are wt 
satisfied with this expla- 

nation. Obviously, t h e .  
W P ~  no ugtncy for the 
purchase of the build- 
ings which remained un- 
utilised for over six yeas 
and thm demolished. 
They would like to be in- 
formed of the m n s  fix 
delay in prepontion of 
the survey report." 



G o m c n t .  From n- 
rious aspects, c.g. expedi- 
tious settlement of the 
dispute by agrecmtn t 
(instcad of formal legal 
p r ~ s s ) ,  utilisation of 
exlstlng structures in- 
stead of compdling their 
demolition), easy teelisp- 
t ion of dues by Govern- 
ment, and likely relief to 
civil avial ion staff who 
were hciing housing 
problem cljfEcult, it was 
considercJ advisable to 
I ake ovc L the existing 
structures from the leasee. 
The Ministry of Law, 
who were consulted, had 
opined that the proposal 
was "erninen t 1 y reason- 
able". The Govern- 
ment feel that in the 
peculiar circumstances of 
the case, the proposal to 
take over the structures 
could be regarded as 
reasonable. 

b 

(it) The officers who took (ii) In view of the position 
the decision to purchaw explained against item (a') 
the building without pro- above, no blame could be 



perlg considering its uti- 
lity, have erred greviouslj.. 
Further it is strange that 
the aurhorities should 
have taken 6 years r o  
come to a ciccision re- 
garding the dcmc~lition of 
the structure which could 
not bc put to any use and 
incurred an avoiciablc 
expenditure on watch a n ~ f  
ward. 

apportioned to the ot'iiccr\ 
who took ihc decision 
t o  purchase the build- 
in@. T h e  buildings were 
:&en over in the inter- 
e s a  of tho Civil Aviation 
Department, and rhcre i \  
no suggestion of any m l a  
$&. In the circumstan- 
ccc prevailing in 1952, 
when the building%. were 
taken OW-. rhere was rea- 
son to hope that it mould 
be possible to ut~lise these 
buiidinp but latcr on 
when the accommo ation 
was actually offered to the 
rtaff, they showed rc- 
luctance to accepr the 
Fame. During a visit to  
the site in April 1954, the 
Director Cxneral of Civil 
Aviation and the hddi- 
tional Chief Engineer, 
Central PublicWorks De- 
par tment , noticed app- 
reciable deterioration in 



the con& tion of t ht  build- 
ings which rendered them 
unfit for any economic 
use and it was accordingly 
decided to demolish the 
structures. The Cen- 
tral Public Works De- 
partment were accord- 
mgly requested in April 
1954 to prepare the sur- 
vey report which, how- 
ever, was actually pre- 
pared by them in Jul;. 
1957. The dclav in the 
submission of the Sur- 
vey Report is under in- 
vestigation. Orders for 
the demolition of the 
buildings were k u e d  in 
July 1958 and the work of 
demolition was complet- 
ed in .\larch 1959. Expen- 
diture incurred on watch 
and ward was unavoid- 
able as it was cs~ential to 
ensure that no materials 
were pilfeted from the 
buildings. The plot of 
land on which the build- 
ings ~1m ~ituated is com- 
pletely without any fenc- 
ing and is detached by 
a public mad from the 



















rdr W . H . &  S. The (rmmlttec fccl thdr 
failure to pursue cla1rn6 
In a chronic J~scasc w ~ t h  
rhc Mission. They arc 
d at tht u p h t ~ u n  
of ('re A1inint-y that tlrcrc 
aten old rxscs relating to 
1947-48. The Chnmit- 
tee regard it as highly 
unratisfactor). that rhc 
ot6.cers mpntibk in 
tht Mission should hevr 
mcd in this light-haned 
manner wit hvut rcrlising 







cm a rdprocal beis. 
They were quested to 
mimate if they hmd my 
objection to this prcxw- 
durc. A11 the Unim 
Territory Adminism- 
riom and the Gavcm- 
mmtt of Bombay, Mad- 
ras, Andhra P&h, hiy- 
soft Rajasthan and 
Kerala have since smp- 
red the procedure. The 
remaining State Go- 
wmmentr arc being r e  

ucsted to c ~ ~ n u n i c a t e  
t L ir Bcccptance of thc 
prooxlure. 





that the work had to be followed in certifying the 
completed within a speci- payments to the contrac- 
fieci period for providing tor has not yet been paid 
accnrrm?iiation to the d o  in full. 
legates for an Interna- 
tional Conference and 
so the Management had 
to race against time. 
Even so, the Cnmminee 
m o t  refrain from ob- 
serving that the procedure 
followed in m&hg the 
payments to the contrac- 
tor was questionable. 

14 W. H. & S. The Committee regret to A note has beeq submitted h decirinn g l v h  the final 
observe that the action by the hiinistry. price of mad rol k ers should 
to fix the final pria  of ( h p ~ d i x  LXIX.) be t a k a  without €onha 
mad rollers and to recover 

3 
the differ- in cost froa 
the various indentors has 
been considerably delayed. 
They trust that this mat- 
ter will be finalised be- 
fore they next examine 
the Accounts relating to 
the hiinistry. 

r67 80 Do. . The Committee feel that personal lapses disclosed 









kg the derr tax to the co- 
ntmctors SYO mom wm 
questionable and deserved 
more severe action than 
the communication of an 
oral warning. 

93 W. H. h S. . Thc Committee m d d  like 
to be informed of the 
decision rcadrcd on the 
question of fixing respon- 
ribility of the Superin- 
tending Engineer and the 
Executive Engineer con- 
arned for not taking 
prompt action in the ose. 

94 Do. In the opinion of the Corn- mitre not only the cost 
of the work but also the 
time necessary to execute 
it should be estimated 
with reasonable ctccuracy 
and adhered to. 

Note nnhcd. 

De. Da The Committee cannot ovcr- 
kwk the omision to fol- 
fow the prescribed pro- 
cedure on thc part of the 
purchase organisation 
whch was rCSponslble tor 
the payment ot mmpen- 
seaon m tbe case referred 

L 
,C - . 



to in pats 46 of Audit 
R e ~ o n ,  1959. 

178 y6 W H. & S. . The (30IIlIILiftce trust that 
Government will ensw 
that 'purchase tegisters' 
are propedy mainmined 
by purchsac Ofiicers snd 
an effective match kept 

over the progress of me- 
cution of indenm w 
the date of supply of the 
m o m  aa apecificd by the 
indentor. 

b. . The Committee feel [hat 
the settlement of over- 
payment made to Oil 
Companies is taking t a ,  
long a time. They sug- 
gat  that in cases in\.ol\ - 
ing large financial rc- 
percussions, expedition 
is essential. 

They would llke to  be h- 
formed of the outaomc 
of this case rs well aa 



the readt of the review 
thar is being conducted 
by the Department in res- 
pect of POL mnrracrs. 

99 W. W. B S. . The  Cornminee would 
like tcr be apprised of 
the anion taken against 
the Section Officcr for 
his failure to send an 
advance cop!. of the acce- 
ptance of tender to the 
Inspector concerned. 

181 IW Lh). . l'he Commirtcr uould 
strongf! urge thar 
adequate and effecrivc 
steps should be taken by 
Government to ensure 
tbpt delays in supply of 
purchase order files to 
Audit are avoided. 

Eigbtccnth Report (Second Lok Sob&)--Voi. I 



F m r h  Firm and m t c  
it. T h c  matter wiu k i n g  
t&cn up w i ~ h  the C & 
A.G's r~pwsrntarive in 
the Tnc'ian H i ~ h  Commis- 

[ sion in U K. The Corn- 
mitt& would like to be 
informed of the smle- 
mcnt in this case. 

audit has nmv tven c7y- 
ried ottt by the Offim 
of the Director of Audit, 
Indian Accoune in 
U K., London, and the 
Audit tepnn i~ CX@ 
to be rtccivcd by this 
m t h  (March r*). 
The rrprrsentarivrs of 
the French Firm haw 
alw qaerccd to mmt 
d o w n  to India for dis- 
ct~winp rhc inues arising 
from the final audit and 
the matter relating to 
rhc supplv of dcfcctiw 
equipmcnts, wir h a view 
to arrive at a final senlc- 
mrnt. The Commincc 
will bc informed of the 
find sc trkmnt  in ~hlr 
case in due coune, 

to 170 Dcp*t. or Ato& T h e  Comminee recommend The augqetinn of the The Committee m d d  I f t t  
Energy that while cnrering in*o Committee hst bccn no- to know rhc preck pro- 

long term agreements with fed. Suitable provisions vision made in the 8- 
AU-Ministria firms for supply of ma- in rhis respect have becn mcnt rubeeqwtly a- 

terials etc. fluctuations in made in Iht agreement d, 



rcauiremcnts should be rubequartlp atccuted fat 
rJcn into account and the 8uppJy of  ctrclnicaL 
suitable provisirns ma& etc 
in the agreement to safe- 
guard the interests of the 
Company in this respect. 



Wota from the Minirtty of Education te: presentation of Audit Rcportr 
on the Accounts of Central Univmrilies to Parlbment (vide 
prrm 39 of 18th R- (Second Lok S a b h )  

The Publlc Accounts Committee, in i& Seventh Report (Second 
Lok Sabha) (Appendix I Item 18), recommended that early oppor- 
tunity should be taken to amend the Visva-Bharati Act so m to 
bring it  in line with the other University Acts, so far as oudit by the 
Comptroller and Auditor General is concerned and also to make r 
rtatutory provision for submitting the Audit Reports on all lthe Cen- 
tral Universities to Parliament 

The first recommendation of the Committee has been noted by 
this Ministry and efiect win be given to the same as and when the 
Virva-Bharati Act is next amended. As regards the other recom- 
mendation, namely to make statutory provision in the Acts of 
Central Univers~ties for the prescknktion of their Audit Reports to 
Parlianrcnt, t h r  matter had k e t ~  exam1nt.d thoroughly before our 
earlier reply was sent 

Thc administrative reauorls, which pronipled the Government 
decisictn on the subject. are as follows:-- 

(i) that as early as 1952 the Gaverntnent had taken the view, 
m connectloll with the amendments to Acts of ?he two 
Central Univcrsitles at Aligarh and Banaras, that in 
order to preserve the financial autonomy of the Central 
Universities, t h e ~ r  financial affairs should not be made a 
subject of public controversy or an issue in party poli- 
tics. Although the then Auditor General had made a 
suggestion that the accounts of the Universities be laid 
before the Parliament, the Parliament itself had nega- 
tived this suggestion in a pointed manner when this 
matter was raised by Dr. M. M. Das in the Parliament 
in connection with the amendment to the Acts of the 
Aligarh Muslim University and the Banaras Hindu 
University. Having regard to this decision of Parlia- 
ment with which Government are in full agreement, i t  
would not be correct for Government to lay the audit 
reports before Parliament. 



(ii) that the control over the Universities should be indirect 
md consistent with their place in national We. 

Z The Committee would be kterested to know that in the United 
Kingdam the accounts of the Universities and the University collegu 
in rsceipt of l'n%swy grants are audited by the Auditors appointed 
by them and the audited accounts are placed in the Library of House 
of Cc,mmons for information. 

3. It may be mentioned in this connection that the audit inspection 
no* of Universities are different in character from Audit Reporta 
presented to the House and they do not have the imprimatur of the 
Comptroller and Auditor General. 

4. The Comptroller and Auditar General has seen this reply In 
f a * .  

Secretary. 



(Daputment of Economic a i r s )  
New Delhi. the 25th Augur~t, 1958 

MEMORANDUM 

Subject: Regulation of unauthorised expenditure incurred on a 
"new service' discovered after the close of the financial 
year. 

At its meeting held on the 11th January 1958, the Public Accounts 
Committee desired that the question regarding regularising expendi- 
ture on a 'new service' disccvered after the close of the financial 
year should be referred to the Attorney General for his opinion end 
the Committee informed of the result of this reference. 

2. A copy each of the statement of case for the opinion of the 
Attorney General and his opinion thereon is enclosed for considera- 
tion by the Public Accounts Committee. The statement of the case 
to the Attorney General was, as desired by the Committee. &own 
in draft to the Comp:roller and Auditor General. 

(Sd.) H. S. NEGI, 
J t .  Secy. t o  the Gout. of Indin. 



STATEMENT OF CASE FOR THE OPINION OF THE ATTORNEY 
GENERAL OF INDIA 

?he question for consideration of the Attorney General of India 
is whether an amount spent out of the Consolidated Fund of India 
(or of a State) in a particular year on a new service for which no .  
grant is voted by the Legislature for that year and which comes to 
notice in a later year, can be regularised by the and If 
so in what manner. 

2. A case of this kind occurred In U.P. It appears from the letter 
of that Government of July 1956 thut Rs. 10,000 were spent by the 
Hcad of a Department in connection with an exhibition without 
provision for the same either in the annual budget or in the Supple- 
mentary estimates of that year. It  is admitted that the expenditure 
was on a new gprvice. The expenditure was actually booked under 
the Consolidated Fund section, though no au'hority of an Appropria- 
tion Act existed as contemplated by article 266(3) of the Constitution. 
The letter of U.P. Governnlcnt giving the facts of the cusc and the 
var iou~ suggestions made for regularisation of the c%pcnflitut tD is 
briefed. 

3. The views of the Comptroller and Authtor General on this cave 
are contained in a note of the Director of Audit and Accounts dated 
17th January, 1957. It wi?l bc noticed thut his view is that expendi- 
ture In such a case can be regularised by law passed under article 
205 (1) (b) of the Constitution [correspmding to article 115 (1) (h) ,  
in the Union part']. The matter was rcferrcd to the Lsw Ministry. 
Attcwtion is invited to the note dated 26'h February, 1957 recorded 
in that Ministry. For the reasons stated therein, the view taken was 
that the expenditure could not be regularised by law F J ~ S S C ~  cnder 
article 205(1) (b), or any other provision of the Conslltution. Atten- 
tion is also invited to the letter of Shri S. C. Bhattacharya dated 7th 
June, 1957, in which the further views of the Comptroller and 
Auditor General on the opinion of the Law Ministry arc set out. 

4. Though the case arose in U.P., it is felt that it'involves a gene- 
ral q~es t ion  of principle and hence this reference is made to the 
Attorney General of India a t  the instance of Central Public Accounts 
Committee. For the sake of convenience, only the provisions relat- 
ing to the Union are  referred to in the subsequent paragraphs, but 
there are corresponding provisions in regard to the States. 



6. The normal p r d u r c  for sanctioning crperzdfture froln the 
Consalfdated Fund of India ia for Parliament to prurr an Appmprb 
tim Act under article 114 after aU the earlier stages of annual Rnnn- 
411 statement and votes for grant. where vote L necemy,  have bem 
gone through. Clause (3) of article 114 lays down that, subject to 
the provialom of articles 115 and 116, no money shall be withdrawn 
from the Consolidated Fund of Indie except under an appropriathn 
made by a Iew passed in accordance with provisions of article 114. 
'Article 266(3) is to the same effect. It must follow that if ( thxe 
fr no law passed under article 114, then the only way d sanctioning 
eltpenditure out of the Consolidated Fund of India is to act under 
ejthcr article 115 or article 116. In the case under consideration, 
there i s  no question of e law under article 114, since the expenditure 
was incurred in an earlier year. The only point to be considered 
is whether the case falls under any of the clauses in article 115 or 
article 116. 

6. Taklng flrst article 115, sub-clause (a) of claw? ( I )  of the 
article is obviously not applicable. That sub-clause applies only 
wherc excess occurs or supplementary or additional expenditure is 
to be incurred in the "current financial year" that is, in the same 
year in whlch the law to cover such expenditure is passed. The 
question on which there is e difference of opinion is wh-thcr clause 
(b) of articlc~ 115(1) applies. The Comptroller and Auditor General 
holds the view that It does. The law Ministry has taken a different 
view. The reasons in support of these views are stated in the n u t s  
and cctrrespondence referred to in paragraph 3 above. Learned 
Counsel will please consider whether on a correct interpretation of 
clause (b )  of article llS(1). action can be taken under that clause 
in the cases of the type under consideration. 

7. 11) case learned Counsel comes to the conclusion that neither 
clause ( 8 )  nor clause (b) of article 115(1) is available, then he may 
please consider whether any of the clauses in article 116(1) can be 
relied on. Sub-clauses (a) and (b) of article 116(1) would probably 
not be relevant, but sub-clause (c) has been referred to during dis- 
cussions in the Central Public Accounts Committee as a possible 
authority for making law to regularise the expenditure. In regard 
to clause (1) of article 116, it would appear from the terms of that 
clause, parifcularly the concluding portion thereof, thrt the expendi- 
ture contemplated by any of the clauses therein is an expenditure 
to be incurred in future. I t  is for consideration of Counsel whether 
clause (c) can be invoked for the purpose of regularising an expen- 
diture which has already been incurred. I t  is also for consideration 
whether expenditure of the kind under consideration would jus tm 



5n exceptional grant" or can properly be regarded as not forming 
part of the current services of any year. 

8. In relation to matters under discussion, reference has been 
made to the practice in the United Kingdom and to the practice prsl  
vailing in this country under the Government of Indfa Act. AS 
regards the practice in the United Kingdom, attention is invited to 
the Treasury Minute of 18th Janunry, 1921 a t  pages 606407 of the 
Epitome of the Reports from the Cornmitees of Public Accounts of 
U.K., 1857 to 1937. In this connection, attention is invited to the Note 
dated 21st December, 1957 sent by the Comptroller and Auditor Gene- 
ral to the Public Accounts Committee. As regards past practice in 
this country, attention is invited to rules 49 and's0 of the Indian 
Legislative Rules and paragraphs RI-33 and RII-29 (and Government 
of India's orders thereon contained in their letter No. E'/XV-1X.II/3Ss 
dated 12th December, 1932) a t  pages 293 and 301-2 respectively of 
the Epltome of the Reports from the Centrnl Cotntnittee~ of Public 
Accounts, on the accounts for the ycnrs 1921-22 to 1947-48. 

9. It is doubtful whether tht* pravtlcc in the U.K. or in the pre- 
constitution India would bc relevant for the purpose of deciding the 
question of regularising tbspcnditure under the Constituticm of  India. 
In the U K. Pal linmcrit 1s supreme and is not fettered by any con- 
stjtui 1 1  trial instrument. In the pre-Constitution Indin, there was a 
Const~rution Act, but i t  did not contain a restrictive provision like 
that In artlcle 114(3) and article 266(3); nor was there the Consoli- 
dateti Fund. Having regard to the provisions of these articles, i t  
would not seem permissible under the Constitution to rcgulnrise an 
expenditure out of the Consolidated Fund of India by a Resolution 
of Parliament as was suagestcd in 1932 in paragraph RII-29 a t  page8 
301-2 of the Epitome of Reports of Indian Public Accounts Commit- 
tees already referred to. Incidentally, it will be noted that rule 49 
of the Indian Legislative Rules which in some respects is similar to  
article 115(l)(b),  of the Constitution, was interpreted in 1932 in a 
manner similar to that in which the latter provision has been inter- 
preted by the Law Ministry in their note of 26th February 1957. It 
was then realised that there was a lacuna in rule 49, but it was decided 
that it was not worth while amending the rule. In  other words, the 
provisions of rule 49 were stretched to include a case similar to that 
being discussed. It  is for consideration whether this kind of liberal 
construction is permissible in regard to the provisions of the Constitu- 
tion. 

10. I t  may be stated that the Audit authorities and the Central 
Public Accounts Committee feel that there should be complete 
Parliamentary control over all expenditure out of Consolidated Fund 
3064 (mi) IS-14. 



of M a  md that the control caq be achieved aaly by requiting t&t 
dl mch expenditure should be sanctiontrd by Parliament. They feel 
further that that is the intention of the Constitution and that pnr9i- 
dons of the Constitution should be interpreted in a liberal manner 
m ar to provide for the regularisation by law of all irregular e x p d i -  
ture incurred by Government. From this p i n t  of view, it is con& 
&red by them that article 113(l) (b) should be wldely construed so 
as to iticltde the present case, or failing that, it wm suggested during 
discusn~c)ns in the Central Public Accounts Committee that it should 
be pssiblc. to rely on article 116 (1) ( c )  . 

Opinion and advice of the Atlorney General of India are requested 
on the following question:- * 

( 1 )  Whelher it is possible to reguiarise by L a w  a n  expenditure 
of the kind mentioned in paragraph 1 above, and if SO, 
in what manner? and 

( i i )  Generally. 

(Sd.) K. Y. BHANDAHKAR, 
J t .  Sew. & Legal Aduiser. 

2 l a t  Februclry, 1958. 



Yo. ACF- (31) /58-4W/? 
OPINION 

I t  is w~douhtcdly dc*sirahle that there sl~ould ue complete 
Parliamentary cqntrol over rill tqwnditure out of the Consolidaled 
Fund of India. The questton for consideration, however. is whether 
having regard t9 the provisiqns of the Constitution there is available 
ray method by which an amount spent out of the Consolfdotcd Fund 
of India (or of a State) in a particular year on a new service for which 
FO p a n t  has been votvd by tht. legislature for that year and which 
comes to notice in a Inter ycar can be regulnriscd bv the I~glstature. 

2. I do not thiuk that the practice in the United Kingdom referred 
to in paragraph 8 of the Statement of the Case is of any assistance to 
us. Nor has the practice prevailing in Indin prior to the Constitution 
much relevance. Having regard to the express prohibitions in articles 
114(3) /266 (3), it is necessary that there should exist some constitu. 
tional provision under which the unauthorised expenditure out of the 
Consolidated Fund can be approvcd of by the relevant legfsl~ture. 

3. It will be convenient to deal with one set of constitutional pro- 
visions, vk., those relating to the Union. The provisions in regard to 
the Union and State are indcntical. 

C There having been in such a case no appropriation made by law 
d e r  article 114, one has to examine the provisions of articles 115 
and 116 to see if any provisions in them can be availed of for the 
pvpose of regularising the unauthorised expenditure. 

5. Article 115( I )  (a) would clearly be inapplicable because both 
parts of it contemplate a supplementary, additional or excess grant 
druing "the current financial year". We are concerned with expendi- 
ture for which the approval of the legislature would be needed in a 
later year. It Is, however, noticeable that the latter part of sub- 
clause (a) specifically refers to "additional expenditure upon some 
acw service". This has some importance because the Constitution 
makes a distinction between Supplementary or additional expenditure 
m a particular service for which a grant has already been made and 
mpplementay or additional expenditure upona new service for which 
-the grant has not been made. The language of srticle 115(l) (b) a h  



makm it Lrupplicable to the case under ~ondderatlon. That subcl.aa 
contGmplater sass expenditure for a partEcular rervJce m r  tbm 
amount granted for tbat Kf(rfcu for  that year. It  clear19 wIII W 
have application to expenditure on a new service for whfcb dc 
grant has been made in that year. 

6. Article 116(l)(a) deals with grants in advance and is, them- 
fore, of no assistance. Article 116(l)(b) makes provision for a grant 
for meeting an unexpected demand upon the resources of India wbem 
on account of the magnitude or the indefinite character of a servicu 
the demand cannot be stated with the details ordinarily furnished. 
Thirr again would seem to refer to grants in anticipation of the expea- 
diture and in any event the language of the sub-clause will malte 10 
inapplicable to unauthorised expenditure on a new service of the 
kind in question. Sub-clause (c) of the nrticle speaks of the power 
'90 make an exceptional grant which forms no part of the current 
service of any Anancial year". Taking the ordinary and x~atunl  
meaning of the language used in the sub-clause it would be diflilcult 
to r e p r d  the unauthorised expenditure under consideratian as being. 
legitimately a subject of "an exceptional grant". It is also a matter 
of doubt whether the unauthorised expenditure on the new service 
which is under consideration can fall under the description "which 
forms no part of the current service of any financial year". 

7. The conclusion, therefore, which I reach is that on a proper 
construction of articles l l5 ( l )  (b) and 116(l) (c) which alone call for 
consideration, it is difflcult to say that the House of the People can 
be asked to approve the unauthorised expenditure on the new senrice 
acting under these sub-clauses. 

8. However, if it is desired to approach the legislature in order 
to regularbe the expenditure, the only possible method is to approach 
)t by putting a strained construction on the language of articles 
116(l) (c) and 206(l) (c) of the Constitution. 



=I3 

8. My .nsrms to the quedionr are: 
(1) No; but see paragraph 8. 
(1) I have nothing ta add. 

NEW Dla~n; 
The 17th May, 1958. 



APPBNDIP IV 
MINISTRY OF FOOD AND AGRICULTURE 

Starunast dwwtqq th. out~tauding royalria dwe from MIS. P. C. Roy 6 CO. 
ac on 31-3-6~ as reported t h  Andmrrculs Administration. (Para I I I of thr "x 18r Report of P.A.C.-195&jg) 

(19 Royalty on timber ocportcd and con- 
sumed in mill during 1957-58 . 

(ii) Royalty on timber cxponcd and con- 
sumed in mill during 1958-59 . 

(ii:') Royalty on timber exported and con- 
rum4 in mill during ~g~y- ( io  . 

Amount rcceivcd ris advance royalty 
against each shipment upto 31-3- 
1960 - 

Interest on security deposit of Its. 8.65 
Lacs for the half vcar ending 15-3- 
I959 . 

lnterest on security deposit of Rs. 8.65 
Lacs for the half yenr ending 15-9- 
1959 

Interest on security deposit of Hs. 9.65 
Lacs for the half year ending 15-3- 
1960-Ks. 79251- Rs. 7103 only taken 
as, reprcscnting interest on 8 -65 kc.- 
Balance Rs. 8221- adjusted against 
ad hcc credit afforded on 14-10-58 . 

Inmest on security deposit of Ra. 
35,000f- UptO 15-3-1960 . 

Bolanct royalty outstanding on 3 1 - 3 4  

Rs. nY. Ra. nP. 



XI. Intuat un Lart payment of royalty 
& PWO 31-3-1g60 . 

(1) Mu k U e d  fis. 1,07,930. I 0  
(it] Bill to be issued Rs. 4,568-37 . 

111. Royalty on logs lost by the liccnscc 
due to their negligence upto 3 1-3-1 960 

Hs. nP. 

A mounr 
Rs. nP. 

1951-54 3,43,163*2a0 
1954-5s . 3,58431 '33. 
1955-56 . 4,399795 '65' 
1956-57 - 1~~40~815.66 
1957-58 36,41,681*57 
1958-59 . 36?38*QO8 -33 
r959-60 . 45,25,131'* ------ 

TOTAL . 1,44,87,027.20 ------ 
*Against these (lucs, bills for Rs. ro,-/j,ooo have been issued. Bills 

for the balance ar c yct to be issued. 
I. Thesc figures h.we hcun vetted by  the Dircctor of <~ommerciul Audit, 

Ncw Delhi. 
2. The cvmpmy has sirrcc invoked the arbimtion clode of the ogrec- 

ment for deciding certdin disputes inc'luding the amount of roynlty mentioned 
above. As the basis of charging royalty is a point of digputc in arbitration, 
action can be tlken by Guvcmnlent to recover thcse dues only after the 
arbitration proceedings arc over 

(S. MULLICK) 
Joint Secretary to  the Governmnt of Indi 1. 



MINISTRY OF FtEHABILITATION 

The Public Accounts Committee in their Seventh Report (First 
Lok Sabha) Volume I 'recornmended that the Ministry of Rehabilita- 
tion should undertake a review of the more important audit objec- 
tions which revealed leakage of Government money and gross mis- 
management on the part of the Administrators of the various camps, 
in coneultation with the A.G. (FR&S) and sce whether they could 
fix responsibility on particular individuals and determine the action 
to be taken against thcm. I n  pursuance of this recommendation, 
a **Note was furnished by this Ministry in Deccmber 1958 giving 
the facts and the result of the proposed review in respect of 29 more 
important audit objections pertaining to various relief camps. 

2. After considering this **Note, the Comimttee in their Eigh- 
teenth Report (Vol. 11) desirede** that attempts should be made fur- 
ther to trace thc officials at fault and to determine the action to be 
taken against them. 

3. The Minjgtry of Rehabilitation have since reviewed all the 
cases, in consultation with the State Governments concerned, wher- 
ever neceesary, with the object of exporing the possibility of tracing 
the oiYcials at fault, as desired. The result of this review is however, 
not encouraging as would appear to be the case from the following 
facts:- 

(a) It would be observed from the *'Note furnished by thL 
Ministry in December 1958, that in so far ari the audlt 
objections No. 1, 2, 3 and 6 are concerned, responsibility 
of the oflEicers concerned was not involved. The questiar 
of determining the action to be taken against t h e u  
of8cers, therefore, does not arise. 

%ra 10 of the Seventh R tt of the P.A.C. (Fht  Lak Sabh.)-Volume I mnd 
S. No. 48 is Appen%I of the Sixteenth Report of the P A C .  (Pint Lctk 
Sabha) Volumc 11. 

o'Agpcn.iix X Y X V I I I  of Rightetnth Report (Swnd Lok Ssbha) Vol. 11. 



@) Concluaians already reached and reported to the Committee 
in respect of the audit objectioru No. 4 and 5 are mch that 
need for further investigation with a view to Axing the 
respansibility. will not be felt. The Ministry of Rehabi- 
litation are therefore, inclined to suggest that the questfan 
of making further efforts to trace the ofllciais at fault, 
may be given up. 

ic) In respect of 19 more audit objections pertaining to the 
same category of non-mziintenance/non-production of 
distribution accounts etc. for which a combined Note 
(Nos. 7-25) was submitted, the Committee was inform- 
ed that the relevant files had cithcr bccn destroyed or 
they were not traccnblc in spite of  best efforts, except 
in 8 cases. Even for these 8 cases, it was reported that 
the camps had hew closed many ymrs ago und the staff 
which was purely temporary, retrenched whose whcre- 
abouts could not be traced. In the light of these findings, 
the Committee will. no doubt, appreciate that as more 
time passed, anv further investigation and consequential 
disciplinary action against the defaulting officials, even 
if contemplated, would seem to be out of question. 

<dl As regards the remaining four objections (Nos. 26, 27, 28 
and 29) pertaining to the camps administered by tho 
State Governments, the Government of Rajasthan have 
in respect of objection No. 26 intimated on 16th June 
1960, that the question of recovery of any amount from 
the officers towards the making good of the loss resulting 
&om the irregularity of non-maintenance of the accountr, 
does not arise. As the amount held under objection &., 
Rs. 802/3 is very small, the matter is not proposed to k 
pursued further witb the State Government, particularly 
when it is redked that even in December 1958, when 
these cases were first reviewed, whereabouts of the camp 
commandant and other employees were not known. In 
respect of audit objection No. 27, the Madhya Pradesh 
Government have on 5th August 1960, expressed th* 
inability to investigate the matter further on the plea 
that the relevant record was lost in transit from Nagpur 
to Ddhi in 1953. The State Govenunent's reply dated 
25th August, 1960, giving the result of the review of 
audit objection No. 28, although not conclusive, seem 
to indicate that their effEorts to trace the whereabouts oi 
the officials at fault, have been infructuouir so far. L a s t l ~  



abut the rntdlt objemtma No. 29, the Covertltlldat at 
Bombay bave intimated an 80th November, 1959 that 
action to trace the ofadEllo of the camp which wm closed 
long ago, is not p6a#lble et this belated etago. 

Sew. to the Gout. of In&& 
New Dam; 

'JPI. 25th October, 1960. 



APPENDIX VI 
MINISTRY OF REHABILITATION 

Note on Para 101 of the 7th Report of the Pztblu: Accounts Cow 
mittee (2nd Lok Sabha) Vol. I wgarding the atnoutbt of rehubi- 
litation loons given to the States so far, the a~notrttr that was due 

and the ammrnr that had actttallg beerr received. 

A statement showmg the requ~rcci ~ n f o r m n t i o ~ ~  as on 31st Octo- 
ber, 1958 is enclosed. The figures given therein are provisiond pend- 
ing the Anal allocation of loans outstanding against re-orgnnised 
States in accordanc~ wtth the provisions of the S.R. Act. It  would 
be observcd that the amounts actually recovered from the State 
Governments fall much short of the amounts due ir. spitc of the fact 
that the Ministry of Rehabilitation had from time to tinw heen im- 
pressing upon thls State Governments to accelerate the pace of 
recovery The main reasons for short recoverim an 1 delny in recove- 
ries are explained below: - 

( a )  Westerti Regton. ( I )  Jn the  case of clalmunt dis&lluced per- 
sons (who have got v c r ~ l i d  cla~ms, against which t h ~ y  have bwnj 
will Ixt paid compensatron) thc recovery of loens and interest etc. 
outstanding against them i l m  to bc adjusted against their compen- 
sation and therefore rr~covcric., on duc date could not bt- cwforccd. 

( i ~ )  In the case of non-clamant L11spIc!xd ~ c ~ : ; o I ~ s  and cluimant 
displaced persons whose compensation is in3uf?icrcnt to meet their 
public dues, the recoveries art. ordinarily mad(. according to the 
terms and cor~ditions on which the loans were granted to them but 
in hard cases, in such easy instalments as may bc justifid by the 
circumstances of each case. 

(iii) Small urban loans upto Rs. 300:- granted to non-claimant 
displaced perscns for busirhess, trade, or industry and edacationd 
loans granted to nrr:c!aimrr,: displaced students for studies in India 
irrespective of their amount me to be remitted. It will be seen from 
Col. 6 of the statement V.at a sum of Pa. 3.27 lakhs had been re- 
mitted till 31st Qctober, 1958. But the necessary Anamial adjustment 
waa nut carried out till that day as the accounting procedure was 



fniltrdonlyinElspteanbu,1968. Themtpaarit lonfrth.tpr& 
parzlrfmremlrdoaobtherelonnshavebaaapprcrrrrdtomlaMnmt 
of Rs. 58 lelrhk Out of thesa, a sum of about Rs. 26 laWls has rdnca 
bcen adjusted in accounts upto the year 19M-60 againat the amounts 
remitted by the State Govmmmb. 

(iv) In certain cases, loans granted to nonclaimant displaced 
persons become frrecwerable due to one reason or other and on 
receipt of recommendations from the State Governments such loans 
are mitten off by the Ministry of Rehabilitation as a loss to the 
Chvernment. A sum of about Rs. 4.25 lakhs (principal only) wan 
wrltten off upto the year 1959-60. ' 

(b) Emtern Region: ( i )  A majority of the displaced persons 
have not yet bcen able to rehabilitate themselves to such an extent 
as to be able to repay the loans. 

(ii) Due to the tight "Ways and Means" position of the State 
Governments they are not agreeable t o  deposit any amount towards 
the shortfall in recovery of loans in accordance with the terms and 
conditions. 

2. It may be mentioned in this connection that Government h a w  
accepted the recommendations of the Second Finance Commission 
that with effect from 1st April 1957 the States should pay to the 
Union the amounts of principal ahd interest actually collected on 
account of these loans, including the arrears, if any. In other wordr 
the losses will fall wholly on the Central Revenues and wUl have 
to be written off. At this stage, however, it is not possible to gfve 
any indication of the extent of this loga 

Doted the 24th March, 1961. 



S. Name of the State .hounr ' . b u n t  Amount Amount Amount R a h ~ ~ l s s  
No. of loans due for actually remitted out~mdinp 

advan~vd repayment recovered Principal & 
(Principal Principal Principal & Intereat 

only) and Interest Interest 

Andhra Pradtsh 
A s s a m .  
Bihar . 
Bornbey - 7 
Bombay1M.P. & forme* ~ ~ d .  Stare 
Bombay (Saurashtxa) . 
Jammu and Kashmir 
Kuala 
MdbyP P A *  : 
Madrss * 

Mysort . 
OrSssa 
Punjab . 
Rajasthm. 
unar Pradesh 
West Bmgal - 



APPENDIX Va 

*OFFICE OF THE CHIEF SETIZEMENT COMMISSIONER 
Note jot the Public Accounts Committee 

The Public Accounts Committee in its meeting held on the Srd 
December, 1959, while discussing para 33 of the Audit Report (Civil) 
1959, regording ovtsr-pa y men t of compcnsnt ion to a displaced person 
made the following rsbmrvations: - 

"What are the reasons for taking one decis~on m the case ref- 
erred to in the Audit para and quite another in the case 
pointed out by audit at the sitting of the Committee 
(details furnished by the Director of Audit, F.R.S.C.S. & 
M. vide his D.O. No. Rep. 3 (144) /Vol 11'2300-042, dated* 
the 5th Decembw. 1959) What action has been taken by 
the Miiristry to  c w l w  a uniform policy in all such cases' 

This position has been examined In the Ministry. 'i'he discrep- 
ancy pointed out by the Director of Audit between the stand taken 
by the Ministry In the case mentioned in para 33 of the Audit Report 
and the decision given in Chief Settlement Commissioner's 
letter No. lO(6)-Comp.I1/57, dated 8th January, 1958 has been care- 
fully examined. It transpired that this letter of the 8th January, 
1958 was issued because of a misunderstanding and was not in accor- 
dance with the policy of the Ministry. Accordingly orden have been 
issued on 18th January. 1960 cancelling that letter. The stand taken 
!by the Ministry in connection with para 33 of the Audit Report hsr 
rbeen in accordance with the policy followed all along 

2. A ~ d i t  has made the following comments in this case: 

"The Ministry hold that cases in which interim payments of 
compensation have been made before the amendment d 
Rule 19. will be governed by the amended Rule 19 if the 
Anal pyment  is made after 4th September, 1956 (date of 
amendment) but where a loan has been paid for house 
building purposes on the security of compensation cal- 
culated on the basis of unamended Rule, the Calculatian 
of final compensation will be made under the unamended 



Rule 19 even if tlnrrl payment in made after 4th Septem- 
ber 1936. Audit 19 unable to appreciate why a Merent  
treatment should be given to the latter cases, when (1) 
the calculation of compensation under unarnended Rule 
made prior to 4th September, 19545 was only far the pur- 
pse of ascertaining the amount uf security for thehouse 
building loan and not for rnaking a Anal pkyment of 
compn.ctltinn ( i i )  the loans wwe adjusted in the accounts 
under a loan head and not as compensation, (i i l)  the 
h0u.w building loans were limited to Rs. 8000 (maxi- 
mum) even if co~,~pcnsaticn admissible was more and 
(iv) the loans were to be adjusted at A later date 
against the finn! amount of compensation." 

( DHARMA VIRA) , 
Secretary to  the Goz~t, of India, 



Mote f+am thc Mtninh.y of ScfentijIc Remarch and CWwcrl A#- 
&: continuance of N a t i d  Remarch h e l o p m e n t  Cwpord~or, 
or a reparate organisation (Vide para 133 of 18th Rcpat, Seed 
Lok Sabha). I 

The National Research Development Corporation is a commerdal 
organisation, exploiting the inventions and discoveries made not only 
in the laboratorieai of the Council of Scientific and Industrial Research, 
but also in other Government organbatlons, such as All India Radio, 
or the Defence Science Laboratories. While there should be the 
closest connection bet ween the Council of Scien tifk and Industrial 
Reaeorch and the National Research Development Corporation, it 
reems undesirable to entrust the Council of Scientific and Industrid 
Research, who= main function is to encourage and carry out research 
and development, with the commercial exploitation of inventions. 
This should be the duty of a separate body. Accordingly instead of 
considering the question of atmlition of the National Research Deva 
lopment Corporation, it 1s proposed to reconsider its constitution and 
functions. This matter is receiving consideration; and the decision 
will be communicated in due course. 

(A. K. GHOSH), 
Joint Secretary to the Gwt .  of India. 

2-2-62. 



APPRNDIX a. 
MINISTRY OF WORKS HOUSING (lr SUPPLY 

S1. Para Particulars of the recornmen- Action tukcn or propoacd to be 
No. No. dation taken by the Ministry 

157 237 ( i )  The Committee feel that 
the case relating to the de- 
partmental execution of 
work, rcfcrred to in para I I 
of thc Audit Repon (Civil), 
19-56 I'm I disclosed a scri- 
ous situation in rc rd to 
the maintcnmcc o F? ~nitiul 
accounts by C.P.W.D. ns 
the proper occounr of repair 
wwks carried out depart- 
mentally w a s  not maintain- 
ed and even the accounts of 
rnateriah were not made 
available to audit. They 
indicate Iix,se control of the 
C:.P.\Pr.D. over its sub- 
divisions. Officers responsi- 
ble fbr not maintaining the 
accounrs have been let off 
lightly with a warning. The 
Committee trust that a note 
of warning to the officers 
concerned for not main- 
taining the initial accounts 
and for laxity of financial 
control in the present case 
has been kept in their cha- 
racter rolls. They feel that 
more stringent action is 
necessary in such cases. 

ThcCommittn desire that the 
particulars of oficers who 

The following officers were 
involved from the time of 
commission of the irrepu- 
liiriticti upto their re&uhrrsa- 
tion through completioI? re- 
pons-which were submitted 
In 3i56 by E.E. and pasftcd 
in 6,57. 

Superincendrtg Enginaerr. 
( I )  A. from 11-2-52 to 31-3- 

54 
( 2 )  B. from 31-3-54 to 4-1- 

5 5 
(3) C .  from 4: I -55 to 7-4-56 

(~incc ret ired) 
Between the short period of 

4/36 and 11/56 there were 
four changes in thc post of 
Suptdg. Engineer. 

(4) B. from 29-1 1-56 to June, 
57. (He actually held charge 
of the Circle upto 3-9-57). 

Exemrive Engtits~s. 
( I )  D. from 8-2-52 to 11-1 I- 
53 

(2) E. from 11-11-53 to 10- 
r 2-56 

(3) F. from 10-12-56 to Ju, 
57 (He actually held cha- 
rge of the Division upto 
23-9-57). 



158 238 (iQThcMiainryrhouldmn- 
dun r further mquir). into 
the Wftcr d V R  to 
the Public Accounts Com- 
mittee irttrt &a the deuils 
of CXGC# apcnditurr: and 
the bcton lading to it. 

The Committu desire that 
the pniculars of officers 
who were reaponsihk for 
the variour fimnciol and 
accounting irrtguloritia 
may be atstwl. 

The qucrstian of the cxccssce 
ovcr estimates should be 
examined carefully to sn 
that the provision made for 
dntcnanoc and rcpPirs i$ 
d i s t i c  and in accordpnce 
with current wen&. 

Thc Committee &ire that 
the particdm of oficm 
who wcrr mponaible for 
thc wious hmcial and 
accounting imgularitics 
may be stated. 

The i y h r t t i a  p"pointrd 
b y A  it ucms allows :- 

(1) Nan-aurrcader of 
on contract portion of the 
work amounting to Rs. 
9.993'- and its utiligtion 
on the depnnrcnul work 
through casual labour. 

(2) For e x d i n g  the f" c r i W  limit of Annua Re- 
pain estimate boxd on 
pcrctntagc fixed for annul  
repairs by the C.E. 

(3) Non-production of mort- 
rial ac'cwnts and failurr to 
d l  for the accounts from 
the S.D.O. by the Divi- 
sional Otfimr. 

(4) Showing the dcpartmentd 
works as not smccptible of 
mCILSUrcmCnt. 

The detailed reasons and cir- 
cumsmccs which led to the 
exctlrs cxpcnditum have al- 
r e d y  bacn explained in 
the note orde Appendix 
L I11 to P.A.C. 's 18th 
Repon, Vol. 11. 

W:&" to tht above men- irregularities the psi- 
tion is explaintd btlow :- 

(r) That is nothing in the 
prohibiting the utilidoa 
of' savings fiom one sub- 
h c r d o f ~ t o a b o t h e r .  
The estimptes for reptin 



mR(WQMC1byrham- 
nts avdlmblc within the prc 
antage d i n g  Axad md 
in most cws do not satis- 
4 the myhy:h&? 
pain in 

rodti ty *Aw on 'xxtah 
itcms due to low tender or 
curtailment of laea impon- 
ant work in the estimate, 
the m e  can and i s  uti- 
liseci, if need be, on othcr 
easmtial items of repairs. 
T h e  grant for repairs is 
also made on a lump 
sum hasis permittin distri- 
bution to individua f warks 
acmrding to rcquimcnts. 
The question of non-sur- 
rendcr of savings in respect 
of ccrtnin itcms of work 
and their utilisation on othcr 
authnri.wcl items of repairs, 
thercforc, clocs not arrse. 

(2) Thc additional repair 
works leading to cxcesm 
cxpmditurc over the csti- 
m t c  were m i d c r c d  M 
unavoidable. 
lction report ww p s c d  
cmnpctmt authority and ac- 
ccptccl ax such by Audit 
in 61 7 According to C. 
P . w . ~ .  CUL para 4, the 
Fbccutivc Enpntcr is re- 
quired to re* the ex- 
penditure on a work 
through the register af 
works and bring any p r e  
bablc excess to the notice 
of the Superintending En- 
gineer and seek his orders 

In this particular case, how- 
ever, the repairs being to 
bungalows of high &pi-  
mica it was not possible 



to fmaw the Likly ex- 
pchditwc anractly. The 
Pjrecutive Enpincer Ihm- 
f o ~ ,  brcnight the eltcsa to 
ttrc natia of  the Super- 
intending Engineer in Jmu- 
pry, 1933 wticn the ex- 
pendirurr had mually cx- 
cer.lzd the atimaxc. The 
5 .  I . .  brought the e x a u  
to the notie of the Add- 
ticmal CXcf Enpinea in 
2'53 and the A.C.E. or- 
d d  the ex- to be ex- 
plained in a mpk!tiba+ 
report. 

(3) Though ~t is true that 
the material scct~uru were 
not ma& a~i l s lbk  to wdir 
at the time of the divi- 
sional ~nspcction and were 
also not cellcd for by the 
Divisicmal Ufiim fix neces- 
sary chcck by the Divi- 
sional Bcwountant the con- 
tml over msue of materials, 
was, however, fully cxer- 
c k d  through details of 
cxmsumption which were 
recorded in the respective 
muster rolls in Part 3 and 
wcrr reviewed by the Exe- 
cutive Engtncer before pas- 
ing the muster rolls. There- 
fore, no tedc of amtroL' 
over the issue of materials 
was involved. 

(4) Wherever it was possible, 
mcasuruncnts wert seoord- 
ed, nut ctrtPin i t e m  of . 
the works were certified u. 
not susceptible of mepmrrr- 
mmt. The position has 
been vcrifiod qnb and it 
%ppcarsthatsomtmamrof. 



work nwtd h8vc bccn mca- 
surd but thcy wrc shown 
u not awe tiblc of mcu- 
mmments. b e  circum- 
stances in which these items 
were not measured annot 
be verified or ctrt~kd at 
this atayc. Thc qucstii~n 
whcthcr my mspanslhili: y 
can hc fixcd for nor rc- 
cordmg mcnsurcmcnts of' 
such items i s  k i n g  Iookcrf 
into. 

( I )  Supcrintcnding Iinginccr 
in chiirgc for thc period 
from 31-3-54 to 4-1-55. 

(2) Uxccuti~e Engineer in 
chnrgc for the period from 
11-1  1-33 to 10-12-56. 

(3) Wwo Assistant Engineers 
who held the charge for the 
periods from 8-9-53 to 18- 
r 1-55 and r g - r  1-55 to June, 
'57 mpccd=ly* 

(4) The other two officcrs 
involved were the Execu- 



w u  in charge of the d r c b  
upra 31- 34. The crc a#; 
the E.E. b; bcm c x ~ m i w d  
Since bc war tnnrftned. 
from the Division an tk- 
11th NoWXIIber, 1953. hb 
the shnn period of 1 112 
m r f u  that hn: rcmrrincd 
in chargc of thc Divisiaa, 
hc cr~uld not t&c actiorr 
to aubrnit thc cnmpkian 
repon, as the farnc h d  
ru~r bcen wccivcd fram 
ihc ARm. hgmccr. wbo 
had han tmfcrrcd.  A. 
such, 11 ra c-ttrwdcred that 
hc CXMrrt hc hcld rCSp0n- 
RIEIC Ah rc~arcLi I ~ C  S.E-, 
uho rmrunrj. In charge of 
~ h r  circle upto 31st March, 
rYS4, t h t  is, nearly six 
months uftcr instructioar. 
were rcccivcd from the 
A.C:.IS. fiw prcpararim o f  
Contpleticm rcpon,--the 
nxitrrr is  u J c r  considera- 
tlon. 



MINISTRY OF COMMERCE dr INDUSTRY 

Note tn con- with S. No. 5 of AppmdFr ? of tha 18th Rspart 
of ths Public Accowrtr Committee (2nd Lok Sabha)-Vol I t  

The Public Accounts Committee has h d y  been informed (obt. 
Appendix XVIII of the Eighteenth Report of the Public Account. 
Committee 195849 Vol. 11) that a Ca-ardlnrtion Committee for 
Small Industries has k e n  set up in thh Ministry under the ch* 
manship of the Minister for Commerce and Indusrtry. Thls Com- 
mittee consists of representatives of all the h d s  concmnd with 
Village and Small Industries and the Ministries of Community 
Development and Cooperation and Finance and the Planning Com- 
mission. This Committee has been functioning from June 1957, and 
it considers problems of common interest to the different organirra- 
tions administering the programmes for the development of villa* 
and small industries. One of the dccisiona of this Committee waa 
that as far as possible there should be uniformity in the patterns 
of financial assistance for the programmes followed by thc different 
Boards. The Co-ordination Commlttec has oppointd a Sub-corn- 
mittce on 25th January, 1958 to examine the system of financial 
assistance now followtd by tht- different boards, nnd to suggest 
measures for rationnlls~ng them to the extent p ~ ~ i h l c .  The Anal 
recommendations of this Sub-Comm~ttee are st111 awaited. Another 
decision of t he  Co-cmlination Conirn~ttec was that with a view to 
secure co-ordination between the different Boards in the programme 
of sales of tne finishtd products through emporia no new separate 
emporia for handlrmm and handmafts by the different Boards should 
be opened as far as p s i b l e  except for very special masons. Also 
existing emporia may be looked into and ccwwdtnation brought 
about. Different boards had started their own emparia in different 
cities for publidty and sales of the products with which they were 
concerned, resulting at certain places in duplication of effort and ex- 
penditure. The Cwrdination Committee accepting the principle of 
cosrdfnated effort for the sales programme through a single sales 
establfaunent (except in the case of the tale of Khadi), has now 
suggested that these boards ahauld co-aperate with each dher in 
this work and avoid duplication d ebbrb. The matter is now undsa 
consideration by the diflterent tnwatdk 



2. Tht Public Amount Committee was alro hfonned 
Apjmdix XVIII of the Eighteenth Report of the Public Accountb 
Conzmltte* leB&%Vol. II), thar in the fieid of marketing for 
h.ndloomr m d  handicrafts, action hsd been taken to have the 
matter studhi by the Netiond Council of Applied Ecanomlc Re- 
watch. The rmufta of the study by thar Council are litill awaited. 

3. In c d e r  to ensure effective c ~ r d i n a t i o n  in this Minidry, thc! 
work relating to all Boards /Cormnlsaion, 0th- than Small Scale 
Induaitricsa, hast k e n  trrought under one Joint Secretary from 10th 
July, 1939. It may also be notcd thnt the Handloom Board and the 
Silk Board arc at prrscnt under the Chairmanship of one oBcer, who 
Is, in nddltion, the T~xt i lr  Commisslonm. 

N m  Dct,ta; (C. S. RAMACIiAL 3 J :  is),  
Dated the 27th  Nnt7etnlwr. 1959. 

J t .  Secv. to t h e  Covt. of India 



APPENDIX XX 

MINISTRY OF COMMERCE & INDUSTRY 

Note on Para 29 of the recomrnmdutio7w of the Public Acrounta 
Co~nmitttv made t i1 the i r  Setwnth Repor t ,  relating to the print- 
ing of the pamphlet cr~ratltd 'The New India, Your Market.' 

In para 29 of the Scventh the Public Accounts Commit t~e  
had observed inter a11a that when It was admitted that there had 
been an error of judgrxlent, disc~plinary action should not have been 
delayed, and that the d l x ~ p l ~ r ~ a r y  rrction token shtruld be rcplrted to 
them 

2. The facts of the caw, from the time of the first print of the 
pamphlet up  to the tme of ihc find write-off of the amoirnt of 
f 1400,. -, as they appear frrrn the files of the H ~ p h  Commiuuion of 
Indta in the U.K. London i~nd the Ministry nsc irs follows:- 

In the beginning of 1949 it was decided by thr  thcn Comrncrcr b 
Industry Adviser in the IIlgh Commission for Indl i~ ,  London, wlth 
the approval of the 1j1gh Cornrnissioncr, to print il t ~ t c ~ h u r e  cntilled 
"India, Your Markct" for the purptwe of trade publicity in the British 
Industries Fair (I$@), and for subsequent use. Initially en  expcn- 
diture of e450/- was expc~tcd  to bc tncurrcd on thc printing of the 
brochure. The lay out, design, subject nlnttcr c8tc. of the 
brochure werc discussed in dctail by thc Ofllrrrs of thC Commerce 
Department, London with the reprc*sentatives of the firm which 
was entru5tc.d with the jab. Thtt firm gave a draft of the brochure 
for approval. It did not come up to expectation and it w u  also 
found that the material prescntcd therein was not impressive and 
forceful. The draft was, thurefore, revised and 9,700 copies of the 
revised draft were not got printed on 10th August 1949 nt a total 
cost of ~1000/12/1. Although the price of the brochure was Axed 
nominally a t  1 shilling, the brochure wm intended to bc given away 
free to Commercial Houses and people interested in Ind*British 
Trade. As the review about the brochure in the periodicals and daily 
press including the London Times was favourable, it was thought 
that a larger number of copies than those already printed would be 
necessary. So a further order was placed with the printers on 23rd 
September 1949 for the reprint of a further 10,150 copies at  a cast 



Tbur in all 19,860 copies of the brochure ware prhtad, and 6,906 
copim were either given away irce or sold by the end of February, 
Wl. Tb dLrtrlbutioPl and salt  of the bmchtxe os was originally 
intended did not mrrtcriallre. Further the brochure also became out 
oi date for dl.trtbutlon after February 1951 as a lot of new develop 
mcnts had taken place In the Indian economic lrcene including the 
publication of the First Five Year Plan, which rendered much of the 
material contained in the brochure obsolete. It  was not, therefore. 
~ r i d c ~  desirable to distribute the brochure which had lost ~ts 
original value 

As the Government had incurred a lass af E1400/- in this trm- 
saction, the propowl to write-aff this amount was placed before the 
then High Commfasioncr who raised the point, intcr din ,  as to who 
was to be held responsible for the loss. It was explained to him thst 
the initial mistake Iny in getting such a large number of copies p r i n t  
cd in the bclirf that thc b n ~ h u r ~  would bc suitable for use in the 
next flyc ycitrs, whenever nny comrnercid publicity work was 
undcrtrrkcn. it was nlso explained to him that respcmsihihty could 
nor be attochtd to nny individual in this case tmause the initial 
error lrty in the judgment thnt the brwhutc could hc. utilised for the 
~ucccxdvr flvc ycnrs In  srcnrding his approval to thc write-off, the 
High Commissloncr reworded thnt "we should avoid repetition'. 
Suhsccp~ently the High Corn~nission nppmachcd the Government of 
Indm for snnct~on to thc write-cdT which was accorded in consulta- 
tion with tho Ministry of Finance. 

3. Even before meiving the printed report of the Public Accounts 
Committee, the Secretary had initiated to the then Minister (Eco- 
nomic) the criticism of the Puolic Accounts Committee in the 
matter and had aaked him to convey the criticism to the officers con- 
cerned for guidance in tuture. In view of this and also of the fact 
that the High Comrnidoner hod himself appUed hla mind to the 
matter and had satid%& himself that reqondbllity muld not be 
Axed on any particular individual, the matter may perhaps be 
allowed to rsrt, 

I (S. RANGANATKAN) , 
Sscy., Miny. of Commdtce & fnd\ufry. 

Datsd the 3rd August, 196S. 



MINISTRY OF COMMERCE & INDUSTRY 
TEXrntE 'D' SEcTiON 

Note in respcct of p u ~ a  Xi of Scwnth Rcport (2nd Lok Sabhcl) vid. 
S. No. 1 1  of Appendix 1 of ahdr 18th Rsport (2nd Lok Sabha) 
Vol. 11. 

S. No. 1 1-Furlher trmarks of Prr blic Accounts Committee: - 
"It may be stated whether the adjustment in respect of the 

balance of Rs. 34,490.11 has been Analisedl, if not, when Is it expect& 
to be Analised? The notes on thta other old State Trading Schemenr 
may be expedited". 

0 0 m 

The present position rthgadng the ndjustmcnt of the value of 
Rs. 30,490: 11 due from the mills is as follows:- 

The offlcial Liquidator of thr Mill (in liquidation) had recently 
declarcd a 2nd diwdcnd amounting to Rs. 8,966.31. This amount 
was credited to Govcrnmcnt Account on the 88th September 1959. 

The balance nmount of Government's claim nguinst the mill 
remaining for adjustnwnl will b r  nu. 21,523.80. 

The notes on tlw other d d  Stato Trading Schc?nws will be acpa- 
rat~1y sent. 

( C .  S. RAMACHANDRAN), 
Jornt  Secretarlj t o  the Gooernment of India. 

(File No. 23 (21 ) CT (B) -Tex (D) 152 refers) 
N a v  DELHI; 
Dated the 5th Janwry, 1960. 



A P ~ I x X I I ~  
MINISTRY OF COltdWXCE AND INDUSTRY 

Sun:-Item 13 of Appendix 1 01 the Eightemth R e p m  of the PA.C. 
(Second h k  Sabha) -Vol. If-Para 37 of the Scotnth R e p o r t  
Chmr of West Bengal and Delh  Admmirtrutron in conneetian 
with the yurcitare atzd dwitabutton of Standard Clorh. 

Thc Publrc AccrJunts Crrtnrn~ttcr*~ in column 6 against SNo. 13 of 
the Appendix 1 of thcir 18th R q m t  (Seccrnd Lok Sabha)-VoL I X  
have rcmarkcd as follows: - 

West R r n p l  C;owrnrnc~nt af ter  scvvral remindrrs  clnlmed on 
17th February 1M9 an  amount of Rs, 6,00,,992-13-9 on the bas~s of the  
report of thew Appl~cetron Committee On thc advice of the Deputy 
Director of Aud~t ,  FIiSCS dr M.. Hombny, the West Bengnl Govern- 
ment wcrp informrd on 28th May 1959 that thcir claim on the basis 
of the report of thrir Applicn!lon Comrrnttce could not be accepted 
in the absence of a n  a u d ~ t  certiflccltc from the Accountant General, 
West Bengnl, testifying th ecorrcctness of the amount. They were 
also requested to refcr the matter to the Accountant Genera', Wcst 
Bengnl tor auditing the claim and issuing necessary wrtiflcate In 
this rrgard. That Government were further requested to intimate 
whethcr the amount of Rs. 6,00,992-13-9 claimed by them related to 
the dues of undlvidt?d Bengal and if ,so to confirm that their share 
would amount to only 35.2";, of the total claim and not the entire 
amount of Rs. 6,00,!392-13-9. 

West Bengal Government's reply is still awaited. 

'Delhi Administration: 

The debit of Rk 2,37,115.00 has not yet been accepted by the 
%]hi Administration. The matter is still being pursued by the 



Accountant General, Central Revmues, New Iklhi who has addrum 
ed Delhi Administration again on 5th October, 1956) to accept the 
debit of Rs. 237,113.00 in question, The Delhi Administration ha& 
&vised Covernmcnt in their letter d e t d  the 12th May, 1959 that 
the matter was under their active consideration, A further corn- 
municatian from the Adminisirat~en is waited. 

Director of Aud~t F.R.S.C.S. L M., New Delhi, has wen the note. 
(C. S. RAMACHANDRAN), 

Joi.:t Set-re tar^ to  the  C;trverntr~mt of India. 

Dated the 10th Dectpmhtr. 1959. 



MINISTRY OF COMMERCE & INDUSII(P 

Tbc following further information in respect of pvas 39 .nd 41 
st the Seventh Repwt of the Public AMHwtnts Committee relating to 
dhe National lnrtrumcntr Factory is submitted to the Committee la 
continuation of the note considered by it on the 19th January, 1m:- 

Para 39 of the Seventh Report: lntroductiun of proper cost arccnrnt- 
h g  alctern in the National Inatrumentr Fact- (now called the 
NationalhtrummtrLtd.) . 

The new c a t  occounling system, bawd on the Tlmc Card System, 
war Intraduced in the Natlonnl Instruments I,td., Calcutta, during 
1959-60. Further improvemcnta in the system were made during 
1960-81. Early in 1960-61, R quellfled Cost Accountant was recruited 
The  Labaur card was replaced by Labour Booking Registers in 
which thc prductum s h o p  promptly rtrordcd the daily perfor- 
mance of each worker. This register was so dmignccf that it not 
only threw Into rel~ef any variatrrms from standard performance for 
taking corrrctivc action for better utilisatlon of labour. but also pro- 
vided a ready analysis of the lakwur huurs spmt on different job 
, mdcrrr. The intrtduction of this simplification In the system resulted 

in reduction of labour and helpcd in expediting cmt compilations 
during 1960-61. Thcrc is n constant endeavour an the part of the 
company to improve tht. costing system in the factory w as to keep 
paw with the changing nwds for better control. 

Para 41 of the Setwnfh Report: Rc~tnew of idle and non-moving 
stores 

Upto the end of February 1960 stores valued et Rs. 1,24,468 were 
reported by the National Instruments Ltd., to the Directorate 

.General of Supplies and Disposals. There was same initial difRculty 
in Axing up the ceiling prices for each item of stores some of which 
required visual inspection. Directorate General of Supplies and 
Disposals have, however, disposed of only a small portion valued at 
Rs. 96,45O/-. In respect of some of the items of sales by the Directo- 
ratd3eneral  of Supplies and Disposals, the offers received were too 
flow and they had to be withdrawn from auction and fresh attempts 



fn;lhr note h.11 been vettad by the Mrscfaa od CammarcW Audit, 
New DeZM.1 

NIW DQw; @. SANDILYA) , 
Dated the 2lrt Aprtl, 1961. lolhrt S q .  to the Gout. of h d k  



A Ghart N o t e  coudsg infomaion arkmi far by the Public Accounts 
Commiffee in respe<rt of (1) Paragmph 22 of AuMt Repmt  
(CiuU) 1957 and payment of grants-in-ad in escesa of require- 
mcnls and (2) App7optiotton Accounts (Civil) 1118555&, page 16, 
Note 9. Sub-Head 'A'(4) Sdk Industq .  [Reference La& Sabha 
Secretariat OM. NO. 2(1) (3)-PAC '58 dated 29th January, 1959 
addremacd to t h u  Ministry]. 

Introduction : 
The Centre1 Silk Board was constituted in the year 1949 under 

the Central Silk h a r d  Act, 1948 (Act LXI of 1948) for the develop 
ment of the Silk Industry under Central control. The Board con- 
ristls of 36 members, including the Chairman who is appointed by 
the Government Out of  36 members, 3 are ofFimals nominated by 
the Government of India, 0 elected by both Houses of the Parliament 
and the othen arc nominated by the Central and State Governments 
to represent thc wrious Statc Govcrnments and certain special 
intcrcata. The main functions of thr  Central Silk Board are to pro- 
mote thc development of S ~ l k  Industry in India by undertaking such 
measures as it considers nwessary. These measures include: - 

(a) undertaking. assisting or encouraging scientific, techno- 
logical and economic research; 

(b) devising means for Improved methods of mulberry culti- 
vation, rwring, developing and distributing healthy 
silkworm s d s ,  reeling of silkworm cocoons, improv- 
ing the qua l~ ty  and production of raw silk, if necessary 
by making it compulsory for all raw silk to be market- 
ed only after the same has been tested and graded in 
properly equipped raw silk conditioning houses; 

(c) the supply of teehnicnl advice to filature and charka reel- 
ers; 

(d) improving the marketing of raw silk; 
(e) the collection of statistics from such persons as may be 

prescribed; 
(1)  carrying out any other duties which may be vested in t h e  

Board under rules made under this Act. 

2. The Board ls also required to advise the Central Government 
on aU matters relating to the development of the raw silk Industry, 
including the import and export of raw silk 





A rtatcrncnt rhrxwing the unspent balanclcr which remained with 
ffrt Stotc Govrrnmentm In each Anancia1 year and which were nat 
awmndctrd by tbm,  from nut af the mts-in-aid paid by the 
h o r d  is attached.. I t  will br nbmrved therefrom that a rn of 
h. 28,23,88S remained unspent with the States as on 1st April, 1955. 
This fnformtjnn ia b a . d  on the lateat infumtjon avaihble with 
th* Bmrd from the Accoun!nnts4encrral in the States concerned. 

(E) Antotcrifs s p m t  h:,! t w r t o u c  Stntcs o : ~  admi~tistrat~on out of the 
grants made to them h!g thc S ~ l k  Board: 

Based 011 the figures of espenditurr rweived by the Board from 
the State Governments (Rs. 8,92,196 in the years from 1949-50 to 



1954425) it is roughly calculated that a sum of Rs. ?0,0100/- appruxi- 
matdy would have been spent by the State Governments on admi- 
nistration out of the grants m d e  to them by the Central Silk Board. 
While working out this flgurc. wc have not taken into cunsiders- 
tion the expenditure incurrvd crn field staff required for irnplemen- 
tatinn of the schemes. 

Pleasc setb Annrxul.t. 'I>' . t tachrd ' .r\ statrnitnn t grteiny: reasons 
fcbr abandon~ng thr schmncs 1s nt Anncsurr 'DD".* 

I t  wa\ ciec~dtd in April, 1955 t h a t  thv grnnts sanct~onctl by the 
C;c,vernrnc~~t of India will nc~t  hc transfcrrd cbnttrely to the crrdit 
r ~ f  the State Governments concerned as was d(,ne rn the ~ a r l i e r  
ytbars. But. rnstead, the Accountants-General wrll bc authorised to 
advance money to the States, upto the limit of the sanctioned grant, 
when and to the extent actually required. Later, it was found that 
this proccdurcs prevented the States from initiating the implcmen- 
tation of the schemes as they were rcqulrccf to find funds from their 
own resources initially. With a view to fnd i ta te  the work in the 
States, the Governrncnt of India informed the State Governments 
a n  15th December, 1956 that release of grants would be made to 
-- _~- - - -- . /-- 

.Not printed. 



- - - 4 w  
them tmmediortely they are in receipt of Government of India's smc- 
lbn for scricultural schemes as follows:- 

Ior l ichrm~ whmc the ~rnr ra l  grant 1s more 
thln Rm 5 lakhr 2 5 * ,  of th: amount 
For whcmcr w h n c  the central grant 1s more 
than Kn r lakh but lest han Rr 5 laiihs. . . 33-1 3°,, -- A-- 
I-or r h m c s  whcrc th untral granr i q  fcss 
than R u  J la) ti . .  5G , do- 

Skate C;ovrrtln~i*rrtjs w v w  also mforrncd that the bshnce 
amount wr~ulrl tw rc leawd to  then] i u  the second half of the ycsr 
after v t ~ ~ f y r n ~ :  thr- figurc8s f ) f  rxpmrltturc~ ~ n c u r r t d  in thc first half. 
I'hc p t l e r n  of financrul assrstiinctb was ~ F V I ~ ~  In Jnnunry,  1957 by 
thc C;ctvc.~.rtrrwrt: t , f  Intfm Acc.tlrtfirrl: t o  tht* rcvisrd pr twdurc. rt 
wrlr tijirccd to prl~v~clca thr*  S:a?e ( ; t~ \ ' fw~rnwts  with 100f ' ,  of tile non- 
rwurrlng :rnrl rcvurr!rlr: c*xp>ndrtr~rr.  o n  a11 whernt~s. 1~1th  thrb vu- 
crbpttorl t r f  ttrc. (.ost ( i f  I I i d  I r ) I and 
butltlrngs, t tw (; rvrrnrrrcqrit o f  I n I i n  :~grcwl t o  cSuarntno cbnch proposal 
1111 nwrtts R C Y I ~ ~  o! thv pattcbrl~ (hi firi:rnc~al :iss:r.tnnecl. 2; In opera- 
tion since ~ h r *  f in;rnr .~nl  ;'cSitr 1957-58, 1% nttirchrd * 

Prlor to thtb incqj: l~:rl  i t f  t h t .  ('i~ntrirl S ~ l k  Ururtl 111 thc* > e a r  1949, 
the organisatlor. In thr  S ~ I  ~culturnl D ~ p a r t r n c n ! ~  In t h r  Stntts was 
adcquntc only for day to day work undertaken h~ thtm then. Wlth 
the rstiihl~shrnent of thee Hoard ~n the ycur 1949. whilv Dt*vt~l~)pmcnt 
Plans werr drawn up hy t h r  SAltc ( ;owrnrnrnts  and put up to the 
Board for flnanci:tl assistanct-, ~t was not found pnssible for the 
Board to aanctlon all such plans due to 1 l5  inadequate resources. As 
tl result of this, the Statas were not sure whether they would receive 
funds for in~plenwntalion of the schemes. It was for this reason t h t  
the question of technical personnel was not taken up. although some 
provision for facilities for training was made. Later, in the year 
lR'i3-M when the p a n t s  for Sericulture Industry were increased by 
the Government of Indla. 11 was found that adeqmte number of - -- 

.NOT prmlcd 



I: I ~ n h  iwt.r~ c.s!~n~:'tt.ti t h i l t  :ht. r1u111i)c r o f  tcv.hnic.;~l I ) ~ . I W W  
r c q ~ ~ i r w l  hy t h  St'itr- (;~~\.c*rnlirt*nt\ IYI  the. Scr~cmlt~irnl  I)qmrtmcntr 
in the S I V Y ~  Fivr Yrsr  I'lrm pvriod wc~uld be 11.225 approxirnntclly. 
I n  ordcr 141 makc avallablt. tralncd technical ptbrsonnc.1, thr* Crntral 
Srlk Board prc2,arc~l ;I whcmv for ~-;tnblishrncnt o f  an All  India 
Ser~eultu~ul 'Traln~ny: Inst~tutt-  'I'hr original cs.st~rnatc*it cnxpenditure 
nn the ~mplemcntatron of the scheme worked out to Rs: 9,55.520/-. 
T h ~ s  was ribduccd t o  ;r sun1 (11 Rs 3.43.844/- dur. to tht* (IfWicm of the 
provr: Ion.; marit1 in t h e  o r ~ g ~ n a l  c..;tlrn:ltw for t h v  c.oristr ucttcjt~ o f  huild- 
rrlgi Bes~dcs. t h r  r w u r n n g  tbxpend~turtl wa\ also rcLducecI to  
Rs 1,21,169/- film Rt, 1.99,520 ' -  Thr. rvvisetl cxpcw~lture  was 
approved by the Government on 5 6th June, 1958 The Institute 
started funct~onlng at Mysore from 26th September, 1958. The 
courses of study (Lower and Higher) include instructions in theory 
and practice in all branches of study associated with wriculture. The 
duration of the course is one year for each category. 41) students - . _ l l _ _ _ -  ---- 1 -------- 

*Xot printed. 



deputed by the Governments of Andhra Pradesh, Bihar, Himachd 
Pradesh, Jammu and Kashrnir, Manipur, Orissa, Punjab, Tripura and 
Uttar Pradesh have already joined the institute and are at present 
undergoing training. The questron of providing more facilities for 
admission of increavd number of students in the Institute is also 
receiving consideration. The training imparted in t h b  Institute 
would go a long way in meeting the requirements of the State Gov- 
ernments in respect of the provision i o r  a regular flow of technical 
man-pcjwer needed to implemmt the sericultural schemes in the 
States. 

Upto the 31st January, 1959. a sum of Rs. 83,0951- has been spent 
by the Board on the Institute. 
( c )  The feasibility of charging agency commission by the Silk Board 

on raw silk imports to augment its resources. 
The Government of India decided in the year 1955 that imports of 

raw silk be canalised through the agency of the Central Silk Board 
from thc liccncing period Jan-June 1955 as it was found that there 
were violent fluctuations in the prices of raw silk ruling in the mar- 
ket. While the market price was quoted at more than Rs. 40,'- per 
Ib. thc landed cost worked nut to Rs. 28/- per lb. only. As a result 
of high prices of imported raw silk, the rates for indigenous mw silk 
also went up. It was feared that on account of high prices of both 
imported as well as indigenous raw silk, the demand for silk would 
fall. The Board was entrusted with the import and distribution of 
raw silk during the licensing periods JanuaryJune  1955 to January- 
June 1956; imports from other channels were not permitted. From 
the licensing period July-December, 1956, irnpbrts of raw silk are  
arranged through the State Trading Corporation of India (Private) 
Ltd., while the distribution continues to be undertaken by the Central 
Silk Board. So far, the imports through the Board end the Corpora- 
tion have been as follows:- 

Quantity 
lbs. 

Jan-June 197,940 (from Chlna) -, 
I 9  5 

]an-fune ~ou.u~ti  (from Japan 6i 
1956 China) 

Jan-Dec. 125,673 -do- 

Imported by 

(:entral Silk Road 

Statc Trading 
Corporation 

-do - 

Remarks 

Distribution$ 
completed 

-do- 

-do- 

-do- 

40- 

Partly 
distributed 



The State Trading Corporation of India (Private) Ltd., has been 
requested to arrange supplies of a quantity of 168,000 lbo. (76 metric 
tom) of raw silk from China and J a w  during the licensing period 
October, 1958 to Man31 1959. Supplies of imported silk are expected 
to be received shortly. 

t l  

The advantage of the policy of canalisation of imports of raw silk 
has been that the prices of both imported and indigenous raw silk 
have been stabilised et an economic level. This has helped in in fusu  
a sense of security among the sericulturists. It has also enabled the 
States to pursue without fsar of foreign competition, the develop 
ment plans for sericulture. The consumer of foreign silk has been 
bendted by supplies of raw silk at an economic price which is Axed 
by the Government in consultation with the Board and the Corpora- 
tion. A statement showing the profits which accrued as a result of 
the transactions of import and distribution through the Central Silk 
Board is attached.+ These amounts have been credited to the Con- 
rolidated Fund of India by the Board. The suggestion that the Silk 
Board should charge an agency commission on raw silk imports to 
augment its resources has been noted and will be considered if and 
when Board takes up the work of importation. 
Dated the 14th May, 1959. C. S. RAIVLACHANDRAN. 

Joint Secwtnry to the Gmwrnntent of India. - - -  - - - - - - -  - - - "  - - - - - - - -  - - -  - 
*Not printed. 



APPENDIX XVI 

Note for the Public Accounts Committee on para. 18 of thurr Bigh- 
teenth Report (Second Lok Sabha) Vot. I. 

Appropriatian Accounts (Civil) ( 1953-56) and Audit Report. 

I. Chairmanship of thc Ccntrnl Silk Board and All India Haadloolp 
Hoaard. 

P.A C.'s rccornrncnd;~tlon.s. "The Conlrtuttcc were also doubtful 
whether the. jwewnt a r ranpwcnt  of cntrustlng the work relating to 
Urc S ~ i k  Roord to tht. l'cutllc Commiss~oncr, who was allcady saddled 
w ~ t h  o t h ~ r  ~mpor ta r~ t  ~espons lb~l l t~cs  was conducive to sat~sfactory 
results They would .suggo*,t that Guvtv nmen? should consider the 
f c ~ a s ~ b l l ~ t y  of havi~l:; ;I srpnratc Chailman, prcfcrtibly a non-official, 
for the Sl lk  Hoard and nlso t h v  Ilandloom I3oartiW 

'I'hc ill rnngemcnt of t~avrnl: i i  Chnlrmiirr (oflicla!) c\clusl\-cly for 
the IIandloom Board and thr~ Cf*nt  ra1 Sdk Hoard for a h u t  fivt: months 
from Octohcr 1957 1 0  ?.;:l~cn. 1958 w a \  1r~r~:I and although according 
to  this nrrangcrnent thr  Charrman was found to be able to devote 
more time to the work~ng of thcw two Boards, i t  d ~ d  not prove very 
~atlsfwctoly in  so far as eel-ord~nat~on of policies was concerned. Pro- 
duction of handloom cloth and of silk a rc  integral parts of the Textile 
Industsy whose problcms hnvc lo be !ookcd at and deal! with as a 
whole and in an ~ntegratcd manner Unlrkc khnd~,  tile handloom 
industry depcnds entirely for its raw material on spinning mills; and, 
the problems of spinning mills and the compo\itc mills llave again 
to be looked at as a whole. The production programme and the 
economics have to be intcgratcd as well as the taxation structures. 
It would be disadvantageous to handle problems of the handloom 
industry separately from t h o w  of spinninq mills and mills in general. 
There arc nlso the problems o f  supply of other raw materials like dyes 
and chemicals etc. Experlence has also ~ndicated thst the handloom 
industry needs much larpel- technical assistance for its development. 
This techniral assistance can only he had from the technical side 
of the textile industry and the Textile Commissioner's organisation 

The regional set up of the Textile Commissioner's organisation has 
recently been integrated with the regional offices of the All India 
Handloom Board; matters relating to the textile mill industry and 



the hmdloom industry, in the dilkrent regions, are being looked 
into by these integrated r e ~ i o d  offices. If the Textile Commissioner 
remains the Chairman of the A11 India Nandloom Board, it will make 
for better co-ordination. 

2 The All In& Handloom Board is, however, not an autmtorttous 
M y ;  it is a nominated body with advisory functions. The entire 
work is executed by the office of the 'I'extilc Commissioner at  the 
headquarters and through the State organisations in States. There 
is no separate indrpcndent machinery fur thc Iiondloom Roard. 
Neither is i t  ncctbssary nor would scpitrstc r s i ~ t ~ t l c e  be conducive to 
efficlcnt wo:-kinp 

3. Thc Ccntrd Sllk Board 1s a stntutorg I)od!/ but there nre no 
scparate sources of fund.; for this hodv. Tlw cwtral  funds for the 
development of s e r ~ c u l t u ~ e  ~ndustry arc3 made a\.iltluLlc to the Central 
Silk Board only to thc cxtcnt of administrative cx~wnditure and ex- 
penditure on Centrally sponsored schrnes of the S t~r~cul turc  Training 
Institute ;ad Foreqn Race Scc~l Stat  on, Srinngar. The cbxpcnditurc 
for the Central Sericulturul Research Station, Berharnpur, is met 
directly by the Ministry. All othcs funds art. made available by the 
Centre direct to thtb States. Thc Ccntral Silk Hoard, threforc,  more 
or  less acts in  an :ldvisory capacity. 

It mav be mmtioned that tht: All Ind~a  Ilandloom Bonrd gives 
financial assistance* to State Governmr- its for t tw cfcw~lopment of silk 
handloom industry also. In addition, thcrc are Weavers' Service 
Centres (formerly called Design Centres) sct u p  under the All Ind!a 
Handloom Board for evolv~ng designs and rendering scrvice, to the 
weavers of both cotton and silk handlooms. If the Chairman of both 
the organisations is the same person it will obviously lead to a better 
co-ordination of efforts in all spheres. 

11. Annual Reports of the All I n d h  Handloom Board and Central Silk 
nonrd 

P.A.C's recoinmendation.--"In the Committee's opinion, Parlia- 
ment is not fully informed of the working of these autonomous 
Boards. Since large sums of monsv are voted by Parliament for pay- 
ment to these Boards as grants-in-aid i t  is only ?roper that Parlia- 
ment and the Public Accounts Committee should be apprised of their 
activities. The Qommittee desire that the Annual Reports on the 
working of the autonomous Boards viz., Silk Board, etc. should be 
placed before Parliament." 



Sa tar oa the All I d a  Handloom Boud is concerned, quarterly 
reports are being prepared at present, A brief account of the working 
of the Board L also included in the Annual Report of the ;Mi2llgtrjl of 
Commerce and Industry. The Annual Reports of the All India 
Handloom Board, when prepared, are  placed w e  Pmliamerad 
Librurg. Copies of the Fourth Report of the Board have already 
been sent to the Parliament Library. As regards Central Silk Board, 
half yearly reports on its activities and the working of the Act are 
prepared a s  required under Section 8(3)(b) of the Central Silk Board 
Act, 1948 (Act No. LXI of 1948) and laid before Parliament in com- 
pliance with the aaurance given by the Minister of Commerce and 
Industry in the course of the debates in the House of the People on 
29th July, 1952, 
111. Revolving Credit: 

P.A.C.'s reconlmendatiott: "The C. 8: A.G. suggested that Govern- 
ment might consider the feas~bil~ty of giving small revolving credits 
to the States for financing thcsc schemrs. The Committee desire 
that the suggestion of the C. R. A.G. should be examined". 

In this connection attention 1s inv~ted to pan. 12 of the eighteenth 
report (Vol. I )  of the Public Accounts Committee 1958-59. It will be 
obscrved therefrom that the Public Accounts Committee have con- 
sidered the revised procedure and have themselves stated that they 
would like to watch the working of the new procedure devised by 
the Ministry (of Finance) through future Audit Reports on Accounts 
(Civil). In the circumstances no action is necessary in this Ministry. 

This note has been seen and approved by the Director of Audit, 
F.R.S.C.S. Ilr M., New Delhi. 

C. S. RAMACHANDRAN, 

Joint Secretary to  the Government of India 



APPENDIX XVII 

N d e  re: irregularities i n  the  Accounts of subsidy on production and" 
sale of Khudi (Vide para. 20 of 18 Report (Second Lok Sabha). 

I. The Cornnusslon has since review& the case and has worked 
out the Agures in this connection and according to the flgures furnish- 
ed by them the excess payments made amount to Rs. 19,948.71. 

It has been stated that in respect of some of the loans given by tho 
Board/Commission, no acceptance or acknowledgement had beam, 
received from the loanees. The qucstion that came up for consider- 
ation before the PAC in respect of loans given was in regard to nan- 
submission of proper agreement forms by loanue institutions. If, 
however, the reference here is to the acceptance of balances being 
furnished at the end of each financial yeas, it may be stated that 
from the records held in the Ministry, it has been obscrvcd that in 
all about 186 cases were pointed out by audit during the course of, 
audit of the accounts of loans paid to Khadi and Village Industries 
during 1953-57 in which the acceptance of balances at the end of 
each year were not received in time. These items except for 32 items 
have since been seen and settled in correspondence with Audit. 

If, however, the acceptancelacknowledgements mentioned in 
PAC's recommendations refer to the proper agreement forms, it  may 
be stated that expeditious action is being taken to have the legal 
documents expedited. Out of about 487 hypothecation deeds per- 
taining to the loans granted prior to 1st April, 1957, 361 dee& Have. 
been received by the Commission, after proper execution by 30th 
April, 1960. The work of preparation and execution of agreements 
in respect of loans to State Boards has not yet been commenced ao- 
the agreement form applicable to the State Boards has itself not yet u 
been Analised. The preparation and execution of agreements  ha^^ 
been taken up in resect of loans to other institutions only, in respect 
of the outstanding balances as on specified dates (viz., 31st January, 
1959 for Khadi and 15th March, 1959 for Village Industries). No 
agreement would be prepared in those cases where the loan was com- 
pletely re-paid on the specified dates. 

The completion of the work is being wsrtched by the Ministry. 



XI. From the time (viz., January, 1953) the were grantad by 
4he former Baard, the findisation of Loan Rules and the agreement 
iormr was under consideration of the Ministry but as this took some 
time, the execution of agreements was delayed. The agreement f o m  
h v e  already been flnalised in the case of the institutions and the Com- 
mission is taking expeditious action in getting these forms finally 
executed by them. 

The reasons which led to the irregularitws pointed out by Audit 
have been examined by M~nlstry tn consultation with Commission. 
It has been pointed out to Government by the Commission that the 
lrregularitics were mnlnly consequential on certain decisions taken 
by the former Board after due consideration and kccping in vizw the 
requirements of the aided institutions and the purpose that the 
rhe rnes  were intended to serve and not due to the fault of any 
particular offrccrlofficcrs. To avoid a repetition of such irregularities, 
necessary Inst 1 uctions have bccn iwwd to the Commission for strict 
observance of the relwant orders In futurc, ride this Ministry's 
No. 14 21 ,, 59 IKVJIATK, clntcd 1st October, 1959. Regarding the 
past periods the Commwion have been asked to work out and inti- 
mate  the total number of items, ms:itutions and total amount of over- 
payment, i f  any,  to cnablc (;ovemment to examine whether any 
regular~sntion etc. actlon 1s rcqu~rcd to bc taken in this rtagard. The 
matter 1s tw~ng closely watched by thc Ministry. 

Audit Comment: 

As thc relevant files and papers were not shown to audit, it can- 
not verify the statement in the Ministry's above reply that 'the ir- 
regularities were mainly consequential on certain decisions taken by 

9, the former Board . . . . . 
111. In order to obviate the recurrence of irregularities reported by 

Audit, Government have issued several instructions to the Commis- 
don on varying dates conveying individually and in a general 
manner also. all irregularities pointed out by Audit. The Ministry 

*. had in the recent past issued instructions to the Commission on 
several subjects connected with this as follows.--. 

(a) The failure of the Commission to have the accounts of 
Institutions receiving financial assistance checked in 
time was brought to the notice of the Commission a t  
high level. The necessity for completion of the check 
of all accounts for the period ending 31st March, 1957 
and submission of utilisation certificates to audit was 
i m p r e d  on the Commission constantly. In the result, 



the Commission has very nearly completed the work, 
and a special note on the subject is also being submittd 
separately to the P.A.C. 

(b) The Commission was directed to draw up  a Manual of 
financial procedure so that after its approval by Coverrrt- 
ment and Audit, it could be strictly followed and the 
recurrence of thc itwgularitics may be n w i d d .  Tbe 
expeditious camplction of this work. by the Commissian 
is being closely watched by Government. 

(c) Pending comp1etio.r of thC Manual ctc. thtl Commission has 
been asked to follow strictly t lw  rulrs as in GFR and 
other Government Iiulcs. 

(d) Strict instructions  ha^^ also h e n  issued to obtain adequatv 
security (rash or- othtxr gi~itsc.nters) from thc staff handl- 
ing storcsicnsh. 

(e) As advised by A u : i ~ t  M I I I I \ ~ I ~  :I141  C'~,!nn\~ssiot~ I~:'\T also 
taken action to lay down thv  financial powcrs of Zonal 
Directors c t c  n.itll~n uh ic l~  on ly  thry sho111d cxcrcise 
the financial p o w e x  

( f )  A copy of the latcst scat of instsuct ~ o n s  issued to thrm under 
Ministry's lettcs No. 14(5) 59-KVE, datld 28th July. 
1959 is also crrclosetf for rcatlv refrrcnce. 

K. T. SATARAWALA, 

Dated t h e  23rd Stptember. 1960. 



40 When was the decbwn to participate in the Industries Fair which 
war held from 3rd May to 14th May, 1954 takm? When did 
it8 actual implementation commence? 

The participation in the Industries Fair was .suggested by the 
High Commission in a letter received by us on 12th October, 1853. 

2. The decision to participate in the Fair was taken on 22nd 
November, 1953 with the concurrence of Finance. The decision was 
communicated to the High Commission on the same day. The High 
Commfssioner was instructed to book 5,000 sq. ft. of space for the 
pavilion. 

3. Although the instructions to book the space were issued on 22nd 
November, 1953, the formal approval of Finance for the expenditure 
could be obtained only on 16th December, 1953. 

4. The data regarding the space and its location together with a 
draft plan, wcre rcccived from the  High Commission on 18th Dtxcem- 
bet, 1953. 

5. Some correspondence took place wlth the Mission regarding the 
pattern of display and a Skeleton Scheme for display was finalistd on 
16th February, 1954 and a notice inviting the Trade and Industry to 
partiripate was issued on 16th Februar?., 1954. 

6. The scheme prepared bv the Directorate was conveyed in all its 
details to the High Commission on 1st March. 1954. 

7. Exhibits were despatched on 26th March. 1954 and 30th 
March, 1954 reaching London in the 3rd week of April, 1954. 

8. Some of the exhibits were air-freighted at a cost of Rs. 3372-9-0. 
'These consisted of:- 

(a) Alfanso Mangoes which were perishable and seasonal 
fruits. 

(b) Small quantities of different varieties of sannhemp a 
little less than 15 lbs. (in weight), and small quantities 
of trade samples of spieces and a few. 



(c) Photographs and statistical charts. 

(d) Pieces of Brocades and Silks. 

Exhibits mentioned at item No. (b) and (c) were received very 
Sate by the Ministry/shipping agents and since this particular fair 
was a very important fair, they had to be despatched by air. 

(ai) What has been the actual loss in the organisation of all the es- 
hibitions and fairs costing about Rs. 1.25 mores? 

The total of Rs. 1.25 crures includes expenditure on salaries, allow- 
ances, transport, insurance, display, fittings, temporary structures, 
rent, decorations, illurn~natlo~:, publicity, advertisement and enter- 
tainment. It is estimated that Ks. 11 lakhs were spent on the yay and 
allowances of the staff at the headquarters, Rs. 22 lakhs on setting up 
showrooms, show windows. trade centres and on remunerating the 
staff employed therein and Rs. 83 litkhs on rent, freight and insur- 
ance, construction of temporary b u ~ l d ~ n g s  and other incidentals. All 
this outright expenditure 1s o f  a promot~onnl and non-commercial 
nature. The exhibits werc mostly supplied by private exhibitors. 
But 9 lakhs of rupees werc spent during a pcariod of 8 yews on ?ur- 
chase of exhibits and dccorat~ve pieces, mostly handicrafts and hand- 
loom fabrics Some of these exhibits wcre sold off at cost pricc and 
the sale proreeds have been credited to  Gove~.nment Account. ,Soiled 
exhibits were also sold at reduced pr~ccs Some exhibits wrrc prc- 
sented as trndtb sarnplcbs. Thft bn1anc.c is bc.ing c.arrled in stock 
Most of the old exhibits in the stock are clecmed to have outlived their 
utility as esh!bits and disposal instructions to  s r iwn  and dispose 
of useless csh~bi t s  have been lssucd on 10 16th February, 1959. 
Break-up amount in respect of tlw s;ilt~s, thtl presentations and the 
stock\ held in \.arious Missions and a! hc~;~dquarter~s h a w  been com- 
pi1t.d in a consoliclated form and the stntemrnt 1s attached. 

2. So far,  only Rs. 19,025 have been writttm off 

(iii) Have tlre accounts of the Fair (St. Erilcs Fuir) sirwe been Enatis- 
ed and the private accounts settled? What is the totul liability 
that the Governme~tt had to share it, this case? 

The accounts relating to India's gartiripation in the annual St. 
Eriks Fairs in 1955 and 1957 have not yet been settled. 

2. The participation in these fairs was managed by the Indian 
Embassy at Stockholm, without the help of any field stuff deputed by 
the Directorate of exhibitions with the assistance of temporary local 
staff. 



1.24 commercial A m  cantribured exhibits worth Rs. 12,587 to tha 
St. Erika Fair, 1955 

4. 2 comrnerclal firms contributed exhibits worth Rs. T79 to tho 
St, Erik Fair in 1957. The exh~bits  inherited from the 1955 Fair were 
also used for the 1957 Falr. 

5. Handloom and handicrafts cxhibits worth Rs. 62,256 (Rs. 61,677 
handloom and handicrafts exhiblts plus Rs. 579-national flags) were 
purchasedrprocured In two lots of Rs. 15.754 end Rs. 46,502 by tbe 
Directorate of Exhibitions In June-August, 1955 for being displayed 
a t  the 1955 St. Erlks Fair. Ou;lng to the engine trouble in :he ship. 
the first consignmwt worth Rs. 15.754 could not leave in tlme or be 
retrieved for use at this Falr hut was latcr sent to Copcnhngen. But 
meanwhilc to cnmpletc the par-tic~pntion in St. Eriks Fall-. 1955, the  
wcontl lot o f  cxhibits mcntiontbd a h o w .  worth Rs. 46,507 W : I ~  acquired 
and was srnt by air 1 . b  Stockholm 

6.  A f t t ~  t hrl 1955 St Eriks F ~ I I - ,  t1w Emb;~ssv al-rangcti two follow- 
up snlcs in co-cqnv,ation witti thv Dcpartmentnl Stores at  
Copwxhagcn nnd Ili+iinkl The csh~bl t s  sent by ;>rivn!c pnrtics and 
by govcrrimcnt wcrc uwd tor th tw snlcs-cum-display Eshibit~o!l. 
Thcsc c~xh~blt  ions wertx al-r:inpd in 1956 Thth goods ~nitlally scnt 
by shrp wt%rc* also uscd for the purposc 

7. Since response l o  thc St Enks Fair in Scandinavian countries 
was encouraging, further lot of exhibits. vnlucd at Rs 49,209, wvs 
a t  the instance of the local Embassv sc*nt for inclusion in  these Salrs- 
cum-Displnv Exhibitions at Copenhagen and Helsinki. 

8. For the St. Eriks Fair in 1957, State Emporia and the Director 
of Exhibitions contr-ibutcd furthci. euhihlts valued at Rs. 31,826. 

9. All these participations were arranged hy the Emba.xv with 
the help of temporary recruited local staff. Care was not taken to 
retain code numbers and labels attached to these exhibits. This was 
partly due to the fact that the Departmental Stores did not allow 
these labels to bc retained. If correlation sheets had 'been maintain- 
ed, no difficulties in identification would have arisen. But because 
of inexperience of the staff, correlation sheets were not maintained. 

10. Out of the goods valuing Rs. 163,083 received for the exhibitions 
the total sale proceeds of goods sold in the course of these Exhibi- 
tions is Rs. 81,549, which sum has been credited to the Embassy 
account . 



11. While eiTecting sales, customs clearance ww not obtained from 
the Customs Department of the Government concerned. The q u a -  
tion of payment d customs duty has not yet been settled with the 
authorities concerned. 

12. Owing to the impossibility of identifying the ownership or 
invoice value d the exhibib: still in stock, and owing to the non- 
settlement of customs claims, it has not so far been possible to:- 

(a)  close the accounts; 

(b) pay to the privatc partws thc sa1c procccds of exhibits 
which have been sold; 

(c) return unsold exhibits to private part,ics; and 

(d) dispose of the uscd whibits belonging to Government. 

13. Sptcial sanction of  the  Ministry o f  Finnnw hiw bccn sought 
for:- 

(a)  auctioning the used t~xhibits still in stock; and 

(b) making payment to privatc parties on ad hoc basis. The 
to td  invoiced value of t h v  exhibits belonging to private 
partics is Rs. 13,266. 

14th August. 1959. J o i n t  S ~ c r c ? n r y  t o  ti14 Gmwrrtm~nt  of I?ldia. 



APPENDIX XIX 

Note for the Public Accounb Committee. 

Item VIII (2)-A Note stating the preliminary estimates of the cort 
of production of salt by means of solar evaporation from perennial 
springs of brine a t  Maigal (Mandi). Whether it is proposed to 
continue to utilise this source of production of salt and measures 
taken to exploit the  rock salt sources. 

The perennial springs of brine a t  Maigal have a discharge of 3,400 
gallons per hour a t  a density of 10' Be. On this basis. the salt con- 
tent of the entire brine comes to 10,000 to 12,000 tons per annum 
The average production of four years vis., 195435 to 1957-58 of pan 
salt in the existing pans is, however, of the order of 1,500 mounds. 
It  has not been possible to utilise the entire supplies of brine avail- 
able at  Maigal as the manufacturing season is very brief lasting from 
April--June and October-- November. There are cxcasional heavy 
showers even in these months which spoil the crop of salt. The re- 
meming months in the year are mostly rainy and the rate of evapor- 
ation is very low. Bcsides, the topography of land is hilly and flat 
ground required for making pans is not available at site. Further, 
trs brine availuble naturally has a salinlty of nearly H) per cent., it ir 
requircd to be concentratcld to 25 Be. by lining the feeder drains 
with pieces of rock salt available at the mines situated at a distance 
of about 5 miles. If saleable salt from the mines is used for this 
purpose, the cost of production would go up. Accordingly, rejected 
and unsaleable rock salt only is used. The possibility of utilising the 
entire supplies of brine by solar evaporation is, therefore, ruled out 
of consideration for the present. 

2. The Salt Department arc alive to the potential value of these 
springs, and have already undertaken construction of a new set of 
condensers and crystallisers estimated to cost, according to the 
present estimates, Rs. 1.65 l a b s  as gainst the previously sanctioned 
amount of Rs. 100,270. The ultimate additional amount required will 
be provided in due course. The amount at  present sanctioned for 
this work is Rs, 100,270, out of which an expenditure of Rs. 79,066 
has been incurred u p  to the 31st March, 1958. The pans which a re  
ready were partly used for salt manufacture during 1958-59, as  a 
result of which production of pan salt a t  Maigal increased to 2,101 



maunds, against the quantitp of 1,405 maunds produced annually on  
an average durixag 1954-35 to 1957-58. The construction of a set of 
condensers and 8 crystallisers is likely to  be completed during 1960-61 
The  projected unit consisting of one condenser and 19 clystallisenr 
spread over an area of about 4 acres will have a manufacturing 
.capacity of about 400 tons (10,000 maunds) per annurn. 

3. If the entire supplies of brine at  Maigal were utilised for manu- 
facture of salt. the expenditure involved would, on a rough estfmn- 
tion, work out as under:- 

Non-recurring (Capital Outlay) 

Ks. 
Land (Al~out 100 acres, subject to availability) at  

the rate of 2,000 per acre. . . 2,00,000 
Cost of lay-out and construction of crystalliscrs and 

other works. . . 10,00,000 
Recurring 

I. Direct charges (Labour & Material) . . 14,92,208 
11. Indirect charges 

(a)  Pay and Allowances . . 28,020 
( b) h a v c  salary contribution . . 1,895 
(c) Pensionary charges . . 2,768 
(d) Interest on Capital . . 42.360 

Total (recurring) . . 15,67,251 

for a theoretical production of 2.72 to 3.27 lakh maunds (10,000 to 
12,000 tons) as assumed by the Salt Experts Committee in 1950-51. 

As, however, due to limited availability of land, heavy monsoon 
and serverc wmtcr during which evaporation is practically nil, the 
actual production would reasonably be only of the order of 1,50,000 
maunds. Thus, the cost of production on the above basis would be 
as high as Rs. 10 per maund. 

4. The cost of production of salt per maund on the basis of ex- 
penditure on the projected unit estimated to cost Rs. 1.65 lakh works 
.out roughly as under:- 

Re. 
(1) Direct charges. . . 1.00 
(2) Supervisory and other charges. .. 0.43 
(3) Interest on Capital. .. 0.58 
(4) Miscellaneous. . . 0.04 

7 

Total per maund Rs. 2.05 - 



5. f i v h g  rsgurl to the fact that manufacture d salt by d u  eva- 
poration in the area has mtural limitatians, the worbng nsults of the 
projected unit may be awaited before any expansion fs considered, 
But, .o the cost of production of mlt from the springs at Mafgal, when 
the projected scheme Is completed will be only Ks 2-05 per maund, 
and since Sambhar salt sells in this area at Rs. 5 to Rs. 6 per maund, 
it is proposed to continue maunfacture of salt by solar evaporation a t  
Malgal, on h e  scale of the projected salt works described above. 

6. Memres taken to exploit the rock salt sources. 

Drang Salt Mines.-A sum of Rs. 13.62 lakhs has been sanctioned 
far sinking two shafts each 360 ft. deep and for installation of neces- 
sary equipment in them. This work has been given on contract to 
Messrs. Meameco (Private) Limited, Dhanbad, and is likely to he 
completed during 1959-60. It will provide two permanent openings 
up to the deposit of rock salt, which is approximately 160 ft .  below 
ground. From the bottom of these shafts tunnels will be driven in 
salt towards north and east and both the shafts will be inter-con- 
nected underground so that rock salt produced from t h ~ s  mine could 
be brought up to the surface. Besides. these shafts will also serve 
for the entrance and exit of labour and stnflr and for providing ade- 
quate ventilation in the mine. 

During the course of working the mine by means of tunnels, 
necessary machinery for drilling, haulage, pumping, ventilation, etc. 
will also be installed underground. 

With the help of these shafts and machines the output of this 
mine, which at present is of the order of 1,15,000 maunds. is likely t o  - 
increase to 4,00,000 maunds a year. 

Guma Salt Mines.-In order to make working conditions s d e  a t  
this mine, two tunnels one 565 feet long at low level and another 270 
ft. long at high level are being driven. These tunnels will connect 
the surface with the deep-seated salt deposits and provide safe means 
of entrance and exit to the workmen. Besides, transport of salt 
from underground will be facilitated and the working places will 
have adequate ventilation. These tunnels, when ready, will enable 
the output of this mine to be stabilised in the region of 50,000 t o  
75,000 maunds a year as per requirements. 

Other measures: 
Other measures taken at the mines are as under: 

(1) Electricity has been made available at the Mines and' 
various manual operations are being replaced by meoh-- 
anical appliances. 



(2) An electric driven afr rompresaor has been installed at 
Drang Salt Mines with the help of which drilling opera- 
tions are being camed out by means of compressed air. 

(3) M e r n  practices like electric shot-firing, provision of dust 
masks to kbour have been introduced to ensure safety 
of workmen. 

(4) A small but uptodate workshop has been Atted at Drang 
Salt mine where various repairs and construction jobs 
will be executed for the mines. 

( 5 )  Trained personnel has been posted st the Mines. 

7. This Note has been vetted by the Director of' Commercial Audit, 
New Delhi. 

NAGENDRA BAHADUR, 
Joint Secretanj to the Government o j  India. 

NEW DELIII; 
T h e  15th June, 1939. 



APPENDIX XX 
Note for tbc Pub& Aecounb Committee 

SUBJECT: The present position of the scheme 107 the purchase and? 
instalktian of a washery plant at Sambhar. 

The Hindustan Salt Company Limited submitted a scheme'to- 
wards the end of 1958 for the purchase and installation of a washing 
plant a t  Sarnbhar Lake for washing 1,000 tons of salt every day and 
recovery of sodium sulphate from the salt washings which will 
remain after washed salt has been takcn out of the saturated brine. 
The plant to k imported from Germany would also be utilised 
simultaneously under an mtegrated process for the recovery of 
sodium sulphate from the bitterns a t  Sand)har Lake. The plant was 
estimated to involve an outlay of Rs. 54 lakhs (~nrluding unforeseen 
and contingcnt expenditure and also worklng capital of Rs. 10 lakhs 
for operating it) out of which foreign exchangtt component was 
Rs. 20 to h. 22 lakhs. The Schcrne was expected to prtduce 1,000 
tons05 salt per day and 10,000 tons of sodium sulphate per year. The 
estimated working c w - t  o f  the plant was Rs. 20.60 lakhs. The return 
from the plant by way of (1) extra price the purified salt would 
fetch; (2) sale of sodium sulphate produced; and (3) value of sur- 
plus power generated as a result of the installation of the plant, etc. 
was estimated at Rs. 26 .5  lakhs, thus leaving an estimated profit of 
about Rs. 5 .9  lakhs per annum. An added advantage of the scheme 
was that it would save foreign exchange of the value of nearly 
Rs. 20 lakhs, in that the total quantity of sodium sulphate which is 
at present being imported, viz.  10,000 tons per annum or even more 
will be produced within the country. Besides the above, other inci- 
dental benefits, e.g. increased production of salt, net saving on fuel, 
saving in repairs and renewals and maintenance of Power House, 
estimated at Rs. 6.45 lakhs pgr annum, are likely to be earned by the  
installation of the  plant. The return from the plant worked out 
above does not, however, take into account the element of royalty, 
payable to the Government of Rajasthan, on account of the recovery 
of sodium sulphate. Under the existing terms of the lease of Sam- 
bhar, the right of the Central Government is restricted to the manu- 
facture of salt only. The question of obtaining the agreement of the 
State Government to the Central Government undertaking recovery 
of byproducts of salt at Sambhar Lake and that of royalty, if pay- 
able to them, for the by-products has been taken up with the State 

43overnmmt. It  has been proposed that there should not be any 



p e n t  of a royalty. A decision in this regard has not been reached 
m- 

2 While the scheme was under Government's consideration, two 
engineers of the German Arm visited Sambhar early in M y ,  1959, 
As a result of an on-the-spot study, the Arm has now made certafn 
a.loditlcations in their original scheme, which would increese the cost 
of the scheme by about Rs. 14 lakhs. The Board of Directors of the 
Hindustan Salt Company Limited considered the revised offer mads 
by the Arm at their meeting held on the 14th September, 1959, and 
decided that a sub-committee of the Board should examine the re- 
vised offer and make its report to the Board within six weeks. The 
rubcommittee will a1.w assess the correct foreign exchange require- 
ment for the plant in terms of the revised offer. 

3. It will thus be scen that the scherne is still under the considera- 
ion of the Hindustan Salt Company Limited. The Company will 

obtain the President's approval to the proposal, i f  the offer made by 
the German Arm is acceptable to them, as the expenditure involved 
e x d s  the powers of sanction of the Board of Directors. 

4. This Note has been vcttted hy Audit. 

S d . / -  Joint. Secy. to the Gout. of India. 
NEW DELHI; 

the 23rd December, 1959. 



APPENDIX XXI 
Nate from the Ministry of C o m w e e  and lndwny re arrangements 

for runniq  a m h  empatiurn [vide paras. 17-18 of 25th Report 
(2nd Lok Sabhu) -Vol. I]. 

The Commission have set up emporia at the following Centres:- 

BOMBAY . 
DELHI 
MADRAS 
CALCUTTA 
BANGALORE 

During 1954-55 
. . 1955-56 
, . 1957-58 
. . 1957-58 
. . 1958-59 

Thwe emporia have k e n  opened in thc principal cities of India 
with the following objects:- -- 

( i )  to familinrisr the public with the improvements and deve- 
lopments achieved in respect of Khadi & Village Industries. 

(ii) to W ~ V C  as c e n t r ~ ~  o f  effective propaganda through care- 
ful and artistically dcsigncd window displays. 

(iii) to senrc :IS centres of training for .salcsmcn in modern 
methods of sales promotion for. thc products of Khadi and 
Village Industries. 

(iv) to stimulntc intwcst among thc pwple at lnrgr in the Fro- 
ducts of village industrirs and different varieties of khadi. 

It may be stated here that the o1)jec.t of the Commission is not to 
earn profits from out o f  these (.mporia. Ultimately, they are expect- 
ed to work on a "no-profit no-loss" basis but in the initial stages it 
has not leen possible for the rmporia to work without incurring 
losses because of many dificultics which they had to face such as thc 
very high rent to he paid for thcx buildings, the. cost o f  establishment 
and other pr-olnotional cspcnditurc o f  an unavoidable. nature. But 
as the volulnc of sales increasrs, the Commission expects that even 
those emporia which are working on a loss now will be able to  re- 
duce their loss and bwome Inore or less self-supporting. It  may be 
added in this connection that the rent paid by thesc Bhavans ranges 
from Rs. 800,'- to Rs. 10,000/- per month. 

As regards the suggestion that the Khadi Commission should re- 
duce expenditure on the staff, the Sales Development Directorate of 



the Comrnissioa hot& periodical meetings with the manaers of the 
Bbavans run directly by the Commission and initiates action 
wherever necessary either to effect economies or step up sales. NOW 
that a few years experience had been gained in the running of th- 
Bhavans, Govenunent suggested on 184-1980 to the Commission 
the desirability of setting up special Committee to undertake a close 
study of these Bhavans and recommend suitable measures for their 
improvement. 

(ii) A note regarding the ratio of expenditure on administration 
on the Khadi Commission a? compared to the amount paid to spin- 
ners is being prepared and will be sent to the P.A.C. separtely. 

(iii) The Advisory Committer constituted for the Emporium in- 
cludes a representative of the Commission and he will certainly en- 
sure that the Commission's interests arc fully safeguarded. 



Note from the Ministry of C m w c e  and Industry re lwnt for the 
develupment of traditional khadi v i d e  para 19 of 25th Report 
(2nd Lok Subha)-Vol. fl. 

The need for greater vigilance in ensuring that the funds ear- 
marked for the development of traditional khadi are properly spent 
has been repeatedly impressed on the Commission. Pending 
Analisation of its Financial Regulations, the Commission is following 
the  General Financial Rules of the Central Govt. and a close watch 
Is being maintained by the Commission through its Supervisory and 
Internal Audit Staff. 

A special officer appln ted  by the Commission is actively engag- 
c r i  in finalising thc Commission's own Financial Regulations which 
would take into account the special features of the Commission's pro- 
grammes for Khadi & Village Industries. These Financial Regula- 
tions arc expected to  Iw finalised very shortly. The Commission has 
also the assistance o f  its Finiincial Adviser in keeping a vigilant 
watch over the expenditure of thc funds earmnrkcd by thr  Comrnis- 
sion under vnrious programmes. 

The Government are in correspondencu with the Commission with 
regard to additional p o w ~ r s  to be given to the Commission to deal 
effectively with Statutory Boards, etc. 

K. T. SATARAWALA, 
Joint Secretarp to the Government of India 

Dated the 13th October, 1960. 



APPENDIX xxm 
;Illon-submission of utilisation cmtijicates in respect of grants-in-aid* 

paid to Handloom and Silk Industries [Vide para 20 of 25th 
Report (2nd Lok Sabha)-Vol. I]. 

Audit-cum-utilisation certificates, for the years 1954-55, 1955-56. 
and 1956-57 in respect of the State Governments Usted in the an- 
nexure were furnished to audit on 17-6-1959. But these were re- 
turned by Audit because the certificates did not specify the amounta 
covered and also because they were given by the Secretary ot the 
All India Handloom Board and not by the Ministry. Audit accord- 
ingly desired that the certificates should be furnished in the form 
suggested by them. This matter is under consideration. Some 
States have furnished Nil expenditure statements and some are yet 
to send the certificates, and the matter is being pursued with them, 
at a high level. 

A note concerning the entire position of these utiliwtion certi- 
ficates, as called for by the Public Accounts Committee, is being 
prepared, in consultation with the Director of Audit, Food, Rehabili- 
tation, Supply, Commerce, Steel and Mines, New Delhi. This will 
be forwarded as  soon as it is finalised. 

The revised procedure which was being devised to ensure that the 
grants-in-aid were utilised economically and for the intended pur- 
poses by the States and other bodies has not been Analished so far. 

A note in respect of Silk Industry has been prepared and will be 
submitted separately. 

Sd./- Jt.  Secy. to  the Gout. of fndkr. 



Pbrblic Accounts Commit tee 19"59-60, Twent y-fifth Report (Second 
Lok Sabhu) -[Appropriation Accounts (Civil) 1956-57 and 1957- 
58 and Audit Report (Civil), 1958 and 19591 Vol. I-Para 23 
(Item No. 19, Appendix I). 

Fees for deposits and registration of Trade Matks, Grant No. 3, 
1957-58 Accounts, Vol. 11, page 79, note 5-Grouphead A. &Regist- 
rar of Trade Marks. 

"Para 23. Thc. receipts on account of fm for Deposits and Regis- 
tration of Trade Marks realised during the year amounted to 
Rn 4,96,993 against which the total expenditure under group-head 
A. 2 was Rs. 8,40,523. In this connection the Committee would invite 
the Minishy's attenrlon to t h c ~ r  note (Appendix LXXVI, Volume l'I, 
Seventh Report, Second Lok Sabha) wherem it was intm alia stated 
that it was y r o p c d  to amalgamate the Trade Marks Regfstly and 
the Patent Office and would like to know whether this has since 
been done." 

At  a rnccting held in Julr.  1951, to  examine the appropriation 
accounts of 1948-49, thtx Public Accounts Committee, desired to know 
why the exper~diturc on the Trade Marks Registry, Bomhay was in 
excess of the receipts and what action had been taken to reduce it. 
Tme Committee also suggested that, if necessary, the scales of itss 
4evied under the Trade Marks Act should be suitably raised so as to 
irrrake the organisation self-suftic~ent. The Committee were inform- 
ed in Malrh, 1957 that thcrc wcr? two orgamsations under the Minis- 
try of Con~rnercc & Industry dca l~ng  with protection of industrial 
property viz. Trade Marks Registry and the Patent Office and if the 
two organisations were taken together for determining the question 
of self-sufficiency, the receipts covered the entire expenditure and 
tbwe was also a small surplus. The Committee were also informed 
that the Ministry had a proposal to amalgamate the two organisa- 
Urns. The Committee now wants to know whether the a m a l g a e  
tlxwr has sfnce been done. 



t The paxition with regard to amalgamatian of the Trade MaricE 
Rclg'Lstry and the Patent OBBce is that with the caning into force of 
the TraQ and Merchandise Marks Act, 1958, with effect froma 
25-11-1959, a common Head of Department vk. Controller G e d  
of Patents., Designs and Trade Marks for both the organisations bas 
been appointed. The Ministry has also under consideration t b  
question of revision of Patents Law. The revised Lsw will contab 
certain provisions affecting the organizational set up of the Patent 
OfBce. Till the revised law is passed, the amalgamation of the two- 
offices cannot be attempted. After the revised Patents Law is enact- 
ed, t he  Trade Marks R e ~ s t r j  and the Patent Office will be brought 
together. It is expected that the revised Patents Law will be enact- 
ed in about a year's time. 

It might be a d d d  that In tht. rules ~ssued under the new Trade 
and Merchandise Marks Act. 1958, the  scale of fees for various PUT- 
poses has been increased. It is expected that the rweipts from theae 
fees would now cover the greater portlor\ of thc cspmd\turc of the 
Trade Marks Registry. Thta accounts for ttic ycwr 1960-61 will re- 
flect the results of this incrcascd scale of fees. 

Joint Secretary to the Government of Iirdic 

Dated 16-9-1960. 



Note from the Ministry of C o m w c e  and Indwtry pursuant to mum 
token on para 26 of Twentyvfifth Report (Second Lok Sabha) . 
The m i t i o n  relating to outstandings in constantly under review 

of the Foundry and the Board of Directors, and special steps are 
being taken by the Foundry to reduce the outstandings. As a result, 
against a sum of Rs. 65,031 due from the Cooperative Federation In 
U.P., the amount still to be received is Rs. 24,283-03 as on 30th 
September 1960. The Foundry i s  actively pursuing the question of 
recovering the balance amount also. 

Ae regards the dues from private parties which stood at Rs. .547,2Ul 
on 31-3-1957 (which includes a sum of Rs. 1,02,976 covered by Arbi- 
tration Awards) a sum of Rs. 96,243/- only remains to be recovered. 

As regards the amount of Rs. 102,976/- covered by Arbitration 
awards, a sum of Rs. 84553.00 is still to be recovered, and the Foun- 
dry is taking r~ction for recovrrlng of thc amounts against the de- 
crees or for referring to further arbitration as the case may be. The 
Foundry is taking steps for writing off of the amounts in those cases- 
where the debts are considered lo be irrecoverablc. 

A year-wise break up of book debits outstanding as at  30th March 
1960 with the latest position thereof and steps taken to clear them 
.is furnished in the anncxurc (not printed) 

This note has been seen and vetted by Audit. 

(Sd.) D. SANDILYA. 
Joint Sectetar~! to the Government of 1trdi.a. 



APPENDIX XXVf 

fmtmctions issued by the Ministry of Education regarding dtawal of 
funds against letters of credit (Vide Para 3-6 of Twenty-fifth 
Report (Second Lok Subha)-Vol. 11 

Consequent upon a detailed discusion in the last meeting of the 
Public Accounts Committee regarding the need of drawing funds 
agajnst letters of credit, it kqs been decided that the practice of 
drawal of money against letters of credit should be discontinued in 
this Ministry, except in the case of A.C.C. Camps pending settle- 
ment of the procedure in case o f  thcsc camps. Evcn before this, it 
will be recalled that the Deputy Financial Adviser had emphasised 
on several occasions in the periodical meetings of financial control 
and also in individual cases, that the practice of drawing money in 
such form was neither desirable under the rules except in emer- 
gencies nor free from risk from the Administrative point of view. 
All Omcers and Sections arc requested to note this decision and en- 
sure that no funds are drawn in future against ;i lctter of credit. 

2. As regards the past cases whcre amounts wcrc drawn in this 
manner and personal ledger accounts opened, all Sections are 
requested to check up that the accounts in question havc been 
duly completed and rendered to the A.G. and thnt the Pcrsanal 
Ledger Accounts have been closed. Caws, i f  any, which are still 
outstanding either from the point of view of rendwing complete 
Accounts to the A.C. or closing the personal Ledger Accounts should 
be immediately reported to Section A. 8 so as to reach that Section 
by the 27th'January, 1960. It has further becn decided thnt all 
Sections which may still havc some outstanding cases should make 
a11 efforts to firialise these accounts as early as possible and to send 
t o  Section A. 8 a fortnightly progress report in the proforma en- 
closed, to enable it to watch the progress of finaliaatiim without 
avoidable delay and to offer suitable advice where there may be diffl- 
culties in doing so. 

(Sd/-) G. P. VARMA, 

Budget OfJicer. 

T o  
A11 S e c t i m  and all Oficers upto the Divisional Heads. 2. Guard 

File. 



Ptogtera a h i n g  the pcrtition of Letter of Credit and P e o n a t  
Ledger AccounCs maintained therefor. 

Name of Section.. . . . . . . . . . . .. 

S.Mh krtcr 
No. and b u c .  
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Insttuctions issued by the M inistnj of Education regarding stamped 
rectipta and supply of detailed accounts (Vide para 11 of Ttoenty- 
fifth Report of Second Lok Sabha) 

The Senior Deputy Accountant General. Central Revenues has 
recently reported that, inspite of repeated requests from his office, 
a large number of objections pertaining to this Ministry have bcen 
outstanding for very long and that no satisfactory results have k e n  
achieved so far. He has classified thcb objections broadly in two cate- 
gories, commenting as follows:- 

(a) "In a number of cases. . . . . stamped acknowledgement 
are awaited from the payees. These stamped receipta 
are indespensable for s vouching bonaflde payments 
made by disbursing otXcers to the bonnfldc payee and 
should have been obtained from the payees immediate- 
ly when the payment was made. It is however, strange 
to note that these receipts in respect of payments made 
during the month of Junc 1955 and thereafter are still 
awaited in this office. Surcly thc inference is that the 
offlcers concerned are either ntrt aware of thcir primrrry 
responsibility for public funds entrusted to them or 
take their responsibilities very lightly. In either case 
administrative Ministry cannot escape its responsibility 
for taking effective disciplinary and remedial measures. 
Even in respect of such of the outstanding cases when- 
ever the attempts made had indicated that there was no 
liklihood of the receipts being procured, immediate action 
as required undcr Rule 206 of C.T.R. Volue I should have 
been taken." 

(b) "In cases. . . . . .detailed bills have not been sent in respect 
of advances drawn during 1955 onwards. I would be 
grateful if you kindly institute reasons to  ensure that 
the amounts have been properly spent and if so the de- 
detailed accounts thereof are  submitted without delay." 

2. In  view of this position, it is requested that immediate action 
may kindly be taken to obtain stamped receipts from the payees in 
resped of all pending cases, and, in such cases, where this is not 



-Me, or thir would mem further deJay. adam may be Wren in 
dcconlancrc with Rule 206 of C.T.R. Vol. I, reproduced below:- 

"Rufc 206.-In all cases in which it is not posgible or expe 
dimt to support a payment by a voucher or by the 
payee's receipt, a certificate of payment prepared in 
manuscript signed by the disbursing officer and counter- 
signed by his superior Ogacer, together with a memo- 
randum explaining the circumstances should invariably 
be placed on iecord and submitted to the Accountant 
General were necessary. Full particulars of the claims 
should invariably be set forth; and where this necessi- 
tates the use of regular bill form, the certificate itself 
may be recorded whereon". 

5. In so far as the stamped receipts are concerned, no payment 
should in future, be made to any party until a stamped receipt has 
been obtained therefor. 

4. As regards advances, drawn from the treasury for making 
payments on the spot in connection with certain events there would 
appear to be no justification for keeping such advances unadjusted 
for more than a couple of weeks after the events is complete. The 
normal period fixed for this settlement of these advances by render- 
ing a complete account to the A.G. and refunding the untilised 
balance into the Treasury is on month from the date of completion 
of the events. In so far as the old outstanding cases are concerned, 
these advances should be settled as early as possible and in any case 
any delay in the submission of accounts is contemplated, the posi- 
tion should be fully explained to the A.G. separately in respect of 
each individual case. In regard to the cases in which the account 
has been compiled but their submission could not be made to the 
A.G. pending clarification or collection of some documents in respect 
of a few items, these accounts should not be held up for these reasons. 
Theee should be sent to the A.G. pointing out the particular items 
which might be under further examination of the Ministry and on 
which a farther communication will follow. It seems that the above 
mentioned unsatisfactory situation regarding advances and arises out 
of the fo'llowing possible irregularities: - 

(i) A tendency to draw advances frequently with a view to 
making the payment position for t!le event easy. 

(ii) A tendency to attach all importance to the activities of the 
event and ignore the essentiality of keeping a systematic 
account day to day as the events progresses. 

(iii) A tendency b keep the accounts open till the last pay- 
ment in connection with the events has been made. 



All tbe Shna tendencies mentioned above lead to eerlw d 
In to (i) W e ,  it should be borne in mind that 

the d n w d  of an advance entails Wth it a much greater r-- 
d b f U t ~  on drawing Officer than Ule amount of facility of payment 
that it * Apart from this, it is highly irregular frm the 
point of view of Rnancial propriety to block Goveznment money 
by drawing advances for any payment that can be mmged through 
normal procedure. Claims for even supplies and services should as 
fa .  as pogsible be paid by endorsing the bills of the claimanhn for 
~ y m e n t s  at the t m ~ u r y .  Thus advances will normally require in 
rare only, for petty payments to be made on the spot can be 
met from temporary advances from the permanent irnpres of the 
Ministry. As a general rule, therefore, in the best interest of the 
drawing offlcer himself, the drawal of advances should be restricted 
to a very few unavoidable cases only and the amount so drawn 
should be limited to the minimum requirements. This will also faci- 
litate settlemmt of such advances by rendering account to the 
Accountant General and refunding the unspent balance within the 
prescribed period of one month from the date of completion of the 
event. As regards tendency mentioned at (ii) it will be seen that 
if the number and amount of advances is restricted to minimum re- 
quirements, the burden of keeping accounts of advances will n d  be 
heavy. While it is appreciated that a great deal of importance 
should be given to the activities of the event, the importance of 
keeping a vigilant watch and maintaining a systematic account of 
the expenditure incurred should be no means be ignored. A little care 
in keeping the number of advances to a minimum and maintaining 
day to day accounts of the expenditure would enable the o!Bdals 
concerned to m& the requirements of Anandal rules without the 
least prejudice to the activities. In regard to tendency (iii) men- 
tioned above, it may be noted that the drawal of an advance for a 
particular purpose of an even does n d  necessarily mean that ail 
-claims connected therewith must be met from the advance itself 
men if some claims may not be preferred for several months. The 
purpose of drawing an advance is to me& expenses of events of 
emergent character. As soon as the event is over, the emmgency 
vanishes and the account should be closed and the advances settled 
in full if necessary, by adding a note to the accounta are outstanding 
claims which might not be received till then. The account pertain- 
ing to advances and unspent balances thereof should not in any case 
be held up for that reason. The outstanding claims can thereafter be 
settled by drawing funds from the treasury in normal way. 

3. Incidentally the accounts from the grenteea which are to  be 
submitted to this Ministry for examlnatlon with a view to Anding out 
f,hat the grants have been properly utffised and that no refunds are 



dw fnrm tbc grantees are b w f r e  delayed abnommlly by %he 
Onnt+er. They sbould Ellro be able to f&&& the auxnmta witbl;n a 
reasonable period from the date of mmpletion of the purpore of the 
pant or the close of the financial year which e w r  is earlier. Where 
detailed accounts are due from the grantees but have not been P 
eeived from them so far, immediate steps should be Wen and all 
&orb made to get the accounts without delay. The question of 
rtopplng further grants in such cases, if accounts for the grants al- 
ready made are not duly received should also be considered. 

Them may be some cases where it is not feasible for the grantee 
to furnish the accounts within the prescribed time. In such the 
position PSrould be clearly be explained to the A.G. 

All concerned may kindly note. D.F.A has seen. 

All Branch Oflcers. - 
All Sections. 

(Sdf - )  G. P. VARMA, 
Budget O B e r -  



No. F. 80 (11).GOna/&e. 
MINISTRY OF EXTERNAL AFFAIRS 

S~JBJUX: --Public Accounts Committee-Recommendations ma& in 
para 69 of the Seventh Report (2nd Lok Subha)-Ad- 
ministratian of the S c h m  of Financial Asvigtance to 
Evacuees fiom War Zones. 

In the note circulated to the members of the Public Accounts 
Committee in January, 1959 in respect of recovery of the advances 
given to the evacuees from war zones, this Ministry suggested far 
consideration of the Public Accaunts Committee two solutions to 
deal with the outstanding advances which amounted to roughly RF. 
5 crores by the end of 1957:- 

(i) The whole amnunt outstanding against the evacuees might 
be written off, and 

(ii) More serious efforts should be made to streamline the 
write off procedure and to obtain a precise picture of the 
amounts that could be recovered. 

In commenting on this note, the Committee observed that the 
final decision as to which course tiey should follow should be taken 
by the Government. 

2. As a complete write off might have repercussions on other 
loans granted by the Government of India-particularly to evacuees 
from West and East Pakistan.-&is Ministry favoured the adoption 
of the second solution on the ground that it would indicate a very 
serious efforts on the part of the Ministry to liqddate these out- 
standing advances on a rational basis and the net result muld be 
an advantage to the Government. To abtain a streamlined picture of 
the problem certain practical suggestions were made. The Reads of 
M&sions at Rangoon, Kuala Lumpur and Singapore were addressed 
in the matter and they w a e  requested to prepare statements giving 
full details of each case of th8 loan granted wkth thei~ recommenda- 
tions in regard to their recovery ar write off. The Chief Secretaries 
of the States were also requested demi-of%ially to collect particulars 
rqguding the amounts advanced, the amounts recovered and the 
amount outstanding etc. in resped of each evacuee. They were also 
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3. The Embassy of India at Rangoon forwarded bulky statements 
containing particulars of 15,734 evacuees from whom ~(?coverierr 
were dl to be effected. On going through these statements certain 
& f a  were noticed on account of which it was not possible for us 
to take action. The Embassy had not given the names of the States 
in Indk which had originally granted the advances to the evacuees 
Similarly the Embasay did not report on the existing assets or 
financial resource8 of the evacuees and also did not make their speci- 
fic recommendations regarding continuance of the recoveries or their 
W t e  offs. Out of the 15,734 caa~es, 1,471 cases related to advances of 
over Ra, 1,000 and 14363 cases of less than Rs. 1,000. The High 
Commission at Kuala Lumpur reported a total of 1,481 caws of which 
107 cases were of over Rs. 1,000 and 1,354 of less than Rs. 1,000. The 
Mlssion at Singapore reported 1,040 cases, 154 of over Rs. 1,000 an6 
886 of lem than Rs. 1,000. 

4. It was felt that in the absence of the personal Ales of each 
evacuee it was difftcult for us to take a decision in regard to each . With a view to accelerating the expeditious disposal of the 
tdal  of 18,235 cases pending disposal in the three Missions mentioned 
above, it was decided to delegate powers to the Heads of these Mis- 
sions. Accordingly the Heads of the three Missions were given 
powers to write off Anally, all bad cases, i.e., irrecoverable advances 
up to a limit of Rs. 1,000 in any individual case subject to certain 
conditions. The Missions were a h  requested to furnish monthly 
etatements giving the names of the wacuees, the States in India in 
which the advances were originally given and the amounts written 
off in each month. It wiU be observed that with the powers dele- 
gated to them all the Migsions can Aaally deal with 16,503 cases, 
though o report a b o ~  each case dealt with will be made by them to 
the Government of India in monthly statemen@. The Minis- them- 
selves will have to h e  orders on 1,732 cases oniy (1,471 Jn B m ,  
107 C88eS in Malaya and 154 cases in Singapore) where the amounts 
nowerable from the evacuees exceed Rs. 1,000. Action will be takm 
wben the MLssfons have done their beet to &at recoveries and 
t p d f l c  recommendatioas to rrr for the write off of the amcHnzta. 

5. The team of o18cem referred to in para 2 above have w far 
Wted theestate Capitals of Punjab, Uktu Pradeeh, Bombay, Bihar 



rrnd W& &n& Out of total amount of Rs. 8,69,387-1M advanced 
b evacuees in the State of Punjab, a sum cd Rs. 1,98,369:56 was re- 
ported to be outstanding against the evacuees. The figure of Rs, 
1$8,389.55 included Rs. 68,890 due from the Government of Pakis- 
tan on account of migrated Mudims and Rs. 35,4!2!5:54 due from the 
Government of Burma on account of AngbIndian evacuees who are 
the financial responsibility of that '~overnment. The Punjab 
Government were asked to treat the amount of Rs. 88,890 due f m  
the Government of Pakistan as written off under the agreement 
between the Government of India and Government of Pakistan. The 
amount of Rs. 33,425.54 on account of the Anglo-Indian evacuees is 
to be passed on to the Gogernment of Burma. The State Govern- 
ment have been requested to let us know the details of this amount 
to enable us to debit it to the Government of Burma. If the State 
Covernment follow the line of action indicated by the visiting om- 
cers, they could settle a sum of Rs. 1,18,328.50. The State Govern- 
ment were also asked to report to the Ministry those cases of eva- 
cuees where the advances exceeded Rs. 1,000 in individual cases no 
that the Ministry could take decision to their write offs. In the 
remaining cases of less than Rs. 1,000 the Covernment of Punjab are 
themselves taking action regarding recovery of advances or their 
write off under the powers delegafted to them. 

6. As a result of the visit of the two officers to Lucknow, a sum 
of Rs 32,654.00 was written off in regard to the evacuees in the Stnte 
of Uttar Pradesh. The State Government are in direct touch with 
our Missions at Rangoon, etc. with a view to making enquiries about 
the financial resources of the evacuess reported 'to have gone out of 
India before decision to write off the amounts could be taken. 

. 7. As the time of their visit to Bombay the two officers indicated 
to the State Government the line of actions to be taken in regard to 
about 450 cases where the amounts of advances exceeded Rs. 1,000. 
We have taken decisions in regard to 'bad cases' and as a result we 
have written off a total amount of Rs. 1,18,885. Most of the evacuees 
in the State of Maharashtra are at present in Burma. The Embassy 
of India at Rangoon to whom the repod of the visiting ofacers wan 
sent have started initiating action in addressing the evacuees, re- 
questing or serving notices on them to reply their loans. The 
Embassy have also sought the assistance of the Indian Associations 
in Burma. 

4 

8. In the State of Bihar there are 44 cases of evacuee advances of 
less than Rs. 1,000 and 9 cages of over Rs. 1,000. The total m o u n t  
recoverable fman these evacuees is 63,661.50 and the State Govern- 
ment are taldng action with a view to Anally dispose of all them 
casen. 



O . ~ w a r c 1 . b o u t d 0 , 0 0 0 c u a t o b Q ~ i D W c l d ~  
A a t h s O s r v e r n m e n t o f W u t ~ d c c l f n e d t o ~ ~ ~  
of~covaryfnnnthecvrcwret,thhworkbaskm~r,tnutedtotha 
&@ma1 Passport & Emigration Omcu, Calcutta ud r mguk 
W i o n  called Burma Loan Recwery Seetion has beem established 
ln his a c e  with 1 S u p e r h e d e n t ,  1 U.D.C., 1 LD.C. and 1 steno- 
typist. This Section has examined so f a r  9,000 cases. The team of 
officers fs satisfied w i t .  the present rate of examination of the cases. 
There are a b u t  12,000 cases still to be examined and it will take 
about 10 months to Anfsh this work. Financial powers have been 
delegated to the Regional Passport OfiScer, Calcutta, to write off 
finally irrecoverable advances upto a limit of Rs. 200 in any indivi- 
dual case. As a result of this the R.P.O. has so far wrftten of? a total 
amount of Rs. 7,559,21. The Ministry, after careful examination of 
the 'bad cases' have written off a total amount of Rs. 48,782.67. 

10. In the State of Delhi, Assam and Mysore, the amounts of out- 
rtanding advances against the evacuees are negligible. It has there- 
fore, been decided that it is not necessary for the ofllcers to visit these 
States. 

11. The team of omcers has yct to visit Madras, Andhra Pradesh, 
Keraia and Orissn which have not yet furnished statements of the 
evacuees. 

12. The following categories of evacuees from Burma who were 
granted repayable advances during their stay in India under the 
Government of India's Scheme of Financial Assistance to evacuees 
from War Zones are the 
of the Union of Burma. 

(i) Burmans 
(ii) Anglo-Burmans 

(iii) Anglo-Indians 

financial responsibility of the Government 

(iv) European British subjects, d h e r  than the Indians evacuated 
from Burma, and 

(v) All Burma Government servants irrespective of nationality, 
whose services had not been terminated by that Govern- 
ment. 

During the period under review our efforts were intensified and 
brought to some shape the various debits raised against the Govern- 
ment of Burma from time to time on account of the above mentioned 
categorfes of evacuees. The Ambassador at  Rangoon was requested 
to take up the matter at a higher level with the Government of 



Wumrr, It b gratifying to note, that we have gained rrubatantial 
rlK.3rf-tg and these are reported rn followu:-- 

1. The Government of Burma has agreed to accept the debit 
of Rs. 2,57,3#.22 on account of the expenditure incurrcd 
on the Arakanese Refugee Camp. 

2. That Government have agreed to settle our claim' of 
Ra 3,30,82r1.75 for Rs. 2,80,000 on account of expenditure 
incurred on evacuees in West Bengal. As desired by 
them we have furnished a certificate from the A.G., 
West Bengal that no double debit is involved. No more 
dimculty is anticipated in this regard. 

3. Out of the total amount of Rs. 3,25,191-13-9 on account of 
emenditure in the State of Uttar Pradesh the Govern- 
ment of Burma have already agreed to accept the debit 
of Rs. 1,04.538.15. Thc Embassy at Rangoon has been 
asked to move the Government of Burma to accept the 
balance of Rs. 2,20,653-11-3: Our Embassy do not nnti- 
cipate much difficulty in persuading that Government to 
accept the balance. 

4. In the case of Assam, the Govwnment of Burma hnvc 81- 
ready agreed to accept the debit of Rs. 15,978.29 and are 
further agreeable to accept another dcbit of Rs. 6,26,433. 
Our Embassy at  Rmgocn, as reported by them earlier, 
have written officially to that Government in the matter. 

We sent round demi-omcia1 reminders to the Chief Secretaries of 
t he  State Governments and the Governments of Andhra Pradesh and 
Bombay have recentiy raised the debits of Rs. 6,875.69 and 
Rs. 1,53,476.25 against the Government of Burma. The Government 
of Madras intend debiting an amount of Rs. 1.18.274.36. Final figure 
of the amount raised againrt the Government of Burma can only be 
arrived a t  when we have rcccived final reports from the other State 
Governments who are being reminded periodically. 

13. At the time of next reporting to the P.A.C. it is hoped that the 
Government of India will be able to receive from the Government 
.of Burma a total credit of about Rs. 15 lakhs. I t  may be stated that 
there is likely to be a time lag between the acceptance of the above 
mentioned debits by the Government of Burma and the actual pay- 
ment. 



14. As r rcnarlt of the vWt of the two OdXLcm to VUIOUII State Ocnr- 
sraaurdrwdasrmftofaurdsorbrfngcacnl t o d h p m d w  
cxpLdttiawrly as porrfble WMdud cams af oacr Rs, 1,000 rcQeCvd 
from tbe State Covonunentr for write ds, we have nrMan d! a 
tdil mount of Rs. 2,78,142.08 during the period Februujl, lsCliO to 
80th June, 1960. 

Y. D. OUNDEVU, 
Special SecretaqJ to the Gormnment of India.. 



MINISTRY OF EXTERNAL AFFAIRS 
(Vigikmcc Unit) 

Subject: Note on owrpayment of fureign allowance to Shri K. N. S. 
Sarma--an er-Assistant tnformation Oficct, Indian Nigh 
Cornmiasion, Londmr-4bsetuations made by Public Ae- 
counts Committee in para 23 of their Twenty-fifth Rupert, 
Vol. 11- (2nd Lok Sabha) . 

The Indian High Commission, London, have Informed us that in 
accordance with our instructions, they conducted an enquiry into 
the question of overpayment of Foreign Allowance, with a v i m  to 
fixing msponsibility on an offlcer/of%cers of their Accounts Depart- 
ment. They have stated that owing to lapse of time, personal en- 
quiry has not been possible, aa all the supenrisory otlkcrs concerned 
vi t .  the Chief Accounting Omcer, the Deputy Chief Accounting OfReer 
and the two Assistant Chief Accounting Officers who were then in 
position, are no longer in service in the Mission, all of them havlng 
retired from service between 1957 and 1959. In the absence of these 
supervisory officers in the Accounts Department, who have now re- 
tired, it has not been possible to fix responsibility In the matter on 
any individual d c e r .  

2. However, the Ministry issued instructions to the Chief Accoun- 
ting Ofaeer in 1957 that he should make a pre-check of all the pay- 
ments made by him on behalf of the Governmet of India. In view 
of this it seems p&tmisrrible to assume that such omiasiona will not 
occur in the Accounts Department in future. 

K. V. PADMANABHAN. 
Joint Secretary to the Government of India. 



No. 3B (14) Prap./60 

MINISTRY OF EXTERNAL AFFAIRS 
Note containing infonnatm desired by the Public Accounta Con- 

mittec 1n connection with purchase of lond tat Nairobt for eonrtructim 
.of residence af the H e a d  of thc Miuion-Recommcndatbn made in 
their 25th Report Vol. 21-Para 26. 

Ministry of External Affairs regret if they have given the impres- 
sion to the Committee that they were attempting to justify the pur- 
chase af the land on the ground that there has been a rise In the land 
value. There was certainly no Intention of speculation in land and 
making a prnflt by subsequent sale. What was intended to be convey- 
ed was that the land value was rising and expected to continue to 
rise. It was, therefor(?, considered prudent to purchase the land while 
the prices were still reasonable, wen  though Government were not 
h a position to finance immediate construction on the plot in ques- 
tion. 

2. The athcr information asked for by the Committee is given 
W o w  : - 

(i)  Yearly expenditure on 
rental 

( i i )  Present a m n g m e n  t 
for housing the staff. 

(iiI) The saving that would 
result by constructing 
quarters for the staff. 

nt of India es- 
in two blocks 

of six each). 

(b) Ten rented flats at annual 
rental of Rs. 33,888.12 

Taking into consideration the 
recurring annual charges 
(a) interest at 6 per cent on 
the capital cost, (b) main- 
tenance charges and (c) 
sinking fund on the basis 
of the life of the buildings 
to be constructed at 75 
years, there is likely to b 



an annual loss to Gown+ 
ment of approximately Rs. 

8,042, the cogt of cmstruc- 
tion being calculated at Ra 
4,80,000. 

(iv) The total expenditure In  the  construction af the  exls- 
likely to be involved ting 12 flats an expenditure 
by such construction. of nearly Rs. 4,80,000 was 

incurred in 195211953. I t  is 
estimated that more than 
that  amount will be neces- 
sary far  the project as prices 
have since risen. 

(v) Time that would be taken The construction itself will 
in construction of the take about a year after prcli- 
quarters. minaries are  completed. 

3. The Government have carefully considered the various pro- 
posals for the utilisation of this plot of land nn High Ridge Estate 
and it has been decided in August 1960 that the Commissioner's 
residence should be constructed cn this plot, as originally contem- 
plated. The rent which is being paid for the leased furnished housc 
of the Commissioner is Rs. 24.000/- per annum. T h t  Mission in 
Nairobi has been requested to furnish estimates at present dav rates 
of the cost of construction broadly ns per plans already prepared.. 

NEW D m ;  
Dated the 27th December, 1960. 

Y .  D. GUNDEVIA, 
Special Secretarjj t q  the  Gout. of Inate- 



dupplrmmtafy note containing infannation -red by the Public 
Accounts Comimttee in connection wi th  the purchase of  t<uuI at 
Nairobi for mtruction of residence of the Head of Mitt ian--  
RocommeUionr made in their 25th Rcpwi Volume 11-Para 26. 
(2nd Lok Sabha). 

The Ministry of External Affairs in their note No. F. M(14) Prop1 
' 40  dated the 7th December, 1960, on the above subject, had stated that 

it was decided in Augwt, 1960 that the Cornmis9ioner's residence 
should be constructed on the original plot, and that estimates etc. had 
been called for by the Mission. The proposal for commencing the 
actual construction of the residence has against had to be reviewed in 
the light of the present impending political changes in East Africa. 
While no change in the choice of the site Is contemplated; it is con- 
sidered advisable to hold up the actual construction till the political 
,.position Is clearer. 

(B. F. H. B. TYABJI), 
Special Secretaq. 

NEW DELHI; 
Dated, 27th Septcmher, 1961. 



Note detoilirrg the action taken or proposed to be taken on para 88 of 
the Srvmth Report of the Public Accounts Committee 

Although it may be true that there are heavy arrears of income- 
tax, it is not due to any negligence an the part of the Ministry. The 
broad reasons for this pendency have been indicated in the state- 
ments already furnished to the Public Accounts Committee (Appen- 
dix XV of Seventh Report of Public Accounts Committee). The De- 
partment has often to stay the recovery of outstanding demands 
where appeals have been filed by assessees and points are In dispute. 
In these cases, if the Department resorts to coercive measures, such 
as, attachment and forced sale of properties, it will be causing undue 
harm to the assessees since, if they win in appeal, they will not be 
able to get the properties back. And then, there are arrears pending 
settlement of Double Incometax Relief claims. 'fhesc claims cannot 
be settled unless and until the relevant assessments in India and in 
foreign countries concerned are completed. When the claims are 
settled, the demands will be automatically liquidated. 

2. The Department is taking various steps to enforce recovery. 
The statutory powers given to them in this regard are contained in 
Section 46 of the Income-tax Act. The most important of these are 
attachment of movable and immovable assets and of dues to the de- 
faulter from other parties. Penalties can, of course, be imposed on 
the defaulting assessees so as to expedite recovery. But against a 
recalcitrant assessee on whom no effect is produced by the i m p i t i o n  
of penalties, the Anal step is to issue a certificate to the Collector of 
the District with a request to him to recover the dues as arreare of 
land revenue. The Department's ability to collect arrears of fncome- 
tax in these cases is, therefore, ultimately dependent on the Collec- 
tors and the vigour with which the yp ursue recover. As the Col- 
lectors are overburdened with other work, the recovery of taxes doea 
not get that priority as it should get. Arrangements have, there- 
fore, been made with the State Governments for the appointment, at 
the cost of the Central Gwernment, of Special Revenue OtYicera 
exclusively for income-tax collection work whenever there are heavy 
arrears and the volume of work is too much for one Collector to cope 
with. This arrangement is in vogue in BombaylCalcuttalMadrasl 
Kanpur j Delhi Agra i Mysore 'TrivandrumJ Ahmedabad 1 Surat Nasik ! 
RyderabadlVijayada and Amritsar. Further, a drive for the clearancs 



of appeals wns inaugurated during 196738, the number of Appellate 
Asdstmt Commissionen being specially increased for the purpose. 
The total number of appals disposed of In 1857-58 increased to 130,778 
as against 78,181 in 1953-M. The pendency got reduced from 1,14,702 
on 14-56 to 83231 on 14-58. 

3. Recavery is 8180 mmetimm handicapped by filing of writ peti- 
tions before the High Courts by the asseosees. These are followed by 
prohibitory orders from the High Court againat enforcing recovery 
of tax. 

4. Ultlmatc.ly, a part of the arrears will have to be written off a s  
Irrecoverable. Writes off of irrecoverable demands of income-tax 
are inevitable havinq In view the very nature of the levy. We find 
thnt in other countrtes also, it is an usual feature. Assessments are  
made after the incomes arc earned and in the meonwhiie the assessee 
may have incurred losses which permanently cripple his capacity to 
pay. Further, in any scheme of assessment which depends upon the 
correct disclosure of a11 relevant facts hy the assesstv h~mself, it is 
inevitable that occasions should arise in which the Department while 
not accepting the corrcctn~ss of the information furnished by the 
assessiraces should make estimates In such cases assessees who con- 
con1 their liquid assets can always makc recovery a difl3cult problem 
for the Department. Taxes art. also outstanding againat parties who 
have left for Pakistan and there are no means of effecting recovery 
from them. And then there are demands against ccmpanies who 
have gone into liquidation and possess practically no assets. Further, 
in a case where an asscssee dies and the demand happens to be creat- 
ed after his death, the taxes that can be recovered will have to be 
limited to the extent of the estate left by him and this may be much 
less than the demand raised. In view of these factors, it is inevitable 
that a part of the outstandings shall have tc  go unrecovered. 

5. A systematic review of cases in which demands have been out- 
standing for a long time has been undertaken and write off is being 
ordered wherever found necessary. The powers of write-off of In- 
come-tax OfRcers and Inspecting Assistant Commissioners h a w  been 
enhanced with effect from the 16th June, 1958 and where the out- 
standing demand exceeds Rs. 1 lakh, the concurrence of the Board 
18 taken before the amount is written off. 

SdJ- (V. v. CHAHl), . 

Join! Secy. to the Gout. of Indtu, 



Thc And 'ol sumnary of the rrrtvr d c m W  mnd currcnt demand 
(I.T.. E.P.T. rI3.P.T.) as outstanding at the cnd of JUNE, 1938:. 

current 
Arwars dtmund for 

I. Amount pending settlement of 
DIT or other rcliet'claims . 1z.So.87 

1. Amaunt due fram persons who 
have lcft India and have no 
assets in India , 8,or ,48 

3. Amount duc from companies 
under liquidation 6.79.08 

4. Amount covered by cert ificatn 
(isaucd to the Collectors ex- 
cluding certificates relating to 
itcms I to 3 above). 
(a) Recovcrahle cstimatc ' . 94*75 9 1 5 
(b) Irrecoveriiblc estimate ' . 23.94925 

5. Amount pending disposal of 
appeals (excluding items r to 
q above) ' 3.1-42.48 

6.  Amount in rcsrcct crt which 
enalties u,s $6 hnvc hcen 

rcvicd (amounts included in 
itcms 1 to 5 should not be 
included in this) 3 . 6 7 ~ 3  

7. Outstanding for other reasonh 
of which- 
(a) Probably irrecoveranlt . 1 0,00,7 r 
(b) Balance recover~bl. . 

( i )  fallen due before 30-6-58 34,38,75 
( i i)  not fallen due befare 

30-6-58 . I I ,06,00 - 
TOTAL . . 2,38,86,m 

I m) Unclassified misc. 
items 8,82,8 r 

GRAND '1'0~15~ . &47,@598~ 



Hate on "Control mer gmnt-uided bodies" submitted to the P.A.C. 
w;th reference to their observation in para. 176 of their ScoenU 
R w  (1957-58). 

Thh note diculusserr the various types of checks, dnoncial as we44 
u udministrative, exercised by Government in the case of grants- 
IPJM given to quasi-Government and private organisations witb 
a view to ensuring proper utilisation of such grants. 

2. Payments of grants-in-aid to public bodleer and institutionr 
ua normally govern~d by th provisions of paragraph 208 to 209 
a! the C.F.iLs. Vol. I (Thew. rules have been reproduced in tha 
ltrnaxurc to this note). 'IT ~e r u b  provide inter aria that: 

(I)  Every order sanctioning a grant should specify clearly 
the object for which it ts given and the conditions if any, 
attached to the grant. In the case of non-recurring granb 
for specified objects, the order should also specify W 
time limit within which the grant should be spent. 

(it) Before a grant is paid to a public body, the sanctioning 
authority should. as far as possible, insist on obtaining an 
audited statement of the accounts of the body fa order to 
assess the financial position of the grantee and to cqisurc 
that any previous grant was spent for the 
purpose for which it was granted. The authority sanc- 
tioning a grant, while communicating the sanction to the 
Accountant General, should state whether the audited 
statement of accounts has been obtained or whether the 
grantee has been exempted from submitting the stat+ 
ment. In cases, however, where it is necessary to help 
the bodies to tide over their difRculties due to non-pay- 
ment of grants, pending submission of the accounts, it 
has been decided that only partial payment should be 
made to asstst them till they are in a position to submit . 
audited accounts and obtain their regular allotments. 

(iif) The departmental officer is primarily responsibh for 
certifying to the Accountant General in aucb form and 



rt Iuca f n h n r t  as may be, agreed upon between tk 
Accwotunt Gaaanl and the Haaid of the Departmen\ 
tbe fulfilmsot of the conditlotu attaching to the grant 
To enable the ofecar to saw hixiself that 
the conditions af the gnat have bean iultlllad, he b em- 
powerad to require submission to him, of such reports, 
statements etc., in respect of expenditure irom the grant 

3- The question af adequacy or otherwise of t h e e  checks war 
examined by Government in 1953 at  the suggestion of the Account 
ant General, Central Revenues and it was felt that the existing 
provisions were adequate. It may be added here thrt the 
Comptroller and Auditor General also held a similar opinion, Ia 
o letter to all the Accountantg General in 19% he exprerseed the 
view that a strict observance of the prescnt rules in the G.F.Ra 
would help to avoid irregularities and suggested that the Accounb 
ants General should ensure that corresponding rules existed in the 
State Coda. 

4 Administrative C o n t r ~ l . ~ I n  view of the Public Accounb 
Committee's recommendations, the matter of control of grants 
aided bodies has been further reviewed in consultation with tho 
various administrative Ministries. The review has revealed that, 
besides the above checks, certain administrative measurea us also 
taken to ensure that the standard of work of the grant-aided insti- 
tutions and their achievements are commensurate with the granta 
given to them in all cores where such a stop b found n e c e q .  
This 1s achieved by one or more of the following metho&:- 

(a) The achemm which are Ananced by Government are r p  
proved by the Ministry and periodical progress tqorb 
are received and scrutinised in the Ministry. 

(b) In cases where the entire expenditure of an institution 
or a major part of its expenditure is flnanced from Gov- 
ernment grants, Government have nominated repmen* 
tives in the respective Boards of management which are 
responsible for the &ient running of the fnrtitutfon, 
concerned. Government have thus the advantage of 
getting Arst hand information as to how t,hc afIIfrr oi 
the body are handled and also, in certain cates, have r 
vaice in shaping the policies followed by the institutia 

(c) In certain cases there are inspection teams .or field d c e t t  
ar ltaison ofacers who report on the progressive ut/Uc 
#Lian of tbe pants. . . 



3. Autononwua Mia receiving pts-in-&.--In the cam of 
utonaaoua bodies set up by moluttons or other executive orders 
(whether registered or unregistered) receiving grants-in-aid from 
Qownunent, the folbwhg safeguards exist in the majority of the 
Orgmbatlons: 

(I )  Obtaining the prior approval of the Central Government 
to appointments to high level posts. 

( i i )  Arrangements for Audit through the Comptroller and 
Auditor General. 

( l i i )  Having representatives of the Ministry of Finance in the 
Governing body/Flnance Committeea. 

(fv) Submis~fon of audited statements of Accounts and the 
budget eetimates for the ensuing year to Government. 

In the case of a few Organisations the following further safe- 
guards also exist: 

(a) Obtaining thc prior approval of Government to large 
.i schemes/capital expenditure exceeding certain specified 

limits. 

(b) Power of Government to issue directions to the organl- 
sations in certain matters, and 

(e) right of Government to inspect. 

B Rcconrnzendations of the Estimates Committee.-It may be 
ddd that these checks/controls on the various grantees 
have further been improved upon by the acceptance by Govern- 
ment of the recommendations of the Estimates Committee made 
in paragraph 17 of their Nth Report (Second Lok Sabha). A 
review of the utilisation of the grants-in-aid specifying in detail 
fb rdrievements visa-vis the amounts spent is also to be Includ- 
d in the annual report of the Ministry conearned--oidc this Minis- 
try's OM. No. F.lO(3)-E(Coord)/59, dated the 24th July, 1959 to 



7. Audtt Conr-toL-The provisions relating to the checks by AudSt 
nf the grants-in-aid are contained in the Audit Code. The Comp 
troller and Auditor Cheml .  however, in 1936, suggested that In 
cases where the amount involved is substantial, .rudit should have 
a n  independent means of satisfying itself as to the fulfilment of 
the condjtions of the grant by referring to the accounts of the 
grantees. This was examined by Government in consultation with 
the Comptroller and Auditor General and ordem wcre issued tn 
1937 that grants-in-aid in excess of Rs 1 lakh per annum @cur- 
ring) and Rs. 5 lakhs (non-recurring) should normally be sanction- 
ed by the competent authorities with the specific condition laid 
down in the sanctioning orders that the accounta of the lnstitutfon 
receiving the grant should be open for a test check by the Comptrol- 
ler and Auditor General at hie discretion. A copy of this Ministry's 
O.M. No. 11 (39)-EII(A)/M, dated the 4th January, 1957, is attach- 
ed. These orders further stipulated that the Comptroller and 
Auditor General will have the discretion in approaching Govern - 
ment if, in any special case, he considered that an audit of the 
recipient's books, even when the amount tu less, was called for. 
Even in respect of unconditional grants-in-aid, Government remrv- 
r d  the right to how the accounts of tht* grantee audited by the 
Comptroller and Auditor Cdneral on their own initiative, to satbf'y . 
themselves generally regarding the manner in which the affafn of 
thv twdv are being managtd 

In this connection ~t may Iw observed that the Attorney General 
had advised, and the Ministry of Law had a1.m agreed that the 
Comptroller and Auditor General could not, in the atnsence of any 
law made by Parliament in this behalf, perform any duties or 
exercise any powers in relation to accounts of any authority other 
than the Union and State Governments. At the instance of the 
P.A.C., a fresh reference was made to the Attorney General eolfdt- 
ing his advice inter a h  on the following point8:- 

(i) Whether Government can, in making a grant-d, 
attach a condition to the effect that the Comptroller and 
Auditor General shall have power to examine the m- 
counts of the grantee; and 

. (ii) whether conferment of a power as is m e n t 1 d  in the 
above question will require a law of Parliament and ff 
so, whether such law can be passed in respect of any 



(0 100, axccpt when grants-in-aid are made to an auhrfty 
or a where an authority would mean a p i m n  or 
body cxclcStling power or command It may be a 
statutory rutbsrity or a local uuthority or some other hfnd 
of authority. A body would mean an aggregate of persons, 
incorporated or unincorporated; and 

(ii) A law of Parliament would be n e c e q .  Such a law 
cen be passed only in respect of a grantee who is an 
authority or body as stated above. Such a law cannot be 
passed in respect of a grantee who is an individual. But 
It can be passed in the case of grantees who are asso- 
ciations of indfviduals, whether incorporated or unincor- 
porated. 

The sdvice of the lrarned Counsel and the need for any 
consequential legislation in this regard has bcen examined by the 
Oavernment in consultation with the Comptroller and Auditor 
General and it has bcen decided that suitable provision to give the 
Colnptmller and Auditor General the right of access to the books 
rnd accounts of grant-aided authorities and bodies may be made 
in the proposed Exchequer and Audit Bill defining the functions of 
the Comptroller and Auditor General. 

8. The question of control over grant-aided bodies h w  been a 
rubject of continuous review in order to devise such financial and 
adminmlrative measures as may be considered necessary to see that 
the grants are spent for the purpose for which they are intended. 
Recently the Comptroller and Auditor General has also suggested 
hit:- 

(i) In all cases where Government consider it necessary to 
set up a body to administer sanctioned schemes, its 
status should be that of either an advisory body or that 
of a departmental committee; the Chief Executive should, 
in either event, be a Government omcer under the  
control of the Ministry. . If the advice or the decisions of 
the Committee violate financial principles or administra- 
tive and other regu!ations, the executive ofacer will rep- 
resent his point of view to the Committee. In the event 
of a dhgmement, the ordm of the Ministry should be 
obtahd 



#& ConrpMer and Auditor Gaatrrl haa rated tbri; 
mglprtianrs are mt itlwmistcmt with the idea of OM 

bodice being .flowed conaideratale autonomy id- 
aeturl proettn as r matter of convention and has GxprauC 
ed the view that independent registered bodies, with 
attendant complicatione, should not be set up murely fb8. 
tbe purpose of upending Government funds by a c'om 
mittee nominated by * Government. According to h i q  
even if registered bodies were set up, it would not dfb 
pen* with the necessity of making provision for a com- 
petent ofRcer being appointed by Government as its  hied 
Executive and it would still be necessary to lay down 8 
well defined procedure to be followed in cases whe* thq 
Chief Executive OfRccr's advice on matters of adminly 
trative or financial regularity or propriety were not ac- 
cepted by the governing body. In the Comptroller end 
Auditor General's view, Government would similar& 
have to take steps to enforce the proper maintenance of 
accounts by qualified staff and to ensure that Governmrr$ 
assets were used for the purposes for which they were 
provided). 

(ii) Grants should be made available only on the basts ' of 
specific schcmcs of expenditure drawn up in sufficient 
detail and approved by Government. 

(iii) Government should call for periodfcnl reports showing' 
the expenditure on each of the objects as detailed in 
the Schtme and scrutinise whether there have &en" 
variations or unauthorised diversion of iunds. 

(iv) There should be a provision for the maintenance of an  
audited record of all assets acquired wholly or substan- 
tially out of Government grants; and 

(v) Where grants are made to non-Govcrnment or quaslr' 
Government bodies or institutions, a condition may be 
laid down that such assets should not, without prior sanc- 
tion of Covernment, be disposed of or utilised for purpos- 
es other than those for which the grants have been oanc- 
tioned. 

The suggestions made by the Comptroller and Auditor Generaf 
contained a t  serial Nos. (ii) to (v) above have been accepted py 
the Government and necessary orders have been issued-vide thid 
Ministry's OM. No. F.ll(8)-E.II(A)/60, dated the 2nd February; 
11860 (copy attached). 



tq m g d  to the suggestions at (i) above, while Oowaramwr~ 
(hl& rpgmdatc the r e m ~ n s  behind the suggestion, dna it h u  been 
@dr @icy that the performance of certain types of activfEier map 
6e mtntsted to bodies having a measure of autonomy in their ad- 
ministration, unfettered by the normal rules, regulations and 
+the of Government Departments, the adoption of the Conrptrol- 
br and Auditor Gcneral'r suggtation is bound to be wanled an 
4musion into the autonomy of the, institutions, and would largely 
defeat the object with w h ~ h  they were get up. In order, however, 
to ensue that thmw organ~sations function properly and are sub- - to citatutory regulations and can be held liable for their 
actions, it is nccwary, unless they have been created by statute, to 
Incorporate them ay Sowties under the Societies Registration Act, 
it#lO, (or as compsnies under the Companies Act. 1938). There are, 
kowover, certain d i~cul t res  In adopting these alternatives. such as 
~feguardfng  of aawts 8cquired out of grants made by Government 
Jn the event of dissolut~on of the body, changing the membership 
?f tho governing body, tcvowry of mrsapplied funds, etc. A pro- 
p a l  to sponsor suitable legislation to give corporate existence to 
such bodies as h a w  ohjcctb not confined to one State where Gov- 
ernment could providv fol clauses w u r l n g  the des~rcsd type and 
mcmure of control I ,  ; r l w  separately under cons~drrntion of the 
Government . 

9. As the observntron of ttrc Public Accounts ~ommihe t .  in their 
7th Roport (1857-58) was made on the suggestions of the Comptrol- 
4r.r and Auditor General, the latter was requested to Ict the Gov- 
arnment know the tjpr.h of checks the Comm~ttce had specifically 
rn mrnd H e  rcplltd t r )  tlw fnllowing cffc ct:- - 

"The I91blic. Accounts Committee had probably in rnlnd thc 
responsibiltty o f  I hc. Diapartmental authorities to satisfy 
themuclvw at appropriate intervals by itdm~nfstrative 
inspection\ or by rvquiring the submission of suitable 
reports, statement of progressive expenditure* vtc. whether 
the object has hwi fulfilled and w h r ~ t h ~ r  the funds are 
being properly u t l l istd." 

'X%e position indicated in the earl~er  paragraphs would show 
thrt, by and large, adequate safeguards have been provided to have 
an e8Fectivc control over the recipients of grants and that judged 
from the above provisions. the case referred to in the Audit Report, 
t958 and aornmentcd upon by the Public Accounts Committee would 
qppcar to be more due to non-observance of the provisions in this 
rcqtrrb. The administrative Ministries, who have been given Ml 
pmmm for peymont of grants-in-aid subject to o b n -  of gene- 
d rules and coaditions prescribed by the Finance Ministry, have 



dso been consulted in the matter. They have indicated that them 
are no pntcticd diaRculties in exercising an effective control over 
such grantees and that the existing provisions in this regard appear 
to be suffkient and satisfactow. 

This note has been shown to Audit. 

(R. P. PADHI), 
Jotnt Secretaq to the Government of I*rdta. 

Extract of parw 206, 207. 208 and 209 of the General Finamid Rtites 
of the Cmtrrd Government Volume I .  

(;RANTS TO PUHI.IC HODIES, INSTITUTIONS, E'TC. 

m. The sane-twn nt~.c.;\n? for payment of grants-in-aid or 
contributions to cducaticwiil and othcr institutions, local bodim 
and Co-opcrativc* Sw~etics .  end of tdwntional scholarships is 
regulntcd by the orders contained in paragraph 13.01 the Book of 
Financial Powers ant1 d~ tu l l rd  r u b  rni;ltlc by local Administratjons 
under the powers vt.stcxd In thrm The following instructions are 
issued for the guidancth of sanctwnlng i~uthorities in the matter of 
according sanctions for grnnt\-ln-il~d 

207. (1) Unless In ;any c a w  Cove~mn~i+t~t  dlrt9cts otherwise, every 
tbrder . vc t io t~ ing  a crant should spwify clearly the object for 
which i t  is given i~nti thi* conditions, if m y ,  attached to the grnnt. 
In th, case o f  r ~ o ~ l - ~ - ~ ~ ~ i n i n g  g r ~ n l ~  for \pt~ ' i fbd objects, the order 
should also spwifv thc time-limit w i t h ~ n  which the grant or each 
~nstalm+.nt o f  it  t o  be s p n t  

(2) ()lily 31 much of the gr,rnl sl~oulil bv paid during any flnan- 
clal year as 1s likely t o  hc i.xpc.l~dctl during that year In the case 
of grants 101 !,pecific works or service.\ such as buildings, water- 
supply .;chcrnw and thv like, thc satwticirririf: authority should use 
its discretion in iluthorising payments according to the needs of t h ~  
work. The authority signing or roun tersign~ng a bill for grant-in- 
aid under Treabury Rule 406 stioiild .wt8 that money ia not drawn 
in of rtqulrcments Thew s h r d d  btb no occasion for a rush 
for pavment o f  tht-se grants i n  thv month of March 

(3) Before a grant is paid to any public body or institution, the 
sanctioning authority should as far as possible insist on obtaining 
an  audited statement of the account nf the M y ,  or imtitution con- 
cerned in order to see that the grantin-aid is justified by the 
financial position of the grantee and to ensure that any previoua 
grant was spent for the purpose for which it was fntctnded, It In 
not essential for this purpose, however. that the accounts should be 
audited in every case by the Indian Audit Department and it will 



b , ~ t t h Q C i a r e i f t b e # x a w b a r e c e F t f ~ u ~ ~ ~  
#w@#Wvd racolmtant or otber mgnised body of ruulib fb the 
cme d small inrtitutions, which cannot adord to obtain the! rcrvicar 
uf r registered accountant or ather r egb ted  body of auditors, .tb 
ranctfoning authority may orerc!se Its discretion of exempting any 
roch Wtutfon from the submission of accounta audited in thb 
fuhioa. 

The authority sanctioning a grant, while communicating the 
ranctfon to the Accountanffienersl, should &ate whether the audit- 
ed tlotcment of accounts has been received when required, or who- 
ther the grantee has been exempted from submitting the shtement 

Note.-This order applies both to non-omcia1 institutions and to 
mi-o!llcial ones, such as Public Clubs, etc. 

208, In cases in which conditions are attached to the utilfaation 
of a grant in the form of specification of particular objects of ex- 
pndlture or the t h e  within which the money must be spent, or 
othsrwisc;, the departmental omcer on whose s'gnature or counter- 
dgnsture the grant-in-nid bill was drawn should b? primarily res- 
pcnsibk for certifying to the Accountant General, where necessary, 
the fulfilment of the conditions attaching to the grant, unless them 
is any special rule or order to the contrary. The certificate, should 
be furnished in such form and at such intervals as may be agreed 
betuccn the Accountant-General and the head of the department 
concerned. Before recording the certificate, the certifying oacer 
rhould take steps to satisfy himself that the conditions on which the 
grant was sanctioned have been or are being fulfilled. For this 
purpose ha may require the submission to him at suitable intervals 
of such reports, atatements, etc., in respect of the expenditcre from 
tho grant as may be considercd necessary. Where the accounts 
of ex;senditure from the grant are inspected or audited locally, the 
inspection or audit report as the case may be, will either Include a 
ccrtificatc that thc conditions attachmg to the grant have been or 
ue being fulfilled or will give details of the breaches of those con- 
ditions, 

209. Unless it is otherwise ordered by Government, every grant 
madc for-a specific object is subject to the implied conditions:- 

(i) that the grant will be spent updn the object within a rea- 
sonable tine, if no time-limit has been fixed by the sanc- 
tiorring authority; and 

(ii) that any portion of the amount which is not ultimately 
required for expenditure upon that object should be duly 
surrendered to Government. 



Na F. t 1 (8) -El1 (A) /w 

MIWISTRY OF FINANCE 

S-.-Financial conrr02 ozm Bodies which receive g r a n t s - i n 4  
from Government. 

The undersigned is directed to invite a reference to rules 206 to 
209 of G.F.Rs. Volume I and this Ministry's O.M. No. 11 (39)EII (A)/ 
MI dated the 4th January, 1957 (copy enclosed for ready reference) 
regarding the sanctioning and audit of grants-in-aid to public 
bodic3, private institutions etc. A number of irregulnrities In- 
cluding non-maintenance of proper accounts and vouchers, non- 
production of accounts for aud't, misuse of Government funds and 
property have been brought to the notice of Government recently 
by the Comptroller & Auditor General and hence it is considered 
necessary to suggest further measures to enable Government to 
exercise adequate control over the utilisation of the funds. 

2. Accordingly, the undersigned is directed to requcst that 
besides strict compliance with the existing provisions in the G.F.Rs. 
and the Ministry's O.M. No. F.ll(39)-EII(A)/56, dated the 4th 
January, 1957, the administrative ministries may pay special atten- 
tion to the following conditions and to take adequate steps to en- 
sure that they are generally observed in respect of grants-in-aid 
sanctioned by them in future:- 

(i) Grants shou'd be made available, as far as possible, on the 

(ii) 

(iii) 

basis of specific schemes drawn up in sufficient detail and 
duly approved by Government. 
Periodical reports indicating the expenditure on each of 
the objects as detailed in the scheme should be called for 
and scrutinised to check whether there have been any 
variations or unauthorised diversion of funds. 

The provision of G.F.Ra. 207(3) regarding submission of 
an audited statcment of accounts should be insisted upon. 
There should be a provision also for the maintenance of 
an audited record of all assets acquired wholly or sub- 
stantially out of Goverument grants. In the case of small 
institutions, however, the sanctioning authority may 
exercise its discretion of exempting such institutions from 
tbe subrnissian of accounts as provided under G.F.R. 205(3). 



(iv) In respect of grants to wn-Covulllpa~t or quud-ckmm- 
ment bodies or Institutions a d t f o a  may be laid dawn 
that the assets referred to oa (iff) above should not, with- 
out the prior sanction of Government, be duped of, cn- 
cumbered or utiliscd for purpoees other than th- for 
which the p n t s  were sanctioned. 

3. It is also requested that suitable instructions may kindly be 
h u e d  accordtngly to all authorities empowered to sanction grants- 
h a i d .  

K. P. SLRCAR, 
Deputy Sccy. to the  Gwt.  of India. 

All MiniPtricslDepartments of the Government of India in- 
cluding Misccllanwus and personal Secretaries etc. 

NO. F. 1 1 (8)-EII (A) /60 
Copy forwardr-d to all Expenditure Divisions In the Deptt. of 

ExpenditureIDepartment of E A and Revenue/E(Cmrd) Rranchl 
'E.G.I. Rranch/Defcnee Div~sion. 

C. P. MITTAL, 
U n d e r  Secretary to the Cm*t. of Indta. 
--- 

Copy of 0 M. No. F.No. 11 (39)-EII(A) /Xi, dated the 4th January, 
1957 of the Ministry of Fmance, Department of Expenditure, ad- 
*dressed to all Ministries of the Government of India etr 

Svarrrr.--Audit of grants-in-aid. 

The undersigned is directed to invite a refertencc to paragraph 
208 of the General Financial Rules, Volume 1, which stipulates 
inter alia that in respect of grants sanctioned by competent authori- 
ties with specific conditions attached to their utilisation, the sanc- 
tioning authority should satisfy itself that the grant has, as a matter 
,of fact, been apyl~ed for the purposes for which it was intended and 
a certificate to this effect has to be furnished to the Accountant 
General. While the certification of such u ti1 isation has been left 
to the departmental authorities and the audit oftleer normally ac- 
cepta the certificates furnished as adequate for purposes of audit 
under Articles 192(a) and 19S(c) of the Audit Code, the question 
has been raised whether, in respect of substantial grants-in-aid for 
specific purposes, the Comptroller and Auditor General should not 
have an independent mean of ensuring that the grants have been 
applied for the purposes for which they have been saneticured by 



3Ol 
bAg a right to tprt-check the accounts of the grantees, if he so, 
besines. 

2 The Govenment af India after consultation with the 
Comptroller and Auditor General are  now pleased to decide that 
grants-in-aid in excess of Rs. 1 lakh per annwn recurring and Rs. 5 
lakhs non-recurring should normally be sanctioned by the compet- 
ent authorities with the specific condition laid down in the sanctfon- 
ing orders that the accounts of the institution receiving the grant 
should be open for a test-check by the Comptroller and Auditor 
General a t  his di.scretion. 

3. The Comptroller and Auditor Gentml has agreed that any 
audit in pursuance of these provisions will be undertaken in con- 
sultation with the administrative Ministry concerned who will make 
the necessary arrangements with the institution for the conduct of 
such audit. 

4. The monetary limits prescr~bcd above shall not, however, be 
treated as in any way fettering the discretion of Comptroller and 
Auditor General in approaching Govemmcnt, if in any 'very special 
ease. he considers that an audit of the rcciplcnt's book, even when 
the amount is less, is called for. 

5. Even in r t qxc t  of unconditional grants-in-aid. Government 
rcserve right to have the accounts of the recipient body audited 
by the Comptroller and Auditor General on their own initiative, if 
hnd when occasion demands, t o  satisfy themselves generally regard- 
tng the manner in which the affairs of the recipient body arc being 
managed. 

6. Attention is also invited ta pgrqgraph 209 of the General 
Financial Rules, Volume I, according to which every p a n t  made 
for a specific object is, unless dcclared as unconditional, subject t o  
the hnplfed conditions mentioned therein. 



l u a t r f r r n n t h 6 J u I n % t ' ~ o f P f ~ n c e p c r ~ t o ~ ~ a r p n  
73 of tsth Report regarding locuu a&wllctd in tpde of odsdm 
lrpo+tr by local autho+UicrrlSta&e Gooatnmant or BWd Sta#. 
In ordm to ascertain the Anancial pwition, business experience, 

mputrtion and eliglblllty of the applicants for loans the Rehabilita- 
tion Finance Administration causes investigation to be made through 
Its ofacers on the spot or through the local authorities. While wnc- 
tioning the loens in certain cases, the Administration felt it necessary 
to disregard the recomm~ndations of the Add staff or the local 
authorities. These sanctions were accorded by the Administratian 
functionfng rs a Board on the merits of each individtlal case, includ- 
ing reporb of the civil authorities and its own Beld stodt In th4 
the Administration acted within the powers conferred on It by See 
tion 12 of the Rehabilitation Finance Administration Act, W8. Ihr 
the Addnimtration did nnt exceed its powers in such sanctions tho 
Axation of individual responsibility is not easy. Nwmthless, thr 
cases referred to in Sub-pra (5) of pare 21 of the Civil Audit Repart, 
1937 have heen examined and it is found that sanction of the 10- 
dtwpik adverse reports by local authoriticslfield sW, etc., w u  
generally due to the following reerons:- 

( i )  In same cases, the local authorities either did not furnirrh 
complete report or did not adduce sumcient reasons in 
support of their views. 

(11) In some cases, the Administration actually sanctioned the 
loan before receipt of the local authority's ngort. 

(iii) Loans were sanctioned in certain cases despite edv~lrts 
reports from local authorities, after certain condftfanr 
had been impssed for the sanction of the loan. 

It has also been the experience of the Rehabilitation Finance Admth- 
istratlon that favourable reports of the district authorities by them- 
selves do not guarantee the credit-worthiness of the parties concern- 
ed. There are instances whese sanctions were accorded on the 
rocomendations of the district authorities, but the l o w  have gone 
bad. 

2. This note has been vetted by Audit. 



APPENDIX gXXV 

Note from the Ministq of W.H. Q S. pursuant to action taken cm 
pgao 77 of 18th Report ngarding recorny of rent from tha 
cmplolycter of State undertakings, autonomous hodiet, etc. who 
nrr allotted Gorremmcnr residauxs. 

In para. 77 of their 18th Report, Vol. I, the Public Accounts Com- 
mittee recommended that Government should issue standing instruc- 
tions regarding the recovery of rent from the employees of all State 
Undertakings, autonomous bodies. etc.. who are allotted Government 
residence. if not already done. 

2. Necessarv instructions in the matter have already been issued 
d d e  the Ministry of Works, Housing and Supply Memoranda Noa, 
1/4/57-Acc., dated the 24th August, 1957, 1/4/57-Ace., dated the 14th 
April. 1958. 2/228/58-Ace. dated the 5th September, 1958 and 8/1/5&- 
Acc.. deted the 20th October. 1959. These orders govern the allot- 
ment of accommodation in the General Pool at Delhi, Simla, Bombay 
m d  Calcutta to specified categories of employees of Corporatiom 
and semi-Government organisations 

3. In regard to the above. the Director of Corrirnercial Audit, New 
Delhi. has suggested that the instructions referred to in the precod- 
ing p r a ,  may either be amplified to cover other places as well or 
fresh instructions may be issued in this regard. In this connection, 
it may be stated that apart from the accommodation under the con- 
trol of this Ministry at Delhi, Sirnla, Bombay and Calcutta, this Min- 
lstry controls residential accommodation at other places. Varisur 
other Ministries/departmento of the Government of India have a h  
got their own departmental pool of accommodation. They are being 
requested to take suitable action in the matter, i.e., to issue the 
necessary instructions in case none heve been laid down so far, and 
also to bring the contents of the instructions referred to in para. 2 
above to the notice of the Corporation and Semi-Govenunent organi- 
sations under their control. Similarly, action regarding extending 
the instructions to the accommodation under the control of this Min- 
Lstry at places other than Delhi, Simlor, Bomhy and Calcutta, is also 
being talten I 

(Sd.) A. S. NAIK 
It.  Sew. to the Gozlt. of Indiu. 



Note jmm t h  Mfnfrtty of Food 8 A9ticJture (Lkptr .  of A m )  
ngarding &hcly in execution of a Pilot Plant S c W ,  Lkhm Dun. 

(Vuie Paras 28, 29 & 31 of 25th Report, Vol. 11) 

With reference to the Publlc Acwuntsr Committee's obsclvatiolll 
in paragraph 31 of the report, the present position of the project is as 
under: - I 

( i) The project consists of 3 components, namely, chipping and 
pulping mom, beater room and paper making machine. 

(ii) The construction of almost all the buildings had been corn- 
pleted by the 10th Nay, lIHiO and the entire machinery 
received from the US. Firm has been installed by the 
14th October, 1960. 

(lii) The paper making machine was completed in a:' *- ..;,J ds 
by 10th May, 1960 and a number of trial runs had been 
taken thereon with pulp procured within the country. 
An expprt deputed by the Supplying firm in America 
who was availablc at the plant from the 7th January, 
1960 to 7th November, 1960 heti been supervising these 
trial runs and making necessary adjustments. 

(iv) The installations of most of the equipment in the Ch ip  
ping and Pulping room has been completed by the 14th 
October, 1960. Certain steam-pipes and valves which 
were being obtained through the Director General of 
Supplies and Disposals have also since been received by 
the 14th October, 1960 and the entire installation is 
expected to be complete in all respects by the middle of 
April 1961 when certain items of valves, etc. are expected 
to be received from the MIS. W. H. Brady 6. Co. Ltd. 

(v) The beater room is complete in all respects except for 
lining with acid resistant cement in one of the troughs, 
but it is already being utilised with-locally procured 
pulp and the non-completion of one of the troughs does 
not affect the operation of this unit. 

(vi) Arrangements for adequate water supply have been made. 
Apart from assured supply of water from the l d  m.1 



ayehm, 8 tuba-wdl bu a h  been bcmd m-y. 
Bosiddq a s u b m d b k  pump for tube-well is expected by 
the Jltt  Murh, 1981. It will be put into cammission by 
the Exploratory Tubwell Organhatian, New Delhi 
rfter it3 arrival. 

(vii) The total power requirements for the plant w e n  800 KVA 
for operating all the 3 units airnultenoously. Of thb, 
550 KVA had already bcen secured and a sub-station has 
been put up by the local Electric Supply Authoritia, 
which would ersure steady supplies of power. EfTorts 
are being made to get the rest ot the power also at an 
early date. There b s  been some difficulty in settling 
the rat- for power suppllee and the help of the C.W.P.C. 
was taken to resolve this. This is still in pro- of 
settlement. The available supplies of 550 KVA are 
adequate tor running all the 3 components in shiftr for 
research and training purposes. 

(viii) The estimated requirements of coal of the Forest Research 
Institute as a whole is about 1,056 tons per year which 
includes 100 tans per year for the P ~ p e r  Plant. Steps 
are being taken to ensure maintenance of adequate 
stocks and regular supplies for the future. 

(ix) Steps have been baken to keep in hand for sdtlcient quan- 
tities of pulp. Arrangements are also being made for 
30 tons of waste paper and about 72 tons of b a g w e  and 
other raw material from which pulp would be produced 
in the plant itself. 

2. As a result of Professor M. S. Thacker's enquiry In 1957, into 
the deky in the completion of t h s  project, an Expert Committee 
under the Chairmanship of Dr. J. W. Whitaker, we8 set up by the 
Government of India to review periodically the progress of the work 
Pnd to arrange for its expeditious completion. 'IWs Committee met 
6 times and the last meeting was held on the 14th October, 1960. 
Apart from this Committee, an internal committee of the Institute 
had also been set up to review the progress of the work. It is as a 
result of these committees' efforts thet the project which was in a 
very unftnished state in 1957 could be completed by October, 1960. 
The expert engineer deputed by the American A r m  for an ededive 
p d o d  of 270 days (excluding leave period) from the 7th January, 
1960 helped fn the completion of the plant in all tespeets, its worktng 
ra8 md&mmee and in training the staR in operating it. He baa 
vfhrbed that a large number of trial ntnr would have to be taken up 
h the 8 anlb of tbe plant more or lero oont~uourly for a number 
d ~ k s ~ o r e f t c o u l d b e s P l d t o b e c ~ m p s e t C a f n r l l r e s p t c t s ~  
am (AU) L6F30. 



t .ConrIdmblc~dvurcehutmnmrdcinthepl lpurdp.pa 
industry putlcutrly fn regad to the manufacture of nonrp.fnt, 
cheap writlng and pri~ting *pol, knit and pcktng paper, p u e -  
proof rnd water-proof paper, tLdure peper and other special paper; 
h r d s  fm packing pqoaes;  ~nrulabcm and premed board for 
turd  purpares; memichemical proceams of pulptng; mired pulping 
of coniferous w well as broad-leaved species, &. The urgent 
requirement of dweloping the paper industry In thrs country netxi- 
rftatm the utllizetion of miigenous raw materials like conlferoug 
and broad-lervcd species uf wood, agr1cu1ttu-d waates, bagasse, etc., 
w h ~ h  arc not being fully utillsed at present. The use! of m f x d  
specin, for pulping to dm a very important problem and has been 
taken up at the Institute Many special types of paper are s t  
F s c n t  impd.cd by thr Drfence and other Departments. To mve 
time and valuable fore~ign exchange, ~t is necetiisary to develop these 
fnrm indigmous raw materials. Recent attempts at the Forest 
&search Institute on a laboratory scale have been encoumging and 
this has to bc* conflrrntxi on a p l o t  plant scale The pilot paper plant 
will help in carrying out thr required research and thereby help the 
indwtry In Its advancement Further, by providing training Pedli- 
oit-io. i t  will also cater to the needs of the industry. Such training 
In the form of Diplome of the Forest Research Institute Coursc and 
Short Training Coursc in Pulp and Paper Technology has already 
h started. 

4. After the plant is fully cornrn~ssioned, mvestigations will be 
taken up an the feasibility of praducing special typeq of papa, 
ut ibing tire surplus capacity of the plant after meeting requimmenta 
of research and training for which it is primarily Intended. If the 
invcatlgations show that it will be posrdblc to produce such paper 
cconomlcrrlly, production will be taken up to the extant of the spare 
capacity avaikble. 
l ~ t e s t  position regarding the Pilot Paper Phnt at thc Fo~est Rtaearch 

Inrtitutt and Cdlcgcr, Dehra Dun 
(Vi& F. & A. NO. F.7-12/61-F, dcdd 85-1961) 

The! Pilot P a p  Plant at the For& Reeeucb Instftutt & Wegrr, 
Pchrr Dun, h kcn completed and put into ammimion on the Srd 
November, 1980. With the opaning of thb plant, the Ccllulart md 
Prpse Branch of the Forest Remar& Institute Ir quipped for e 4 L  
dsdly rwrytng a t  the hmrtioaa asdgrmd to It, at, fochniol 
rarmFch fn celldom and pulp and trrlotnq of aden* .ad ~~ 
p s s o n n d ~ p r p t ~ ~ d p u l ~ t n d u s t r k n .  



00- OF INDIA 
MINISTRY OF TRANSPORT AND COMMUNICATIONS 

No. 19PC (115) /O 
Dated New Dclhi, the 10th March. 1961 

OFFICE MEMORANDUM 
SWIDCT: --Public Accpunts Cmmittee-atatmsnt showing octdan 

tcrkrn or proosed to k takm on the ncommsndations of 
the Committee made in para 38 of their 23th Rcpott, 
Vol. I&- (S. No. 20 in Appendix I thereof) --diverdon o j  
vessel wit11 Ammonium Sulphate from Vhhakhapatnam 
to Kakinada. 

The undersigned is directed to refer to item Z O ( i )  of the Summary 
of Conclusions/Remmen~tions (pars 38) of the 25th Report of tho 
Public Accounts Committee-Vol. 11, and to say that this Department 
k primarily concerned with the remark made by the Committee that 
the "Ministry of Transport could well have taken up the matter 
direct with the Agriculture Department in this case under intimation 
to the Mission". The position in thfa regard is explained below. 

2. Because of the very heavy congmtlon that exiated at the major 
porn of India in 1957 resulting in ships having to wait outside for a 
considerable time before they could be berthed, a high level Com- 
mittee of representatives of the Ministries concerned with substantial 
imports on Government account was set up in July 1957 for taking 
stack of the transport position, including the situation at €he major 
ports. In order to enable this Committee to function &ectively, 
arrangements wme made to colleat advance fnformatim regarding 
the shipping space booked by the various Ministries from time to 
time. The imports likely to be routed through each of the major 
ports and the ways and means of adjusting them to the handling 
c a p d t y  of each of the ports were discussed at the meetings of the 
Committee from time to time. 

3. In a communication dated the 9th Augurrt, 1B7, the Ministry of 
,Works, Hwsing & Supply informed this Depattment that am ship 
d t h  9,600 tons of unmonium sulphate had been booked by the India 



p8 
8uppSyMbhnfurdlrhrrgeat t h e ~ a l V ~ t n u a a m m  
t.fmhfntbblCCOEdwe&ofOctaber,lOS7. I13vkwdfhtOODsJdsfiob 
M y  p r e d h g  at that port, it wrr f a n d  tlmt the uhip would be 
mtbjected to undue delay in getting a bath at the part. - .  the 
Cornmittet refarred to above was not cxprctEd to meet befan ths 
27th September, 19§7, the MfaWry of Workx, HOUlJng & Supply 
were reqwsted in advance on the 10th SepLirmbr, 1957 to take step 
for diverting the ship to some other port, pretombly a minor port 
on the eawtcco~dlt such as KOLkinada so as to reduce delay to the 
fettilircr ship. I 

4. It ia regretted that a copy of this Department's memorandum 
of the 10th September, 1957 to the Ministry of W.H. & S. was not aent 
direct to the Ministry of Food & Agriculture. However, at the 
meeting of the Committee referred to abnvc, which wa held on the 
27th September, 1957, ~ c c r e t i r ~ ,  Department of Food, who war pre- 
sent, indicated that the Department of Agriculture would be asked 
to examine the posoibilitieo of diverting the fertilizer ahips scheduled 
for discharge at the port of Vishakhapatnam in the period October 
to Decmnh 1957 to some other ports. 

5. Thls memorandum has been seen by the Minktries of Food 
& Agriculture nnd Works, Housing & Supply. 

C.  VENKATESWARA AYYAR, 
Step. to the Gout. of India. 



Nbte frOm the Mirrirtry of Food and Agricultutt (Daptr. of A-1- 
t w e )  regdiqg Psymcnrt of Gtcmts- id  in CECUS of rapke 
men& vide pups 90 & 91 of 18th Report Vol. I. 

The suggestion regarding the mnstitution of a Revolving Fund 
am bum cxadned in detail by Audit wbo have not agreed to il, 
&cloption M y  for the following reasons: - 

( I )  It would reduce parliamentary control by keeping Gov- 
ernment money outside the Government accounts. 

(2) It would keep a much larger amount than is at present 
retained by the I.C.A.R. as undlsbursed grants. 

UnioPtunately when the views of the Government w # d h g  
acceptance of the suggestion regarding Revolving Fund were mnt k 
the Public Accounts Committee, the statement had not been seen 
by Audft. The objections raised by Audit have been considered by 
Govt. and found convincing. The whole matter has, therefore, been 
again reviewed and instead of a Revolving Fund, the following alter- 
native procedure has been proposed. This has the concurrence of 
both the Ministry of F~nanct? and Audit. The Government of India 
consider that the alternative procedure while satisfying the objec- 
tions of Audit would also be more suitahlc adminlstratlvely and 
would eliminate the defects pointed out by the Publlc Amunts  
Committee. 

(1) In the case of schemes k i n g  executed In the States m d /  
or at the 1.C.A.R Headquarters, the grant will be drawn 
in February on the basis of the actual departmental 
figures of expenditure (un-audited) supplied every quar- 
ter for 9 months from April to December and estimated 
expenditure for the remaining 3 months based on actuala 
for the last 9 months plus any specjflc addjtional expendi- 
ture which it had not been possible for the Government 
concerned to meet earlier. The entire amount drawn 
shall be rernftted to the Government concerned so as not 
to leave any unspent balance with the I.C.A.R. The aav- 
in@ or exawes in the case of State Governments will be 
adjusted in the demand for the next year. 

(ff) In the case of schemes being executed at  the Universities, 
Private Institutions, etc., where payments are required to 



k m r d c f n d v . ~ ~ ~ ~ , t b t ~ ~ n t f m m t b c ~ d i l a o r r P .  
m s n t w i l l ~ b e d r a w n t n d w r c r r f n ~ ~ ~  
n K & r t ~ t b u + d a a t h S  arumrtitdacpsadihtnr 
fa 6 moatbr (April to September) wffl k drawn in W 
andthewwtAfpttolmcntforthrecmantbsburdonths 
8cturil capadltun fm rfx lllloathr (April to Soptcmber) 
rad antkipat4 expenditun for the next 3 monrh. 
(Octdna to heember) wi l l  be drawn in October, if 
nacou~y, d remitted to the Unlvcrrltler, Private I-- 
tutiolul, etc. The thid aubd the la# LMtolment bused om 
the actual expenditure for 9 months (April to December) 
and anticipated expenditure for the remahing 3 months 
(January to March) will be drawn in February by adjust- 
ing the grants drawn earlier for the schemes. 

By adopting the ahove pracedure no unspent balance would be 
left with the 1.CA.R. and the savings and excesses with the State 
Qovemments, etc., will also be rdjusted immediately during the next 
year . 

The remarks given agamst para 90 above also cover the sugges- 
tion ma& in this paragraph 

V. SHANKAR, 
Special Secretary to the Gout. of India 

(Depart men t of Agricul turn) 
29-6-1961. 



N a t r  giving the lattat position regarding the reconciliatiun of 
di#ctencta in Government Capital Account cu maintained by the 
A.G.C.R. and the Central Tractor brgonisotbn. 
The wort of mccmdliatioln of dtEtim-encc9 between the two sets of 

figtmm in the boob d the Accountant General, Central Revenuer 
and tbe Central Tractor Organisation in respect of "withdrawals" In 
tbt accounts for the year 196433 to 195738 has been completed. The 
pmfarmn account for the year 195849 has also been completed. Tbs 
reamciliation of this is already in hand. 

It was found that the main reasons for the variations were as 
follows: - 

( i )  Certaln adjustments ~nadc  by the A.G.C.R. in 8 pr t icu lar  
year were accounted for by the C.T.O. in a different year. 

( i i )  Certain adjustments carried out by the C.T.0. were not 
taken into account by the A.G.C.R. and vice-versa. 

(iii) Certain udjustmtmts wcrc wrongly ndjusted eithcr Ily the 
C.T.0, or by thc A.G.C.R. 

While the overall effect of ( i )  sbovtb is nil and no adj1lst1tlrbnt ia 
necessary, action is being taken by the C.T.O. to rectify the dia- 
crepancies stated at (i i)  and ( i i i )  above. A statement showing the 
position of figurcs as would appear in account after the re-adjust- 
ments are carried out in t h t  ofice of the A.G.C.R. and the C.T.O. la 
enclosed. A comparative statement giving the details of differinces 
at  the end of each of the 4 years (1954-55 to 1957-58) along-with the 
year-wise statement comparing the two sets of figures is also enclos- 
ed herewith to givc im idca of the reconciliation of each year's 
account. 

It may be mentioncdl that the reconciliation of "other charges" 
upto the year 1957-58 has been completed and all the necessary 
adjustments have been c a n i d  out either f n  the accounts of tbe 
A.G.C.R. or the C.T.O., as thc case may be, cxcept for the following 
items: - 
I STATEMENT 'A'' 

(a) Out of the amount of Rs. 7,73335 to ba re-adjusted by the 
A.G.C.R., and amount of Rs. 1,04,6Zla has already buen 



adjusted by AG.C.R in 195(168. The matter m g d k q  th 
ac&wmcnt of the hlurcc!crtR.. a,ss,?IS fr unAeremmm- 
tian in the od&# ot the AG-CR. 

(1) The amount ot Rs. S323 representing the dsiremice 
bttwtcn t h e f i g u r a d P a y M d  Allmammrrbuoked 
fa the AO.C.R.'r o&e cad t h m  in the 
accounts of the C.T.O. fw the y a m  1 W 1  to 193748 
haa becn amounted for in tbe pmfolnru iccounta d 
C.T.O. during 1958-59. This dilkenm could not be 
reconefled becnuse oi the non-availrbilfty d the put 
records. As it represents only 0.25 per cent of the 
total expenditure under Pay and Allowances, the 
flgure of the A.G.C.R. has been taken as correct and 
accounted for in the pro-forma accounts. 

( t i )  An amount of Ra 48,101 is the net &Rerenet between 
the Aguns of Rs. 16.83.935 and Rs. 16,35,834. The for- 
mer amount requires adjustment in the pro-forma 
account end the latter needs write beck from the pro- 
fonna account being the interest charges accounted in 
the p ro - fma  account In 1955-56. Out of Rs. 18,83,935 
to be accounted for in the pro-forma accounts, an 
amount of Rs 12,93.527 has already been taken in the 
pro-forma in 1958-59. Out of the balance of 
Ro. 3,90,408, an amount of Rs. 2,23,133 has already 
been incorporated in the amounts of the current year. 
The balance of Rs. 1,67,275 will be adjusted as soon or 
the relevant vouchers are traced out by the A.G.C.R. 

I1 STATEMENT I.* 

Vouchers amounting to Rs. 50,53,548 relating to the years 195331 
m d  earlier were found to have been adjusted by the C.T.O. during 
the year 1954-55 to 1957-58, whereas the net difference between the 
two gets of figures as on 31-9-1854 was Rs. 49,25,787/- as Is evident 
in the Statement 'A'. The difference of Rs. 1,27,781 between the 
two !lgwcs could not be located at this stage far want of past ra- 
carQ. It may be mentioned that t h i s  difference work out to o e  
0.11 per cent of the total expenditure upto 1953-54 



3x3 
I11 STATEMENT VIIIo 

hr mgada the lrtcondllstim of the dtberence under the head 
"Ikduct Recoveries" the work Bu baan undertrktn recently md it 
b expected to be completed soon. 

Thio note has been vdbd by Audit. 

AMEER RAW.  
Joirrt Seereta- to the Gout. of India. 



La the Appropriation Accounts for 1 M  of the Mcdlcd Store 
Dcpotr, whkh was examined by the Public Accounts Committee at 
its last meeting held on the 27th February, 1959, the total h u n t  
of outatending recoveries in respect of ail the Depots was shawn as 
Rs. 14,29,382 (Rs 10,73,585-against Covt. institutions and Rs, 3,55,997 
against non-Govt. inatltutions) on account of cmt of medical stora 
ruppl id  by the Depots upto the period ending 195556. As the pad- 
tim stood on 1st February, 1959, the total outstanding rmver ips  of 
Rs. 14+29,582 w ~ r c  reduced to Rs. 3.26,915.47. This was the position 
relating to the outstanding shown in the Appropriation Accounts for 
1955-56 which wau explained to the Poblic Account.; Committee in 
February, 1959 

The Pub l~c  Accounts Cumrnlttee, however, did not confine t b m -  
ntlves to the outstanding movertczs shown 111 tht. Appropriation 
Account for 1955-36, but referred to the figures ~ncludcd in the 
latest F~nancial R e v i ~ w  on the accounts of the Depots and Factories 
r l l s  . lor the year 1957-58 The Committee had observed that the 
ducs to the extent of Fb. 28 lakhs had been outstanding. This was 
the Agure as ~t stood on 30-9-1958 and in certain caws was inclusive 
of the outstanding amounts far the year 1957-58 which had just end- 
ed. However, the balance of Rs. 28 la& referred to by the Public 
Accounts Committee has been reduced to Rs. 7-03 lakhs as  on 
31-10-19s. Out of this, a sum oi Rs. 5.38 lakhs is due from Govern- 
ment institutions and the remaining Rs 1.45 lakhs from non4avern-  
men t bodies. 

In order to overcome the procedural difficulties In raising the de- 
bits against Government institutions, it has been decided by the 
Govcnunent of India, in consultation with the Comptroller and 
Auditor Gcnerd of India, that in future supplied from Medical Store 
Depots shall be subject to the following conditions and that indentr 
will be entertained on the explicit understandings that this comdi- 
blon has been accepted by the indentors:- 

"If receipted copy of an issue voucher is not rtmived back 
by the Deputy Assistant Director General (MS.), Medid 



Starc Ikpot within a period of sixty day) from the dab* 
of daprtch of st- the D m .  (MS.), will have the- 
aption to raise debits through his Accounts Officer vk, 
the Accountant General/Madraa/&rmbay (now M.hanrb-. 
tra) /West &ne*1/Punjab for the coat of ruppliar againat 
tbe indcators without making any n t f e ~ ~ l l c e  to the latter 
a d  to support such a debit with the un-receipted copy oi' 
the issue voucher contdning information rcguding proof 
of despatch such as the No. and date of Railway Raaalpt, 
Post01 Reccipt, etc.". 

Thig procedure came into force with effect from 1-4-1959. It L. 
felt that the procedure will amst  the upward trend of outstanding 
recoveries against the Government institutions and that theme re- 
coveries will not be a problem in future. 

As regards the concluding portion of para 108 of the Public- 
Accounts Committee Report referred to above, it has been dedded 
that the Health Survey and Planning Committee set up by the Gov- 
ernment under the Chairmanship of Dr.  A. L. Mudaliar, will can- 
sider the working of the Medical Storm Organisation. This Cam- 
mittee will consider the question of  the methods and scope of work 
and ways of improving and tmlarging the field of activities of the 
Medical Stcues Organisation. In view of thls no s c p a r ~ t e  Comntt- 
tee is being set u p  for the purpose. 

NEW D ~ H I - 2 ;  
Dated 6th December, 1960 

B. R. TANDAN, 
S c v  



Out of U!J6 quarters constructed for the All India Institute of 
Xdkd Sciences 103 quarters am still In the pogccrion of the s t d  
.of the Safdarjang Hospital. The question of handing over the I d  
+.ad buildtrip to the All India Irutituk of Medical Scfcncm i s  umbr 
.rChra conaMmtion of this Mldstry. The property ownership of thc 
thnds and buildings (including quarters) has not been transfend 
:to the Institute so far. 



Furthe note fnmx the M m b h y  of Rcdth rs&wding t+cmsf.a* of thw 
2nd- constrtEcttd Oaocmrnmt for the All lndia Institute 
of Medical Sciences (Vide para 46 of 25th Report-Vd. I I  md 
pato 183 of Forty-aecaml Report (Second Lok Sabha)-part 11. 

(i) The number of quarters occupied by the non-Institute stdf 
in the premises where the Institute is situated, is only two. On the 
Western side of the Mehriuli Road. 91 quarten (including two, one 
each with the Posts and Telegraphs Deptt. and the I.C.M.R. directly 
allotted by the Institute) are in occupation by the non-Institute em- 
ployees. 

(ii) The matter has been taken up on the 25-10-1980, ,and fa being 
pursued, with the Directorate of Estates and the Ministry of Works, 
Housing and Supply As and when alternative accommodation from. 
the General Pwl is made available, the quarters of the Institute win 
b. released to them. 

B. R TANDAN, 



Tbe history of the case has aiready been furnished to the Lol; 
&bh. Secretariat vide note attached (Annexurn). It will k sari 
&'an tht M d r y  of the cawl that the period for which intenset h.r 
W allowed to the h e h  of the late claimant can be split up into 
thrE following three periods:- 

Period I.-2!!-1-1950 to 7-11-1960 i.e. the period intentening 
between the taking over of possession end the announce- 
ment of the original award. 

Period I1 .-a- 1 1-1950 to 23-4-1954 i.e. the period intervening 
between the announcement of the original award and 
the announcement of the supplementary award. 

Period 111.--24-4-1954 to 25-1 1-1957 i.e. the period intervening 
between the announcement of the supplementary award 
and the date of actual payment. 

2 For Period I, no one is responsible. The payment of such in- 
trrart i s  inherent in the issue of notification under Section 17 of the 
Land Acquisition Act end is unavoidable. 

3. No interest would have been payable for the second period 
(8-11-1830 to 23-4-1954) if the Land Acquisition Collector had ~nnounc- 
d the award and deposited the amount of compensation with the 
Dlrtrict Judge. The then Land Acquisition Collector did not do so. 
because he was under the i m p m i o n  that under the Inter-Dominion 
Agmcment, regarding acquisition of evacuee property he was debar- 
rsd fmm making such an award, After announcing the original 
awad on the 7-11-1950 the Land Acquisition Collector referred the 
-cam bo the Mstrict Judge in February, 1951. The District J* en- 
quIrrd about the Law under which reference was made to bim about 
the came as the Inter-Dominion Agreement (194Q), in resped of w- 
.@dtkn of evacuee property, did not have the force of any Statute. 
*On thlr, the Land Acquisition Collector wrote to the Secretary (LSG) 



Ddhi Administration, on the 1st May, 1981, requesting for Govern- 
ment instructions in the matter. The SeQretary of that Department, 
in consulktian with the Government of India, informed the Deputy 
ICoQ3missioner on the 7th August, 1951, that it was: not necessary to 
follow the formalities Iud down under the Inter-Dominion Agree- 
ment ( I W ) ,  as the machinery envisaged in this Agreement had not 
been set up. The Land Acquisition Collector was advised on 7-8-19S1 
to p9aass the property in accardance with the provisions contained 
in the Land Acquisition Act and deposjt the awarded amount with the 
.custodian of evacuee property. In the meanwhile, the Ales pertain- 
ing to the original award hsd been referred to the Dhtrict and 
Sessions Judge. No action could. therefore, be taken in the matter 
as long as the file was not released by the District and Sessions Judge. 
The then Land Acquisition Collector, on receipt of a communication 
dated the 14th Aprll, 1953 from the owner of the land asked for the 
file which had by that t ~ m e  been received back from the District and 
Sessions Judge and was duly submitted to him. The supplementary 
award was announced on the 23rd April, 19M. 

4. From what has been stated in the above paragraph it apperrn 
that the Land Acquisition Collector referred the matter to the District 
Judge on the strength of the Inter-Dominion Agreement. the relevcnt 
gart  of which reads as under:- 

T h e  Administrative CMlcer who would ordinarily be charged 
with the duty of making an award for the acquired land 
instead of making an award himself submit R report to 
the Court of the District Judge, which for this purpose will 
consfst of two members, one from each Dominion. If the 
two members are agreed they will make an award which 
will be Anal. If they disagree, a reference shall be made 
to the High Court of the Dominion In which the property 
in question is situated. The dedsion of the High Court 
shall be final." 

cObviously, the Land Acqu~sition Collector was not at fault in refa-  
Jrfng the matter to the District Judge in accordance with the above 
terms of the Agreement. The District Judge was abo correct, when 
'he returned the papers with the remarks that the Inter-DominJon 
Agreement did not have the force of a statutory law. On this, the 
matter was referred to the Government of India and clarification 
obtained a d  communicated to the Land Acquisition Collector on the 
7-8-1951. Thus, tor the period fram the 811-1950 to the 
7-8-1B1, the delay in the announcement of fhe award occurred due 
to the Inter-Dominion Agmmtnt, referred to above, which did not 
have the force of law and which ww not subst~ucntly implemenkd. 
The delay for the period from tbe 7-8-1951 to the 1341938 oecucd 



m tb. rtkvmt film remained m the court of the DirMct Judge hr 
CIlMdCLLm with tha abpcul of rcfercnas with rerpcct to tbc orlghd. 
d. In this conncctjon It may be pointed out that the then Lud 
AcquWtlon Collector an -ipt of the instructfoas to ureaw the 
perty in occordancc with the Land Acquisition Act and dcpoait tho 
awarded amount, with the C u r t o d l ~  of evacuee pqmty ,  orderad 
hlr clerk on 28-8-1951 to find out from the clerk concerned of the 
Msttlct Judge's ollke, whether the Ales could tie spared for a few 
drys or not. On this the clerk had recorded the marginal note 7 
met the clerk concerned. He told me that the film could not be 
rplrc?d." This evidently shows the concern of the Land Acquisition 
Collector to obtain the fllcs. Moreover. the deputation by him on his 
clerk for obtaining the files even for "a few days" proves his p e m d  
rpplkrtlon to the case He probably, on the report of his clerk, 
faund the poritfon helpless till the files could be released from the 
court after the d~~posal of pending references under section I8 of the 
Land Aqulsition Act Moreover, in the present case, the posmx~ion 
of the land had already been taken under section 17 and only the 
componsstlon for the land recorded as evacuee, had to be settled 
with the Custodian. The Custodian's propcrty was commonly can- 
skier& t~ be ths property of a Covcrnment department and tbe 
ssttlement required was, as if ,  of ontB department of the Govern- 
ment with another According to the general practice evacuee pro- 
perty taken over for public purposes is merely got 'transferred' on 
the book value without recourse to acquisition procssdings. The 
Cutodian's case or interest stood on quite a different footing from 
that of an individual right holder. Although the possession of land 
h question which stood undisputedly recorded as evacuee till its 
exclusion fmm the evacuee list by an order of the Assistant Custodian 
dotad the 13th November, 1953, was acquired on the 25th January. 
1W, yet the Custodian failed to prefer any claim for compensation. 
In view of the position explained above, it will be obsarved that the 
then Land Acquisition Collector had taken all possible measures b 
give award to the disputed property and as such could not be held" 
~ l g r n s i b l e  for the delay for the period from the 8-11-1950 to the 
13-4-1965. 

5. The delay for the period from the 14-4-1959 to the 253-1954 
occurd becaw the claixnant could not produce a copy of the otder 
of the W t a n t  Custodian of Evacuee Property dated 13-11-1953 be. 
for the 12th January, 1OlU. The mapplenatntary award w'aa announc- 
ed by the than Land Acquisition CoRector b April, 1931. The &la). 
krr ttrfs pmbd wu rttrfbukd to W o n  on the p r t  of the claim- 
mt and not of the Land Acqufsition Concctor. 



it. Another point which has to be taken into account is that the 
'Xmd Acquisririon Collector remained under the bonafide belief that 
-tbt land in question was an evacuee property. No mutation had been 
-entered in favour of the claimant in the revenue records. The 
Xrnd Acquisition Collector accepted the claim of the owner of the 
Lad only when he produced a copy of the order of. the Assistant 
Custodian of Evacuee Property on the 12-1-1954. It  has been con- 
ddtred whether the Land Acquisition Collector was justified in 
r a m d i n g  the interest from the date of passession. when he was de- 
lured from making the Award due to the omission on the part of 
tbe claimant to get the mutation entered in his favour in the revenue 
rtffords. As advised by the Judicial Department, Delhi Administra- 
tlon the payment of interest with effrct from the date of passession 
was inescapable due to the mandatory provision of scction 34 of the 
Ljlnd Acquisition Act. Thus, although the ornlsston was on the part 
d claimant, the ~n terest had to be awarded to his heirs from the date 
.of possession, on legal grounds 

7 For the period from the 24-4-1954 to the 25-11-1957, under the 
orders of the Chlef Commissioner, Delhi, an enquiry was conducted 
by the Delhi Administration to fix rcsponsib~lity for the cause of 
delay. As a result of the enquiry, although the responsibility of the 
.dealing Assistant in the L S G Rranch could not br squarely fixed, 
an adverse entry was ~ O H ' C W T  rrl:~d~ in his character-roll. The de- 
fault on the part of the oficials of the Deputy Commissioner's ofRce 
.was more svrious, its all the rrm~ntict's of the claimant were address- 
ed to the Land tlcqiils~t~on Collector. Both the uFRciuls concerned 
is. Clerk and Accountant w c w  warned by the Deputy Cnmmiasioner. 
These oficlals appcarrd tn havc bt~en over-worked nnd could not 

.attend to the reminders sent on bchalf of the clnimant. 

8. From thc above facts, i t  appears that, although the Government 
,bad to pay a considerable amount as intercst, no single factor or 
d n g l e  individual can be held responsible for it. The terms of the 
Inter-Dominion Agreement (1949) in respect of acquisltIon of evacuee 
land, the lack of statutory force behind the dcclsion and its sub- 
r q u e n t  non-implementat~on, the locking up of the files fn the District 
Judge's Court, the absence of the correct entry in the mutation 
.register, the legal liability to pay interest from the date of act,pal 
,passession, the loss of the original sanction issued by the Ministry of 
Health in transit, and the heavy work of land acquisition in the 
.Deputy Commissioner's office, were some of the factors which con- 
tributed to the delay and consequent payment of interest. 

Secretary. 
SMM (Aii) LS--21 



( i ~ i )  W'hy tlid I r  rake thc (iovcrtuncnt 
a pcrtt'ri of over tlircc yc.~rs to 
prrtv~dc fun&. cover thc sup- 
plrn~cnr.irv ward which rewlrcd 
In un nihlitional payment of HE. 
33.766 - on ilccclunt o f  inrcrcxr 
charges ? 



Explanatory note on Poirlts ( t i )  and ( t i i )  on ulhich the Public A- 
cotrrtt~ Comtrrittw d ~ s i r c d  to he  ftrrnislrcd rrrth further infor-&- 
tlon. 4 

? Or1 7-2-1!).51 t h e  (;oi.c~rnr~ic-nt'.\t'i tlcx+~uor~, t h t  t h  cwrnpcwcatlon 
suhc i 1 1 d  t)r 3 . 2 ~ ' ~ ( 1  urib11*1 t l i  + I,;11111 Ac(1i11sit 10r1 Art ,  wat3 c.ornmunicrrt- 
cd 1 , )  thc I.anci A r q u l ~ ~ t : o r ~  Colltac lor. by tttc. Ct~lc f Comm~wioncr,  
l3c~:hl 0.1 I~.:VII)* ( l f  ! ~ I P  ( ' i r ) f % f  Clornrn::;t,ionc.~'i r ( ~ r n r n u ~ ~ ~ r a t w n  dated 
thtb 7 th  A i ~ i ? u . ~ t .  !!).5! thc* I ~ n d  Acqt t~*~t~trn  C o I I ~ ~ t o r ,  f i r4  took up the 
qurstlon I ) !  n Su!~i)l tmrml:iry Award  on thg* 28t tl A~rb:ust, 1951. The 
reL3vartt f i I ( l j ~  H'IW 11) tht~ L>~&.tr~(. t  J u ~ ~ : c ' s  o f f i ( ~ *  111 connccticm with 
the d~s;x,sal of ; e f t . t c . r r r c b ,  w l \h  rt>spr1c t 10 I ! I~+ orlj: r r , ~ l  award, and 
w e n b  not r r ~ l ~ ; ~ , c . t !  trnmfd~,itr.Iy thc .  C ( ~ I I !  t of the. Ilistrict .Tudqr 
No f u r t h r ~ ~  ac.t:on f o r  c.bt i ~ i r ~ l r ~ ~  the. f'11c.s from the Cr~r~r t , 1 1 1 1 1  m - ~ k i l r y !  
a suppl~ .mentary  aw;ird was taken by thc h n d  Acyutsition Col l~c[c~r .  
H u w e v e r  thct Collector, dm ;In applici~tion cintrhti  the 14th April, 1953 
f rom the owner r,f the Land requisittoned thc file and madr? a sup- 
plementary Awnrd on the 23rd A p r ~ l ,  1954 

3. After the announccmcnt of the Supplementary Awnrd in April, 
1954, the Land Acquisition Collector requested on 29-4-1954 the  Sec- 
retary (L S G . ) ,  Dclhi Administration, to take necessary action for 
arranging payment. The Dclhi Admin:stration, in turn, wrote to  the  
Government of India, Ministry of Health on the  26th July, 1W en- 



~mk,htheapcmdltweoiRr2, lz ,m/ lV-wutobsmd 
The lianmy of fiarfth ltta eoluulting tha YiniiMM d 
Firunce, Work&, Hourfag 8nd Supply and Law, wmt 8 *y to the 
Delhi Mminfrtntlon on the 28th Febnury, 1955 intimating that u 
the item of acquisition d lrnd for extension of the Xnfecti.0~1 DLQIIsr 
Hospital fell within the *ope of the subject firludcd in the State 
and Concurrent LJdr of the Sewnth Scbedule to the Constitution d 
Indl., the expenditure in question could be met by the State Cbem- 
mcnt from their own budget. The Health Mfnistry's letter dated tbe 
28th February, 1M5, was received and diarlsed in the L.S.G. Depart 
m m t  of the Delhi Government on the 5th March, 1955; but it was 
unfortunately misplaced somewhere in that office perhaps at  ths 
circulation stage. The State Government did not, howwer, pmrmt 
tor a reply to their reference dated the 26th July, 1954 and the 
Ministry of Health recorded their papers after the issue of their 
&a1 reply on the 28th February, 1965 The matter thus remained 
in cold storage until 1957. 

4. The Delhi Administration again approached the Government 
of India in May, 1957 for expenditure sanction, after they had been 
reminded by the land owner in April, 1957 for settlement of his 
claim. In consultation with the Ministries of Home Affairs, Finance 
and Works, Housing and Supply, necessary sanction was thereupon 
accorded on the 24th August, 1957. The payment was made to the 
land owner by the Land Acqursition Collector on the 25th Novem- 
ber, 1957. 

5. The Delhi Administration have confirmed that they have % 

thoroughly examined the r6asons for delay and the official eoncern- 
cd has been warned to be very careful in future. 



Note from the Ministry of Health ~egording ' the desirability of 
amending the Land Acquisition Act [Vide pata 55 of 25th Re- 
port (Secorrd Lo& Sabha) -Val. I]. 

The Ministry of Food and Agriculture who are concerned with 
the Land Acquisition Act and the Punjab Land Revenue Act, we- 
requested to examine the question of amending the abave mentioned 
Acts, in consultation with the Ministry of Law, so that the persob 
who claims right in the land and docs not make claim in respect of 
that land in response to notice issued under Section 9 or other Seo 
tions of the Land Acquisition Act, shall not bo entitled to interest if 
it is subsequently found that he is the rightful owner. The views d 
the Ministry of Law, who were consulted in the matter by the Min- 
istry of Food and Agriculture, are reproduced below:- 

"This is an odd case. The LAW does not provide for odd 
cases. It lays down principles which are of general 
&pplication. Hard cases often made bad law. Basical- 
ly the principle that Government should pny interest 
from the date it takes possession is a sound one because 
it is from that date that the person concerned is de- 
prived cf hls profit or usufruct from the land which 
benefit thereafter accrues to the Government. The 
trouble in this case has arisen because the property 
originnlly belonged to an evacuee. That is quite a for- 
tuitous circumstance which should not aflect the nor- 
mal principle of legislation in such cases. 

2. I do not think that under the existing law, Government is 
helpless in a case where the transferee of the acquired 
land has failed to take the necessary steps for having his 
name mutated in revenue records. In such a case, the 
compensation together with interest should be paid to 
the person who in the revenue recards appears to be the 
owner of the land. If compensation is paid to mch a 
person, Government will be fully discharged from fur- 
ther liability. The remedy of the traplsieree would then 
be against the person to whom the compensation fa paid 
and not against the Govenunent (W the thfrd 



EXTRACTS I'RQI11 S I jRI  AMEER HA%A'S XCITE IJATED 16th 
NO\'EMBER. 1960 

"ThP Land Acclui~itlon Collcctclr :wcortilngly wrchtc t o  the Secre- 
tary (L.S G.), 11dh1 Atlmlnl:.tl-d:ion. on the IS! May. 1951, requesting 
for instructions on the subjrot I n  consultation with the Gmwnrncnt 
of India. the Delhi Administration ~nformcd the Deputy Cammisioncr 
on 7th August, 1951, that i t  was not necessary to follow the formali- 
ties laid down under thc Inter-dominion Agreement (1949), as the 
machincry visunliscd 111 this ngrccment had not been set up. The 
Land Acquisition Collector was advised to assess the property in 
nccordancc with the Land Acquisition Act and deposit the awarded 
amount with the custodian of evacuee property." 



APPENDVI; XLV 
.Slatrmertt shou~irrg action taken or prqmod to hr takcr~ on r w m -  

ntendations made hy the Publrc A m w  nts Ctmtntt t ~ p  (Sworld 
b k  Sahha) in their 25th Report, Wnl. 11, (Porn. 63). 

Consqucnt on t lw subrnissian of note vrdP Ministry of licrme 
ARnirs 0 M. No 20'58JtiS-AC IT. dated the 25th January, 1WO. the 
pxil tion h:ts chanpcl J n  t hr Approprhtlrm Aixrwunf for 1957-58 the 
aotstantimc:, a p i n s t  Sllndry Dr3btors wrrcv ehown as Fh, 7.WN),44ti, out 
of whlch Ks. 2.64!.60(3 was ibtnvn a\qalnst doubtful dc>bt>, i c i ~ \ * ~ ~ \ i :  o 
balance of Hs 5,31.743 for bthing I wovrwd. A h  ,igiiinbt tlm thr oirt- 
s t a n d ~ n ~  bnl,+rw f m n  t h .  S:tndr>. I)drtcws vn tlw 3lst hInrrh, 15160 
was I < \  J.,Rii,RFO ( h i t  iri !"I '1 . , ,III) Rt, 3 53 .3~1  h,. . i  ~ W J ~  :JIOWII 
a p t  t doubtful tic~b?~ TI,(! t) . t l . ini .c~ t r  R , I .:U ti59 u 2t.s out.;t;~tdinji 
of; :! t ?In-t 11. 19tW 'I'llr, po 11 I"!) h.1, \~c.t.?r shown In tlw Ccn- 
trial C v w r n m ~ , n !  A i ) p r ~  b p ?  I : I '  i o t l  ACTI m 7 1 '  ( ~ r w ? t ~ i I ! n g  I'rofol m:l Corn- 
mr L ~ a l  Acccan!\) ( C I ~ ~ I I ) ,  11)59 CiO am4 tho Ai~dlt  ncprt, lMl  

-- - 
*Not printed. 



MINISTRY OF INFORMATION AND BROADCASTING 

Note rhowing action taken on the Recommendslrions 01 Public Au- 
counQt Comtmttee in their Seventh Report-Volume I (Para 193). 

LOSS ON RADIO STATIONS 

AIR IS treated as a Cornmerc~al Department, but for part of their 
service, they do not get any return. If allowance is made for d 
rervices for which AIR gets no ntturn t.g., Dcvcloprnent Work, Ex- 
ternal Services, Plan Publrc~ty (~ncluding Song and Drama Division), 
Educationnl Broadcasts, Industrial Prograrnrncs, Trclops Programmer 
and Rural Programmes, the posltton btromes d~ffrrcnt. If the ex- 
pendlture un these lrervfces is excluded from the proforma accounts 
the l c m  of Rs. 1,21),02.430 on the workmy! of the Rodlo stations will 
bc reduced lo Ns 82.30,756 as shown In thc* attached statcbment in 
respect of the year 1955-56. 

GRADED LICENCE FEE FOR RADIO SETS 

The I ' u b l ~  Accounts Committee's suggestion to charge graded 
l~concc fee for n r d l o  set on the basis of the number of valves con- 
tamed in it has been consldcrcd. It has, however, been felt that this 
svvtcm cannot prow workable bccnusc ~t would be dlficult for 
liccnsrng staff to check up the number of valves contained in a radio 
set. Besides, it does not appear to be a correct criterion to charge 
licence fee on the basls of the number of valves contained in a radio 
set for n rcceiver having more valves may be less expensive than one 
with smaller number of vdves. Instead, the question of charging a 
lower licence fee for a cheap medium wave receiver has 'been ex- 
amined. In consultation with the M1nistx-y of Finance. Ministry of 
Transport and Communications m d  Directorate General Posts and 
Telegraphs, it has been decided in principle that the licence fee for 
cheap radio sets would be Rs. 7/8/- per set per annum and Rs. 2/8/- 
per set per annum for second and subsequent cheap radio sets kept 
in the same premises. The details and mechanism of the scheme are 
being worked out in consultation with the Directorate Gened, 
Posts and Telegraphs. 



PRODUCTXON OF C m  RADIO SETS 
The production of radio sets is entirely a matter in the hands d 

the industry. The Ministry heJ discussed the desirability of due- 
tion of cost md the production of cheap radio sets with them eeverd 
times. The Ministry of Commerce and Industry have in consulta- 
tion with this Ministry set up on 1st August, 1958 a 'Radio Panel' to 
examine the ?resent position of the radio industry. This Ministry L 
represented on the 'Radio Panel'. The report of the 'Radio Panel' 
is awwted. The possibilities of manufacture of transistor radio sets 
by the public as well as private sector arc  also being examined. 
These sets cost about Rs 75-100 per set. An ad ha. Comnlittee has 
also been set up in January 1959, by the Ministry of Commerce and 
Industry to examine the question of manufacture of radio valvcs in 
the country. The lowest quotation received from the manufncturers 
for supply of community receiving sets during 1954-55 was for Hs. 149 
per set. Durmg 1955-56, however, the lowest quotation received was 
Rs. 120. So far about 39,000 sets have bccn supplied to the various 
States Un~on Territories. About 11,000 sets are supplicd every year. 

LOSS ON RADIO PUBLICATIONS 
For 195857, the losses in this rt:s.sy>ect nmountcd to Rs. 3,87,205 and 

for 1957-58 Rs. 3.62,337. Thc following are some of the steps taken 
with a vitw t o  .save on cxpcnditurc and 'or incrcnsrb In rcver1uc:- 

( 1 )  USP t)f  rheaper paper for pr~nt.ing progr.nmme pages of 
'Akashvani'. 

(11) R P I S I ~ L :  t h ~  prlce of the  journals ns shown below n.s a rcvult 
o f  increased cost of ;)apcr:- 

Name of the Journal. Ilittc of increase in the prico. 
1. Bctar Jagnt. 
2. Vani. 
3. Vanoli. 
4. Nabhovani. 
5. Akashvani. 
(iii) Reducing the number of complimentary copies, as indicated 

below:- 

Namc of the Journal 

I. Bctrr Jrwt 
2. Nabhovmi 
3. Vmi 
4. Vuroli 
5. Awaz 
6. Sumg 
7. Atuhmni 

No. of copies of journals No. of coplcr of journals 
supplied free btforc supplied free 8 te ITcct- 
effecting any reduction ing reduction 

ex 54 
4 5 21 
4 1 3'3 
56 

. 
29 

198 32 
135 62 
875 '40 
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(Ev) Xrnpravrng the get up of the journal. 
(v) Likrrls~ticm cd agency terns. 
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act ~ny: on t h t b  w c t m r ~ ~ t ~ : l ~ l , ~ t  i t l t ,  of I hr* C',lrnrn~t tvt*  cvlnt.r~ntyi 1 1 1  1);rt.n 
116,  151 G~IVC! ri:nwt : r l l p ~ n t c . ~ l  1 1 )  I !Rh .l.~ri\i:rr\~. I ! h O  .i ('ornm~ltcc~ of 
E:ncli~irv wtth t h t -  folll,wrnj! .? 1 

Thc Enquiry Cornnrittw i1ftc.r %b!udying ,111 the. r c * l t v i t r i i  ~ccords  
and papers; o f  the All India R m i l o  Station Mwir:rs, Jhc~ctoritte  
Gcnibrtl. All Intila R;ltl!o a ~ , ( l  thw M~nr:,try, mcit i ~ t  Madras on the 
23rd and 24th April, 1960 to takt* oral evitlcncc from thc ofllcc-rx of 
the Madras Station :rnd again nt Ilclhl o n  the Gth and 7th May, 1960 
to take c.vldcncr from thc ofic.rri; of thc Ilirwtorntc Gcncml, All  
India Radio who had h e n  conncrtcd with thm c a w .  Thc report of 
the Ccmmittce was submitted to Gov~rnrnmt trn 23rd May, 1960. A 
copy of the report is attached. 

A statement showing the terms of reference to the Commfttre 
together with the findings of the Committee is attached (Annctxure 
I). The Committee is unanimously of the view thrlt there has bccn 



aolul~polI.dtdviefl.nceosltbcputdonyoltbod&carrooo- 
a t d  fa the  All Ipdi. R d f o  *tiax, Modns,  tbe Mrsctotste 
&mural al AU India Rndio d the MJnL.try d Infonnrtion .ad 
BfOUiCarting. After CPrefully considering the mpost 03 the Corn- 
mitt@, Government have decided to accept I t s  ftndfnm. 

2 The Public Accounts Csmmittee have also desired to be in- 
formed of the furthet development in regard to the recovery of the 
outstandmg onaaunt of Rrr, 1/164/8/-. Rrrtha to the facts a h d y  
reported to the Committoe the followtng steps were taken in this 
rmpect :- 

(i) Etforta to institute legal proceedlnlpr for the liquidation of 
the Allled Advertumg Corporation were dropped on the 
advice of the Mmiartry of Law as the Corporat~on had 
doubtful wmets and this was confirmed by further en- 
qu~r ics  made through the Pohce and the Government of 
Madras. Thc Madras Government have since mtimated 
that the said Corporation WGW reported to be insolvent 
and that there were no assets of the Brm. 

(ii) The last effort made in this dlrcction was to prefer a claim 
in rt.spect of Govenuncn! dues tn the ~nsolvency case 
nlgainst two of thrb D~rcctors of the now defunct Allied 
Advertising Coryorwtion. The claim was, however, re- 
jected by the Official Assignee of the High Court of 
hfadros. The Gatwruncnt Picadtar was of the op~nion 
that this was hardly a fit cast? for filing an appeal and 
this was apced to by Government. 

(i i l)  The possibility of making the Directors of the Allied Ad- 
vertising Corporation Ltd., pc~sonally liable on the 
ground of misfeasance or malfeasance was also examin- 
ed. The Ministry were advised by the Ministry of Law 
that even if such a charge could be proved, no amount 
could be recovered from Shri Balakrishna and his wife, 
two of the Directors. as they were insolvents. The where- 
abouts of the third Director, S k i  Shri Shankar Giri, are 
not known and repeated &orb to trace hfm through the 
Police and other soumes have fail&. 

In the circumstances stated above, no further action is proposed 
to be taken. 







Note from thr M l t t i ~ t r ! ~  uf lrrrgatton 1% Potwr sta t t t tg  the steps taken 
t o  c.htnc.k f h c  r-c;rrrttL,:cc r l f  : l i .cry:dt lr .ql :~*~ a r a  r-clslt (?~c'ottrlts [\'ids 
pica 122 18~;: Rt.l)t>,-t (St~otici 1,ok S n l h l )  1. 



tbac.hier. &8hvthcrs9foguud,ithrPnolrrk#a 
laid down that thc Section Ofecer rhould r e d m  the pay 
md allowances of only those members of his M, who 
uu actually present in the Section and t h ~ t  tbe mount 
drawn shall be the net amount payable so as to avoid 
trarusctions of undisburoed amount or recoveries being 
refunded to the Cashier. 

(5) To guard against forged acknowledgements or absence of 
acknowledgements, vouchers relating to pay and T.A. of 
non-gazetted staff pertaining to the preV)ous month ore 
kept in the pmwnal custody of the Accounts Oilleer. 
All payments against these hi!ls are made after neces- 
sary record in those vouchers in the presence of the 
Accounts Officer himself. 

(6) The vouchers relating to works and contingencies are 
taken over by the Accountant and original vouchers fur- 
nished to audit along with the monthly account. 

('7) The cntriw on receipt and payment sides in both the Cash 
Rooks, one for Works and Contingent Expenditure and 
the other for pay and T.A. ctc.. are being attested by the 
Accounts Ofilcer, who is the Draw~ng. and Disbursing 
Omccr Prior to 1-4-1958, however, the entries on the 
pwyment side of the cash book for pay and T.A. etc., were 
attested by the Section OfTlcer, Accounts (Establishment) 
Section. The Accounts OfRcer is also signing receipts in 
respect of moneys received after satisfying himself at the 
time of signing the receipt that the amount has been 
properly entered in the Cash Book All money orders 
and insured covers are being received bv the Accounts 
Omcer who grants receipts to be given to the parties after 
attesting the entries in the Cash Book on receipt side. 

P. P. AGARWAL, 
Joint Secretary to the  Gout. of I n d k  



Sate jmm the Ministry of Lobour & Emplqnlsnt re: heavy expend+- 
turs of +cntcrl (para 123 of 10th rep or^) (Second Lok Sabha) 

The pmperty known as 43, Nanda Mitra Lane, Tollygungc, Cal- 
cutta, comprising 19.89 acres of land was requisitioned on 3rd August, 
1W under the Defence of India Rules for military p u r p s a  at an 
m u a l  rental of Rs. 33,282/. The land together with War Department 
assets created thereon was temporarily transferred to the Ministry 
-of Labour (Directorate General of Resettlement & Employment) on 
1st July, 1946 for running a Technics? nnd Vocational Training Centre 
but rent was recoverable from that Ministry with cffc~t from 1st 
August, lsSO. 

2. On 9th December, 1953, the owner of thc property served a 
notice under Section 80 Civil Procedure Code claiming that the plot 
Nos. 1573 and 1574 belonging to him, though not requistioned, had 
been unauthorisedly occupied by the Training School. The notice w u  
referred to this Ministry and subsequently the site was jointly inspect- 
ed when it was found that portions of plot Nos. 1574 and 1576 meosur- 
ing 0.16 and 0.18 acre had been occupied in excess originally by thc 
Ministry of Defence, while erecting perimeter fence around the re- 
quisitioned lands, and that e portion of the requisitioned land com- 
prising plot Nos. 1420, 1421, 1427 and 1625 measuring 1.21 acres had 
t>een left outside the fence and was thus never occu?ied. The Minis- 
try of Labour thus desired the Ministry of Defence:-- 

(i) to arrange with the land owner for the continued occupr- 
tion of the portions of 1574 and 1376 encroached upon as 
hutmenta had been erected thereon, and to settle the 
owner's claim for rent thereof; and 

(ii) to take necesgary action to de-requisition the portion of the 
requisitioned lamd comprising plot Nos. 1420, 1421, 1427 
and 1625 lying outside the fence and never physically 
occupied. 

3. The Deputy Director, Milftary Lands and Cantonments, Eastern 
Command to whom the matter was referred accordingly, took up the 
matter with the Collector, 24 Pargrnas on 14th October, 1854. The 
owners, however, refused on 7-3-1955 to accept partiai de-requisition 



4. Thc m s r s  thereafter q ~ p l i d  to the Collector for  n b t i o n  
of rent compntoticm for the land still retained under requidtion, as 
per market value par pmvailing on 25th May, 1956, tho date of dab- 
quidpition of a portion of the property, and cited the decision of 6.1- 
cutta High Court in a similar case known as S. C. Banerjae and 0th- 
V8. Weat Bengal Government In respect of No. 2 Swinhoe Street, now 
m e d  as Nos 10 and 10A. Gariaheta h a d ,  Calcutta. In terms of the 
High Court ruling, the order releasing a pi: tion of the requiaitiond 
ptcmtscs has the effect and tantamount3 to a fresh order of requisi- 
tion of the remaining portion on thc date of partial derequisition. 

3 The rent of the remalnlng portton of land measuring 12.68 acres. 
mtatned under requisition has consequently been assessed by the Col- 
l w b r  at Rs.  48,.00 per annum and the same has since k n  sanctim- 
sd by the Ministry of Defence for pavmcnt after obtaining the con- 
eunmce  of the Mlntrtry of tabour (the then Directorate Ctcncral of 
b t t l c m e n t  and Employment) and Covcrnment of West Bmgal wno 
are to ultfmntely retmburse the amount to the Defence Estimates. 

6. The land involved has becn acquired by the State Government 
at a cost of Rs. 14.49 lakhs wlth effect from the 28th April, 1959, frum 
which date the liability to pay rent has stopped. 

7. Unfortunately, the ruling of the Calcutta High Court made m- 
early as in August, 1953 was overlooked and the portion of the re- 
quisitioned land was de-requisitioned in May, 1W without full appre- 
c i t ion  of the financial irnpllcdiona The Collector who was in the 
picture had suggested that the decision of the Hfqh Court be chal- 
lenged but hu suggestion was not accepted by the m a 1  Remcr, 
b m m r  to the Government of West Bengal who is reported to have 
advised that the matter should not be agitated. The Central Govern- 
ment Solicitor at Calcutta who was consulted direct by the Collector 
did not also foresee the complication which subsequently anwe. The 
matter is being taken up by the Ministry of Defence with the Minis- 
try d Law separately to h w t  their advice whether Uercc wrs any 
nagligellcc an the part of the Government Solicitor in rendering Ms 
.dUfcc,. 

8. Ta avoid recurreme of such cases the Minkby of Works, Haw- 
Eqg and Supply who am the admhbtrrtive Ministry concerned wit% 



C& mpbitiaping urd dc-requisitioning of lands and payment of ccwpll. 
poution, hmt brought the implicathns of the decision of the Cal- 
cutta High Cwrt in case of No. 2 Swinhoe Street, Calcutta, to the 
notice of all concerned, vidc their O.M. No. EE-12(18) 160, dated the 
30th Now., 1960. Thtse instructions have also been 'conveyed to all the 
local &cem of the Ministry of Defence. 

9. This Note has been vetted by the Accauntant General, Central 
h u e s ,  New Delhi. 

(S. ABDUL, QADIR) , 
Directw Cmmal of Ernploy~nmt & Trainwg & Joint Sucre- 

tary to the Ccy?ernrnetrt of India. 



Quest ion Answer 
-- --* - i 

a) Action ukm by the Ghvf Sccrc- (a) Kcply from the Chief Cornmis- 
ury, Dclhi to fix rcspomibility for sicmer, Dclhi, has bccn received. 
&by in making pyrnenrs. (The Chief Commiwioncr's note 

is appended hereto.) He confinno 
the statement made in the note 
already subm~ttcci to the Lok Sabb 
Sccrctariat on 21-1-1959 that in 
this a m  it u not p s i b l e  to fix- 
rcsp~nsibil~ty on any particular off- 
ccr . 

(b) Poaitlon reprcirng t hc payment (A) There is no case pending with the 
of compemat~on to the  remaining ttlinistry where cornpensarion has 
land owners. bccn award& by the Land Acqui- 

sition CXector Arbitrator ' High 
Court and payment for which has 
not bcur smctioneci. However, 
in some cases awards are still to be 
given by the Land Acquisition 
Collector 'Arbitrator and as soon u, 
the awards are intimated sanctions 
for paymcnt will be given. Inspite 
of repeated attempts it has not 
been possible to ascertain the rrcr\tll 
number of of ciaim pending 
before the LPnd Acquisition 6 1 -  
kctor!Arbitrator from the Ddhi 
Administration. 

Chief Commissioner DeUli's Note dated 14th May, 1959 

In the year 1948, the Delhi Improvement Tnst prepared a scheme 
-KALKAJI TOWN EXPANSION SCHEME-for developing cert;un 
vdoe of the villages Tughlakabad, Tekhand and Bahapur for &dm- 
tial accommodation. This Scheme was later taken over by the hllinistxy 



ot Waf and LhhrhiUtatibn folr rahabtlltathg the &placed per- 
wwr. The work dating to the acquisition at the land, however, w m  
entrusted to the Lands Oeacer who was declared ma Competent Autho- 
rity under the RessttIanant of Maplaced Parsons 0;.Nd Acquisition) 
Act, 1- The Srqrttrintcduqg Engineer, Rehabilitation Circle, m- 
quested the Chief Commiodoner an 17-1-1949 to acquire 644.66 rcrso 
of land in villages fkhrpur, Tekhand and Tughlolrabad under ths Rc- 
settlement of Disp1occd Peraoa~s (Land Acquisition) Act, 1048. After 
some comqxmdench, the Superintending Engineer, %habilitation 
Circle, supplied details of the Khasras and the requisite notideath 
was h u e d  on 26-3-1948 

2 The Ministry of Rehabilitation attached great importance to the 
speedy execution of the Scheme and the Superintending Engineer, 
Rehabilitation Circle, appeared to have rushed through the formality 
of getting the notification issued. Neither the land was clearly de- 
marcated nor the Khasras fully verified. Consequently, sovcrnl cor- 
rections had to be made at a later stage sc) much so that in the year 
1954 it was noticed that possession of 43.57 acres of land was taken 
over, although the corresponding Khasrns wcrc not included in the 
Notification. The inaccuracies of the field rwmbcrs etc. caused grrwt 
difeculty at the time of issuing notices to the individual land owners/ 
occupiers. In majority of the cases, notices could not be served on 
the individud land owners/wcupicrs, in spite of repeated efforts, and 
several notifications had to be issucd in the Gazette in respect of cach 
of the land owners. All this process, coupled with the shortage af 
staff and non-availability of revenue-trained Patwnria and Clerks, rc- 
-wlted in considerable delay in making pa-yments of the amount ot 
compensation to tht. land-owners. 

3. The Ministry of Rehabilltation placed Rv 3 lakhs as an ad hoc 
amount a t  the disposal of thc Delhi State on 1st July, 1952, and this 
amount was credited to the Improvement Trust Account fn Decem- 
ber, 1952. Before disbursing the amount of compensation to the cld-  
mants, the Land Offlcer (Competent Authority) sought clarification 
on the following points from the Delhi State Government:- 

(a) Who was competent to sign the agreements on behalf of 
the Government under Section 7 of the A&? 

(b) Who will b e a  the stamp duty a the said agreement? 
(c) At what rate should interest be calculated from the date of 

pmxdon to the date of disbursement of thg amaunt 4 
cannpensatim? Ot b significant to note that there is no 
clear provision in the Resettlement of Msplaced Persons 
Act as to huw much fntcFcst should be paid from the date 
ab parsesgfon to the date of payment of clafm). 



Tb# Ipiau wcra cluj&wi by tbe Stat. Oav~amsllt, d Flqjb 
mnt tr, the Delhi Improvement T n u t  on 20th April, UM& 

0. Aftor ObWning the mmuary cLriilcrUoIu and the Nidithed 
rtrlt, ths  work pertaining to the compktion of the Individur3 Urdu 
flla by the Patwaris and Wing d notices to tht lrad owrim for 
&ving payment, etc., was taken In hand by the Lurds Omctr (Corn, 
petcnt Authority). In the mesnwh~le, a question arose M to whethur 
or not the work of Rchabilitat~on should be transferred fran the 
fmprovcmcnt Trust to the Land Acquisition Collector. This miitter 
nmahcd under consideration of the Delhi State Government ti11 
14th August, 1955, when it was decided that the Land OfEcer (Compe- 
tent Authority) of the Delhi Improvement Trust should continue to 
do the work. Thereafter the work pertaining to payment was expa 
ditod and by 23-10-1954 Rs. 2,99,041/14/3 were disbursed out of Rs. 3 
l n k b  placed at the disposal of the Improvement Trust. 

6 It rnpy be added thet, as pointed out in para 1 above, the Lands 
Oltlcer (Competent Authority) discovered in 1953 that posseasion of 
certain portions of the land was taken by the Superintending Engi- 
neer, Rehabilitation Circle, and houses built upon it, although the 
n l t w n t  Khasra numbers were not covcred by the notification. To 
clarify the position and to assess correctly the area wrongly occupied 
by the C.P.W.D., the Lands M c e r  requested the Superintending 
Brsrginber to get the land demarcated by Axing boundary pillars at the 
rlte in the presence of the Naib Tehsildar and Mahal Patwari. For 
r long time, the C.P.W.D. failed to demarcate the land and this re- 
sulted in further delay In t h e  matter. The requmd revenue papers 
were also not prepared by the Revenue Patwarn, notwthstand~ng the 
fact that the Lands Weer repertedly wrote to the Revenue Amis- 
tmt. After same mrmqmndence, the Revenue Assistant pointed out 
that his Patwaria were busy with the preparation of the electoral 
rob. AMcrwards, however, the land was demarcated and necessary 
revenue papers prepared. It was then discovered that the Superin- 
tending Engineer, Rehabilitation Circle had occupied 43.57 acres of 
l a d  in excess of the land covered under the rrotitlcation. 

7. The Rehabilitation Ministry moved the then Delhi State Gov- 
ernment ibr regularizing the matter by iruing another notification, 
covering 43.57 acres. The then Minister of Law & Development re- 
bused to isme neewsaxy aioti8cati01-1 undtr Ssctfon 3 of the Resdtle- 
ment of Displaced Peroolu (Land AcqUtiaa) Act, 1948. He pointdl 



wt h a t  11 w u  u t u m e l y  regrettable that the Cove1~~[11ent (Re- 
JubilitatiorJ Ministry) had "tra~l~peesed the land of the people" and 
that he would agree to the orquirition of the land under the Land 
Acqutaitian Act, 1894 d y .  The h d s  Weer (Competent Autho- 
rity was, therefore, directed to prepare draft notiflcatjona under the 
Lnnd Aquisitiao Act. The contraversy lingered on, and after some 
time the m&kr  was informally brought to the notice of the Chid 
Commirarom by the Ibhbi l iLAon Mmistry. The Ale W.N never 
ahown to the Chief Cornmlssroner earlier, and ~t wus only niter his 
specific directions hat  the Ale was poreonally brought by the then 
Secretary (L.S G.) at the time of Prshi. The Chief Commissioner re- 
corded that the land should hc acquired under the Resettlement of 
the Displaced Persons (Land Acquisition) Act, 1948, aa desired by 
the Ministry of Rehabil~tation, because it would be discriminatory to 
acquire one portlon of the land under the Land Acquisitmn 4ct and 
the other portion under the Resettlement Act fur the same purpoue. 
% observations of the Chief Comm~tisioner were not immc- 
41ately implemented, and thc L?w & Development Mmister raked 
the point that the nottficntton should be issued retrospectively. The 
L a w  Deportment advised that refrospeclive notificatmn could not 
be issued. It was then suggested by the Sccrctary (L.S.C.) that noti- 
fkatlon should be issued and interest p a ~ d  at the rote 
of 67% from the date of actual possession. The Minutry of Rehabili- 
tation was accordlngl> ~novcd to give t h e ~ r  npproval to  the payment 
of interest at  the rate of 6' ;, from the date of taking over the pos- 
session. The approval of the Government of Ind~n was conveyed on 
14-6-1057. Thus, i t  took onc. year and nine months to .settle the points 
raised by the M n s t e r  for Law and Development, and hence thc de- 
lay in Analizmg the papcra rr.gard~ng payment of compensation 
amount to the landowners. 

8. It would, thus, be obv~ouv that the reasom for delay in this cam 
are many and various agencies are rmponrrible for the same. The 
basic mistake was made when the notification was got issued by thc 
Superintending Engineer, Rehabilttatinn Circle, in haste and the pos- 
session taken over without fixing the boundary pillars and dear de- 
marcation of the land. The lack of clear povision in the Resettle- 
ment of Displaced Persons (Land Acquisition) Act, regarding pay- 
ment of interest, shortage of revenue trained stan, want of clarifica- 
tion on various points, and the controversy r&ed by the then Mlnis- 
ter for Law & Development are the main causes of delay in making 
.quick payments to the land-owners. No single individll~l can be 
held responsible for the delay. In fact, payment of cunsiderable 
amount of interest is a natural corollary to the taking over of imme- 
diate possedm of I.ad 



GOVERNMENT OF INDU 

MINISTRY OF REWABILITATION 

Nofa fotf conrrderafion of the Public Accounts Colnm~lles punwan1 L a  
the rumnary recmmcdat ianr  at S. No. 118 Appmdix I .  Vol. / I ?  
of thsit Eighteenth Report (&cod Lok Sabha) 

1 

h b l i c  Accauntr Committee's oluerwtion 

'"Action against the delinquent offtcers may be expedited." 

The matter was taken up with the State Governments concerned,. 
for ascertaining the action taken against the persons who held 
cbrugr? of the Sabamati  Camp, Ahmedabad and the Phaphamau 
camp a t  Allahabad. The Guvernment of Bombay have intimated on 
3-9-lM9 that the suit Aled by the State against the contractor, who 
overcharged the Government for the supply of vegetables to d b  
placed pcnons at the S a b a m t i  Camp, Ahmedabad, Is still pending 
in a Court of Law. As regards the action taken against persons In- 
charge of the Phaphamau Camp, Allahabad, the Government of 
Utbw Pradesh have intimated on 17-8-1959 that the explanations of 
the Ofiiccrs concerned were obtained and meticulously examined m d  
it was revealed in the ultimate analysis that these otficers could not 
be held responsible for the lrmes. The matter was aiso discussed 
a t  a meeting held on 28th J a n ,  1959 at Luckncw, between the repre- 
,sentatfves of the Ministry of Rehabilitation and the State Govern- 
ment, when the Union Minister of Rehabilitation was also present 
and on the basis af the decision arrived at, the loss of Rs. 1,628.62 
was written off on 5th June, 1959. 

This Note has been vetted by the Director of Audit, F.RS.C.S. & 
X, New M i .  



Pursuant to the recommendations of the Committee as contained 
in pmm. 209 of the Sevcntk Repart of the Public Amunta Cammittem 
(Second Lok Sabha)-Vol. I, corresponding to para 117 of their 
Sixteenth Report on the Appropriatlon Accounts lst1152 (Civil) Pnd 
Audit Report 1953 etc.. etc.. the matter was taken up with the variow 
State Governments concerned who wcrc requested to rie~examine all 
the cases with a view to considering the possibility of effecting rs- 
coveries from the persons concerned. Since the submlsslan of the 
Note to the Committee on the 19th January, 1959, on which the 
Committee had mmde the above observations, replies have been re- 
ceived from the remaining Stnte Governments. On scrutiny, it har 
been rwealcd that out of the amount of R8. 83,112-6-6, required to 
be recovered from the delinquent oftlccrs, the amount which has 
since been found completely irrecoverable is Rs. 68,200-13-3. The 
reasons as intimated by the State Governments which account for 
its non-recovery and in vrew of which it is not possible for the 
Ministry to take any further action in the matter, arc .summed up 
below: - * d U f ~  

t i )  Responsibility for the loss could not be Axed on any parti- 
cular person 1 persons. 

(ii) The ofllcers originally held responsible for the loas, on 
further probe by the State Govt., were absolved of the 
charge as it was not possible to establish mala fide in- 
tentions, dishonesty or culpable negligence, etc., on the , 

part of the otBccrrs concerned. 

(iii) The ofRcers held responsible, when tried in the Court of 
Law, were subrrequen tly acquitted. 

(iv) In certain cases the amount of loss of stores represented 
book value. The Stores had been in use since long an& 
u such the recovery waa made st the price of uaed 
stores. As ~ ~ c h  the question of effecting recovery of the 
ki.nce did not a r k  



2. As regards the remaining caws involving amount of Rs. 
I ~ l ~ ,  the State Oovernmcnts have lntirtLoted that tbey us still 
making efforts to dl& recoveries from the persona t x m c m d  and 
Y md when any progrtss is made, it will be cornmunisated to the 

';ICammiftec. 

3. Tbir Note har been vetted by the Director of Audit, Food, 
fltthabilitation, Supply, Commerct., Steel and Mines. New Dalhl. 

(DHARMA VIRA). 
Secretary to the Govrtnmcnt of Indk 



APPENDIX WIE-8 

From the last Note (Appendix LILA) submitted to the Public Ac- 
o w n t s  Commltttc by the Miniatry of RehabUitrtion on 159-1860 
i t  wwld be observed that further information in respect of the 
following two points remained to be furnished:-- 

(i) whether action far the write off d the irrecoverable 
amounts had been takcn by the State Governments can- 
cenled. 

(il) Progress made in the recovery of the sum o f  R8. 14,91143 
which was not classified by the Statc Governments an 
"complctel?; irrccovemble". 

2. The matter was taken up stmultaneously with the State Om- 
crnments concerned and was pursued vigorously by issuing remind- 
ers at regular intervals and at various levels. Unfortunately, In- 
spite of these efforts, the State Governments have not furnfshcd 
complete information. The reports received so far reveal that out 
of the total amount of Rs. 68,200-13-3 which at one stage waa found 
to  be completely irrecoverablib. the relevant vouchers for a sum of 
Re. 434-3-6 have since been traced. Another sum of Rs. 570-5-0 war 
dw origioally taken to be a lo= con the ground that vouchers in 
support of the payment, were not on record. But now it a p p a n  
that the amount was probably disbursed to the  party concerned ar 
no claim has so far been rcferred to the Statc Govcrnmmt. Ac- 
cordingly, this amount has also been set off from the total loss of 
Rs. 68.200-133. Thus the nett loss now works out to Rs. 67,196-4-9. 
(Rs. 68.200-13-3-Rs. 1,004-8-6) Out of this amount, lossca amount- 
ing to Rs. 19,336-10 only art! r c ~ r t e d  to have been written off so far. 
Thp State Governments have been requested to expedite decision in 
respect of the remaining cases and as soon a8 these are communi- 
cated to this Ministry, the Public Accounts Committee will be ap- 
prised of the same. 

3. As regards the recovery of the sum of Rs 14,911-9-3, the State 
Governments concerned have intimated that so far no recovery ha# 
been made and out of flve cases, loss of Rs. 2,2!Ki-12-6 in respeclt: nf 
two of them, has since been written off. Efforts are  being continuad 
by the State Governments for the recovery of the balance of 
Ra. 12,655-12-9 (Ra. 14,911-9-3-Rg. 2255-126); but it appears that 
the chances of recovery at this belated stege are slender. 



4. Thb note has been vetted by tbe Mnctoa of Audit, Food, Rb 
lubllftrtton t Supply, C-, 8t.d & Mines, New Ddht. 



No& from the Mini+try of ReWlitot ion pnwnt to action taken 
on pam 130 of 18th Raport mgadtng i + ~ o u k n  mcrhrtrnanca of Cclsh 

and dhrp 4~?counSt 

A freaPh inquiry wu held to fix rcspc>hsibility for the loas of the 
Cnsh Book 

Accarding to the Inquirv Omcer's Andings, the Caahier of the 
d k e  was found to bc responsible for the losa An LD.C. was also 
held to have contributed to the loss by hla negligence. He has been 
warned for his ntrgllgence. The Cashier had nlmdy been dimissad 
from rtrvice on certain other charges and no separate action againat 
htm m this account is p d b l t -  



MINISTRY OF REHABILITATION 

Tho flats nistMi in the nok submitted by the Pdinjstry of 
Rdubflitation tu thc Lak .Sabha Secretariat an 184-1959 in pur- 
rwrrca of the recommendations mcntloncd above were considemi at 
tha, dtting of the Public Amounts Committee held oar the 23th July, 
1939. The follow~ng obscrvatiom w e n  then made by the Com- 
mittee: - 

'The Commrttee would likp to know the latest position regarding 
~pcwery  of rcnt including ground rcnt etc from the displaced 
persons." 

A utrrtement showing the total demand, amounts rea l id  and 
uutstandurg balances under rent and ground rent as on 1-3-1960 Ss 
esicloscd*' On the l o t  April 1958 out of the total demand of 
h. 325.98 Iakhs a balance of Rs. 149.62 lakhs was shown as out- 
-ding. The corresponding figures on 1-3-1960 are Rs. 320.58 1- 
and Rs. 110 12 l a k h  respectlvclp. 



&No. 3 of Appendix XI (Para 8) of 24th Report of the Public- 
Amruats Comlmtttre 2nd Lok Slbha) on Appropriation Accounts of 
the Government of Delht for the year 1936-\S? and Audit Report 
theraoa 

"'&@ question regarding the rnamtenance of property registern. 
by the C.P.W.D. has been taken up by the Mlnbtry of Rehabilitation 
with the Chicf Engineer, C.P.W.D. and the Mtnlstry of Works, Houe- 
ing & Supply. The Comimttw would l ike to be apprised of the Anal 
decision in the matter". 

Mtnistty's Note 
The Departmental Enquiry Clomrn~ttee set up to examine the 

working of the organisation which was looking after the hmaea, 
tenements, shops etc. cunstructcd for dtspl~ced persons in Dclhf md 
steps taken to tone it up, had made the following observations in 
para. 10 of their report wlth rcglard to the  mnintcnance o f  property 
rpltlstem 

"The Housing & Rent Ofllcers and the Rehabilitation Department 
of the erstwhile Delhi State Government were of the view that it 
was the duty of the C.P.W.D. t o  prepare these registers and than 
hand them over to the Housing & Rent Office. I t  appears that at 
one stage the C.P.W.D. were agreeable to undertake this work but 
no tangible progress seems to have been mode in this regard till 1954 
when reconstruction of these registers was taken over by Housing 
& Rent Oftlce itself'. I) 

While considering the Report of the Departmental Enquiry 
Cormnittee in their sltting held on the Wth July, 1B9, the Public 
h u n t s  Committee destred to know the reaction of the Mlnistq 
of Works, Housing & Supply to theae obsexvations. The matter was 
accordingly taken up with the Chief Engineer, C.P.W.D. on 12-8-1959. 
md the Ministry of Works, Housing & Supply. It was explained to 
them that the observations of the Departmental Enquiry C o d t t e s  
were based on para VTII of the kG.C.R.'s Inspection Report on the 
rcwnb of the Housing & Rent Of%e, Delhi, for the period from 
April, 1952, to September, 1952, in which It had been stated that 



The MLnlrtry of W w 4  )oujlng & Supply, hmcpcl, did mt 
agree with this view and stated that the C.P.WS. was a& raquttrd 
b mrfntnin the property regirterr belonging to the dclputmenta CBther 
than C.P.W.D., wen if the buildings hnd been constructed by the 
C.P.W.D. ar constructjam agency on behalf af thaw? dgrrtmenta 

The matter, was, therefore, re-exarnined in consultotian with 
Audft end It has been agreed that the C.P.W.D. was not required 
ta maintain property registers in this came. Steps e n  now king 
Wren in thla Ministry to complete the registers of immowblc 
Governmen t property. 

Sd.1- SECRETARY.  
NEW DELNI; 

Doted 11th May, 1961 



APPENDIX LVI 

Government o f  India, Ministry uf Rehabilitation. 
Note in purnrartcc 01 the Ret-o*r~trtertdatrotis mudc t r r  Para 11  of 

the Twenty-fourth R e p t  of the PtcbI~c Acmtrntr Canknaittcr 
(Second Lak Sabha) on t h p  Approptiafior~ Acct~irrta of the Got*rra- 
mcM of Delht for the Year 1956-57 (1st Aprrl. lB5ti to 31st O c t o h ,  
lM6)and Finance Act-orc~tts tor the Ycars 1955-56 arrd 1956-57 ( 1 s t  

' April, 1956 to 3lst Octoher ,  1936) a d  Arrdit Reports thereotl. 

The work regarding the recovery etc. of srru~ll u r b u ~ ~  loan* 
advanced to displaced persons from West Pekistun 1r1 the Union 
Territory of Delhi was transferred by the Social Welfare nnti Rehabill- 
tation Directorate to the Deputy Commissioner, Dclhi, o n  21-1 -1959 
The total number of rases thus transferred was 3.600 The nccounts 
of these cases werp incomplctc Thc Deputy Cornrnlsslunc~r. Delhi 
has brought upto-dntcb the  accounts 111 1600 cases and hns recovrrcd 
an amount of Rs. 1.74765 - III  cash upto 31st Octobrr, 1960 and 
adjusted another sum o f  Rs. 1.49,3RO - from the conrpet~snt~on o f  the 
displaced persons upto A p r ~ l ,  1960 The numbcr of cuscs in wh1(.11 
complete recovery has bcen rffcctcd is 500 In  'tlrt* rcn~ulning cast** 
only part recovery has hem rnadc Not~ccs for t he  repayment o f  lhtb 
loan are sent by the Deputy C o n ~ ~ ~ l ~ s s ~ r r n t ~ r  rcgularlv In thc case 
of defaulters, thcb recovtbrv I:, t)cllig c~ffwted us arrears of lirnd 
revenue both from the loanecs tlnd their suretles. Thcrc are, howcvcr, 
lome loanees who have Ivf t  for unknown places w~thout  infornling 
the authoritre?; concerned EfTorts arc bemg made to find out thcir 
whereabouts from their sure t~cs  and from the persons who gave 
good charclctcr and solvenw cwtlficates In thcir favour at the t ~ n w  
of payment of loans. Efforts &rro a1.w t w n g  madt* to hrrvr Lhrsc 
loanees traced out through the State Governments 

2. Action to bring upto-date thc accounts o f  the remaining 2.000 
cases is being taken by thr Deputy Comtniasioncr and this work is 
likely to take about lI, vcars. Action to recover the amount of Io;m 
In these cases also will bc taken by him when the accounts of thcsc 

' cases have been brought upto-date. 

, 3. There are some bad cases where it will not be yussiblc to 
recover the outstanding loans even as arrears of land revcnuc. 
Since accounts of all the cases have not vet been brought uptodate,  

353 
2064 I Aii) LS-23. 



Nlrw -1; DHARMA VIRA. 
Dated the 6th June, 1961 Seereurq to the Cowrrrnnrent of India. 



APPENDIX LMI 

OFFICE OF TKE MET? SlWILEMENT COMMISSIONER 
No. 20 (18) (vi) IAbrlAISQ. 

Note for the Public Accounts Committee 

On para 19 of their Twenty-Fourth Report (Second 1,ok Snbhn) 
(Summarised at Serial No. 8 of Appendix XT thereof). 

A sum of Rs. 1.78 l a b s  has been r twver td  during the period 
from July, 1959, to July. 1960. raising the total rwovcry to  Rs. 6.38 
l a b  

The reconstruction of accounts could not be completed by the 
31st March, 1960 as stated in the note submitted in Februnry. 1960 
printed a t  Appendix IV of the Twenty-fourth Report of thc Public 
Accounts Committee (2nd Lok Sabhn), 8s no additional stnff ccmlti 
be provided during the yenr. Accounts of some Colonies h ~ v c  
already been completed. The rest of thr work will be completctl 
by 30-6-1901. The exact amount rccovernbl~ will be known as  soon 
as the accounts are completed. 

The question of the recovery of water charges from 1-4-!58 by 
the Delhi Municipal corporation and the New Delhi Municipal 
Committee, directly from the residents o f  the colonies is under 
consideration in consultatian with the local bodies, The Delhl 
Municipal Corporation is a p e a b l e  to take up the work with effcct 
from 1-4-1961. 

Secretary to the Chverwment of India, 
MinIstty of Rehabilitation. 

Dated 20-2-61. 



Note front the Mtnulrg af Rehrrbslitatum prrruurt to action tajcrrr 
an pam 63 of 25th Report Val. 1 r e p d i n g  oulJtaRding 
of n n t  in re*pcct of evacuee prgmtics. 

N m r y  instmctrons for the recovery of t&e ~rrtots of nnt 
have been ismred to the Regional Settlement Commissioners and 
Custodlana from time ta tim. It has always been reiterated that 
the arrears should not be aliowed to accumulate and necessary steps 
should be taken to r e a l k  the rcnt In time and also the arrears. In 
wmc cases large srrcars accumulattd and, therefore, it k a m e  dim- 
cult far the displaced persons to pay in lump sum before they could 
get the allottable properties transferred in their names. Considering 
the hardship involved in it, It was decided that the payment of the 
arrears of rent should be made co-termnus with the recovery of 
inatalmcnt of the pricc of the properties in 7 years. Therefore. it 
is expectmi that most of the arrears would be liquidated in that 
mannlpr. 

Ha rcgards the arrrars of rcnt dut: from Government Departments 
and Government servants (both Ccntral & State) recovery has been 
sought to be effcctcd through thc dtpr tments  of the respective Gov- 
crnments. Similarly Govcrr~rnent Deptt have been requested l i )  
ask the gavcrnmcnt servants to pay the arrears of rent. As regards 
the displaced persons and others, stringent instructions have been 
issued for the recavery of arrears of rent from them. It has been 
decided that coercive steps like. attachment, evictions and arrests 
should bc taken for recovery o f  arrears. The recommendations of 
the Public Accounts Committcr have. therefore, been accepted and 
further instructions have been issued to all Regional Settlement 
Commissioners to make vigorous cfforts towards realisation of a m r s  
of rent. 



Note from !he Bdrnist~y of Strcl, Mtrtes and Fuel (Department of 
Mtnes and Fuel) regarding delay i t 1  dtspcxsal of GoosnrirrcnO 
buildtng [Vide para 226 of Seventh Rapart (Second h k  Sahha) J .  

This has reference to the w p w t  of mvcstlgation into the quat ibn 
of delay in*the disposal of butldings built by the late Directorat? of 
Open-cut Coal Mlning at market colliery site. The relevant extract 
from the Committee's remarks on the nhvt*  report an? reproduced 
below: - 

'The  Committee con do no more than express their discrl~tis- 
faction at the manner In which this case was dealt with. 
As regards the sale of  buildings, it bus been stated that 
a payment of Rs. 25.000 has been re.alizrtf from one 
colliery and the ~ssue  rtlnting to another is under orbi- 
tratlon. The Cornmitttw mny be ~niorrned in due cwrse 
of the furthw dt~vclopments in the case." 

The issue regarding the second colliery is still under arbitration. 
Sittings were held before the Umpirc (Shri Das) on 9th und 30th 
January 1939. The date for the next s~t t ing wna fixed on 6-3-1959 but 
due to the absence of the counsels, the sitting was adjourned till 
9th April. 1959 at which it was intended to fix a date for the exam]- 
nation of witnesses. The two witness- to be examined arc offl- 
cials employed in the State Bank of India and State Trading Cor- 
pomt~on. Both thew gentlemen were approached by the Departnmnt 
on 16th and 15th April, 1Q51). and requested to appcnr before the 
Umpire for giving evidence as Government witnesses on d a t e  cm- 
venient to them. It is understood from the Central Gwernment's 
Solicitor at Calcutta that the facts of the cast* have been communi- 
cated to both the witnesses. I n  the meantime, certain documents 
on the basis of which the co!l of the buildings in question were esti- 
mted in 1951 which are required to be produced before the Umpire 
are being collected by the Coal Controller. In the clrcurnstances. 
the Coal Controller has recommended to the Central Government 
Solicitor to defer the case till S e p t e r n k ,  IM9. 

N. S. MANI, 
Joint Semetzrp to  the Cavt. of rndia 



Note frmn the Mtnlslrv of Steel, M t n u  & Fuel (Dcporhnmt of Mfnct 
& Fuel)  ~cgardrng cornmetcia1 potribdily of manufactu~ btC 
quettor of cod warre tn Indm [Vide pura 141 of 18th R q ~ l r t  
(Second h k  Sabha) J. 
As suggested by the P.AC., the matter wan taken*up with the 

Yorcst Hesearch Institute, through the Mmistry of Food and Agri- 
culture. I t  has &n reported that they have mode only a prelimi- 
rlary study of the problcm and have not carried out any detailed 
cxpcrtments on the brrquettmg of cod dust. 

2. The naanulsrcturc of briquettes of coal waste depends upon two 
important factors, narneiy ; 

( I )  uva~labil~ty of coal dust and of slack in suf'5cient qunntity; 
and 

(2) the rnanufacturc of briquettes should bt economical. 
As tegwds ( I ) ,  os already reported, statustics arc lacking re- 

yordlng the apyroxlmate quantity of coai wasted in India in the 
normal proccs of rnmtng and transportation, result~ng in coal dust 
and slack cod etc., whlch can be ut~llscd rn briquetting. Only a few 
of the coll~cries have got screening plants, where slack is separated 
by scrccnmg. In other cases, q u ~ t e  a good deal of slack is loaded 
ulony with steam coal, and 1s despatched to the consumers. The 
major jmrtlon of slack 1s used for brick-burning purposes and in a 
iuw cases, as fuel in stationary boilers for generation of steam Ap- 
prvximntcly 25 to 30 per cent of the coal can be considered as slack 
coal, out of which some portion is utilised, as indicated above, in 
stuttonary bollers and for the purpose of brick-burning. Only 24 to 
S per cent of the total production of coal that results in coal dust 
and slack is probably not utilised. It would be extremely difficult to 
cdkc t  this coal dust and slack for the purpose of briquetting. Slack 
produced from the cokmg coal collieries is all despatched and used 
for the manufacture of Hard Coke. There is no e e  of coking coal 
dack. 

3. Besides, the problem of dust and slack coal disposal is not of 
much consequence because of the following reasons: - 

(1) Quite a sizable quantity of coal pmduced will be coking 
coal and the present problem is upgrading by washing. 



Slnce dung ad is used in powdared form, disposal of 
slaclt or h e  4 presents no problem; 

(2) Besides the use af a major portion of dack for brick-burn- 
ing pwpwes, there has been considerable, expanrlon of 
the cement industry which we n o n u n g  cosll in powd- 
ered form; and 

(3) In view of the Planmng Comrmlrslon's drectivcs, all major 
Power Stattons over 30 MW arc bemg quipped with 
puivensed fuel f h n g  boilers or spreader stokers ur 
some other stokcn which can use slack cvarl containing 
appreciable quant~ty of dust. 

4. As the P.A.C. reconlmcndid that the com~nercial possibility of 
briquettmg of coal waste should be exatn~ncd. the CFRI were re- 
quested on 27-1-1960 to ylve brlquctting of slack and ~wal  dust a high 
prior~ty in their research programme. It is reported that they have 
already carried out large scale pilot plant tests on briquetting of 
dust coal produced from the steam coal stock-pilcs a t  variouo: 
loco shcds, but the results of the p lo t  plant tests did not 
suggest ~t to be an cconomic propwitlon to undertake briquetting 
of  coal dust. They have further reported that the problem of 
br~quettmg of small coal was most acutc In Assum where a rnajol. 
part of the product~on IS of small sues. In thls Stutc two briquett- 
lng plants, each of about 10 tons,hour capacity, wcrc instnllocl 
several yeaw ago before thc war but were found to be uncconc.rnica1 
due to high cost of bmder. 

5, At the Central Fuel Rc.rc*arch Institute, u p l o t  plunt f u r  
br~quottiny with convcntlontll bmdcrs has k e n  instulleti sometime 
back at a cost of Rs. 2 lakhs. Pilot plant tests have beer1 carried out 
but briquetting of coal with thc use of binders ha8 qot bcvn found 
economical. 

6. It will thus follow that the p l o t  plnrlt tests curried out s, fnr 
by the CFRI for the preparnt~on of briqut*tles with conven:iond 
binders have not proved economical. The CFRI, however, propow 
to carry out experrments for preparing binderless briquettes under 
controlled oxidation a t  a high pressure briquetting press, which has 
beeti ordered. They have also in view a long tcrm programme for 
preparation of briquettes for carbtrnisat~on for domestic coke. 

7. A comparison with European countries d m  not wem to be 
justified. The problem on the continent b entirely different than 
that which prevails in Indh, where consumers a r e  not prepared to 
pay any premium for processd fuel which would justify heavy 
capital investment and recurring charges. 

(N. S. MAMI), 
Joint Secretarg to the G w t .  o j  India. 



Mote Iron the Mimrtry of Sttel, Mmer and Fur2 (DTportnuw or 
lron and Sfecl )  tegardrng toan due to &by in preferring 
twfh the Raritrap~ [Vide pmra 29 of 18th Rrpo t t  Srcond b k  
Sahho) J .  d 

The caw icorrgrnoted rn 1W7 when two wagons containing TO 
psrckaycre of tinplates despatched from Bdur  (EIR) to Transit Depot, 
Shallmar (BNR) under Reilway Receipts Nos. $3%% dated 2nd 
Apsil, 1947 end 435513 dnted 25th Jsnuary, 1947 did not reach 
Shalimrr I t  appears that thc Drpot personnel took up the matter 
with the Reilway authorlt~es but as thme reparts were apparently 
made verbolly or on trlephoncb no records of these are ava~lable 
The mattc-r was offlcrally taken up by the Regional Deputy lron 
and Sled  Controller, Rcngal, on 13th September 1947, with tbc 
Divisional Supcrlntc~ndrnt. E 1 Ratlway. As no reply was received. 
the rnnttcr war, reptrrted t r t  thp  Ads tan t  Commercial OfRcer, B N 
H a l w a y ,  on 27th Fetrrriary, 1948 Slnce no reply was received, a 
rlnltrl for Hs 26,017'8'0 for thc ltrss was sent by him to the Chtef 
Cornrtm-cinl M~nagcr  (Clul~m) H X.  Railway, on 18th November, 
1948 Thc ( ; c n c w i l  Mannper. R N Railway, was also oddre.& in 
July. 1949 AF t h r c  was no progress, the case was reported to the 
lntc Ministry of Industry and Supply in July, 1950, who took up the 
m t t c r  wrth thc Railway Hoard Thc Board requested the General 
Mannger. H N Railway. to d~spose of the clnim without delay in 
August, 19SO As the m ~ t t e r  remained unsettled, a further reference 
wns msdc by the Ministry t o  the Railway Board in February. 1953 
In June. I99,3, the Chirf C~~nmwscial Superintendent, Eastern Rail- 
way refused to entertam thc* claim In respect of these two missing 
wagcrns, on the following grounds: -- 

( I )  The non-receipt o f  thc wagons was not officially reported 
to then2 within sls months from t h ~  date of booking, and 

(i l l  The wagons were placed at the Brickfleld siding of the 
Shalimar Depot and the relntive railwav freight collected 

The Chief Commercial Superintendent. E. Railway had also 
r e f~ r red  the case to the Deputy Ii~spector General of Police, C.I.D., 
West Bengal. for investigation in May, 1952. It appears that no clue 
could be found for the missing 

The mattcr was further taken up with the Railway Board bv the 



Wutq of Commerce and Industry in September, 1959, for a review 
of the cure in the light of the facts of the case and settlement of the 
Urn  ?be time limit of six months WPJ not exceeded in the case 
of tbe wagon despatched an 2nd April, 1947. The original Ralway 
receipts were in the custody ot 1)cpot prraonnd and them was no 
entry in the Depot Wagon Register to show that the wagons were 
placed 111 me Depot sjdmg. 'I'he Nailwaya also did not establish how 
the freight was collected in this caw, slncc freight was generally 
paid by Credit Nntcs and not 111 rnsh. 

The Railway Bcs~rd. however. endorsed the view taken by the 
Chief Commercial Superintendent ~ n d  stated that there was no 
justification for thex int~rvr*ntior~ In the matter. As there was no 
alternative the loss was written of! in consultation with the Ministry 
of Finance. 

The Trans~r Lhrplts huvr c l w t d  long ago m d  ~t IS unlikely that 
similar cases would recur. 

(S. BHWTHALINGAM), 
S~crctnrjl to the Covt. of l t tdin.  

NEW DELIII; 
The 28th July. 1959. 



Note from the M t n u t q  of Stocl, Mines and Fwll  (D*pcutnrcnL of Iron 
and Steel) re: lopr through prematur~ barrowing~ [Vide pure 138 
of 18 Repor;t (Second Lnk Sabha)].  

(i) D a m  011 which muney was borrowed from the Centrd 
Cwernmmt;  and at whet rate of interest; 

(il) Datca on which money was deposited in the Banks; 
(lil) Names of the Benks where money was deposited and at 

what rates of interest; and 

(iv) At the tune of drawmg each instalment of loan from 
Government, what was the outstanding balance standing 
to the credtt of the Company and what were the passible 
demands which were to come up for payment withm the 
next three months 

A statement* 8ett1ng forth the miormatton required by the Public 
Accounts Cummittec is enclusrd It w ~ l l  be seen from the statement 
that the loans of Hs. 350 lakhs each were drawn on 16th January, 
1936 and 30th May, 1956. At the time the loan of Rs. 330 lakhs was 
received on 16th January 1956, the Projcct had n balance of 
R8. 16,90,146 only in hand. Thls loan was obta~ned against an esti- 
mated three months' requirement of Hs. 350 lakhs in terms of the 
minutes of the Mcwng held on 16th November, 1955 (extract 
enclased). The second loan of Rs. 350 lakhs was obtained on 30th 
May, 1956 when thc Propxt had a balance of Rs. 1-31 crores as it 
was expected at that tune that apart from other expenditure, 
advances amounting to Rq. 250 lakhs would have to be paid to the 
suppliers against acceptance of tenders for Ulast Furnace, Gas 
Cleaning Plant, Coke Oven Plant and the Steel Melting Shop. A 
rtatement* showing the due dates and actual dates of payment of 
advances an account of these contracts is enclosed. I t  wtll appear 
therefrom that the total amount of advances payable on account of 
these contracts was Rs, 252 lakhs. By the time the loan was applkd 
for id., on 26th April 1956, the agreement for the Blast Furnace had 
been Analbed, the other contracts were at various stages of negoth- 
tions and were expected to be Analised soon. However the contract 
tor Steel Melting Shop was actually executed much later with the - --- 

*Not printed. 



rsgult thpt the expenditure anticipated to be Incurred during April) 
June, 1956 was postponed and wrw actually incurred during January/ 
FcbruarylApril, 1957. Further, there was d i ~ c u l t y  with regard to 
a n w g e m e n b  of Bank guarantees as well, which could not be anti- 
cipated a t  that time. It  will, however, be seem from the statemento 
that against the total expenditure of Rs. 629 l a k h  from March, 1M 
to November, 1M the total loan r a h d  was Ra 700 lakhs (Rs. 330 
lakhs on 16th January, 1956 and Rs. 350 lakhs on 90th May, 1956). 
Adding Rn 50 l a b s  as the approximate expenditure on account of 
February, 1956 the total expenditure comes to Rs. 679 lakhs, against 
the total of %I. 713 lekhs comprising the opening balance of Rs. 17 
lakhs on 16th January, 1956 and loans nmountinp to Rs. 700 lakhs 
obtained on 16th January, 1956 and 90th May 1956, thus leaving a 
balance of only Rs. 38 lnkhs which can be taken as a reasonable 
carryover. Considering that the monthly expenditure during that 
period averaged Rs. 40 to 50 lnkhs the unspent balmcc of about 
Ra 38 lakhs is not considered excessive. In view of delay in pay- 
ments, heavy cash balance remained in hnnd temporarily, and such 
balances were invested In short tcnn deposits so as to earn some 
interest to set off against the interest payable ta the Government. 

(M. C. MISRA), 
Deputy Secretary to the Gout. of India. 

Nrrw DWI; 
The Z!th Januury, 1961. 



N a t s  from the Minutry of Steel, Mines and Fuel (Dcpctrtmrrot of 
Iron and Steel) M i n g  t b  ~ a ~ ~ t t r  tcrkcn by the Hindwtan 
Steel fa prermr ptlferage of stores at the Steel Projects. 

( 1 )  Conrtrucftot~ of pertmeter wdl around the area where rtmes 
are lwng and strengrhcntng af the watch and wad rrafl: 

Rourkeh: A perimeter wall around the plant has ken construct- 
ed md all the openings left thereln have been closed except one. 
Thin has been kept open becauw ii separate boundary wall is props- 
cd to be. constructed from near thls place to enclose the pipe plant. 
Watch towers ore being constructed together with lighting arrange- 
ments. A jeepablc mad will also be constructed all along the inner 
side of the pcrlmeter wall to facilttate patrolling 

Bhilat: The construction of a perimeter wall round the Steel 
Work area has been newly completed. The feu* openings still left 
am nwearrary for the trnnsportatwn of construction materials to the 
Plant Site, and are manned by guards. A barbed wire fencing has 
bssr constructed around the storage a r t w  outslde the ateel works 
Suf!lcient security guards have heen posted to check pilferage. 

Dutgaptcr: In Durgeyur Stcel Project. the entlre plant is being 
erected under a contract and so far as stores for the plant are con- 
cerned, these are contraetclrs' materials and the contractors have 
their own security organis~tion. As regards operation stwes a system 
of watch nad ward exists. Sr fw as touVnsh9p construction stores 
are concerned, there IS a separn t~  Central Stores which has been 
provided with (I barbed wire fencing since 193'7. There io a watch 
and ward as well as a system of gate passes for the town&@ stores. 

(11) Stock-wtifiatian of stores: 

Rourkela: Stock verification has been conducted in respect of 
morr than 50 p r  cent of the itenas including all important and 
valuable i tems In certain cases verification has been carried out 
upto 80 per cent of the items. The stock verification cell is being 
s t r e w e d  further. The result of stock verification at Rourkda 
during the last three pears Is given in Annexure I. The position 
regarding accounting of stares in Rourkela Steel Project is also givm 
in Annexme IX. 



B W :  St.cack mrifltotiun is being taken up. Recently aome staff 
crprknml in stock verification has been obtained from the Rail- 
myr. Mumwhile. action is in hand to complete the priced stonlr 
ledgers and the accounts records. 

htgopur: Physical vcr&ation IS done by Stock verification 
group of the Accounts Department. the programme envisaging 
vertAcrtim of all stacks once a year Discrepancies are investigated 
and adjusted thmugh proper vouchers. Quantity accounts of stores 
am maintained in the Stores Divisions and the priced store ledgers 
m r d i n g  both quantit~es and values are also maintained in the 
Stores accounts Section of thc Finance and Accounts Branch. Stars 
ledgers and Accounts ledjcrs arc rmmri1t.d periodically and differ- 
ences investigated 

The result of Stcxk wrificntion of stores at Durgltpur during tho 
last three years in respect of Township stores are ns undcr: 

1957-58 a 'Stcxk verifkcrtiorl 
19311-59 1.27.055.50 15,534.70 section started 
1 Q59-60 19.060 84 32.tXM.95 functioning only 

from June. 1958. 

In regard to Plant Stcwc-5, stock \qvr~lication undcr the control of 
F.A. and C.A.O. commencrvl tvorking only frcttn Junr ,  1964 when the 
stor- in appreciable quantltlt.. ~tartccf wrnlng in. 

Imptooerner~ts eflected 1 1 1  the storage or inaterials In the three Steel 
Projects and also rnetsurcr adopted hjl the Cornpant/ to  e n s w e  
safety of stores 171 tranait. 

Rourkela: The very small quantity of materinls lying in thc open 
are mainly structurals and other items which arcb not liable to 
damage by open storage. All sensitive materialw have been stored 
under cover either bv thc Project or by the contractors. In  respect 
of stores in transit consignments that arc likely to be pilfered In 
transit are being escorted bv Project staff. 

Bhikri: Storage sheds for operation stores have been conrrtructed 
and the shifting of such stores in the permanent Buildings is In 
progress. Construction materials wh~ch are not liable to be damaged 
by exposure to the weather arc stored in the open. Materials that 
cllnnnt be accommodated inside the storage shed, and which are 
likely to be damaged have been covered by tarpaulins. 



Pllfmge of stmw is guudtd o g n b f  by t& ptiag of 
S 4 C W L t y ~ m d a r y r t E n r o f g r t c ~ f o r a l l r k r r e a i a ~ u c ' e d ,  
Dwbg Enadt by nil fm the mappUm' pficmlserr to dr#rtfn;ntton, 
dlsquaLe pcautionory masurea are trkoa to auun safety 04 
Ilorct. Delicate instnunentr and expenrive stares are inaved while 
In truult. Whm nmmmry, eEcosts are dm pfQYIdd. The stores 
received from U.S.S.R. are covered by marine insurance upto the 
Indian pork The cost d F.O.B. plant and equipmeat Includes 
madm innuance charges a h .  The question of Insurance d s b m  
and other pnoject property is under consideration. 

Durgapur: Covered accommodation exits for all stores which are 
likely to deteriorate if kept in the open. Proper turnover is  made 
f.m time to timar. 

All supplies received through the Railways are covered in translt 
by Inland transit insurance for which an open policy of Rs. 50 fakhz 
exfrts with the Indian Insurance Cmpanies hsmiation Pml. As 
regards F.O.B. Plnnt and Equlprnent these are also covered by 
Inatmince, darlng tnnrlt. 



Value Remark% 





The position regadng the accounts of S~O- in the Rourksh 
Roject is given below:- 

(i) On Receipt of the materials from suppliers Goods Inward 
Notes are prepared, by the Controller of Stores. These 
Goods Inward Notes are posted in the Bin Cards and in 
the Stock Control Cards maintained by the C.0.S 

(ii) Stores Issue Notes also pass through these procesw. 

( i i i )  These Stores vouchera arc then accounted for in price stores 
ledgers maintained by F.A. & C.A.O. In the priced S t o m  
Ledger these vouchers are required to Ix posted in the 
same order in which posting is made in thc Bin Cards and 
Stock Control Crrrds by Controller of Stores. So at a given 
time the balances of Bin Card. Stack Control Card and the 
Priced Ledger would agrw In practice however there are 
discrepancies for various reasons and thew arc invratignted 
and reconciled. 

(iv) Wben stock vrriflcations are conducted, verifiers take up 
the Bin Card to And the jiround balance at that stage and 
physically verify the stock. Discrepancies found on veri- 
fication are noted in the discrepancy list. This list is then 
counterslped by the Controller of Stores and a copy 
handed over to them. 

( v )  Stock Adjustment Vouchers art* then prepared by Controller 
of Stores on the basis of the* verification conducted by Stcrck 
Verification Officer indicnting surplus or dr4kicncy therein. 
Thew Vouchers are then priced at standard rates by priced 
Ledaers sectinn and monthly Journal entries passed debiting 
loss suspense account and crediting the respective stock 
accounts in case of shortages and vice versa in case of ex- 
cesses 

(vi) At the close of the year Accounts Oflice receives a list of 
items of Storcs found short or e x c m  during verification 
for the whole year from the Stock Verification OfRcer and 
Prim Price them with reference to stock Adjustment Vou- 
chers. This also serves the purpose of reconciliation bet- 
ween the h a 1  list and stock adjustment vouchers already 
action& by us. The priced list Is then mt to Controller of 
Storm and Stock Verification Ollcer for their approval and 
countersignature. 

2064 (Aii) -24. 



Na4 daowtng the acttan token on the wtEbacdtng rrcommdfidqtioar 
of the Publac Accorrnlr ConrmiWe 

Refcrcncc. Piam 66 of 15th Report (1$!j4-35). 
In 1942, the Government ol India. in consultation w ~ t h  the Gav- 

e r n n c n t  of the U.K , dwrdcd that edditlond hghterage ahould be pro- 
vided at the major p w t ~  with a view f~ m e t  the cxigcncies of War 
urd to ensure q u ~ c k e r  turn-round of s h i p  for the purpose of dcahng 
k ~ t h  mngmtiim which rcvrultcd at the Ports of & m h y  and Karechl 
from the drversron of traffic irrtrn the East Coast. The lrghtcrage Pool 
wiPa rrprrated through M c ~ r s  hfacklnnon Mscktxuc & Co and the  
xchcme wnar run as a lrrlnt concern uf thc (~ovemmrn: of India and 
this Government of U K .  on the burs that the entire e r p n d l t u r e  on 
the rchcme nh wcil aa thc. profit and 10s on the working of the sichernt 
WDh 10 ixn ~ h i t r t ~ f  by t he  two (hvrrnmenta  on a 50 50 bilsts 

2 T1.w p o r t 1  wrr* clowd u i t h  c.flcct frcwi the 31st March. 1M and 
thc nccounts wcrv w t t l c u l  wit t i  ttw Govcrnrr~cn: o f  U K on thc assump- 
tlun thnt thc uutsturlrlru); irri3ount.s wc~ulri In. rcrovwcd by the Gov- 
ernnwrit o f  India As ~ A I :  t , f  rhr. scttlcrrwnt, thr  Gcr\r.rnrnent of Indta 
nfcrtB t o  rtAc.i*lr.t. :ht. t~rtlut~ oi t \ v r ~  Uorntxiy Lightrbt-5 Nua KS 9 and 
fr;S 10 wlrrrh hod kc:n taki.n trv1.r by ; t r v  C'onrn~andcr of H M.S Bru- 
gm:a or1 the. 16th Svpt~rni~c r 1943 A a u m  (,I Rs 73,912 on t h ~ \  i rL . -  

cumt k l l l l l  rc.nuilnh 10 LW r c.t.ovr.rvti b\ :h <;o \wr rmmt  o f  I n d ~ a  



Sll 
ssptambar. 1961, tbe CZIpWn Supklrlrrtaadhnt, Roy& Naval Yard, Trin- 
c x w u b r , p r q # # d b # m d a ~ ~ ~ ~ t r t i ~ t n r m h i r d l l c + t o t ) M A c l  
sountant Ctncrrl, Ramby, to tnvcrtigate .ad flnd the pwpae for 
which tbt Uigbeers in qucstian ann used. The Accountant General, 
h b a g  wcrru informed on the 10th Octobar, 1st that the Cov- 
emznent d Indi. were not aware of the wrvicsr to which the lighters 
were put after they M krm taken over. As tho CIptain Superin- 
tendent, Trincorrl;ee, could not trace in the Admlnlty records m y  
transaction nlatbg to the transfer af the two Iightcrr frwn Bombay 
Lighterage Pool to H.M.S. B t q n r a  and was atu, not able to get hold 
of the Commanding OWcent' letter No. 8398/17 detad the 17th Augurt, 
1943, wkrch was thc b a s  of the transaction as quoted by the U.K. 
M u t r y  of Tramport. he c.xprussed his inability on 17th M u r h ,  119 
to accept the liability unless the letter referred to or any other srtir- 
factory documentary p m f  of the acceptance of these two lighters by 
the Royal Naval Authorities could be p r o d u d .  He also expressed hia 
w b ~ l i t y  to make any further tnvcst~gatian in the matter until the 
Government of l n d ~ a  had producd the requisite documents. 

4 All efforts in securing a copy of thc Commnnding OrHccr's letter 
N o  17, dated the 17th August, 1943, having failed, the Govern- 
ment of India supplled to the Captain Superintendent, Trincomalce, 
a n  the 18th Dccrmbcr, 1933, a cop?; of letter No. L.I!K/1204 dated the 
3rd Oclober, 1946, from the Chicf Accountant In India of the U.K. 
Minwtrv of Transport togrthcr with an extract from u statement dated 
thc 27th !+pternhc*r. 1946, inci~cat~ng thc fuct of drlivcry of the two 
Itghtcw Krr KS 9 nrld KS 10 to  tht* Cornrrrandcr. "11 M.S Hragnnza" 
on thr 16th Scptcrnl>t.r. 1943 Thc price of Ru 65,046 khown in this 
stotrnwnt 1% hlch W E L ~  p r ~ p ~ ~ r t d  by the Director Chncral. Shipbuilding 
and R~piurs.  Ihmhay wily only tht* wtrrntlttd co9t of construclim of 
tht* t\vo Itghtvru Thc finol~scti cost of csch of t h ~  two l ightr~a was 
rcportcd as Rs 36.956 bv the Accounturrt Gcnwnl Hornhay, in his 
1cttt.r d;r td tht* 24th  March, 1947 The Captam Supcrmtc*ndent was, 
therefore, rcqucstrd to acccpt these documents as sufflcimt proof in 
sllpport o f  the transfcr rtf thr lighters to FI M S "nragrrnzn" and 
arrange for early crdrt o f  thr amount of RR. 73.812 into the accounts 
of the C;owrnment of India, with the Accountant General, Bombay. 
As no reply was rrceivd from the Captain Supcrtntendent he was 
reminded bv cable dated the 11th June, 19s An interim reply was 
receivtd by the C;ovt.rnment of India on the 27th June, 1954 to the 
cflect that the Admiralty had heen requested to give an early decision. 
As no final cornmunicat~on was received from the Captain Superin- 
tendent. Trincomalee. accepting or repudiating the liability, in nprte 
of an expreasr letter sent to him on the 20th September, 1954, the High 
Commission af India, London were addressed (through the Ministry 
of External Affairs) on 1st November, 1954 asking them to take up 
the matter with the U.K. Admiralty for early rettlement of the claim 



3w 
S * T h s ] R 1 4 b C a m m r t r i a n c r r i h w i a l p o 4 r d d ~ r ~ ~ r l t b  

t b s C a a m o o W t h ~ ~ o S ~ U ~ C S a w s m m r c n t a a k & l f  
oith6Gcrmnrrmazrtofxndia T b U e a a r m o r P w a ~ ~ k n  
wm ndcrraKi tba lmtkr to tbra Admhity. On tbe 5th J.nWy, 1- 
t b  Cmmanwarlth Balrtbar d&r of tbc U-K Chmmmnt asked the 
Indian High CcnnmLukwr far clut&rtim as to whether the HM-S. 
"Brrgum" w u  a Royal Navy or Ray& Indian Navy Sblp. They at 
the! mma the  e x p r d  rtRnq that thm had kna carwidenrbls 
delay in settlement of the itrue since tbcy M to & d t r a b l a  
m o u n t  of raeeuch into war tune and postwar recordL. Aft= con- 
sulting the DeIcxm Mlnfstry, the High Commfvion far India were 
informed in Mag IQJB, that "I3ragaxu.a" was a Royal Navy Shore 
W b l b h m e n t  located r t  Bombay during the last war and w m  re- 
qua ted  to tnka up the matter with the Commonwealth Relations Office 
of the U.K Government On the 8th June, 1958, the Gammonwealth 
Rchtiona Oftlce replied that, sccordtng to thelr recordn, a general An- 
ureitrl wttlemcnt in connection with the Bombay Lighters Pool w u  
mode between the U.K. Government and the Government of Inha  in 
1947. Included In this settlement waa a credlt to that Government for 
26 lightem ex-Bombay Lighterage Pool for which the C;ovcmment of 
lndla had acccptcd liability. In thts canncctmn, they forwarded to us o 
statement which khowcd that the two llghtem In question were trans- 
farrod to the H.M.I.S. Bruganza Th~s was, however, dlsputed by u s  
and the posrtkon was cxplalncd to the Hlgh Commlss~on of India, Lon- 
don In our letter dated 21st January, 1957 Annexure). The Govern- 
ment of U.K. accepted llebilrty for the amount in July, lW but ra~sed 
a point as to whether a port~on of the amount would not accrue to 
Pakiatan under one of the Independence Orders of 1947 as ~t was a 
pre-partition transaction. After contiultation with the Partition 
Sacretariat, the U.K. Government were advised on 15th January, 1933 
(through the Indran High Commission in London) that 8247 of these 
receipts are due to the Government of India and the baiance of 171% 
only 4s poyable to Pakistan. The U.K. Government have in turn re- 
farred the matter to the Government of Pakistan as to whether they 
have any objection to a m p t  17)Y of the amount. Further progress 
in the mutter is awaited. As regards the question of the recavery of 
tbe U.K. Government's share of deficit in the accounts. it may be 
stoted that the accounts were settled with that Government on the  
rvrurnption that the cost of the two lighters in question would be 
rcscawsed by the Government of India. The accounts have already 
been settled with that Government excepting the recovery of the 
amount of Rs. 73,912. 

6. There i s  no other amount to be recovered from the U.K Gor- 
arnment, as all other adjustments have already k n  eflected en$ 
rccounkd far. 

Isa.) NAKUL SEN, 
Joint Stctstury to the Coot. of India- 



buarpt. 
T v o  Ilghtms taken rn the Cmntrplpding Oflmr, H+M.S, 

B+crgcmw in 1813 
Dear Hlgh COlIllPLIUfoa, 

Please refer to  the curreapondunce resting with your letter No. Ext. 
64-14-3, dated the 19th June. 1- an the above subject. 

The statement enclosed with the letter No. EC S f 1  dattd the 8th 
June. 1956 from Mr. E3 D. Tima of the Commonwealth Relations aflce 
was fully within our knovledge. A copy of the late Department of 
Transport letter No. 9-1WT(1),145 dated the 30th September 1948 to 
the Accountant General. Bombay. of which the statement formed an 
encloeurc is attached The financial settlement as set out in that 
letter was based on the assumption that the cost of all the lighters 
mentioned in the atatement was debitable to the Ministry of Defence, 
Government of Indlo. The Accountant General, Bombay, vtde hlu 
letter No. DA/16'957 dated the 6th January, 1948 addressed to the 
Chlef Accountant, H . M G  Ministry of Transport (copy enclosed) 
stated howevcr, that as thc 2 lighten were transferred to the Oficer 
Commanding H.M.S. Braganro (and not H.M.I.S. Bragattra as stated 
in the statement attached to Transport Department letter dated the 
30th Septcmkr,  1946 referred to above) their cost was not debttable 
to the Mtnlstry of Defence, Government of India. but recoverable 
from the U.K. Government Thc Accountant General, Bombay also 
addrtassc~i thi* Br~tl+h Naval Cashiw in the same sense. The latter 
in his lctter dated the 20th February, 1948, stated that the Covern- 
ment of Indin should arrange to raise necessary debits In rmpwt of 
the cost o f  the* l~ghterv against the U.K Government by normal bmk 
transfrr rncbthods He also added that the ofice of thc D.G.S.R. was 
a jomt R r i t ~ s h  and Indian War organhutton and it is p ~ i b l e  that the 
charges ~n respect of the lighters should be dealt with under either 
the Indla War expenditure Plan or some lease land methdu A copy 
of Transport Mintstry's l e t t c ~  No. 9-IWT (1)  /45 dated the 24th Nov- 
ember, 1948 to the Accountant General, Bombay cxplatning the posi- 
tion in regard to the points raised by the British Naval Cashier L 
attached (not printed). It is hoped that with the information now 
furnished, the U.K. Government will be able to settle this pending 
claim of the Government of India so that the accounts of the scheme 
which was c l d  as early as in March, 1948 could be flnally adjust- 
ed without any further delay. 

Yours ever, 
Ministry. 

The High Commission of India 
India Houae, Ndwych, 
toaan, W.C.-2 



AIIlllENMXW(?V 
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M I N ~ ~ Y  or TIAII.smur AXD Colrclmarclrnom 
Depestmsnt of 'SRnrpm (Rowk Wing) 

Note indrcattng the actirn, bkm on the rtcammmdutLonr of the Publk 
Accountr Conmrttee madrl m para 81 of thew twcnQ~#fth nrport, 
196960 on the Apprqntatron Accounts ( C i d ) ,  1966-57 and 
1957-58 and Audit Rcportr (Ctwd), 1W and 1859, Vol. 11. 

(Second Lok Sabha) 

Excesa payment 20 a cmttacfor-para 39 of Atrdrr Report, 19%- 
paw 35 

Recommcndattonr.--The Committee would ltke to be informed of 
the settlement rcgetrdlng excess payment made to the contractor in 
due course. They ~uggest that Government should also institute an 
enquiry to lnvtiatigutc the cwmmtances in whch payments were 
made to the contmctor and Ax t c s p ~ ~ l b ~ l i ~ ~  thereor. 

Acttan.-The excess paymmt refemd to above relates to the con- 
rtrucrtOon d dlversrons on the Sad iya -hn ing  road in North &st 
Pronth Agency, the estimate for which was technically ajqxmved 
and financially sanctic~ned by this Ministry in three parts: 

( 1 )  Cnnst~ct ion of new access road from Sadiya to Denning 
new Headquarter's of Lohit Frontier Division (miles 
13/1 to 17/7 and 23/3 to 30/7). 

. . . . . . .  Original cost .&. 5,57,000 
Revised cost . . . . . . . . .  .Rs. 8.14,W 

(2) Construction of new access road from Sadiya to Denning 
New Quarters of Lohit Frontier Divldan (Miles 3314 to 
W O ) .  
Original cost . . . . . . . .  .Ra 521,300. 
Revlsed cast . . . . . . . . .  .Rs. 7,27300. 

(3) CMstmction of new amem mad from Sadly. to D e m h g  
New Headquarters of Lohft Frontier (miles 43/0 to 
45/4/560/). 
Approved m t  ....... .RAT. K83,W. 

Ths bcb of the nse as mentioned in the Audit Rqmrt, 1958 wen 
accepted by this Midstry after canrultrtian with the Additional 
Chief Engineer (nf), Central Public Works Dcputment. 



(i) settlement lPgudlng the recovery of excam paymont af 
Ra 1.07.169 fmrn the contractor; and 

fii) institution of an enquiry to mvcstigate the cimumlptancor 
In which the alleged excess payment was made to the 
mntractor and fixing of mponsibility therefor. 

As regards item ( I )  above, the contractor has neither accepted the 
substituted Items nor thr relevant mcasuremmts, on the basis of 
which the Anal bill prcpnrcd shouvd an excess payment of Rs. 1,07.169 
to the contmctor. On the latter's request the case has been rcfercrd 
to for arbitration on 26th Junr,  1958. Rccently the Additlon~l C h i d  
Engineer (1111, Central Public Works Dcprtment  has intimated 
that the arbitration is st111 p i n g  on In this cotmectlon it may also be 
mentioned that a sun1 of  Rs. 94.361) is avuilahlr* with the Superintend- 
ing Engineer, North East Frontier .ltgcncy Circle by way of rrerurlty 
deposits of the contractor and other ducs to h ~ m  and that further, the 
Principal Engineering Ofiwr. Tripura, has n k r  Im-n rqocsted to 
wlthhold the payment of Rs. 32,404 due to thc contractor. 

The position w ~ t h  regard to Itern ( i i )  above Is that the explana- 
tions of the oficic.~.rs conccrnrd h a w  sincc* been called for (March, 
1960) and the C h i d  Enginecr is cwmlning thc relcvnnt records per- 
Wning to the case. Further dewlopmcwts arc awaited. 

a. The above note has been stBen by Audit 

(H. P. SINMA), 
Consulttrrg Enytr~ver (Road Development) and 

Joint Secsetury to the (;overvtnzcnt of I n d s o  



MlN1STRY OF TRANSPORT AND COMMUNICATICTNS 

lmfbnnation required by the Public Accmnts ComaniEtee at thrh 
meting held on the 21th October, 1959, tn conructum with the 
Esamiwclon of Appropr~atron Accountr (Ctoil), 195647 and 
1837-58 and Audu Reports thereon--loraes, writer of etc.-Note 
&Page TI of Appropnarton AccountB 19575&-VoI XVI. 

Q. I ..-The tyariour dare$ on uqhrch the cc.ment war +crcc~t-ed? 

Am.-The Cement was received during the period from April, 
1918 to September, 1948 as shown below. - 

April, 1W8 
May. 1918 
Mey, 1948 
August, 1948 
Scptcmlwr. 1948 

Tom Cwt. 
1 7 9 7 4  1 
645-16 
593--05 
171-15 

1255--00 

Total: 4462-17 

Q. 2. When u7na thc Retcrtoratroit 111 the condttmn of cement 
detected? 

The deterioration in thtt condition of cement was partly notxed 
in July, 1949, but the exact quantity of cement actually detcriorrrted 
was detected in October, 19-49 when physical verification of sbock was 
done b?. the Assistant Engineer. On proper verification of stock by 
the Assrstont Engineer in October, 1949 it  was found that about 805 
bags (i.e. 40 tons of cement) out of 77.198 bags (i.e. about 3860 tons) 
of cement lying in the godown was set. The deterioration of 40 tons 
of cement is not only due to bad storage, but is also due to the fol- 
lowing reasons;- 

(a) Humid climate in Calcutta 

(b) atlay in execution af works for which the cement was in- 
dlantcd. 

(c) Nonsvajlabilitg of wagans for diverting the surplus cement 
to o tbv  places t rk .  Allahbad and Lucknow. 



Q. 8. What naasuras were taken to rmprowr ths condition 01 stag 
rags-c?.g., whm wur tho I*u- repaired? 

A rcpon about the leakage of godowns was sent by the Assistant 
Enginear to the Executrve Engineer defunct Calcutta Aviation Dlvi- 
sion No. 111 Calcutta on a5-7-1WY. On receipt of the report thc Exe- 
cutive Engineer ~nstructed the Assistant Engiueer on 2nd August, 
1949 to reduce the height of stack and ta carry out necessary repairs 
to the godown at once. Accordingly the c ~ m e n t  was restacked by the 
Assistant Engineer in lcss*s.?r number of bags by rcducttrg the height 
of stocks in August. 1949 Iiepulrs to the leaking godowns wm abo 
done by htm p n l y  in July, 1949 end partly in August, 1949. The 
Executtve Englnrcr had personally ~ n s p c c t d  the sltc on 5-8-1949. 

Q. 4. What sttaps trerc taken w h r r  to d ~ t v r t  thc cement to  othct 
places ot to sell tt and w i t h  tchat results? 

The proposal for dwcrtmg the cement to other ploces uir. Alla- 
hnbad and Lucknow was made by the Execut~ve Engmerr Calcutta 
Aviation Divis~on No. 111 (defunct) to  the Supcrintending Engineer, 
Calcutta Aviation C~rclc, Calcutta an lWbl948. The case was refer- 
red by the Supcrmtending Enginccr Cnlcuttu Aviation Clrcle, Cal- 
cutta to the Chief Englnccr on 31~1 May, 1848, nnd the proposal war 
accepted by the latter on 23-63-1948 Immcd~atr*ly aftcr occeptnnce of 
the proposal by thc Ch~cf Enginccr. P A t o  Supc*rintcndlng Engineer, 
Calcutta Av~at~ori C~rclc. Cnlcutt,i ~n~rsonillly ccrntuclcd the Regionit1 
Cont~ullcr of R:lllway Pr~oritrc-s f o r  ;~lltrtmrnt of wagons, but the 
Ra~Jwny author~tlm drtf not allot the wagons on the plea that thin 
divrbrston would amount to cross movcmcnt of trnmc. 

Thereafter in Novrmber. 1949 the Exccutiw Engineer, (lolcutta 
A v ~ a t ~ o n  D~vtwrn No 111, rrpot t r d  that 1845 tons of cement was sur- 
plus to the rcquircmcnts of workc at Dum Durn, and ~uygrr ted that 
thc surplus cement may bc transferred to other connumcrs thraugh 
the Honorary Cement .4d\ m r ,  lie that the samp may not deteriorate 
due to long storage. Aftw .wmc correspondence regarding the 
quality of cement and thc issue rate, the Honorary Cement Advlwr 
allotted 60 tons of Cement to three local Consumers. The parties did 
not, nowever, purchase the cement as It fnvolved them extra cost 
of conveyance from Durn Dum to Calcutta. a distance of about 10 to 
12 miles. The Regional Honorary Cement Adviser was again request 
ed by the Executive Engineer on 19-4-1950 to pemnit him to dflrposc 
of the Cement by public auction. The Cement Adviser gave hie con- 
sent for dhpom1 of cement by public auction on 27th April, 1O11O sub- 
kd to the rundl th  tbat tlae purchaser should & r dfrod col#umsr. 



M e r t h b t b ~ t i v ~ E I a a q i n e r ~ r S u n n y R r p a f t f o r d s s b  
laring 2000 tons of cement u surplus to requlnmoats Inrtrbad of 1845 
tau rsportcd by Mm u wrplus in 11/49, end sent It  ro the SuperFa- 
tmdhg Engineer for obtaining neccdts.ry unction on 29th May, 195G. 
While forovdlng the Survey rcport to the Chid Engineer on 9th 
June. 1950 the Superintending Engineer observed that the cunent 
could not be kept in storage any more ns due to long storage the 
whole dock hrrd deteriorated and startcd setting already and that it 
w u  anticipated that the partial rtclttlng would account for a good deal 
of wastage which might amount to as much 8s 15% and if thaw 2000 
tons were not dispoacd of bpforc! the impending monsoon, the whole 
quantity m q h t  have tu be written o!T as waste As the work of rons- 
truction of Ncw Rtrnwav and taxi-track at Durn Dum was in ?ro- 
grcws s t  that time, the Chief Engineer did not agree ta thr  iisposal 
of the ccrncnn. ond dlrectrvi thc Superintc~ntimg Eng~ncclr that ~ f fo r t s  
rhould br* made to utiliw all thc c-cmtn? on the constructioc of t he  
above menttanod two w o r b .  

During a phyrifcol vcrlficat~on of ?,lock ~n Ck td~s r ,  1949 ~t was 
found that 805 bags I 4 40 tons of ccment o u t  of the total quant~ty 
of 3880 tom of cement available 111 tilt. p d o w n  at that tlmc was set 
due to lrnkogc of godowns durlng r:lrny season. Residcq !his. 
703.38 tons of cement had sct subscqucntly duc to lolrg storage un- 
der unovoldablr clrcumstnnces RH cxplaknd zlbovc and humidity in 
C~lcut tn.  Out of thc total quantity o f  TO8 36 tons of  cement, 307.55 
tons of partially cloddcd ccmcnt wxs crushed and utilised on works 
by adding some good quantitv of rerncbnt into the same. The total 
lorn on account of leakage of godowns, long storage and humfdity 
was a* under:- 

(11  Expenditure on crushingvtc. ol rloddrd rerntmt 307.55 
tans @ RY 13/7/6 per ton (approx) . . 4,139 

fb) Cod af additional quantjty of mrncnt rcqulred to bring 
into use the deteriof.1Ed quantity a3 per ( a )  above 
1Q.B tons @ Rn. 87f /- per tan. . . 896 

(c )  Ims duc to quaMay of pnrtially set cancnt drs- 
powd at  a ltsacr value-50 tons @ Rs. 47/7/- per tan. Z,3n 

(d) Cloddca cement In stork (unscrvleosble) m:81 taw 
Q ICI 8T/7/-  per ton including 85.31 tons found 
surplus in a dodded state at the t h e  of physical 
varibcatlon dane 1 p .  .. ~ t n  

(D. C. DM), 
Joint Sccntary to the aovt, of fndir 



MINI!FI'RY OF FINANCE 

Point on which the Public Accountsn Committee dryired to he jurnish- 
ed with furthe? mfnrrmfiort at thctr stttrng held on the, 24th 
October, 19%. m ronrirction wtrh the cxaminatton of Appropria- 
tm Accounts (Cit-il), 1956-57 artd 1957-!% and Atidst Reports 

Losses, writes off, etc. Note 3 page 77 of Ay;wopristictn Arcaunts 
(Civil). 1957-58, Vol. XVI 

Item No. (V): Inwhat clvculrutnnces dtd the F~rmrwal Adviser agree 
to the U-rttc ofl ol t f w  entire lotis due to t h t p  cakrng of cetnent? 

The question of write cr f f  of the loss amounting to I i b  41,578,'- was 
referred to the Finance Min~stry in April. 1957. Thr itmount rcpre- 
sented the loas as per survev report received from the Supwintending 
Engineer, Calcutta Circle, Central Publ~c Works Depnrtment. 

2. On receipt of this propwi l  the F~nnnctb Ministry I-aiscd the fol- 
lowing two points: 

(a)  According to a rt,port from thc Assistant Engineer, Cal- 
cutta, the arrangcm~nts madc for storage of ccbment w o w  
not satisfactory and the stunding instrurtionr for storage, 
etc. were not followed. In view of this, Ministry of 
F~nance felt that  the omcers concerned could not be 
absolved of all responsfbllity and sugqcsted that an 
enquiry be held to ascertain how far the ofllcers cuncern- 
ed could be held responsible lor the loss. 

(b) It wpeared that the humidity and moisture of the Calcutta 
climate also contributed to the clodding of the cement. 
Finance Ministry wanted to know whet arrangements 
were generally made by the Central Public Works De- 
partment for the safeguarding of cement fn Calcutta and 
why these arrangements were not made in the present 
case. If no special arrangements ore usually made to. 
safeguard cement against moisture in Calcutta, what per- 
centage of cement usually gat spoilt due to this cause? 

8. With regard to the Arst point, the Ministry of Works, Housing 
C Supply staled that the Assistant Engineer bad sent Ms report with- 



4. With regard to the recond pomt made the Finance Ministry, 
It was explained by the Minutry of Works, Hausing and Supply that 
rlrhough a11 pouible precwtmns are taken to prwent mouturce from 
coming into contact with the ccmcnt bags, the humidity in the atmos- 
phere L u, great that there la invariably same encrustation on the 
outer rrurfarca of the stacks. The cement aupplles are generally regu- 
lated in wch  a way that the minlmurn p ~ t b l c  stack is kept in the 
Central Public Warka Department stortbs during the wet months. 
T h i n  war not possible in the prewnt case due to the suspension of the 
warka and delay In rwurntng them 

5 The total loau, af ccmcnt at Durn Durn since 1947 nu compared to 
the supplies obtained and strsckd upto September, 1957 was well 
h l o w  1 % . In t h m  circumstmcrs, as explained by the Ministry ot 
Works. Flourring & Supply, Ftnnncc Ministry a p d  to the write of?. 

Sd/- (S. S SHIRALKAR), 
Jutnt Secretary to the Gout. of India. 

Ministry of Flnancc (Communications) 



MINISTRY OF' W.H , & 8 
ltm la ((ii) of Appendix I to Public Accounts Comdtne 1958- 

59, Eighteenth R r w  (Second b k  Sahha) Apptqwicltia 
Accounts including Rafmwu Cotrrmcrrcial Accounk (Civil), 
195336 cmd Audtt R t p m ,  1957-Val.-11. 

The Public Accounts Committee des~rcd to know the altatrnatlw 
s t e p  taken for the recovery of arrears of rent due froni the displaced 
p m m .  

Thc question ol adjustment of the damages (R-9. 1,36.150.42 nP.) 
on 1-12-1959 outstanding against displacwl persona in unauthoriasd' 
mupat ion  of Gavcrnment residences, a~afns t  the amount of cornpen- 
sation payable to them was again considered in March. 1959 and it 
w u  decided to adjust the damages against the compensation payable- 
to the claimants. I t  was also desired that a t ~ t  o f  about 250 defaulters 
should be furnished by the Ehtate Ofllce to the Chief Settlement Com- 
missioner. This list was accordingly sent on 21-4-1959. 

At the time of payment of compensation, the Chic? Settlement 
Commissioner consults the Estate Qftlce list and i f  the amount against 
the claimant concerned is found to be outstanding, he asks the clal- 
m m t  to pay off the amount of damages to thc Estatc Oftlce. If tho 
claimant deniea his liability an nfndavit from him Is taken and the 
compensation paid to him. The amdavit apd the adclrwrr of such 
claimant is furnished to the Estate Omce, but no cffcctlve action can 
be taken by the latter as sumcient material to disprove the contmtion~ 
of the claimant is not available. Uptil now 180 intimations have bcnl 
received from the Chief Settlement Commigaloner out of which In two 
cases only, the cloimants have admitted the fact of unauthorilrcd occu- 
pation by them. The amount involved in these c a m  is Rs. 1057:08 nP. 
and necessary action is being taken to effect recovery fram them. 
Since the bulk of the claims has already been flnalised and in the re- 
maining cases the claimants deny payment the chancaa of recovery 
of arrears in this way are remote. 

Out of approximately 30 cases of unauthorined occupants whose 
whereatmats are known, action under the Public Premises (Evictton 
of Unnuthorimd Occupents) Act, 1058(ia) has been started in 17 cases. 

(A. S. NATIQ, 
Joint Secretart/ to  the Gout. oj India. 



MINISTRY OF WORKS, HOUSKNG AND SUPPLY 
N o ~ c  for the PAC. on S. No. 124 of the W cvmtabd 

in thrit1BthR.port (SacondLdEScrbha) V d , I  --to 
ehequuXionajjtnolikas1onof*61#,7opactofRoodRdlrrl 
muntrfacturcd ~rndrr the BuIk Ptocunrmrnt Scheme. 

In S. No. 124 of tht! 18th Report (Sccrond Ldr Slbha), the PAC. 
Julve o k r v c d  as fol1ms:- 

''The Commltter ragret to observe that the actioo to Ax tho 
A d  price of m d  rollers and to recover the M e m e  in 
coat from the various indentom hpo been considerably de- 
layed. They trust that this matter will be Wised be- 
fore they next examine the AccountL relating to the 
Ministry." 

In t h ~  Mtnhtry'a prcvrous note of 8th July, 1938 circulated to tbe 
P.A.C. with reference t43 their rcrcommendat~oru contained in para 122 
of t h w  16th H e p r t ,  (Append~x LVII of Eighteenth Report Voi. 11) rt 
was porn!& out that the final pr~ce of road rollers could not be deter- 

mined 0 3  11 f ir i i~ l  d t ~ 1 \ 1 0 1 1  1 t 1 i  I ~ E *  p r ~ c e s  tv bc p a ~ d  to the DGOF for the 
comlxments eut d l y  supplied by t he  Ordnance Factones, as well as to 
varlous olhcr plrttrs ttr the contr act had yct to be settled 

2 Urrder the Central Bulk Prc~urcment  Scheme. on order for 
nunufucturf* in India and supply of 1,000 Nos (subsequently rcduc- 
ad to 930 Noh ) of Steam R o d  Htr l l~n;  watj placed, on U.K. manufac- 
turers In August 1M6 The Intilon Ordnucc  Factorres and an Indlan 
firm rctcwl ns .*ut,-cor~lr actor;4 t o  ! h ~  forrvgn prtnc~pals. 

3. Thc n G 0 . F  had mitlall> quott'd in February 1950 a price of 
Ra. 24,881/- for supply o f  compmwts rnanufncturtd by the Ordnance 
Factoricls After negot~at~onq t h s  was reducd to RS 17.000f- in Sep 
ttrmhihr. 1950 Qn t he  lxrs~s of cost exwnmntiun conducted in June 
195.4, thc ~'hlef ticcounts Omcrr was, however, af the opinion that 
H tur thvr  tcductrorr tn ~ w i c ~  \v.i\ (ii1lc.d for hut this was not agreed tc 
by the DC.0.F.  w h  contcndtd that the price of Rs. 17,000/- per 
road rolltv WNS I he price on the  basis of the actual components s u p  
pltcti by them wh~i s t  the D G .  S & D. and Chwf Cost Accounts Ofi- 
ccrr were of the t9ie\v that the price of Rs. 17,W/- was the price of the 
eompncnts which the Ordnance Factories were expected to supply 



on thn af the odghd list and a reduction was wrrnntad in w- 
pct d crrrtrln compor~cllts not wpplIed by the frctocim To aettla 
this dispute, the matter was further c i h u d  on 20-8-1958 with 
Defence oad Director Gcaenl, Ordrunccr FocWtlb when it was docid- 
sd tbat mpcwenktlvtm of Mtrctor General, Supplies and Dlsposrls 
and Mtcctor General. 0rd11uace Foctorim ahould meet with a view to 
rscurc .n agreement on the h i e  facts a b u t  the components manu- 
factured by the Ordnance Factories. A c d l n g l y  , the reprssentatives 
of this Ministry, Director General of Supplrctar and Dispods and 
Director &nerd of Ordnance Factories met at  Calcutta on 244-1958 
and 25-91U8 On the basis of the mnclusian raached In that meeting 
the matter is being considered in consultation with the Ministries of 
Finance and Defence and price is proposed to be flnallaed shortly in 
mnsultation with them. 

4. In February, 1952 all t h  State Governments end Local Admi- 
nistrations to whom the road rollers were su?plred under the  Bulk 
Scheme were advised that the provis~onnl prrcc of Hs. 37,300/- per 
road roller might ultimately have to be chttngcd tu a final price of 
round about RH. 40,0001-. 

5. Therefore, while thc finnl price. of n road r-ol1t.r expected to be 
Axed will no doubt ic more than the provisional prictb of Rs. 37,SQCI/-, 
it will not exceed the ccilrng figure of Rs 40,000/- which was indicat- 
rd to the indentors as the ltkely Rnol pricc* 

6 The rllfftbrcncc* bct wctw ttw prov~stc~nal p~ r c ~  ard the final price 
will r~aturally have to t~c ~wovc-rcd {rum t h e  vilr1uu.s indentors and 
bvc do not antlclpatc any  wrIo1I.C; r l ~ f l l ~ ' ~ l t ~  in r(*covchrmg thv same. 
Out of 950 Hcrnd Holler$ vxrcpt for 55 Nos sup;Atrd t o  Qua4  Public 
Ik ~i t?s (lncluti~ng sts supid~cti to thr. Nqml CJovc.l.nrncnt) the remain- 
rng 8!)5 rrbllrrs werc tiuppl~c.rl t o  vnr ~ o u ~ ,  State* ~~~~~~~~nmrnts in who= 
.ca.w nrccSssary tmok :itijustnwnt IS proposrd to bt* mutit*. In the crtse 
of the r-o'rd rollers suppllcd tu Quaw Yublrr HIKIIC'S, ntbwssary funds to 
the extent of the cilffcrcnw betwt-n the p~~ovisitrnol and flnal prices 
will bc- lnitialiv ~rrosldcd anti latcr- on rmtlrnvour~ will be made to 
rtwovcr the same from the Quits Publrc R(H~IP?I  

7 I n  vltw of thc complrcictc*d nnturc of thc imw inwlvcd, It Is 
regretted that the final price of  road rollt.r.c could not be dctvrmined 
$0 far. Howcver, as wrll bc noticed from the nbtve, the case has  made 
much progress and is in its find sti~gcs. Every effort wiil he made 
to finalise the  price and take further action to r t w v e r  the extra cost 
lnvolvcd fr~rn the indenton. 

(M. R, SA.CHDEVA), 
SecreOclry to  the Gout. of India. 



Tha Public Accaunta Committee, 19574 In puagrrph 26$ af their 
Seventh Report (2nd Ldr Sabha) took note of csrtortn American legis- 
latfon lor rs-ncgotultion of cantrrcls. The refmmcc prcl;umrrbly was 
to th Public Low No. US of 1351 (6.5 U 5. Srotutcb at large 700) which 
amendad # c t h  304 ol the Fodaral Property and Administrativu 
Services Act of 1@4@ (63 U.S. Sktuter at large 377 at 335) md =tion 
4 of the Armed Swvicw Prw-nt Act of 1947 (62 U.S. Strtutcs a t  
large 21 at 23) The Federal Property and Adninistmtiw Services 
Act, 1049 war I n k n d d  to provide for t)e Government an economical 
nnd Mcicnt ayrtcm for the pmruremrnt and supply of personal pro- 
psrty and non-personal wrvicea including related functions such as 
contracting ua, also far ut~lfzotion of avariable property, disposal of 
surplus property and records management. The Armed Services 
Procumen1 Act, 1947 waa intended to facrl~tate the procurement of 
rupplics and mrviccx by the Department of the Army, the Navy and 
the Air Force. the Coast Guards and the National Advrsosy Com- 
nlttcc for Aeronautrcs and for other puqxxm. As a rule all contracts 
by the US. Government under the authorlty of any of these Acts 
have to hc entered into after edverti.mcnt. Hy way of exceptrons, 
howcver, contracts of specifled types may be entered into thereunder 
without fallowtng the usual procedure of advertismg. Aa a check. 
upon the exercrsie of this exceptianal authorlty, the amendment pro- 
vidos that a11 contracts for works, supplies and sewices negotiated 
without advertisement pursuant tn wthonty contained in any of 
t h e  Act shall include a clause to  the effect that the Comptroller 
Ccneral of the United States or any  of his duly authorised represen- 
tatives shall. until the cxpirat~on of 3 veam after Anal payment, have 
armass to and the right to examine any directly pertinent books. 
documents. papers and records of the contractor or any of his subcon- 
tractors engaged in the performrnce and involving transactions relot- 
ing to such contracts or sub-contracts. 

2. The Public Accounts Committee desired the Ministry of Law 
to look into the American analogy and examine the feasibility of 
enacting similar legislation in India. This Ministry, after examining 
the American legi~lation, pointed out that under article 148 of the- 
Consti tutfon the Comptroller and Auditor-General is to perform hts 
duties and exercise his powers only In relation to the accounts of the 



Union .ad d the StPtar and of " m y  other authority or bodyn as 
mry be prerribed by or under law made by Padimant. 'Ii'hey took 
the view that a c a t m e t a r  could not be wid to be either an authority 
or a body witbin the mcaning ui that article and hence Parliament 
connat enrrt a law compcrrabla to the American one. The Public 
Aeoounb Comtmttce 1958450 in para 127 of their 18th Report ( h n d  
Lok Sabha), however, felt that the paint whethrr a private mntrac- 
tor who may be an individual, A firm or r company, who e n t e r d  into 
contract with Government could be covered by the expression "any 
other authority or M y "  occurrtng in articlr 119 of the Constitution 
mi whether a law could be enacted to eneblc the Comptroller and 
Auditor-General of India to hatv nccens to nnd examine the rmords 
of such a contractor, shau\d br rc fer rd  tn the Attorney-l>encrnl for 
opinion and advice 

3. Though the rcfcrcncc suggcstcd by the Public Accounts Com- 
mlttee relates to the scope of ~ r t l r l c  149 of the* Const ilmtlim, In order 
to deal with the mattcr ful ly  1t would he nc.ceasnry to conalder the 
allied question whethrr nperrt from the prrwisinns of that article, the 
Comptroller and Auditor Gc.nernl can ~ x a m i n c  accounts at private 
parties and, if so, in what circumstnncea. 

4. In the Unitcd Kingd:)m. .;rc.tion 3 of ttw Evch~qucr and Audit 
Department Act, 1921 prclvidm that thc T r ~ n s u r ~  cnn. by n minutc 
laid befort Parliament, nsk tho Comptrdlcr nnd Auditor-General to 
audit any  accotint whcthrr rclntlng d!rcctlv to thc reccipt or P x p n -  
diture of public funds  or not Conwqucntly, t he  Cnmptrnllcr nnd 
Auditor-General in that countrv is oftrn rccpircd to e x ~ m i n e  and 
audit the account nf n person or twdy rwdving ~ r n n t  from Cnvern- 
ment. 

5. Tn the U.S.A. the very o m w  of f h  Cnmptrnllcr Crcbncrnl af thc 
United Strrtm seems to h e w  h w n  crrntrd bv nn ordfnn1-y Inw, the 
Budget rind Accountinq At.t. 1921 (31 17s Cndc Annot~trd 42). Thr 
same Act laid down somP of thc dutim zinri powers of thc Com- 
p'roller General rcpnrdinq t n v r d i p t i o n ~  and report by hlm (31 U.S. 
Code Annotated 53) 

6. In U.K. there is no written conatitutirm and hencc? no c-onatltu- 
tional limits on the powem nr functions which mav be nxereiwd by 
the Comtproller and Auditor Clmwral nr which mav he cnnfcrrd on 
htm by parliamentary law. Thnugh US A. has a written constttution, 
it does not contain any provision remrdinp; pow~m and functitrnu of 
the Comptroller General and hcnce t h ~ r c  a1190 the conatitutionnl p d -  
tion is the same as in U.K. In Indfn. however, thc Constitution dam 
contain spedal provision with regard to the d t i t l~ s  and powers of the * /AH) -25 



7, Section 106 of the Government of 1- Act, tOCIS made pnovi- 
don in regard to the Auditor General of Indir Sub-sectian (3) of 
the section whish deals with his duties and powers runs as f n l h :  

'The Auditor-Ccnc~rd shall perform such duties and cxeFcSsQ! 
such p w c r s  In relation to the accounts of the Federa- 
tion and of the lJrovrnces as may be prec~cribed by, or by 
rules made under, an Order of His Majesty in Council. 
or bv any aubwquent Act of the Federal Leghfo- 
trrrc varying or extrnding such an Order; 

Provtdtd tha: no I h l i  (I !  amendment for the p u f ~ ~ m  sforewid 
shall he i n t l t d u d  or movcd without the previous sanc- 
tion of thc Ctww~or-Gcneral in his discretion." 

The nub-.wtron wnu a1t~rr.d tr) some extent by the India IProvi- 
sinne1 Ccrnatilution) Order. 1947 hut the alterations are not material 
far thc prcacmt purpose The duties and pmvcrs of the Auditor Gem- 
rul wwc! laid down by t h c x  Govtarnment of lndisr (Audit and Accounts) 
Qrdcr. 1936 mrdr undw scTt~on 166 of thr Government of India Act 
1985 

8 It would In* noticed that scvrion tbS(3) nf the Act of 1935 cor- 
r e s p m d ~  to orliclc 149 of the Constitution. hut unlike article 149, sec. 
tloa IBR(3) cwnfinc*s thc* dut~cbs and powers of the Auditor-General to 
the accnunts o f  thc Federation (Inter the Dominion) and of Provinces 
and does not extend thvm to  "any other authoritv or body" even 
when atithorised by 4, law of the Central Legislature as is done by 
nrliclc 149. Sectinn 166(3) was considcrcd in 19.15 and the view then 
token by thc Government of  India on the barris of the advice tendered 
by t h ~  then I q i s l l r t  in. r)L*partment was that neither by an Order 
in Council under wctinn ltiS(3) new by an Act of  the Federal Lcgisla- 
tun! r n a c t d  in pursuance o f  thc sub-section would it  be posgfble t o  
im~w,sc duticbs or confer powers on the Auditor-General otherwise 
than in rclntion to thc accounts of the Federation and of the Pro- 
vinces. It was further stated that section lW(3) was exhaustive of 
the means whereby duties could be imposed statutorily upon the 
Auditor General of India with the result that neither by Federal nor 
by Pmwincial legislation nor by an executive direction of any Fede- 
ral or Provincial authority would it be possible to impose additional 
duties an tile Auditor General. 

9. Having laid down this interpretation of section 166(3), the 
Gotwnment of India -vent on to say that there would be nothing to 
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tiaull duties bg coarerrt. The a d d i t i d  duties which Gmtuamiant 
oltIPdb,h.dtbrMIinniiadyy##rwbe thors in rairtiorr to theu 
&cccnxnts of Zarl bodies born within tbe FwdtrrPl and the Provincial 
&sld and it wos further stated that a law af the oppmpriata flhgldp- 
turn ceuki be peJgcd providing that accounts of aucb end such o body 
shall be subject to audit which shall be conducted if a d  for ro lang 
as tbc Audltor General, with the cancurnnce! of the Governor-We- 
ral, cunsenta (See @letter of the Government of India in the Fln- 
ram hputment No. D110281-F, doted 3a-13-1895 and the opinion of 
Sir George SpEnce dated 2-8-1W o g r e 4  to by the then SscrotPry, 
bgishtive Department). It appears that this principle rqprding 
additional duties being undertaken by the Auditor General of lndla 
with Ms consent was evolvtd having regard to the fact that Rule 12 
(1) of the old Auditor General Rules made by the Secretary of State 
for India in Council under section MD(1) of the Government of 
India Act of 1919 d ~ d  provide for audrt ol accounts of public and 
quad-public bodies by the Auditor General and the Auditor General 
was actually aud~ting accounts of many such bodies before the com- 
ing into force of the Government of India Act, 1935. 

10. The qumtion whether a conditson could bo ~myosled by Gov- 
ernment when making Hmncial grants that the accounts ot the 
grantee would be audlted by the Comptroller and Auditor General 
of India was recently considered by the Law Ministry. It appears 
that general orders issued by the Mmvtry of Finance have made u 
provision in respect of grants-in-old that the rrccounts of the grantee 
may be subject to audit by the Comptroller and Auditor General 
(Ste O.M. of the Min~stry of Ftnnnce No. F. No. 11 (30) -EJI (A)/M 
dated the 4th January 1937). Opinions yivon by the Law Minintry In 
this connection are brlefed. Attention 1s particularly mvited to the 
opinion of the Deputy Law Minister dated the 2lst March, 1939. He! 
has exprclured doubt whether the executive Government by virtue 
of its prerogative can augment the powers and duties of the Comp- 
troller and Auditor General when article 140 of the ConstituUon prcs- 
cribes that to be done by Parliament. He, however, added that it 
may be possible to insert a condition rn the grant that the accounb 
of the beneficiary will be subject to the audit of a specified individual 
occupying the office of the Comptroller and Auditor General but In 
auditing the account he will function as a private individual and his 
report will have no institutional significrence. 
11. The Attorney-General for India had himself occasion to con- 

sider this matter in 1951 in connection with the constitutional ques- 
ti- raised with regard to the Sindri Fertilizer Factory. One of thc 
qucrtions referred to him was whether the Comptroller and Auditor 
Gcncrai can, in the ribsenre of law, exercise power in relation to the 



''Under article 149 the perfannurce at his duties and the e x ~ -  
c k  of his p w m r  are conftaed to (a) the actaunts ab the 
Union, (b) wmunts of the Stateq m d  (c) of any other 
authority or body. He has to perform such duties end 
exercise ruch puwers as may be prescribed by or under 
any low made by Parliament. Until provision 9 so made 
h han to perform such duties and exercise such powers in 
relation to the accounts of the Union and of the S t a t e  as 
were excrciaable by the Auditor-General of India before 
the Constitution in relation to the accounts of the Dornin- 
ttrn ond the Pruvincea. The powers and duties exercised 
by him under the Act of 1995 are to be found in section 166 
(9) of the Government of India Act, 193!5, and in the Gov- 
ernment of lndra (Audlt and Accounts) Order, 1836, made 
thereunder. 'Shew prowaions show that duties of the Audi- 
dttor-Generol of Indm were at  the commencement of the 

. Cun~t~lutron confintd to the nudtt of accounb of the Central 
and Provincial Governments. He had no authority or 
obligetion to a u d ~ t  thc accounts of any body other than 
the Central and Provincial Governments. The Comptrol- 
ler and Auditor General would, therefore. have no such 
authority." 

12. The flrst point to be considered is whether article 141) of the 
Canstitutlan is exhaustive as regards the duties and powers of the 
Comptrc4ler and Auditor-General and the manner in which they can 
be h p o d  or conferred. In othcr words is the effect of artfcle 149 
to debar the Comptroller and Auditor General from exercising m y  
power or performing any duty which is not conferred or impared 
by or in accordance with that article. In this connection, learned 
Counscl may consider whether It is open to the Comptroller and 
Auditor General to undertake additional duties by cansent as indi- 
cated in the letter of the Finance Department of the Covenunent of 
India dated the 30th November, 1935 or to undertake such additional 
duties as a private individual as suggested by the Deputy Law Mh- 
Irter. If it is held that additional duties could be undertaken by him 
tb4n it could perhaps k.w left to him and the executive Government 
to decide in what circulllstpnces and subject to what conditions such 
dutisa should be @orrned. It wwld appear further tbrt if it fs 
open to him to undertake additional duties, mch duties could be 



w&stahm by hlm lo relation to accounts of Gowment contrac- 
tar+ as d as of thOLlt receiving grant-in-aid fm Comrtunent, of 
caule with the consent of the contractors or  of the grantees as the 
e m  m y  be. 

13. If on t h e  other hand l m e d  Cuunrael corms to the conclusiota 
that the Camptroller and Auditor General cannot undertake d u t m  
and exercise powers in any capacity beyond thoat mentioned in arti- 
cle la, then the question becomes one purely of interpretation 01 
the terms of that article. Apart from the accounts of the Union and 
of the States (wtth whtch we are not concerned In the present refer- 
ence) the article provides for perfrwmancc of  dutitr; nnd cxcrcise 
of powers by the Comptr4ler and Auditor General In relation to the 
accounts of "any other nuthnrkty or body" and those duties clnn be 
performed and powers r w w ~ s e d  only rf prmcribcd by or under m 
law of Parliament. I t  is ,  therefore, ncccssnry to consider what is the 
m p e  of the exprwion "nny other authority or body''. 

14. It appears from the history uf nrticie 141) that when original- 
ly drafted (it was article 125 at that t~rne) 11 was confined to accounts 
of the Government of India and of Government of n State. The 
words "or other authority" were added at the consrderation stnge 
and the word "body" was added prabably at  n Inter atngc when 
drafting was revised. l'hc debates in the Constituent Assembly 
indicate that the scope of the article was enlarged in order to includc 
accounts of State owned Corprmt~ons. Some such corporotionv had 
already come Into exlstcnce, many more rnny be crcntcd In futurc 
and it was felt that there should tw provision in thc article fur cn- 
abling the Comptroller and Auditor Genera1 to exercise his powers 
with respect to accounts of such corpratiuns (see Constituent Arc- 
mmbly Debates of May 1949 Vul. VIII pages 411--15). Though thc 
debates indicate the reason why the wape of the article was cnlarg- 
ed, they may not necessar~ly determine the ambit of the cxprmaion 
"authority or body". 

15. "Authority", according to Webstet's Dictionery means a per- 
m or body exercising power ar  command. A "body" would perhaps 
mean an aggregate of persons incorporated or unincorparated. The 
expression "authority or body" is, however, used in conjunction with 
the words "Union" and "States". Having regard to this context, 
learned C o u w l  may please consider whether the expression should 
be interpreted fn  a restrictive sense. In any case it seems dimcult 
to hold thaZ the expression includes ell the persons who have con- 
tracts wlth Government whether they be individuals, firms or red* 
krsd or mrqhtered essociations, 



'9t has been su~(8e~tcd in paragraph I5 of the statement af the 
cme that the expression "authority or body' occurring in 
article 140 of the COnttitutim rhouid be iaruprt.sd in u 
rsrtrlcktd mnre for the nuon that It b wed in conjunc- 
t ~ o n  with the words 'Union* and 'States' and that the 
cxprormion cannot pasaribly include pmons who have can- 
tracts w tth Covcrnmcnt whether rhev be individuals, 
firm or registered or unregistered asscrchtbns. If rucfi a 
mctrfcted meaning is given to the term 'authority or My', 
it might hsvc the effect of excluding Government compn- 
res olw in regard to which article 619 of the Compniw 
Act confera wrtmn powers and functions on the Compt- 
roller end Aud~tor General. The question would then 
nrim whether the provision of audit by the Comptroller 
and Audltor Genera1 in the cornpenies Act and in same of 
thc statutes creating authant~es such as Port Trusts, Unt- 
versrtiw, etc., mentiand in pare 16 of the brief would be 
tntra tttresr of thc Constitution. If not, i t  would give rise to 
a situation rn which the executive Government can takc 
I I U ~ S ~ ~ C  t h ~  purvtew of audit and accountability substan- 
tial amounts from the Cunsolidsted Fund by placing them 
at the d ~ s p c ~ d  of statutory or autonomous authorities spe- 
o s l l y  created. In such a s~tuaticsn it would lx+ necessary 
to consider whether the Constitution should not be amend- 
ed to prcsctvc the occounlability inherent in our Constitu- 
tran. On thc other hand, i f  Government companies arc: 
regarded as an ' ~ u t h o r ~ t y  or body' for the purpose of artr- 
cle 149 of the Constitution, there appears to be no objection 
to rny other company or contracting firm or body of 
p e m e  expending funds placed at their disposal by Gow- 
ernment or receiving payment for services rendered by 
them to Government being regarded as felling within the 
term 'authority or body' as used in article 149 of the 
Cnnst i tut ion.'" 

17. Shri M. V. Rangacharl, Special Secretary, Minidry of Fin- 
ance, has commented on the above as follows: - 

"I do not agree with Shri Swarninethan th&t the restrictive 
interpmatim of the expression 'authority or body' in 
Article 149 of the Cqftstitutlon as suggested by the Law 
Ministry would necessarily exclude the W e s  and autho- 
rities mentioned in para 16 of the draft statement. The 



*pods 'any othr authority or body' may be construed, 
aven taken in conjunction with the worda ' U n i o n h n d  
'States*, as referring to camprrble W e a ,  that is to my, 
thorn having a separate legal pemalitg like the State or  
P Union. Thfs would cover statutory suthorlties like Port  
Tnuta, Unir.crsitlas, etc. and map cwn cover camponlc?.~ 
within the meaning nf the Indian Companies Act. Thirr 
would only lcavc out individuals nnd atasmiations at pw- 
sons without m y  lcgarl pemonallty." 

18. Shri  N. N. Wanchw. Swrctary.  hfinistrv of  Finiincc. has re- 
marked as fallows: ..- 

"Personally I fcwl thut thew IS t ~ o t l h g  in Art. 149 to justify n 
restrictivr ~n tc rprc ta t~on  of thv t~xprc~s ion  'nny nthcr 
authority or body', cvcn though that exprrwicm iz u.wd 
after thc words 'in r r l s t im t o  rht- ncvounts of t h r  U n h  
and of tht- States' " 

19. It may be mentioned for ttw informetlon of l e a r n 4  Counsc.1 
that after the commencement of rht- Constitution Parllamcnt has pro- 
vided far  audit by the Comptroller and .4itditnr Genwal of India of 
accounts of several stututtrrv bodics Thc* following nrr  some ins- 
tanccs of such Iqislation. - -  

( 1) Section 38. T)vihi I i r u d  Tt.im.sprr 1 A ~ ~ t t ~ o r i t v  A d ,  1930: 
( 2 )  Scct~cm 13. H:lnuras Hlrdu Ur~t\ 't~rsrt\ Act ,  1915 ns c~nlcndcd 

by Art 55 o f  1951; 
(3) Swtion 35, Allgtr~ tr hluslrrn Unrvt11 urty Act, 1920 rls amend- 

ed by Act 63 of 1951; 
(4) Section 39 o f  the Lklhl Unr\wslty Act, 1922 as ~lmcnded by 

Act ti of 1952; 
(5) Scction 23 01 ttrv lndlarl Itx+lilufc- of rf'c.chlrrlocfy. Khurag- 

pur Act, 19.56; 
(6) Section 19 of thC Urirverslty C ; r w ~ t ~  Commission Act, 1956; 
(7) Section 3446) of t he  Industrial Ftnuncc Corporation Act, 

1948 as amended by Act 78 of 1952; and 
(8) Section 37(6) of the State Finance Corporation Act, lM1 as 

amended bv Act 543 of 19M. 

20. Opinion and advice of the Attorney-General for India arc re- 
quested on the  following questions: 

(1) What is the correct interpretation of article 149 in general onri 
of the e x p d o n  "any other authority or M y "  in that article in par- 
ticular? 



(3) Whether the Comptroller and Auditor k r d  can exercise 
powars to exornine the occounla of an indivfdugL f h n  OY d t h  
which entws Into contract with Government for supplies or &cam 
and, if  w ~ ,  Ln whet circumlr2isncrw? 

( 5 )  Whet ficr Govcwrrncnr citn, In mclkrng w grant-in-aid, attach 9 

ronclition to the cfTcct that t lw Cl1rnp:roller and Auditor General shall 
haw pwwr t o  wrarnlne t t w  : ~ ~ ~ i ~ n t s  ( 4  the grantee? 

Sd '- (IC Y BHANDARKAR), 
12-12-1959. 

S~crt*tar!r. Ltyal Aflairs Departnxetrt. 

OPINION 

I .  Two pnrmpal punts nrrsc. for consrderatlon in answering the 
question ritrsed. Fmt. whether t~t.ticlc 149 of the Constitution is 
cxhaustiw of the duttes nnd ycr\sDr~*s of the Compttdler and Auditor- 
General so thsst it  would not be permissible to i m p  further duties 
on him and invest him with further powers. If that be so, the fur- 
ther question woiild arise whether on a true construction of article 
149 and in particular the wards "anv other authority or body", Par- 
liament can by law provide for the performance by the Comptroller 
slnd Auditor-General of duties and the exercise of powers in relation 
to the accounts of any private person, such as firm or individual, wbo 
has entered into a cantract with the Government. 



2 It is a d l  accepted rule of mnstructian that whim a statute 
lryr dawn the mpe at the duties a d  powem of an ojeRca ar e body it 
b faPpk1t in such a pvfsioun that other dutilw and powers connot 
be pevforrned by the oiiBm+holder or the body cancemed Rsguiring 
him to do so would in d k t  amount to adding the gtatutwy pro-. 
This rule of construction will apply with greater fam? to r Cmtitu- 
t i a d  prwid33oa I am, therefore. clorarly of the view that thc 91~18). 
auy implication af article 149 is that the Comptmller a d  Auditorc 
General cannot bct required to perform duties and exercise powen 
other than those which mnv bc pcrmlsslblc to be entrusted to him 
under that article. 

3. As pointed nut in para 1 1 of thc Statement of the Cam I ham 
in my previous Opinion datrd thc 4th of Julv 1951 already a x p r d  
the abave vim*. 

4. That appears also to hnvc been the view taken of section 166(S) 
of the Government of India Act. 1935 in rctatinn to the duties and 
powers of the Auditor-Gencrnl of I n c h  Ilowever, having taken that 
view it seems then to have bcm dt,c.idcd that t h t w  was nothing which 
could prevent the Auditor Gcncr:rl of T r l t l i ; ~  from taking upon htm- 
self additional duties of his own vc~lition and with the concurrence of 
the Governor-Gcneral. Whu r v t w  mav hnvc bwn the basis of that 
view, I do not think that such ., qu:rlifkttrorl of thc clear languclga of 
article 149 1s pcrmimiblr. 

3. Article 149 provldes that t t w  C'ompt~ollcr anti Audltor-General 
can in relation to the account.; of thc ' l l n t ru~  and c t f  the States and "of 
any other suthoritv or bodv" p c - r f o ~  m w c - h  drrtiw and cxercirra such 
power9 as mov be prcscribeil bv or under any law made by Parlia- 
ment. Until provision in that brhalf 1s mad(* by Parliament he can in 
relation to the accounts of thc Union nnd o f  the Statm perform such 
duties and exercise such power); as were conferred on or exerctscable 
by the Auditor-General of India before the commencement of the 
Constitution in relation to the accounts of the Dominion of India and 
of the Provinces. 

6. Would it be compctcnt tf, Parliament under article 149 to make 
a law prescribing that thr Cnmp*roller and Auditor-General ehall 
perform certain duties and evcrcise certain powers in relatfon to the 
accounts of any company. flrm or individual entering into a contract 
with the Government? The answer to this questbn will depend on 
thc construction to be placed on the words "of any other mthority or 
body" in the article. 



9, The p l t ~ o r r  in the Umtcd Stotm and the Uruted Kingdom in 
this matter doen not afford rr pat-nllcl and wkll riot be helpful. In 
both thew countrm thcrc are kgtslotlvc provlsiosrs as pointed out 
in pwu, 4 and 5 uf the statement of the Case which enable the a- 
cc?r comrrpcmding to the Ctrmptruller wrd Audirur-Gencrd m be m- 
trwtcd wrth the audit of m y  at.riw.mts : \k l r~w:  ? f r c * t  ~plair* to the 
m i p t  and expndlture of publrc funds or not. In the United King- 
dom no quastion of nny const l tut io~ l  hmitatlom on the powers and 
functions of the ufnclal can arise a?, them IS 110 written Gmstitutlon. 
Tha BriW Parliament could by Inw cmnfcr on him whatever powers 
and funct~ons rt c h m .  The conat~tution of the United Stater does 
not pmcrlbr! the powers of the otnrial .so that the matter is left to be 
regulated entirely By sudr law as thr Cnn&res,t may chousc to enact. 

10. I will now answer the questions 

(1) Scn, para ? above. As 1 do not put s restrictive meaning on ttac 
ewpr6ssiwr the dictl0rr.m-y meaning d the worda would g m  t h  
matter. An ruthority would mean a ptrson or body exmMng 
ar conmad. A body would, I think, mean an aggregate of pcrooar 
lacyrponfhd or unlacorp~p~ted. 



(3) PPrlliuxwat would, I think, be competeat to provide by hw 
that ths, Camptroller and Au&tor-([;enerd m y  perf- hb dutim rrrd 
oxerclw tus yawws m relatian to the amouah of M WhiKic0~8tsd 
aoaoclatron of persons which entera tnto a contract with the QomrW 
ment. But P a r b e n t  will not be camptent to provide for the p r -  
farmanm of such dutier and the exewisc of rruch powers in mhlion 
to the accaunts of an tndswrdual or a firm contrnctlng with the Gov- 
ernment. . &  1 * 

(4) Nu, except t o  the extent rnmtinncul in the amwer to the! third 
question, 

( 5 )  No, except whcu gra~rl,u-~n-nrd arc rnadc to an authority or a 
txdy understood as stat& In answer to the  finst question. 

(a) A law of Pnslinmcnt would be ncccssnry. Such a law can be 
passed rmly in rtqwct o f  g, grrtntc* who is an authority or a body as 
statcd m the nnawer t o  the Rrlrt quostlor1 Such a law cannot be 
p a d  In respect rrf n grantee who is  an individual. But it can k 
passed in the case of grenttws who w e  nss0~lntiofl~ of an Indlvldunh 
whet her ~ncorpwnt  rd nr uninrorporatcd 

New Dewll: 
The 14th March, 1960 








